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LLEGISLATIVE ASSEMBLY.
Tuesday, 25tk March, 192¢.

®

The Assembly met in the Assembly Chamber at Eleve%o{ the Clock,
Mr. President in the Chair.

m— s b o

QUESTIONS AND ANSWERS.

RECOMMENDATIONS OF THE JoINT R. M. 8. CONFERENCE HELD AT
CALcUTTA 1IN ApRIL 1923.

1011. *Mr. N. M, Joshi: Will Government be plessed to state what
action has been taken by the Postal Department on the recommendations
made by the Joint R. M. 8. Conference, held at Calcutta in April 1928?

The Honourable Mr. A. C. Ohatterjee: The Honourasble Member is
referred to the reply given to unstarred Question No. 201 asked by Mr.
K. C. Neogy on the 15th March 1924.

Working Hours oF CLERKS IN THE OFFICE OF THE CONTROLLER OF
ArMy FacTorY AcoounTs.

1012. *Mr, N. M. Joshi: (a) Will Government be pleased to state wne-
ther it is a fact that the clerks in the Office of the Controller of Army
Fuctory Accounts are required to work from 10-30 A.M. to 9-0 P.M. at night
although their working hours are from 10-30 a.M. to 4-8Q p.M.? If so,
do Government propose to stop this practice and establish normal working
hours (10-80 to 4-30) in that office? 1f so, when? If not, why not?

‘ (b) Will they be further pleased to state whether the clerks in the said
office are required to attend office even on Sundays and other holidays?
Tf so, will they stop this practice also? 1f not, why not?

The Honourable Sir Basil Blackett: Inquiries are being made in the
matter from the Controller of Army Factory Accounts.

PREVENTIVE OFFICERS.

1013. *Mr. N. M. Joshi: (¢) Will Government be pleased to state
whether it is & fact that the Bea Customs Preventive Bervice is chiefly
manned by Europeans and Angio-Indians? If so, why?

(b) Wil Government be pleased to state the rates of pay allowed to
Preventive Officers and what their duties are? Will they be further pleased
to state whether it is a fact that their rates of pay have been kept
apecially high to secure a better class of men?

(¢) Will Government be pleased to state whether it is a fact that the
Preventive Officers got rewards over and above their pay? If so, will they
ve further pleased to state in what cases such rewards are allowed and
why they are allwwed? °

( 2157 )’ o A .
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(@) Is such a practice followed in other services chiefly manned by
Indians such as the Police and Salt?

() Do Government .propose to put a stop:to this practice of granting
rewards over and above pay?

The Honourable Sir Basil Blackett: (a) The number of Europeans,
Anglo-Indians and Indians at present employed in the Customs Preventive

Service is stated below— .
Eur,.nnm and Anglo-Indisnk, Indianx, Total,
444 of which the majority are Anglo-Indinns 164, 599

Domiciled Europeans and Anglo-Indians hLave in the past been considered
to be on the whole more suitable for Preventive work than other statutory
natives of India. In 1921, it was decided that efforts should be made to
increase the purely Indian element in the Preventive Service. The Honour-
able Member is referred to the speech made by the Honourable 8ir Charles
Innes in the Budget debate of 12th March 1928,

(b) The rates of pay allowed to Preventive Officers (including Inspectors)
vary at the different ports. At the principal ports the pay of Inspectors
ranges belween Rs. 250 and Rs. 675 and of Preventive Officers between
Rs. 100 and Rs. 450,

Preventive Officers are specially ciployed fyr the --pruvention of smug-
gling. Their duties consist in guarding vessels and in preventing the ship-
ment of landing of goods before a proper pass has been produced, or until
the requirements of the Act have becn carried out.

The answer to the latter part of the question is in the affirmative.

(¢) Yos. Rewamds to officers of the Customs Department (whether
European, Anglo-Indian or Indian) arc granted for the detection and bring-
ing to notice of infringements and evasions of the provisions of the Sea
Customs Act. The practice is an old one, and the grant of the rewards is
governed by definite rules. * _

(d) Rewards are granted in similar services such ns Excise and Salt, -

(¢) No. ¢

DEecraraTioNn oF Poricy 1IN THE CENTRAL PROVINCER WITH REGARD
T0 TRANSFERRED BUBJECTS.

1014. *Mr. M. 8. Aney: (¢) Has the attention of the Government of
india been drawn io the following statement made by the Honourable
Mr. Btanden at the meeting of the C. P. Legislative Council held on 8th
March 1924 : \

It would, therefore, become necessary that His Excellency the
Governor must take over the administration of the transferred
Departments, pending the sanction of the Becretary of State
for placing the Transferred subjects in the Reserved List ''?

(b) Will the Government be pleased to state whether the above
Jeclaration of policy has been made after previous consultation with and with
the full approval of the Governor General in Council ?

The Honourable Sir Malcolm Hailey: (s) Government have seen s
newspaper report of the speech referred to by the Honourable Member.
‘() No. ®
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Mr. N. 0. Eefkar: Arising out of this, I would like to ask the Honour-
able the Home Member if the Government of India accepts the constitu-
tional position that the decision of the Central Provinces Council is the
decision of the responsible electorate in the Province?

The Honourable S8ir Malcolm Hailey: That is entirely a matter of
opinion.

Mr. N. C. Eelkar: What is the opinion of the Government of India on
this matter?

The Honourable Sir Malcolm Halley: Whether that decision is a res-
ponsible decision or not? .

Mr. N. 0. Kelkar: Did Government over advert to the fact that it

would be more constitutional to dissolve the Council rather than take over
the transferred departments?

The Honourable Sir Malcolm Halley: Does the Honourable Member
mean the Central Provinces Gaqvernment?

Mr, N. 0. Kelkar: Yos.

The Honourable Sir Malcolm Halley: [ must refer the Honourable Mem-
Ler to the debates there. The Honourable Member seems to be under
an impression that the action taken in this matter has been taken by the
Government of India and not by the Central Provinces Government.
Action of course is taken by the latter.

Mr. Devaki Prasad Sinha: Did the Central Provinees Government take
advice from the Government of India before making this declaration?

The Honourabls Sir Malcolm Hailay: The Hqnourable Member will find,
if he will kindly look at (b) of the question and (b) of the answer, that I
have already told the House that no advice was given.

DERAILMENT oN THE RoHR!I KHANPUR BECTION OF THE NORTH WESTERN
Rarway.

1015. *Khan Bahadur Sarfaraz Hussain Khan: (¢) Has the attention
of Government been drawn to the report published in the Amrita Bazar
Patrika in its issue of the 26th February about the derailment of a train
on the Rohri Khanpur section of the North Western Railway ?

(b) Is it a fuct that several lives have been lost? If so, will the
Government be pleased to state the nymber of persons (i) killed (i)
injured ?

(c) Will the Government be pleased to state whether the platelayer
on duty inspected the line? 1f so, when did he last inspect and visit the
immes on the bridge?

(d) Will the Government be pleased to inquire (a) the reasons of this
derailment, (b) the person or persons directly responsible for non-inspec-
tion of the lines in time?

The Honourable 8ir Oharles Innes: (a) Ycs.

{b) The total number of casualties was 7 killed and 11 injured.

(c) The accident was not due to any defect in the line or the bridge.

(d) An inquiry has already been held by the SBenior Government Inspec-
_tor of Railways whose preliminaty report shews that the accident wgs
caused by the bursting of the engine boiler. His final reporf is awaited.

Al
[ ]
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/

Lzave oFr Recruirs 1N THE 11/19TH HYDERABAD REGQMENT (BENGAL).

. "1016. *Khan Bahadur Barfaraz Hussain Khan: (a) Is is a fact that
the recruits to the 11/19th Hyderabad Regiment (Bengal) were given a
clear understanding that the arrangement for leave from the civil offices
during their training period would be made by the officer commanding?

(b) If so, are the Government aware that nothing has been done by the
officer commanding in that respect?

(c) Is it a fact that the recruits have becn asked to make their own
srrangements for 1eave?

(d) Is it a fact that they were asked to resign their civil occupations
if they failed to get leave from their offices?

(d) Is it a fact that if a recruit disobeys such an arbitrary comnmand he
iy to be treated as having deserted?

(f) Are the Government aware that such menace is hampering the further
recruitment to the Territorial Force?

[g9) Do the Government propose to instruct the officer commanding
1o arrange for leave for the recruits from their civil offices?

8ir Henry Moncrieft Smith: (a) to (9). The Governiment of India have
10 information on the subject, but are inquiring. The Army Secretary will
let the Honourable Member know the result in due course.

Khan Bahadur Sarfaraz Hussain Khan: May I know by what time?
Sir Henry Moncrieft Smith: I am afreid I cannot say.

-

E. B. RaiLway GRIEVANCES.

1017. *Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention
of Government been drawn to the letter published under the heading
“‘E. B. Ry. grievances'’, in the Amrita Basar Patrika in its issue of the 26th
February ?

(b) If so, will the Government be pleased to inquire into the truth of
the statement?

(c) Are the Government aware that.such things are a matter of daily
ocourrence in the III class booking offices at the Howrah Btation?

(d) If not, will they be pleased to inquire into the matter?

(¢) Are the Government aware that the lady booking clerks on duty
there, do not pay any attention to the poor III class passengers?

(f) Is it & fact thet in the 1st and 2nd class booking offices, the booking
clerks are Indians?

(9) Do Government propose to put Indian booking clerks in the III
class b;nking offices transferring the lady booking elerks to the other booking
-offices

The Homourable Sir Charles Innes: (a) Government have seen the
cartiole referred to. It relates to certain suggestions made by the Railway
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Passengers’ Association to the authorities of the Eastern Bengal Railway
and the Government have no doubt that those suggestions will be considered

by the Agent.

(b), (c), (d), (e), (f) and (g9). The Government have no knowledge of the
matters referred to and do not propose to inquire. A cqpy of the question
and answer will be sent to the Agent.

SEPARATE ENTRANCE (GATES FOR FEMALE PAsSSENGERs AT HowRaH.

1018. *Khan Bahadur Sarfaraz Hussain Khan: («) Are the Government
aware that III class nnd Inter-olass lady passengers are made to pass
through an enclosed passage with the mule passengers nt the Howrah

Btation ? .

(b) Are the Government aware that this causes great inconvenience
to Indian ladies?

(c) Do Government propose to abolish or to waive this system ci
forcing passengers through an enclosed pussage in the case of lady
passengers ? - -

The Honourable Sir Oharles Innes: The Honourable Member is presum-
ebly referring to the channels leading up to the gates by which inter and
8rd class passengers gain ndmittance to the platforms. These channels have
been found necessary so as to prevent the gates being rushed. It would
be impracticable to have reparate entrance gates for female passengers,

Bevagan Naarrr RAILwAY (GRIEVANCES.

1019. *Khan Bahadur Sarfarazx Hussain Khan: (a) Hae the attention
of Government been drawn to the letter in the Amrita Bazar Patrika,
headed ““B. N. Ry. grievancés’’ published in its issue of the 8th February ?

(b) Is the statement correct? If so, do Government propose to
redress the grievances?

The Honourable 8ir Oharles Innes: (7) The reply is in the affirmative.

(b) Government are not aware whether the statement is correct hut the
matter will be brought to the notice of the Agent.

NumBer OF CASES INSTITUTED UNDER SECTIONS 124-A AND 158-As oF
teE Inpiaxy Pevar Cobm anp CooNarr 8rorions of THE CoDE
or CrIMINAL PROCEDURE.

1020, *Mr. Nilakantha Das: Will the Government be pleased to lay on the
table showing in eaeh province under their d.u'ect charge during the last
b years:

I. (a) The number of cases instituted under 124-A and 158-A, Indian

Penal Code.
(b) The number of sueh cases punished
(i) with fines;
(i) with fine and imprisonment;
(it) with imprisonment for less than one year or one year;

(iv) with imprisonment for more than one year with names ,of
those still in prison? .
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II. (a) The number of cases under section 108 of the Criminal Proce-
dure Code.

(b) The number of such cases acquitted.
(c) The number of cases in which the accused gave seocurity.
(d) The number of cases punished—

(i) with simple imprisonment;

(i) with rigorous imprisonment?

ITI. The number of (a) places and (b) persons served with orders under
section 144 of the Criminal Procedure Code

(i) cases where the order was served once during the course
of 12 months;

(ii) cases where such orders were served twice during the
course of 12 months;
(iii) cases where such orders were served more than twice

- o during the course of 12 months.

The Honourable Sir Malcolm Hailey: The information desired is being
obtained and will be supplied to the Honourable Member in due course.

Mr, Nilakantha Das: Will the Government find it possible to call for
similar information from the Governors of the IPrqvinces?

The Honourable 8ir Malcolm Hailey: I did not catch that question.

Mr. Nilakantha Das: Will the Government find it possible to call for
similar information from the Governors of the Provinees?

The Honourable Sir Malcolm Hailey: This is a matter, Sir, under the
control of the Local Governments, and not of the Government of India.

Mr. Gaya Prasad Singh: Will this information be supplied to the
Honourable Member alone or will it be laid on the table a8 it is & question
of public importance?

The Honourable Sir Malcolm Hailey: I amm quite willing to place it on
the table of the House, Sir.

ACTION TAKEN UNDER SECTION 144 or THE CRIMINAL PROOEDURE CoODE
AND SEcTIiON 188 oF THE INpuuN PENaL CobE.

1021, *Mr, Nilakantha Das: Will the Government be pleased to state
<uring the last three years in each province under their direct charge;

(¢) How manv casncs have happened where people disvbeyed the
order under section 144 of the Criminal Procedure Code?

(b) In how many such cases have actual violence or breach of the
peace followed such disobedience?

(¢) In how many cases of such disobedience was section 188 of the
Indian Penal Code applied and with what result?

The Honourable Sir Malcolm Halley: The information desired is also
teing obtained and will be supplied to the Honourable Member in due

cBurse.
[ ]
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I'RovINCES IN WHICH THE CRIMINAL LAW AMENDMENT ACT 18 STILL IN
Force,
1022. *Mr. Nilakantha Das: Will the Government be pleased to lay
<n the table a statement showing during the last three ycars:
(a) In which' purts of Indis under their direct churge was the
Criminal lLaw Amendment Act in force?
(b) For what period, from what date, to what dace in each of such
. Provinces ?
(c) Will the Govermment be plensed to stute whether there are any
such I'rovinces where the Criminal Law Amendment Act is
. still in force?
(d) 1f the arnswer is in the alfirmative, then will the Government
be pleased to state also the names of those parts; the period
for which the Act has been in forceé in each?

The Honourable Sir Malcolm Halley: I give a similar answer to that
<cuestion, Bir, .
ACTION AGAINST VILLAGE PANCHAYATS.

1023. *Mr. Nilakantha Das: Will the Government be pleased to stute:
A. 1f any villuge Panchayats started by Congress organisations or
private efforts in each Province under the direct charge of the Central
Government, were proceeded aguinst under scetion 107 of the Criminal Pro-
cedure Code, during the last three years?
B. 1f they were, then—
(a¢) How many of them defended their cnses?
(b) How many of them were honourably let off?
(c) How many were bound down?
(d) How many members of such Panchuyats were punished for not
giving security ?
The Honourable 8ir Malcolm Hailey: 'The informatian is not readily

available and Government do not propose to obtain it us the expenditure
of time and labour involved cannot be justified.

NuMBER OF DPRISONERS IN JAILS IN IPROVINCES UNDER THE DIRECT CHARGE OF
TAE CENTRAL GOVERNMENT AND NUMBER RELEASED,

1024. *Mr. Nilakantha Das: Will the Government be pleasod to lay
on the table a statement showing in each I’rovince under their direct
charge:

(a) the number of -prisoners in December, 1920;

(b) the number of prisoners in each month in 1921;

(c) the number of prisoners in cach month in 1022;

(d) the number of prisoners in cach month in 1023;

(e) the number of Akali prisoners, if any, sepsrately in all the above
months;

(f) the number of Mopla prisoners, if uny, scparately irr all those
rgonths?

(g) the number of prisoners coming out of jail in all those months?

The Honourable Sir Malcolm Hailey: Inquiries m'e.being made. .
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JAin, CoDEs.

-1025. *Mr. Nilakantha Das: {(a) Are the Government in possession of
apy information to the effect that Jail Codes in any part of British India
under the direct charge of the Central Government are not available to the:
general public in .bookstalls authorised by Govermnent for stocking Gov-
ernment publications ?

(b) If it is a fact, then is this sccording to any rules, orders or eirculars,
or any coufidential understanding among officials, or between officials.

and book-sellers”
(c) Is there anything to prevent the jailors ar jail-superintendents from
showing the Jail Code to responsible public men if they want to see-it?
(d) If there is, what is that?

The Honourable Bir Malcolm Hailey: In regard to the Provinces under
the control of the Central Government, inquiries are being made and the
results will be communicated to the Honourable Member in due course.

The Government of India are not concerned with the Jail Codes of the
Provinees.

Mr. Gaya Prasad 8ingh: Will this information be supplied to other
Members also?

The Honourable Sir Malcolm Hailey: And also, if other Honourable
Members desire, it will be laid on the table.

RigHT oF PrisoNERS To sEE ORDERS, RULES, ETC., EFFEC TING THEIR
DuTiEs aAND DiSCIPLINE.

1026, “Mr. Nilakantha Das: (¢) Are prisoners in British India in
Provinces under the direct charge of the Central Government allowed to
demand to see written orders, rules, circulars. or provisions in the Jail
Code, regarding the duties and disciplinary mensures they are put to?

(b) If not, why?

The Honourable Sir Malcolm Hailey: Inquiries are being made.

FaciiTiEs To PRISONERS TO APPEAL TO OUTSIDE AUTHORITIEN AGAINST THE
DECISIONS OF THE JAll, AUTHORITIES.

1027. *Mr. Nilakantha Das: (a) Are there any provisions in British
India in Provinces in the direct charge of the C entral Government to afford
facilities to prisoners to appeal against any decisions or treatment by jail
suthorities for judicial remedies, or for remedier at the hands of thoge who
arc not interested in forcing jail discipline?

(%) It not, why?

(¢) It they are, then what are those provisioms?

The Hgnourable Bir Malcolm Hailey: T have the same answer.
Mr. Nilakantha Das: Answers will be supplicd in tine, Twupposc?

The Honourable Sir Malcolm Hefley: As soon as the information is
o.vdilable. e " v
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.

Hart oF THE Down Punsas MAIL AT PaTNA Crry.

1028. *Ehan Bahadur Sarfaraz Hussain Khan: (a) Is it not a fact that
toth the Up and Down Punjab Mail trains stopped at the Patna City
railway station in pre-war times and is it not a fact that for some years
past, the Down Punjab Mail trains do not stop at the Patna City station?

(b) Will the Government be pleased to inquire from the Railway
suthorities, and inform the House as to what objection there is to stopping
the down Punjab Mail trains at the Patna City station for at leust a few
minutes ?

The Honourable Sir Oharles Innes: (a) Yes.

(b) In pre-war times the Down Punjab Mail made three consecutive
stops at Dinapore, Patna Junction and Patna City within a distance of
1¢ miles. The cancellation of the halt at Patna City is not considered to
be a hardship to passengers as those intending to travel by mail can driv:
to Patna Junction by road. Moreover a convenient train (No. 12 Down
Express) has been provided, which leaves Patna City at 16-48 and arrives
at Howrah at 6-29 A.M.

EXPENDITURE 0N THE BRITIsII EMPIRE IOXHIEITION.

1029. *Mr. K. Venkataramana Reddi: Will the Government be pleased.
to state:
(a) the total amount of money spent from Central Revenues in lay-
ing out buildings in British Empire Exhibition?
(b) the various' sections to which the Government of' Tndia sent
. oxhibits and the total expenditure incurrcd in this behalf?
(c) the total amount of expenditure incurred or likely to be incurred
on behalf of the Indian Trade Commissioner, Diwan
Bahadur Vijayaraghavachariar, by way of travelling and
daily allowsances?

The Honourable Sir Oharles Innes: (a) The final figures are not yet
cvailable. £10,000 was spent in 1922-23. The revised estimate for th:
current vear is £97,5(8 and provision has been made in next year's Budget
tor £5,300.

(b) Fine Arts, Geological Survey, Cotton, Iorests, Survey of Indr.
Meteorology, Archeology, XRailway, Town Plaoning, Hygiene, Tropical
Diseases, Co-operative and Education, and Commercial Intelligence. A
model of the North-West Frontier Province and a relief model of the:
Iverest are also being exhibited at the Iixhibition.

The total estimated expenditure is Rs. 7§ lakhs.

¢) No expenditurc has been or is being specially incurred on nccount
o° tﬁae Indian Trade Commissioner. The fotal cstimated amount on
account of Diwan Bahadur Vijayaraghavachariar and his staff is Rs. 43,500,
This includes cost of passages to and from England.

ANNUAT, SALE OF QPIUM DURING THE LAST TEN YEARs.

1080. *Mr. Syamacharan: Will Government be pleased to lay on table
n statement showing the quantity of annual salg of Opium during the Ia.st

fen years? .
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The Honourable Sir Basil Blackett: A statenent giving the required in-
formation is laid on the table.

Mr. Devaki Prasad 8Sinha: What steps did Government tuke to satisf:
themselves that opium exported from this country wus used strictly fe-
medicinal purposes?

The Honourable Bir Basil Blackett: 1 would rfefer the Honourable Men,-
Ler to the several answers previously given, but if he likes to put down a
question, I will answer it.

Statement a&nmmg the guantity sn chests’ of provision, medicinal, excise vnd medicul:
apium sold during the years 1914 to 1923 in the case of the first two, und 1914-15 to
1922-23 in the case of the last two.

Yoo ol | it | mle | wl
1914 . .. . 11,428 2,808 -6
1916 ) 12,480 830 #,892 16
1916 . 13,950 . 2,450 | 8,788 is
1917 . 10,985 3,876 9,102 16
1918 . .. 13,780 2,000 8,608 23
1919 . 11,9¢0 2,100%| 8,628 15
1920 . . 10,202 6.746 | %
1931 " - 8,136 ? 6,168 14
1932 . 8,020 5,831 6
1923, . . . . . 7,954 e i (Not yet known.)

AnNuAL 1mporT oF Foreiax LiQUoRrs DURING THE LAST TEN YEARS.

1031. *Mr, Syamacharan: Will Government be pleased to state the
annual import of foreign liquors into India during the last ten years?

The Honourable 8ir Charles Innes: The Honourable Member is referred
t. the Annual and Monthly volumes of the Sea-borne Trade of British
India, copies of which are in the Library.

AxxvaL INcoME FPRoOM THE EXCI8E DEPARTMENT DURING THE LAST TEN
_ YEars.

1032, *Mr. Syamacharan: Will Government be pleased to lay on table
. statement showing the annual income derived from the Excise Depart-
ment during the last ten years?

The Honourable Sir Basil Blackett: I rofer the Honourable Member {o
the Finance and llevenue Accounts, copies of which are available in the
Library.

+:The ﬁgnm for Excise snd Medical vplam are for the yenrs 1914-18 to 1932-38 (i.e,
Tingncial years).
1800 chests wm-e snbsequently rmlled for want of buyere,

L]
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IRANT oF CONVEYANCE ALLOWANCE IN SiMLA TO MEMBERS OF THE INDIAN
LEGISLATURE.

1088. *Maulvi Muhammad Yakub: (1) Are the Government aware that
«m account of climatic conditions and difficult walks, the Members of the
lutclhl';n Legislature have to hire rickshaws to attend the meetings at
i ? .

(2) Will the Government be pleased to allow conveyance allowance to
the Members in the same way as it is given to the Members living at
Raisina in Delhi?

8ir Henry Moncrieft Smith: (1) Government think that, gencrally speak-
ing, the usé of o rickshaw for the journey to the Assembly Chamber in
8immla is in the nature of a luxury rather than a necessity.
2) The Conveyancc allowance is granted im Delhi to Members residin,.
it. Raisina on account of the distance of Raisina from the Assembly Cham
® Ler which renders the daily use of a conveyance virtually inevitable.
Pistances in Simla are not on the same scale and in the opinion of Goven-
ment the considerations adduced by the Honourable Membher are not sufti
cient to justify the grant of a conveyance ullowance.

Khan Bahadur Sarfaraz Hussain Khan: Most of us stay in the Long
wood Hotel which is on the top of a hill. It is very difficult for Members
t. come down and walk up, and therefore some allowance should be paid

t¢ them to hire riskshaws. *

8ir Henry Moncriefl 8mith: 1 did not quite catch what the Honour
able Member was saying, but if he refers to the Longwood Hotel, 1 d)
1ot think it stands at a great altitude, Sir.

Mr, K. Ahmed: At any rate, Sir, Shula is aore expensive thun
Delhi, and the allowance given to Members in Simly ought to be increased.
[¢ not that so, Sir, in every respect?

Sir Henry Moncrieff Smith: U'ndoubtedly.
SECRET SERVICE CONTINGENCIES.

1034, Mr. Gaya Prasad Singh: 1. () Will the Government kindly ex-
plain what is meant by **Sceret Service Contingencies'’ for which a Budget
-estimate of s, 1,70,000 wus provided for 1928-24, and Rs. 2,60,000 for 1vzd-
25 (page 49 of the Detailed estimutes and Demands for Grants for 1924-
25)?

(b) Why is there an incrcase of Rs. 90,000 in this item for 1924-25?
And sre the Government prepared to give an account of expenditure on this
item, with details?

2. If the answer to the sbove be in the negative, are the Govermment
yrepared to consider the question of omitting all expenditure under the
head of Secret Service Contingencies in future?

The Honourable Sir Malcolm Halley: 1. () The attention of the

Honourable Member is drawn to the replyt given by me to (unstarred)

uestion No. 189 asked by Mr. Saiyid Mubammad Abdulla in the Legis.

Jative Assembly on the 19th February 1028. As stated therein the amount

provided against Secret Service contingencies is intended for expenditure
)

: -

+ Vide page 2482 of L. A.- Debates, Vol. 1II
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oo confidential inquiries and other measures in the interest of publ.:
seourity. Details of such expenditure cannot be given without prejudice
te the purposes for which the allotment is made.

(d) T am not prepared to give any further information on this item

than I gave to the House during the discussion on the Demands for Grants
under ‘' General Administration.”’

2. Government are not prepared to consider the suggestion.:
Mr. K. Ahmed: In view of the fact thut these items are non-votable,

do Government propose for the benéfit of the country to give a few mor:
particulars in detail which it is necessary for a country to know

The Honourable Sir Malcolm Hafley: 1 think that information would

be rather more to the interests of certain criminals than it would be
tc that of the country at large.

Mr. K. Ahmed: But the criminals must be judged by the country, whe-
ther they are criminals for the benefit of the country or for something
cse?

Mr. Gaya Prasad Singh: Does this sum mclude blackmail paid to pri-
vate individuals for services done to Government?

The Honourahle Sir Malcolm Hailey: 1 leave the answer to that gues-
tion to the Honourable Member's own sense of decency..

Mr. Gaya Prasad 8ingh: blr. van the Honourable gentlaman d(.nv my
statement?

The Honourable 8ir Malcolm Hailey: 1 will not even discuss it.

Lorp Ornivier's SpeecH 1N THE Housg oF Lorps oN THE 26Tu FEBRUARY
LAST.
1085. *Mr. Gaya Prasad 8ingh: Are the Government of India in posses-
sion of an authentic copy of the full speech of Lord Olivier, which was
dclivered in the House of Lords on the 26th February last? And are the

Government prepared to pluce a copy on the table, in order to remove mis-
understandings which have arisen in connection with it?

The Honourable Sir Malcolm Hatley: A copy of the Hansard of the 26th
February, containing the Becretary of Btate's speech is placed in the-
Library of this House.

ArResTt OF MR, SnposuaLaL Gupra AND MR, RAMARARAYANA CHOWDHERY
OF AJMER-MERWARA.

1086. *Pandit Krighna Kant Malaviya: 1. Is it a fact that Ajmer-
Merwars is & non-regulation Province?

2. Are the Government awarc of the existence of a volunteer corps in
ajmer known ss Hajasthana Seva Sangha?

3. Is it a fact that Mr. Shobhalal Gupta, the Editor of the Taruna
Rajasthana, snd Mr. Ramanarayana Chowdhery, the Becretary of the
Rajasthan Volunteer Corps, were arrcsted under section 1244, 1. P. (',
Iately ?

4. (a) Is it & fact that Mr. Gupta was styled as '‘ Nominal Editor '
and Mr. Chowdhery as ‘* reported to be actual Editor '’ in the warrants-
olthough Mr. Gupta is the publisher, Printer, and Editor of the paper?

(b) If 8o, will the Government be pleased to state the exaot maamng'
«f the * Nommn' " and *‘ Actual Editor *'?
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"Me. E. B. Howsll: The information required by the Honourable Mem
tber has been asked for and will be comniunicated to him on receipt. |
regret, 8ir, that I can give no further reply than this fo the two succeed-
ing questions.

PoLicE Raip oN THE OFFICE OF RAJASTHAN VOLUNTEER CORPS IN AJMER.

$1087. *Pandit Krighna Kant Malaviya: (a) Are the Government awarc
that on the 9th January 1924 the police raided and searched the office,
dibrary and press of the Rujasthan Volunteer Corps in Ajmer and arrested
Mr. Pathik under Sections 124 and 158, I. P. C., although the warrant was
1ss8ued for arrest only? '

(b) Is it a fact that in the course of the search the Police opened by
force the trunks and boxes of even those persons who were not present
at the time of search and carried away some papers without making any
list or permitting the owners even to seal their packets and boxes in contra-
vention of section 103, I. P. C.?

(c) Is it a fact that the Police Superintendent of Bundi State aud an
officer of Jaipur State were also taking part in the search?

(d) Is it a fact that the police took possession of papers in the absenco i
<ither a witness or a representative of the volunteer corps?

(e) Are the Government aware that in cases where the signature of
witnesses were taken they were such who did not know English and the
list of articles were entered in the diary in English?

(f) 1s it & fact that the windows were kept open and the doors were scaled
by only the Police officers after the search?

Porior Ram on tne Orrice oF Rajasraan Vorunrteer Corps 1N AJMER.

$1088. *Pandit Krishna Kant Malaviya: (a) Has the attention of the
-Government been drawn to an article ‘“ After the search '’ published in
the Navin Rajasthan of Ajmer, dated 18th January 1924?

(b) Will the Government be pleased to state if the allegations made
therein are true?

(c) If the reply be in the affirmative, will the Government be pleased
1o state what action l.heg' have taken to put a stop to such action of the
Police officers in future

SEPARATE ENTRANCES TO THE HOWRAH AND SEALDAH STATIONS FOR MALE
AND FEMALE PASSENGERS.

1030. ¥Khan Bahadur Sarfaraz Hussain Xhan: (a) Has the attention
of Government been drawn to the following Resolution passed by the E.
B. Railway Passengers Associations:—

OPENING OF Passaaxs.

*In view of the fact that passengera for trains starting from Culcutta are allowed
to pass by one passage only and thereby causing too much rush, the female 5
as well as others are put to great inconvenience especially in train No. 13 Down when
produce vendors with baskets on their heads h&k the passage and the Up-train
passengers on their arrival.are allowed to s through the passage, the Down train
passengers are often refused access to the orm, it is resolved that the Authorities
.concerned be requested to open all gates with all the passages for the ‘' Ingress ' and
‘ Egreas "’ of the Down train and Up train passengers, respectively, when such
«occasion Arises.” .

+ For Answer to this Question—see Answer belov;_Questicin No. 1086. °
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b) If so, do Government propose to take steps to remove the grievafices.
of the public?

(¢) Do Government propose to take steps to allow the Indian ladies
with third and inter class tickets to pass through special passages at Howrah
¢end Sealdah stations?

(d) Are the Government swure that the majority of such lady passengers
observe purdah and as such are put to great inconvenience when they are-
forced to pass through the same passage with other male passengers?

() I so, do Government propose to take immediate steps to remove
this grievance of the travelling public?

* () If not, will the Government be pleased to state the reasons?

The Honourable Sir Oharles Innes: (a) Ycs.

(b) Presumably the Resolution in question wus submitted to the Agent.
aund Government will leave him to deal with it.

(¢), (d), (¢) and (f). Government do not think that Railway Adminis-
trations can reasonably be asked to provide separate passages for male and
female passengers.

THE NILGANJ BRANCH Pos8T OFFICE. -

1040. *Khan Bahadur Sarfaraz Hussain Khan: (a¢) Has the attention
of Government been drawn to the letter published in the ‘* Forward '’ of
the 11th March, under the head ** Closing of a branch post office’"?

(b) 1f so, will the Government be pleased to state whether the state-
ment °** the Post oifice in question costs Rs. 20 per mensem but serves
nearly 80 villages '’ is true? If so, will the Government be pleased to
state the reasons for putting so many villages to such inconvenience?

The Honourable Mr. A. O. Ohatterjee: (¢) The reply is in the
affirmative, '

(b) The Director General of Post Offices has decided that the Nilganj
Lranch office, though working at a loss, should not be closed.

(OVERCROWDING IN 'TRAINS,

1041. *Khan Bahadur Sarfaraz Hussain Khan: (¢) Has the sattention
of Government been drawn to the letter published in the ‘‘ Forward
of the 11th March, under the head *‘ Overcrowding in trains ''?

(b) Will the Government be pleased to state the number of special
trains run during the last Barrackpur Races? .

(c) Will the Government be pleased to state what steps have or are
being proposed to be taken for the increase of the third class carriages.
during the coming financial year?

The Honourable Sir Charles Innes. (a) The rcply is in the affirmative.

(b) Government have no information,
(¢) It is hoped to place on the line 754 broad gauge and 889 metre
gauge Brd class coaches in terms of four-wheelers, during the.coming finan-

cial year, .



QUESTIONS AND ANSWERS. 2171

Racian Ixequaraty ox the BEasTeEnn BENGAT RAmLway.

1042. *Khan Bahadur Sarfaraz Hussain Khan: («) Has the attention
of Government been drawn to the letter published in the ‘* Forward ' of
the 12th March, under the head ‘* Racial Inequality in E. B. Railway "'’

(b) If so, do Government propose to take sieps to remove such griev-
nees?

(¢) Will the Government be pleased to inquire as to the truth of the
statement that a ** Feringhee *' Tieket Collector allowed passengers to pass
without tickets? If so, do Government propose to take steps to put a
ttop to such malpractices?

(d) Will the Government be pleased to inquire into the truth of the
statements made in the third paragraph of the letter?

The Honourable Sir Oharles Innes: Government have scen the letter
referred fo which is being brought to the notice of th Agent of the Raii-
way.

TrIKANNAD RAlLwaAYy STATION.

1043. *Mr. Mahmood Schamnad Sahib Bahadur: Will the Government
be pleased, with reference to the reply to my starred question No. 613 of
the 8th tstant, to give the inforination promised in the reply, or, if the
information required by the question has not yet been received, to give
the same to the House as soon as it is received?

The Honourable 8ir Oharles Innes: The inforiation promised was sup-
plied to the Honourable Member on the 15th March last.

Mr. President: Khan DBahadur Sarfarnz Hussain Khan.

Khan Bahadur Sarfaraz Hussain Khan: Is it with regard to the
private noticg of o question that I gave yesterduy? It is:

** Will the GGovernment be pleased to state as to why Nos. 5, 6, 8, 9 and 10 in the-
main block of Longwood Hotel, Simnla, have not been offered to Members, as well as
quarters 46 to 54 in the new block of the same hotel? ™

The Honourable Mr. A. C. Ohatterjee: Sir, before the Honourable
Member proceeds with the question, 1 should like to say that I have not
nceepted private notice, The  question was given to me at 11 o'clock
yesterduy and I was busy ut another place till 7 o'clock in the evening
and 1 had no opportunity of inquiring into the matter. I have not seen
the circular the Honourable Member ha® referred to in the question.

Khan Bahadur Sarfaraz Hussain Khan: Sir, the circular has just come:
to us and Mombers are asked to seleet quarters from the list and these
quarters have not been offered to us.

Mr. President: Where the Government does not accept notice of a
question, the Chair eannot accept it. I was given to understand that
the Honourable Member in charge of Industries and Labour had accepted
it. The Honourasble Member is aware that he can find his way to the
Honourable Member's office if he wishes to.

Khan Bahadur Sarfaraz Hussain Khan: Yes, Sir. I have read the
question simply because you called my name.

Mr. President: I am only suggesting to the Honourable Member that-
he should go and have a conversation with the Honourable Mr.
)

Chatterjee on the subject.

? 3



THE RAMGANGA RAILWAY DISASTER,

Mr, 0. 8. Ranga Iyer (Kohilkhand and Kumaon Divisions: Non-
Mubammadsn Bural): I only wish to ask, Bir, if the Government can
communicate to the House further particulars in their possession in regard
to the Ramganga Railway disaster.

The Honourable 8ir Charles Innes (Commerce Member): 1 am afraid,
Sir, that I.-have not got very much more to communicate to the House
beyond what I have already told the House and what has appeared in the
press. I have, however, received a preliminary report from the Senior
Government Inspector of Railways. He says that 58 passengers were
injured of whom 8 have since died and that up to the time of the inquiries
n total of 25 dead bodies have been recovered from the wreckage. He has
examined the track and he found that the metre gauge track on the bridge
was in perfectly good order and correct to gauge throughout. His pre-
liminary opinion was that the accident was entirely due to the violence of
the wind overturning the vehicles. But, as 1 have slready informed the
House, a more formal inquiry is now going on and when the report of that
inquiry is received, I will see that it is published.

Mr. O. 8. Ranga Iyer: A word about the bridge, 8ir. Was - the
bridge protected with girders on both sides or was it what I may call an
open bridge? And will the Government be pleased to see to it that in
future the bridge jis better protected than it was.

The Honourable Bir Oharles Innes: 1 understand, Sir, that the bridge
is what the Honourable Member calls an open bridge, but I will have
the technical point raised by him inquired into by the technical officers of
the Inquiry Committee.

Maulvi Muhammad Yakub (Rohilkhand and Kumaou Divisions:
Muhammadan Rural): Sir, are there any rules which order the drivers to
drive slow *or to stop traing when there is o great wind or storm? Are
there any such rules?

The Honourable Sir Oharles Innes: I think it is u watter which is left
entirely to the discretion of the driver of the train,

Maulvi Mohammad Yakub: Was it ascertained that the guard tried
to stop the train when such a furious storm was raging?

The Honourable Sir Charles Innes: I have no information on the
point, Sir. It is a point which will, no doubt, be inquired into by the
Committee of Inquiry.

PUBLICATION OF THE TARIFF BOARD'S RFPOR’I‘ ON THE
STEEL INDUSTRY.

Mr. G. Plicher (Bengal: European): May I, Bir, ask the Government
of India a question of which private notice has been given to the Member
for Commerce, namely :

“ Will the Government inform the House as to .
(@) the probable date of publication of the Tariff Board's Stesl Report, and

{b) the date on which the Ipeoml May session of the Auenbly will be nnmoned
¢ to consider that Report?

¢ (2172 )
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The Honourable Sir Oharles Innes (Commerce Momber): The speciall
-sesgion: will probably begin on the 27th of May, . As regards the date of
publication of the Report, 1 s afraid that I cannot add to the answer
1 have slready given to Sir Gordon Frascr in reply to a somewhat similar
question, namely, that this House may rest assured that Government
will endeavour to give the public the longest possible opportunity of study-
mg the Report by publishing it us ecarly as they can.

Mr. G. Pilcher: May I ask the Honourable Member whether he realises
that, cven if the public get the Report now, therc is & bare two months
left for ils consideration. Can he give us any information as to whether
it is a voluminous Report or a highly technical Report?

The Honourable Sir Oharles Innes: I mn ufraid, Sir, 1 ean give nc
further information that I have already given,

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna: Non-
Muhammadan Rural): May I ask, 8ir, that, if the Government wish to.
consider the Report, they inight publish it first?

The Honourable 8ir Oharles Innes: [ have already said, Sir, in this
Houge that the Government would be reluctant to publish the Report
until at the same time they can publish their conclusions on the Report.

8ir Campbell Rhodes (Lcengal: European): May I ask whether the
Government have carefully considered the recommendation of the Fiscal
Cammigsion on a point in paragraph 803 to which as a member of the
Fiscal Commission 1 know we uttached very great importance?

* The Tariff Board should have no power to take final decisions. In every case the
final decision will rest with Lthe Government and the Legislature . . . There is onc
puint in connection with the inquirien and reports of tie. Tariff Board on which to
great stress cannot be laid. This is the need for the utmost Ilmh]icity. Publicity will
onsure full consideration heing given to all interests affected. Publicity will also inspire
confidence and remove the possibility of suspicion that recommendations are bnsed on
anything but the public interests. The case for industry should he stated with perfect
frankness and lucidity, so that the public may be in a position to form its own judg.
ment . . . The (Govermment should publish the results of the inquiry promptly,,
whether it agrees with the conclusions of the Board or not.”

In that conmcction, 8ir, 1 would ask whether the Government would
oonsider just at the time when they are making up their minds the
possibility of giving porhaps an oxtra week or two by early publication
which would be of very great advantage to the public and for which 1
know large interests in Calcutta are very anxious.

The Honourable 8ir Oharles Innes: The Tariff Board, Sir, has I know
carried out to the full the recommendations of the Fiscal Commission in
this motter. They have observed throughout their recommendation that
the fullest publicity should be given. As regards the second point raised
by the Honourable Member I have no objection to saying that the Gov-
ernment will consider the matter again. What I said before was the
provisional conclusion we had come to, but we will certainly consider the
matter again.

Mr. G. Pilcher: May I ask. Sir, whether His Excellency the Viceroy
or the Government of India have received protests from any big
eommercial centres against the haste which is being observed in regard
to this matter? .
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Dr. B. 8. Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Before that question is answered may I also inquire whether
‘the Government have not been prcssed by Members of the Legislature and
outside representatives of public opinion that the Government are delay-
ing the decision against the interests of an industry which is a national
industry ? :

The Honourable 8ir Charles Innes: I um not aware, Sir, that we have
had any representations such as those mentioned by the Honourable
Member from Bengal. I will not go so far as to say that they have
not been received in my office. At any rate, thev have not been brought
to my notice. The answer to Dr. Gour’s question is, I think, in the
affirmative. ) ~

Diwan Bahadur Ramachandra Rao: May I ask, Sir, whether public
oriticisrn of the Tariff Bosrd's recommendations would not be helpful to
Government in coming to their conclusions?

The Honourable Sir Charles Innes: That, 8ir, is a matter of opinion.

p————

PROPOSED INDIAN DELEGATIONS T0 TURKEY, PERSIA AND
CERTAIN ARAB STATES.

Mr. Chaman Lal (West Punjab: Non-Muhammadan): Sir, 1 beg to
pub the questions of which I have given private notice to the Honourable
the Home Member.

Mr. President: 'T'he Honourable Member will read them.

The Honourable Bir Malcolm Halley: Before the Honourable Member
reads the questions I should like to say that I have only just obtained the
papers referred to by Mr. Chaman Lal and I have also received information
that he desires to move the adjournment of the House on the same
question. I do not propose, therefore, to accept notice if we are subse-
«uently to discuss the whole matter on a motion for adjournment.

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): May I
usk what in the question of which the Honourable Member has given
notice?

Mr. President: Order, order. In order to acquaint the House, the
Honourable Member had better, as a matter of form, read the first of
these questions. '

Mr. Chaman Lal: Sir, the first question is this:

* I it o fact that Government refuses {o issue passports to Mussalmans like Maulann
Shaukat. All, Maulana Muhammad Ali, Dr. Kitchlew, Maulana Abul Kalam Azad,
Mauolana Hussain Ahmad, Maulana Nizar Ahmad, Seth Yakub Hassan, Mr. Shuail
(Jureshi, and Ir. Sniiid Mahamood and Hindus like Pandit Motilal Nehru and Pandit
Jowahiarlal Nehru, whom the Khilafat organisations in India have selected as members
of delegations to proceed to Turkey and to soveral Arab Btates, partly to congratulate
the Turks on their victory and partly to settle the future of the Khilafat and its
relations  with Moslem Btates and the Moslems of the world, which is purely s
religions question of the Mussalmans?"

¢ That is the first question, Sir. May T, with .v'ou'r permigsion, read oub
the other questions?
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Mr. President: 'T'hic Honourable the Home Member said that the
snBwer he proposes to give will ,be more adequately given if and when
the motion for adjournment is dealt with. I admit that my decision on
that matter would turn somewhat on ‘the character of the answer the
Honourable the Home Member can or will give to the first of these ques-
tions.

Mr. Chaman Lal: Before the Honourable the Home Member gets up
to reply may I remind him that the motion for adjournment .o

Mr. President: We will come to the question of adjournment next.
This is a question of fact.

The Honourable Sir Malcolm Halley: 'The actuul facts are that we
wwere approached by Mr. Shaukat Ali with a request for passports for
-delegations to Turkey and to Persia, Iraq and Palestine. After con-
"gidering the matter we told Mr. Shaukat Ali that we would not give pass-
ports for this purpose to persons convicted and sentenced to imprisonment
for inciting Government rervants to disaffection or other offences against
the State; also that we were not prepared, in view of the object of the
-delegation, to grant facilities to persons other than those professing the
Moslem religion.  He has been requested to intimate in the light of these
cvonelusions the names of the meombers of tho delegations as finally pro-
posed. He has also been Lold that it ix cssential fo have a clearly defined
and detailed programme of each delegation, and that each member must
be ready to give an undertaking that his visit has no relation to the
political affairs of the State or Stales which he proposes to visit, and that
he will regard himself as bound not to try in any way to take part in any
political movement or to promote ahy political changes in any  of the
‘States. We have pointed out that in order to ascertain that the Gov-
«rnments of the States concerned are willing to admit the delegution of
Indian Moslems and that thoy have no objection to its personnel. and
npprove of its programine, the above information and undertakings are
necessary. We have also called for information as to the order in which
the delegations intend to proceed and the date of departure of cach. 8o
far, we have not received a reply to our .communication. But those are
the principles we laid down on which we were prepared to ask the Home
Government to approach Turkey and the other States coneerncd with «
view to ascertain whether they would welcome the delegations.

Mr. N. 0. Kelkar (Bombay Central Divigion: Non-Muhainmadan
Rural): Are the principles referred to by the Honourable the Home
Momber distinctly embodied in any definite get of rules?

The Honourable Sir Malcolm Hailey: No, Sir.
Mr. N. O. Kelkar: Ts the discretion absolutely unguided hy any roles?
The Honourable Sir Maleclm Hailey: The Government have full dix-

cretion in issuing passports, just as they have responsibility for the eonduet
of their citizens in those foreign countrics {0 which passports are issued.
It is beenuse that responsibility rests on then that they ore obliged to
exdreise their diseretion; every country follows the same practice.
Moulvi Muhammad Yakub (Rohilkund and Kumaon Divisions:

Muhammadan Rural):  Are there any servants of the (yovernment of Indin
in these places whose loyalty may be tampered with by these gentlemcne
who are refused passports, if they are allowed to go there? o

B2
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The Honourable Sir Malcolm Hailey: That, A as the Honourable-
Member knows, is not the object of the inquirics that we made. The
primary object of the inquirics we made was to enable us to ascertain.
whether the personnel of the delegution and their programme would be
acceptable to the countries which they intend to visit. That was in
accordance with ordinary diplomatic procedure.

Maulvi Muhammad Yakub: Have the Government of India inquired
from those countrics whether they are willing to rececive the deputations
and have they asked the Government of India to ascertain the programme
of the delegations?

The Honourable Sir Malcolm Hailsy: No, Bir. We have laid down
these eonditions before we approach them.

Mr, Chaman Lal: May I remind the Honourable the Home Member’
of a particular sentence that appears in the reply issued to Maulana.
Shaukat Ali in which it is said that steps have been taken to elicit the
views of the foreign Governments concerned.

The Honourable 8ir Malcolm Hailey: These are preliminary inquiries
only made through our diplomatic agents to these countries; the final
inquiries as to tho personnel and so forth will be sent as soon as we receive
the exact programme and personncl of the delegations.

Mr. Ohaman Lal: Have the Government received any replies?,

The Honourable Sir Malcolm Hailey: Not to my knowledge; but
the reply will not be addressed to us. It will come to the British Gov-

crnment.

Mr. Chaman Lal: Is the Honourable the Home Member aware that the
Angora. Government have intimated to Maulana Shaukat Ali that they are
quite willing to admit the deputation?

Mr. President: I cannot allow questions to proceed on those lines.
Such questions are expressly forbidden. The Honourable Member- must
rddress himself to the responsibility of the Government of India in the
wintter of issuing passports to British Indian subjects.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-
*luhammadan Rural): Will the Honourable the Home Member be pleased
1o state if he considers every member of the deputation, all those whose
1 nmes were read out, to come under the same category or characterisation?
! hope I have made myself quite clear.

The Honourable 8ir Malcolm Halley: Quite clear, Sir. But the question
is & question of fact in each case.

Mr. 0. 8. Ranga Iyer: I do not think, Sir, that the Honourable the
Home Member puts the case of each and all under the same category.
Dr. Mahamood, whoee name, I believe, the Honourable the Home Membeor
read out wos imprisoned for six months, Mr, S8huaib . . . .

Mr, President: That is precisely a matter that might become the sub-
tiect of debate. It will become appropriate in a motion for the adjournment
«f business of this House.
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.The Honourable Sir Malcolm Hailey: The Honourable Member will
merely allow me to add that 1 read out the principles laid down. I did not
tring in the name of any of those gentlemen as coming under the category
‘nfl?xclusion; the inference has been drawn by the Honourable Member hiwm-
£elL,

MOTION FOR ADJOURNMENT.

Mr. Ohaman Lal (West Punjab: Non-Muhammadan): Sir, 1 beg to
move for leave to make a motion for un adjournment of the House to
«disouss o matter of urgent public importance of which 1 have already given
rotice. The matter of public importance is this, ‘* the refusal of passports
te» most of the prominent Indian leaders of the Khilafat movement includ-
ing Maulanas Muhammad Ali and Shaukat Ali and Dr. Kitchlew, who had
‘been selected to proceed as members of delegations to Turkey, Porsia, and
«certuin Arab States on a religious mission of pesce, including the rettle-
1acnt of the future of the Khilafat, thereby causing a grave state of unrest
emong the Mussalmans of India.”’ Sir, under Standing Order 21,

“Jeave {o make a motion for an adjournment of the business of the Assembly for the
purpose of discussing n definite matter of urgent public importance must he asked for
after questions.'

L submit, Sir, that this matter is definite, urgent and of publie importunee.
It is definitc in o far as an application was mado for passports to be
granted to the Khilufut delegation and those passports were refused to
«certain prominent members of that delegation. a great mmjority of the
members of that delegation. 1t is further urgent in so far us intimation
of that refusal, the original intimation of that refusal, was received by
Maulana Shaukat Ali only yesterday. It is a matter of great public interest
because it states that pussports have been refused by the Government of
India to gentlemen who desire to go abroad not mercly for private busines«
it on matters of gravo public importance. Under Act XXXIV of 1920,
1 find in section 8 (2) (b) there is no mention whatever of the right of the
Government of India to prohibit the grant of a passport to any gentleman
soing beyond the shores of India.

Mr. President: That is a question of the wmerits, 1 am dealing with
1he question of fact. .

The Honourable Member bas given notice of his desire to move the
-adjournment of the House to discuss a matter of urgent public importance,
namely, ** the rofusal of pussports to most of the prominent Indian leaders
of tho Khilafat movement ineluding Maulanas: Muhammad Ali and
Shaukat Ali and Dr. Kitchlew, who had been selected to procecd us
members of delegations to Turkey, Persia, and certain Arab States on a
religious mission of peace, including the scttlement of the futurc of the
Rbilafat, thereby causing a grave statc of unrest among the Mussalmans
«of Tndia.,”” I am not quite certain, arising out of the questions and
rnswers, whether it is a fact that the passports have been applied for and
vefusod. T should like to have n definite answer on that subjeet first of
all,

The Honourable Sir Malcolm Hailey: I think it may be taken that

«nder the principles that we have laid down passports will certainly bd
refused to certain members of the proposed delegation. I cannot at the
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moment, without the papers in the case, say oxactly to which members
passports will bave to be refused under those principles. But 1 can
certainly say that to my knowledge there are three or four of the members.
cf the proposed delegation to whom passports would not be admissible.

Mr. Pregident: I understend that a definite application has been made
by certain of those persons, if not all of them, and conditions have beeu
laid down which it is & matter of common knowledge they cannot satisfy.
So far as the Chair is concerned, the question is in order. Is there any
cbjection? (No dissent was expressed). The matter will be set down for
ciscussion under Standing Order 28 at the conclusion of business to-day.
Honourable Members will remember that our old Standing Order set it
gown automatioally for 4 o’clock, but as business may conclude earlier
than 4 o’clock we have amended that Standing Order and now the business.
will come on the moment the ordinary business on the list of business for
to-day is concluded. It is more for the Honourable Members to say when
the ordinary business will be over than the Chair. 1 imagine it will be early
ir the afternoon or just after the Lunch adjournment.

STATEMENTS LAID ON THFE TABLE.

The Honourable 8ir Malcolm Hailey (Home Member): 1 beg to lay
on the table the information promised in reply to s question by
Mr. B. Venkatapatiraju asked on the 4th February 1924 as regards the
rumber of licences granted for firearms during 1928.

8tatement showing the number of licencer granted for firearme during 1923,

Madras . . . . . . . 58.070

Bombay - . . .. e . .  BA289

Bengal . . . . . . 6 281* (cxclusive of ranewals),
United Prm mot-u . . . . . 14,764* (exclusive of renewals).
Punjab . . . . . . 88,

Burms . . . . . . 156,851

Bihar and Onsu . . . . . 17,673

Contral Provinces . . . e . 10,148

Assam . . . )

North-West antwr Prm-mu . . . 18,982

Coorg . . . . . 1,933

Delhi . . . . . ' . 421

Balachistan . . . 500

Andamsn and H‘Iwbm‘ .ll.lud.l . . . 48

Total . 2,36,188

A

. 'lnformnﬁm in this rupect hu 'boen enlle-u fm- and th{n stetement mll he nupplcmnttd 3
reccipt thereof

The Honourable Sir Malcolm Halley (Home Member): I further lay o
the table the information promised in reply to a question by Mr. N. M. Joshi
Gsked . on the 8th March 1024 regarding the percvntage of Indiana i
certain publi® services.
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GOVERNOR GENERAL'S ASSENT TO BILLS.

Mr, President: I have to acquaint the Assembly that the following
cills passed by both Chambers of the Indian Legislature have received the-
ngsent of His Excellency the Governor General under the provisions of
sub-section (1) of section 68 of the Government of India Act:—

1. The Criminal Tribes Act, 1924,

2. The Repealing and Amending Act, 1924.
3. The Sen Customs (Amendment) Act, 1924,
4. The Indian Tariff (Amendment) Act, 1924,

" ELECTION OF THE STANDING FINANCE COMMITTEE.

Mr. President: As a rceult of tho ballot held yesterdsy the following
Members havo been elected to serve on the Standing Finance (.aommlitco. .

Mr. W. 8. J. Willson,

Sardar V. N. Mutalik,

Mr. Bhubanananda Das,

Mr. Duarcy Lindsay,

Sardar Bahadur Captain Hira Singh,

Mr. . K. Shanmukham Chetty,

Mr. Ahmad Ali Khan,

Nawab Sir Sshibzada Abdul Qaiywumn,

Mr. Gaya Prasad Singh,

Mr. Mahmood Scha.nad Sahib Bahadur,
Dr. H. 8. Gour,

Diwan Bahadur M. Ramachandra Rao,
Mr. K. Rama Aiyangar, and

Sir Purshotamdas Thakurdas. .



THE HINDU COPARCENER'S LIABILITY BILIL.

Dr. H. 8. Gour (Centrul Provinces Hindi Divisions: Non-Muham-
umadan): 1 beg to move that the Bill to define the liability of a Hindu
-(loparcener be referred to a Select Comnmittee consisting of the Honourable
1ine Home Member, Sir P. 8. Sivaswamy Aiyer, Pandit Madan Mohan
Malaviya, Mr. M. A. Jinnah, Colonel Sir Henry Stanyon, Mr. Gaya Prasad
Singh, Mr. Antbika Prasad Sinha, Mr. 8. C. Ghose, Diwan Bahadur M.
Ramechandra Rao—to which I wish to add Mr. Harbilas Sardo—and
wyself, and I wish further to add, following the prgotico set by the
Honoursble the Finance Member, that the number of Members whose
; resence shall be nccessary 1o constitute a meeting of the Committee
-hall be four.

[ shall very briefly acquaint the House with the history of this meunsure.
Honourable Mcmbers who are leurned in the law will not require a ve
long statement from me to understand the nature and purpose of the Bill
which I ask leave of tho House to take to a Select Committec. The ques-
tion that this Bill deals with is primarily a question relating to the
Mitakshara law. TFor s very long serics of years commencing with an old
case reported in 6 Sudder Diwani Adalat, North-West Provinces, 218, it
has beon laid down, following the texts of the Mifakshara, that the debts
of the Hindu father were payable by the son as s matter of pious obligation
and that this obligation to pay the debt rested with the son whether the
father be dead or alive. The earlicr cases went further and said that it
was oven independent of any amssets which the son might sequire by survi-
vorship or by inheritance. In Bombay this last enlargement of the rule,
namely, the liability of the son to pay his father's debts even independently
of the assets taken by him, was modified by an Act of the Legislature. In
the other provinces the rule was understood to be limited and confined to
the son who had taken the assets. In a case decided by their Lordships
of the Privy Council, known as the Hanuman Pershad Pande's case, Lord

- Justice Knight Bruce delivering the judgment of the Privy Council said:

** Though an estate be ancestral, it may be charged for some purposes against the
heir for the father’s death by the father, as indeed the case of Uomed Kae v. Heera
Lall, 6 Budder Diwani Adalat, North Western Provinces, 218 above cited incidentally
shows, Unless the debt was of such a nature that it was not the duty of the son to
pay it, the discharge of it even though it affected ancestral estate would still be an
act of pious duty in the son, By the Hindu law tho freedom of the san from the
obligation to discharge the father's debt has respect to the nature of the debt and not to
the natare of the estate, whether ancestral or acquired by the creator of the debt.”

This principle was reiterated and reaffimied by the Privy Council in the case
of Girdharee Lall v. Kantoo Lall reported in 14 Bengal Law Reports,
rage 187, and the judgment of the Privy Council was delivered by that
vminent lawyer and late Chief Justice of the Bengal High Court, Sir
Harnes Peacock, who quoting Hanuman Pershad I’ande’s case reafirmed
that principle. This case was decided in 1874, Since that decision the
Indian litigant public and the courts cntertained no doubt as to what the
law on the subject was until their equanimity was disturbed by a decision of
the Privy Council in what has come to bo known as Sshu Ram’s case. In
that case for the first time their Lordships of the Privy Council enunciated
s doctrine which made & clean sweep of the pre-existing law which had
heen understood and applied in this country for nearly a century. Well,
“8ir, that case was decided in 1917 and will be found reported in 89
Allghabad, page 487. The decision in this case completely upset the

. (2184)
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existing notions of Hindu law with the result that the courts throughout the
country were agitated as to what their Lordships would have meant by thc
decision which they gave on the liability of the son to pay his father’s
debts. In that case their Lordships of the Privy Counecil laid down that
the son’s liability to pay his futher's debts was limited to the debts in-
curred by the father wholly apart from the ownership of the joint estate
or the socurity afforded ar supposed to be available by such joint estute and
they further enunciated another proposition that, while the father lived,
the son was not liable to pay his debts. In the Statement of Objects and
Reasons appended to the Bill I havo pointed out the utter confusion which
this case has engendered in the minds of the Indian legal world, and
estates were decreed on the authority of this Privy Couneil ruling which
would never huve been decreed if the pre-cxisting law had been confinned
by this decision. It was held that this was the cnunciation of o new
principle which the eourts in Indin were bound to follow. Other courts
held that their Lordships of the Privy Council could not by a statement
of law change what had been understood to be the established practice of
Hindu law for nearly a century. In this utter conflict and confusion
ongendered by the pronouncement of their Lordships of the Privy Couneil
came another case known as Chait Ram’s “ease and their Lordships
reaffirmed the principle in language which could admit of no doubt that
they followed and adhiered to the principle which they had enunciated in
the carlier cuse of Snhu Ram Chander. This case made confusion worsc -
confounded and cases after eases began to bo published in the reports the
reading of which will, I have ng doubt, now cause considerable confusion:
in the Indinn legal world and eonsiderable nnd, T fear, irreparable loss to
tho parties immediately interested in those ecases. When 1 found this state
of confusion prevailing in the country | drafted & Bill and submitted it to-
the late Assembly for consideration. Opinions of the Provinces and the
High Courts were invited and in the eollected volume of opinions I found
much encouragement from the opinions expressed by the learned Judges
ot the High Courts and other legal hmninaries in tho provinces. The point
that I made was that when the Governmnent of India found that the
country is thrown into a state of confusion, in eonsequence of conflicting
rulings of the highest court of appenl, it is their duty to intervene and
detine and scttlo the law, I asked the leave of thedate Assembly to go
io the Beleet Committee, but the Government opposed it because they
said they had not reccived all the opinions for which they had written to
the Provinces. I also saw, Sir, a latent desire on tho part of the Govern-
ment not to assist mo in this measure, primarily 1 think on the ground
that they thought that what the Privy Council had laid down and repeated
in two considered judgments could not be outweighed by an expression of
opinion on the part of a bumble Member of this House. I was convinced
that I was right and that their Lordships of the Privy Council were wrong.
and upon this point I joined issue with the Government of India. And
to-day the position would have been exactly the position in which I stood
two years back when I was confrontod with a phalanx of opposition offered
to my measurc by the Legislative, the Home and the other Departments
of the Government of India backed up by the two rulings of the Privy
Council and the clear cnunciation of principle by their Lordships. I, a
humbler Member, could not have possibly stood against this solid phalanx
of opposition of the highest legal luminaries in this land and outside; but
there is a Nemesis that sometimes comes to the help of humble workers
in the field of law. On the last occasion and casually when I was talking
to my esteemed friend Sir Muhammad Rafiq upon my misfortune ands the
L]
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-opposition to which I was exposed on the part of the galaxy of legal lights
that adorned the Treasury Benches, he told me: ‘T congratulate
you. Your fight has bome fruit. I was in the DPrivy Couneil
:and the Privy Council summoned eight Judged to consider thy
view you have been fighting for and the eight Judges have con-
currently adopted that view overruling their own previous cases.’
This was news which seemed too good to be true. I immedintely informed
the Legislative Department of my new discovery and aeked them to obtain
by telegram the re of the case to which my learned friend the ex-Judge
of the Allahabad High Court had referred. Well, Sir, fortunately for them
and me that case is now before us. Eight Judges of the Privy Council
have overruled the two cases in which they had unsettled the
Hindu law on this subject and they have reaffirmed the view which finds
. -expiession in the Bill which lies before you.

Now, Sir, that, us I say, is a strong argument in favour of legislating
upon the lines I have indicated. Upon its merits there can be now no
challenge. Yet though the Legislativa Department are vanquished, I
fear they will argue still. *They will perhaps tell us now that the Privy
-Council have clearly enunciated the law as you want it, where iz the necess-
ity for your measure. Well, Sir, I have thercfore to satisfy the conscience
of those who may think alike with the pandits of the Legislative Depart--
ment. In the first place, if Honourshle Members will turn to the pages
of this report of their Lordships of the Privy Council while they will be
gratified to find that it now cnunciates the principle which is eiobodied
in this Bill, it only does so to the extent it wus nceessary for their Lord-
ships to overrule those two previous cases, Sahu Ram Chand’s and Chait
Ram's cases; and in this connection let me remind the House that Chait
Ram’s case was ncither cited before their Lordships nor has it been.
referred to by them in their judgment. The case of Sashu Ram Chand
unfortunately was argued ex parte und Lord Shaw formulated his views
and enunciated them in what I submit were unmistakeable terms in that
case and reiterated in equally unmistskeuble {erms in the later case of
Chait Ram. This case which has been decided by their Lordships of
the Privy Council wuffers from the same defect. It was again a case
argued ex parte before their Lordships of the I'rivy Council and they regret
that they had to decide such an important issue upon an ex parte hearing.
It is true they called a member lenrned in the law to act as an awmicus ouri
but judging from the report that learned gentleman merely referred to
Bahu Rum Chand’s case and does not appear to have referred to the
later case of Chait Raumn. Be that us it may, that is a defect which affects
not only Sahu Ram Chand’s case, but nlso the latest case of Raja Brij
Narain v. Mangla Prasad, decided by their Lordships on November 14th,
1923. But if this were the sole defuct T should regret it; but with the
utmost respect and due deference due to that ultimate court of appenl I
humbly beg to submit that their Lorships in deciding this case have used
expressions which are likely, in the ncar future, to cause some confusion
in the minds of the Judges, the legal profession and the litigating public.
Their argument in this ease is that as in the davs of Manu the father was
an absolute owner of the property and his sons had no vested rights, that
rule, though modified, gives the father the right to dispose of the property
during his life time for his debts, if not immoral and illegal, or which
might be classed by law as antecedent. But in speaking of the son, they
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:speak of him as a reversioner, and in one of the propositions which they
have formulated, they speak of him in the following terms. Their Lord-
ships say:

“If he is the futher and the reversionavies are the sons, he may, hﬂ; incurring
debt, so long as it is not for an immoral purpose, ht: the estate open to taken in
execution proceeding upon s decrec for payment of that debt.”

T have been exercising my mind as to what Their Lordships could have
meant by calling the sons the reversionaries. On turning to the dictionary
.28 my sole relief on an occusion of doubt and diffieulty like this, I find
the word ‘‘reversioner’’ defined in these terms: ‘‘Reversioner’’ or ‘‘rever-
.gionary’’, one who holds the reversion to an estate. Comsequently the
word ‘‘reversionary’’ or ‘‘roversioner’’ is used here in the sense that the
son is the reversioner to the father. Now, Sir, with the utmost respect
I repeat that this is certainly not the conception of Hindu law and has
never been in the ouse of a joint Mitakshara family. The son is the
coparecnoer and he suceveds to the property not as u reversioner but as n
survivor. 1 thorefore submit that by using the expression ‘‘reversiomer’’
and ‘' reversionary '’, their Lordships may have unconsciously given rise
to a doubt which will ereate further litigation, involve considerable expensc
and be the means of defeating rights to property. Honourable Members
will find that in enuncinting that prineiple their Lordships have forgotten
two main faets which nre agnin the eardinal doctrines of Hindu law. Tt
is not merely that in the ease of u debt which is moral, the son is bound
to pay, but it is also in the ease of a debt which is legal, that the obligation
of the son to pay subsists. Further, Sir, there is n fact which Their
Lordships have not ndverted to, presumably bheeause it was not necessary
for their decision. Their liordships mentioned nothing about the spiritual
benefit and alienations which Hindu law supports when justified by spiritual
aveessity, ag npurt from scceular necessity. The Hindu law further recogni-os
the right of the father to alienate to a joint family properly for the benefit
of the estate or of its coparceners. I here merely wish to point out these
focts for the purpose of showing that the enunciation of principle by
Their Lordships of the Privy .Couneil is incomplete, and on one point mis-
leading. I therefore submit that, while I congratulate myself upon the
unexpected support 1 have rveceived from the bhench of that high tribunal.
I pause and consider whether the occasion which gave rise to my Bill
Liag passed, and whether it would not be wise on my purt to ask the
help of this Assembly to thresh out the whole question and formulate
a few simple rules which will receive the sanction of the Legislature and
thus avert uny possibility of misunderstandings or misconstruction. This.
I submit, ig o question which I have asked myself, and after eareful con-
sideration I have come to the conclusion that it is the duty of this Assembly
that, when difficulties arise, when doubts cxist,. when there is a possibility
of the litigating public or the Courts going wrong, it must intervene and
enunciate the law for the benofit of the Courls and the public at large.
Tortified by this desire, I stafid before you and ask vou for your support
to assist me to take this measure before a Select Committee. T do not
know, Sir, with what degrec of foree and argument my friends on the
opposite side are going to oppose this simple motion to take this Bill to
a RBelect Committee. But lest there should be any opposition from their
side or from my friends on this side of the House, let me make it clear
that my meagure is intended to set at rest only the questions upon wzlich
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the Courts have boen at cross-purposes since the decision of their Lord-
ships of the Privy Council, to which 1 have supplemented a few sections.
which I consider to be necessary for the proper administration of the law.
But it is perfoctly open to tho Select Committee to cut out of the Bill
all unnecessary provisions and restrict the scopo only to such provisions.
upon which it wishes to give the country at large some guidance.

Now, Sir, I have given you., in short, the history of this measure.
Let me summarise it. Hindu law for the lust hundred ,years has been.
ndministered upon principles which admit of no doubt. A serious doubt
was cast upon it by two decisions of their Lordships of the Privy Council.
"hat doubt has been partially removed by the latest decision of their
Lordships of the Privy Council. But that leaves other integral and ancil-
lary questions still in o state of flux and doubt; and therefore, profiting
by the difficulties which the Courts have experienced in the past, which
they are experiencing now and which they are bound to experience in the
future, it is the duty of this House as n Central Legislature to exercise
its powers and put into foree ite legislative functions by enuncisting and
settling the principles of law and setting at rest tho confusion caused by
conflicting cases. If I had said that I would have raid all that was neces-
sary from the lawyer's point of view. But, Sir, there arc Honourable
Members in this House who belong to a different persussion. Let meo
tppeal to them, not as a lawyer but as & man of commonsense, why it is
necessary that I should reeceive the general support of the Honourable
Members of this House. Only the other day when we wero voting o
large sum of money to finance a Committee installed by the Government
of India known as the Committee to inquire into the law’s delays, some:
of us said, what was the necessity of starting this Committee upon its
work? One fruitful cause of the law’s delays is the uncertainty of the-
law. Remove that uncertainty, simplify your laws, and vou will have
removed a fruitful cause which has given rise to the Committee which
is to inquire into the law’s delays. These are not my words, Sir, but the-
words of the great historian who wrote the ‘‘History of India’’ some
hundred years ago—James Mill, father of that great utilitarian philosopher
John Stuart Mill. In his ‘‘History of India’’ James Mill wrote the-
following words which are as true to-day as they werc in 1882 when he

ed them. Speaking of the chaotic state of Indian law this is what
Mr. Mill thought:

“ To form a plain practical and efficient code of laws for the administration of civil
justice amongst the Hindus, and perhaps the Muhammadans also. espocially in relation
to the most important heads, such as inheritance, adoption, dower, gifi and somc

others,"’

--I am reading to vou from Mr. Bayley's evidence hefore Parliament when
he refers to Mr. Mill—

“ the plan suggested by Mr, Mill in his * Histor# of British India ’ appears to me
toh'bo_;l 1e only one likely to be attended with success. The following extract will show
what I mean :

“In the first place, as the law, according to what we lLavo already seen, is in -
state in which it is to a great degree incapable of performing the offices
of law, and must remain almost wholly impntent in a situation in which
the deficiencies of law are not supplied by manners, let the law be reformed
and put into that state in which alone it is adapted to answer the ends

' for whi::h it is intended. Let the laws whatover they may, for the security-
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of existing rights, or the attainment of future.advambages,” be determined
to be, receive what slone can bestow u them & fixed or real existence;
let them all be expressed in a written form of words, words as precise and
accuratt’ as it "is possible to make 'them; and 'let them be published m a
hook. - This is what is understood by a code; without sueh a code there can
..he no good administration of justice in such a state of things as that in
India. There can without it be no such administration of justice as exists
with any tolerable degree of human happiness or national prosperity.’”

Well, Sir, after those words werc written, the Parliament installed o
Parlisthentary Committee which cxamined s very large number of expers
and after the examination peuned o report in which they advised Parlia-
ment to instal & Royal Commission for the purpose of codifying amony
other laws., Hindu snd Muhammaden laws; und Lord Muacuulay was
appointed the first Law Member and Chairman of this Cominittee for th.
purpose of carrying out the DParliumentary and Royal behest. Lord
Macsulay came out to this country in consequence of this Parliamentary
Htatutc. On the subject of the codification of Hindu law, this is what be
Auys
** 1 hope that before the boys who dire now cntering the Madrassa and the Banskrit
Cellege have completed their studies, this great work will be finished."

"'his Royal Commission sat for a number of years but they did not codify
the Hindu or Muhammadan law. Another Commission was appointed and
that Comimission cqually fuiled to codify the Hindu law.

1 have given, Sir, this brief history of the attempts that have bee::
made to codify the Hindu law for the purpose of showing to Honourable
Members who sit opposite that if they regard this small measure as au
attempt at the codification of Hindu law it has the support of u Royal
Commission and a Parliamentary Statute—a Parliamentary Statute passed
8C ycars back and u Royal Comnnission charged with the duty of 'coiifying
Hindu law which 1 submit it was the duty of the Government of India to
codify in pursuance of that clearly cnunciated policy. Let them not cast
cold water upon private Members on the ground that this is a subtle
otteinpt at the codification of branches of Hindu law; let them not regard
that as a disadvantage or o defect in the measure. Now, Sir, 1 have there-
tore pointed out, und 1 hope 1 have pointed out with success, that so far
ng this branch of the law is concerned, it is uncertain, it is not clear, it
is incomplete and you have to find the law from a mass of cases upon
which the text writers and the codes and the lawyers disagree. Tt is the
primary duty of the Legislature to assist the public at large by setting
at rest this confusion which exists in the country in consequence of the
conflict of cases. I go further and say that if you want that the adminis-
tration of law in this country should be cheap and economical and that
the law’s delays should be minimised, you cannot do better than support
this measure for the purpose of enunciating and simplifying the Hindw.
law upon a subject which engages the attention of the courts and upon which

there is the greatest conflict.

Well, Sir, I think I have made my position sufficiently clear. I hear
from my Honourable friends who made signs to mc that I have said quit.e
enough for the measure to go to Select Committes, and I am perfectly
certain, Sir, that I shall receive their unanimous support should I hav:
to face any opposition from the Government Benches. Anticipating that,
I have made this speech. To my lawyer friends it was superfluous. T.
my other friends I have pointed out that, taking my stand gpon this brod

W, (o]
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cpedestal of commonsense, 1 ask their support in the name of simplifica-

tion of our Indian laws, in the name of economy of time in the administra-
uon of that law, in the name of popularising our law so that the peopl:
mway understand what their laws are, in the name, I say, of the Central
Legislature which is justified in asserting its legislative right to set the
country right where it is apt to go wrong. Upon these grounds, Sir, I
teel confident that I shall get the unanimous support, if not of this House,
ut least of this gside of the House. I therefore, Sir, place my motion
before the House.

Mr, President: Motion moved:

** That the Bill to define the liability of a Hindu Coparcener be referred to a
Select Committee consisting of the Honourable the Home Member, Sir P. 8, SBivaswamy
Aiyer, Pandit Madan Mohan Malaviya, Mr. M. A. Jinnah, Colonel Sir Henry Stanyon,
Mr. Gaya Prasad Singh, Mr. Ambika Prasad Binha, Mr. 8. C. Ghose, Diwan Bahadur
M. Ramachandra Rao, Rai Sahib M. Harbilas SBarda and the Mover, and that the
number of Members whose presence shall be necessary to constitute a meeting of the
Committee shall be four.”

Oolonel Sir Henry Btanyon (United Provinces: European): Sir, 1 rise
1¢ support the motion, but on one ground only. As 1 read the Bill, it
seems to me to represent no more than an attempt to codify a subject ct
Hindu law which, if not an actual creation, at any rate has been very
materially shaped by decisions of their Lordships of the Privy Council—
gdecisions which our finite minds in India cannot always reconmcile, with
the result that there is some conflict of judicial interpretation of them
among the several Indian High Courts. 1 do not understand this Bill,
judging it, not from the speech made by the Honourable the Mover but
by the language contained in the Bill, to be an attempt to substitute
Statute law for the Shastras. It seems merely to be a measure intended
t« clarify ,and settle by legislation those judicial interpretations of the
Shastras which are now in a more or less nebulous condition. I ean
thoroughly appeciate the strong objection of Hindu orthodox opinion to
the invasion of their venerable Shastras by modern legislative enactments,
sand if I thought that this Bill represented an attempt of that kind, 1
am afraid 1 should not be able to support it. Dr. Gour has given us the
history of a so-called attempt to codify Hindu law, but apparently, with
ull respect to him, he overlooks the fact that Hindu law is already codified
—it is the Code of Manu. So far us this Bill goes, 1 think the Select Com-
inittee can be trusted to bear in mind the sentiment of the orthodox
Hindu community, and in any case, this House will have full opportunity
and freedom hereafter to consider the whole Bill as submitted to il by
the Select Committee. '

As I have said, I understand the Bill to deal almost entirely with cass
law—the law of judicial decisions which now wholly governs the adminis-
tration of this part of Hindu law as to o son’s liability for the dehts c!
his father. That law, owing to those decisions and conflicts of opinion,
ia now in a somewhat uncertain condition. Dr. Gour has drawn attention
tc the use by their Lordships in their latest decision of the word ‘‘rever
gioner '’ as applicable to & son. I do not feel any verv great difficulty
about that. No doubt, it is used by their Lordships in the wide Englich
cense. A son in A Hindu joint family succceds as a survivor: to his
futher's separate intestacy he would succeed as an heir: but where the
father has a right {o dispose of property by will, the son may well come
in as a reversioner. But, having regard to the narrow sense in which the
word reversion.er "is used in India, and has been used for many vears in
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connection with Hindu law. 1 say, with all respect, that the use of that
word in the decision of their Lordships which Dr. Gour read out is unhappy.
snd might possibly be a fairly good illustration of those difficulties of con-
struotion wﬁah arise when English Judges interpret the Hindu Shastras.
I think the House will be well advised to allow this Bill to be handled by
4 Belect Committee, after which, as I have gaid, it will be possible to se-
“how far, if at all, the measure is likely to set at rest doubt and uncer-
tainty on a subject about which it is undoubtedly desirous that a settle-
ment of that kind should be made. 1 therefore support the motion.

Mr. O. Duraiswami Alyangar (Madras ceded districts and Chittoor: Non-
Muhammadan Rural): Sir, I also rise not to oppose the motion of Dr. Gour,
because I fully remember that once before I offended him and incurred
his displeasure, und I therefore do not propose to run the risk again.
However, 1 feel constrained to suny a few words upon the policy which he
has pursued in this Bill. It may appear to Honourable Members of this
House who are not lawyers that we are all talking shop, but heterogeneous
a8 our combination is in this Assembly, when we lawyers are coming here
10 learn about the merchant shipping and coal trade questions, the other
members also should learn something of our law as the Legislature is
primarily intended for legislation.

Sir, Dr. Gour stated at the end of his speech that the aim of legislation,
and his hope also in a legislation of this kind, is to make the law perfect
and unambiguous. But, Sir, so far as iy 25 years' experience in the Bar
goes, the one thing that I have most impressively learnt is that law is
like a dog’s tail and can never be made straight with any amount of effort.
There were cases like this as when we attempted to amend the Madras
Rent Recovery Act. The new Act, elaborate as it was, gave rise to such
a bumper crop of litigation that lawyers thought that it was more profitable
to them than for the litigants. In this Bill, for instance, Dr. Gour
recognises two principles in the Statement of Objects and Reasons which
he wants to achieve by the enactment of this Bill into an Act; and those
two principles are the removal of doubts as to the law of liability of a
coparcener for the debts incurred by the manager or the father, and the
second principle is, *‘ the Government now recognises the value of shorten-
ing litigation . I do not see the force of ‘‘ now,” but however I leave it
to be settled between him and the Government. These are the
two principles which he wants to achieve by this Bill, and I
wish the House to see that these two principles are carried
out by the Bill and if not to offer certain points for the con-
sidcration of the Select Committee, so that these two objects may be
achieved in the process of discussion in the Select Committee. Now taking
the Bill, I will consider it only from the aspect of its principle, as 1 do
still recollect the warning given to me by the President yesterday that I
should not go into details, and I will confine myself éntirely to the prin-
ciple and deal only with the principle underlying this Bill, but of course
T am only an Entered Apprentice in this Assembly .anq I should be excused
and given some margin‘if 1 step a little out of this limit. This Bill, Sir,
has first, like all other Bills or Acts, an interpretation clause and I take
it that the principle on which the interpretation clause is generally based
is to make any exprossions which oceur in the course of the Bill to be
cxplained by the interpretation clause. Now, I find here ‘' antecedent
debt ** defined as being with reference to a transfer made by the father, a
debt contracted prior thereto in a transaction unconnected therewith. This
definition or interpretation must be intended to interpret e similar phrase

c 2
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occurring anywhere in the Act or Bill. But I do not find anywhere in
the Act or Bill any such expression ooccurring snd I fail to see what the
object of this interpretation clause is unless it is to operate as an
encumbrance in the course of any dispute arising although it may not be
covered by this Bill itself. Again his definition of debt also, he himself
admits, is new, but I think it is not based on the proper principle and it is
capable of leading to several disputes. He says:

‘““Debt " includes a pecuniary obligntion arising out of a contract, express or
implied, or from a breach of civil duty, enforceable by a suit.”’

That, I submit, Sir, will lead to a good lot of litigation and is not based
on u correct principle of Hindu law. A breach of civil duty may amount
to one’s neglect of the protection of his illegitimate child, but nevertheless.
it will not be an obligation on the purt of a Hindu son or a Hindu coparcener

to bear that debt.
Dr. H. 8. Gour: Enforceable by o suit.

Mr. 0. Duralswami Alyangar: Yes, the protection of an illegitimate
child is enforceable by suit so far as I am aware. Then with reference
to-this Bill as a whole, we can divide it for the purpose of understanding
the principle of it under three headings; that is, the substantive law, the
rules of evidence and the adjective law. The substantive law portion of
it is covered by sections 8 and 4. When once Dr. Gour waunts to inéorporate
into thise Bill the universal principle that a son or a grandson is under a
pious obligation bound to pay the debts of his father or grandfather, no
question of antecedent debt can ever arise, and it is that question of
antecedent debt that has been raising so many ocomplications and for the
removal of which Dr. Gour intends his Bill. This question of antecedent
debt has been taken in courts to such a length that it has been argued
iIn a vicious circle or a vicious infinity, if I may so call it. I will explain
it for the information of those who are not fumiliar with the subject. The
father executes a mortgage deed. When the suit is brought up on the
mortgage deed, the Court says the debt is incorporated in the mortgage
deed itself and is therefore not antecedent, nnd the mortgage is not
supported by an antecedent debt. If one mortgage deed is a renewal of
a previous mortgage deed the previous deed is attacked on a similar .
And so on it is taken infinitely. If, on the other hand, one wants to evade
that law, one has simply to tuke & promissory note one hour before that
and take the mortgage deed later on. That is, the promissory note becomes,
then, the antecedent debt and the mortgage is rendered valid. The course
ot disputes relating to mortgages or other transfers made by the father or
munager without an antecedent debt or with an antecedent debt must be
put an end to. The principle which Dr. Gour wants to incorporate in this
Bill is to eradicate ‘all the distinction. Whether or not there is an ante-
cedent debt, the son is bound to pay the debt of his father, even though
his father is alive as a matter of pious obligation which is convertible into
a legal obligation. Therefore, 8ir, if this be the object of this Bill, I would
like the SBelect Committee to consider the effect of this clause and if neces-
sary they may add another clause that transfers made by a father by way
of mortgage or sale shall be binding upon the son, provided it is not illegal
or immoral, Now, so far as the substantive lnw is concerned, clauses
8 and 4 deal with that question. So far as clauses 5, 6, 8 and 9 (4) are
they relate to the rules of evidence. In framing the rules of

: d,
it Dr. four—I am unable to understand for what reason—has

,evidence,
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taken up two inconsistent principles. In one clause the principle that he
lays down is that in a suit by an unsecured creditor it is the duty of the
plaintiff to show only that there was a debt; it will be the duty of the son
to adduce counter evidence showing that it is illegal or immoral, and it
is the duty of the plaintiff to rebut that evidence. That is the principle
he lays down with reference to un unsecured debt. With reference to a
secured debt he says it is the duty of the mortgagee to prove in the first
instance that the debt is binding on the son in-every way; that is to say
thut it is not illegal or immoral and is in every way binding. I submit,
therefore, that the principles of the rules of evidence or burden of proof
which are adopted in clauses 5 und 6 appear to me to be inconsistent. As
regards the rules of evidence on the basis of the facts which he wants the
Court to take into consideration in clause 9 (4) I think, Sir, an inquiry started
-on these lines would prolong litigation for generations. He wants several
facts to be taken into consideration by u Court, snd that in execution
proceedings instituted, namely, the intention of the Court, the intention
of the purchagser, and several other psychological facts. How are we to
luy down such principles as you find in clause 9 (4)? Then again a decree
passed against the manager in respect of a liability incurred within the
scope of his wuthority is made enforceable against the other members of
the joint family? In sub-clause (2) he says:

** But in such case the other members are not precluded from contesting the authority
«of the manager or the binding nature of the debt.”

‘That is, the decree is enforceable against the other members who are not
parties to the suit. But it is open to the other coparceners who might
have been interested in the original suit to step in in the execution stage
and the execution proceedings take s more complicated course than the
«original suit itself does. If this is the procedure which is to be adopted
in the Courts of allowing theé other coparceners in the execution proceedings,
I think the object which is laid down by him in the Statement of Objects
and Reasons that it will shorten litigation or curtail litigation is entirely
defeated. I therefore think that this is also a question which the Select
‘Committee must take into consideration in curtailing this Bill, amending it
or adding to it. Therefore, Sir, these are the grounds upon which I wanted
to say without opposing his motion for referring the Bill to a Select Com-
mittee, that it must be permissible to empower the Select Committee, to
give the Select Committee additional powers, full powers to go into ques-
tions of principle also and nmend the Bill or add to the provisions of the
Bill which has now been framed. Tn this connection, I will also say what
hus been incidentally referred to by Dr. Gour, that the Civil Justice Com-
mittee, which is now mnking an inquiry, is also going into the same question
to some extent, as you will find from one suggestion made by Mr. Fawcett,
which is also before the Civil Justice Committee, namely :

* Bimplifying or clarifying the rules as to joinder of parties, for example, by
enacting that the Manager of a joint Hindn family may sufficiently represent the
family in regard to monitary transactions of the family and providing for representation
of parties having similar interests by one of such parties after notice to the others.”

That is on page 80 of the Gazette Notification. You will find that Mr.
Fuwcett has framed this among some suggestions made by him. I therefore
vequest that the Belect Committee be also empowered to take into consi-
deration the suggestions to be made by the Civil Justice Committee and

irame this Bill in such a manner as will be consistent with the suggestipns
L]
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made by the Civil Justice Committee as ulso to remove the doubts which

I ventured to place before you. Then one other point I may say is that in
clause 8 it is stated that:

*In a sale made in execution of a decree obtained against the manager the Court
will presume that the purchaser, etc.”

The Court will presume. *We do not ordinarily find this language in law.
We say ‘' may presume '’ or ‘‘ shall presume . But the words ‘‘ will
presume '’ are not ordinarily found in law. 1 remember having read in my
early: days in the Courts that it simply means that the Judge will presume
like that. ‘** In the third will simply foretells a future feat ''. What the legal
effect of that will be cannot exactly be realised by the way in which clanse
8 has been framed. 8o, Sir, these are the pnnmplﬂu to be borne in mind
by the Committee which has been requested to go into this Bill and shape it
in suoh s manner that absolutely no doubt is left in the minds of the
parties or the courts in deciding questions relating to the law of coparcencra.

OUne other question which 1 would also like to have settled once for all in
a Bill like this is in cases in which slienation by way of mortguge or by way
of sale is made by the manager of n joint family property or by the father,
when other adult members of the family attest the document. The cffect
of the attestation must be to bind them: and to estop them. There is a
good deal of dispute with reference to the legal effect of attestation and the
attestation of documents by udult coparceners must imply that they are
also liable under the document without any further question. Whether they
are liable or not 1 leave it to the Sclect Committee to decide, but 1 \wuld
certmnly request that this question must also be taken into consideration
by the Select Committee in disposing of this Bill. I have no doubt that the
Committee, as has been said by Sir Henry Stanyon, is u sufficiently strong
Committee chosen out of the inner circle from which the panel of members
of importunt committees is usually chosen. Very strong and trustworthy
members huve been chosen, and Sir Henry Stanyon, who is also one of the
Committee, has assured us that he will not encroach upon the precinets
of the Hindu Shastras. In fact, there was o lurking suspicion whether Sir
Henry Stanyon and Mr. Jinnah will import the principles of their personal
laws in disposing of this question, but there is a distinct assurance from my
Honourable friend and T am sure such s gentleman ought to be there
because he is more scrupulous about encroaching upon the precinets of the
Bhastras than even the reformed Dr. Gour himself.

Mr. H. Tonkinson (Home Department: Nominated Official): 8ir, I
should like in the first place to refer to that passage in the speech of my
Honourable and learned friend in which he said how he had been com-
iniserating himself upon the opposition he had met from what he styled the
galaxy of legal lights which adorn the Treasury Benches. Well, Sir, what
were the facts about the Bill which he tried to pass through the last
Assemnbly? It was introduced, 8ir, on the 28th Februarv, 1922, Govern-
ment made no opposition to that motion at all. On the 25th March 1922, in
the absence of my friend, another Member attempted to move the motion that
the Bill should be circulated for the purpose of eliciting opinion. Yau, Sir.
ruled that that motion could not be made in the abeence of my friend. Then
the Honourable the Home Member (Sir William Vincent) said that he was
prgpsred ou behalf of Government to cireulate the Bill by cxeoutive action.

]
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Objection, however, was taken in this House and that course was therefore
not followed. On the 20th September, 1922, Dr. Gour moved for a reference
of the Bill to a Scleet Committee and then Sir Willisam» Vincent moved an
amendment that the Bill be circulated for the purpose of eliciting opinion.
That amendment was adopted by the Assembly without any opposition.
The next occasion upon which the Bill came before the House was on the
20th February, 1923. At that time Government had not received all the
opinions which had been sought upon the Bill and there had been no opportu-
nity of coming to any finnl conclusion upon its merits. Spenking on that
occasion, Bir, 1 raid: ' '

* 1f this House is not praﬁarzd to endorse the principle of this Bill, then we also
are not prepared to contest that view. If, on the other hand, they wish to refer it

to a Select Committee, we would suggest rather that the motion should be postponed
than that such a decision should be arrived at now when the opinions are not complete.'

Well, 8ir, Government left the decision to the House and the motion
moved by my friend was rejected. 1 find that the Honourable the Home
Member, Sir Henry Moncrieff 8mith and 1 myself did not vote in the
division, so that, I do not think that the Honourable Member has much
reason to commiserate himself udpen the opposition which he met from
Government on the Bill in the last Assembly.

Let us turn to the main objects of the Bill. The main prineiple of
the Bill, as stated in the Statement of Objects and Reasons, is to set at
rest the conflict between decisions comsequent upon the uncertainty
croated in the law by the decision of their Lordships of the Privy Council
iv Sahu Ram’s case. Well, Bir, that was an object for which legislation
might have been required before the decision of their Lordships of the
Privy Council in the recent case of Raja Brij Narain decided in November
lust. 1 would venture to suggest that the support which my Honourable
itiend has received for his motion is due to the fact that this decision is
rot yet very well known to Members of this House. I know, Bir, that at
any rate the Honourable Mover of the motion had to come and borrow a
cupy of the ruling from me yesterday.

Dr. H. 8. Gour: May I offer u personal explanation? I think I was
indebted to the Honourable the Home Member for lending me his copy
on the last occasion when I introduced this Bill, and I am responsible for,
drawing the attention of the Legislative Department to the existence of
this ruling.

Mr. H. Tonkinson: I do not think, Sir, that that is a fact, because we
knew of the ruling before we heard anything about it from the Honourable
Member. What are the objections which the Honourable Member has
tuken to the propositions as laid down by their Lordships in this case?
11e objects, Sir, to the use of the word reversionaries in the second pro-
position. Well, that is & misleading word. We will admit that at oncc.
But I do not think that it will cause any confusion whatsoever or that it
will raise doubts in the minds of the most inexperienced of our Munsiffs.
He objects also, 8ir, to the fact that the propositions are not complete.
1 am astonished that such an objection should have been taken when we look
at the present Bill. He objects to the fact that their TLordships only
referred to the word ‘' necessity ' snd did not speak about the benefit to
the estate and so on. But legal necessity, 8ir, is a subject the law on
which is now fairly well settled, and the difficulty of defining ** benefif to
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ihe estate ' was indicated by Lord Atkinson in the ruling quoted -in 40
Madras page 709. Lord Atkinson said: : '

“ No indioation is to be found in any of them (thal is, in any of the authorities
which have heen referred to) as to what is in this connection the precise mature of the
things to be included under the description * benefit to the estate’'. It is impossible,
theéir Lordships think, to give a precise definition of it applicable to all cases, and they
do' not attempt to do so.” '

Dr. H. 8. Gour: That was ‘‘ benefit ', not ‘' legal necessity '
Mr. H. Tonkinson: Benefit to the cstate.
. Dr. H, 8. Gour: That is not legal nccessity.

Mr. H. Tonkinson: I submit, Sir, that the law has now been satis-
factorily enunciated in the judgment to which reference has been made and
180 that if we legislate now, we shall only be making the law more difficult
1 understand. | If we legiglate now, the result will be that all our courts,
all our litigants and all our lawyers must look to this ruling and look to
ihe Bill to find what was the reason, after this clear statament of the law,
why  the Legislature thought it necessary to enact these provisions.
With that, 8ir, I think I have dealt sufficiently with the main prineiple
of the Bill. ' '

I will now turn to the second part of the Bill. I do not think it is neces-

sary fo refer at any great length to clauses 5 to 9 of the Bill because my
Honourable and learned friend is quite prepared, as he has said, for the
Select Committee to cut them out altogether. But I should just like to
read in this connection the remarks upon these olauses which were made
l:y the learned author of the last edition of Mayne's Hindu Law, the
resent Chief Justice of the Madras High Court. e says;

“ The Bill has a comprehensive title to define the_lin’.bilit{ of a Hindu coparcener
which is not justified by itsa contents. It is perfectly justifiable to pass an Act merely
to nullify the effect of a particular decision thought to be inexpedient or to be contrary
to the sentiments of the people. It is equally justifiable to take up and codify a definite
portion of Hindu law with a view, no doubt, to the ultimate codification by compart-
mental legialation as a whole. The Bill, in my judgment, complies with neither of
these requirements."’

He goes on:

““ It is not easy to know where to l-egin;'whet,her we should deal with this Bill as of
»a general or of a limited scope.” -

Let me turn to another point. My Honourable friend said that this
Hill is going to reduce the law’s delays, it is going to remove uncertainty.
1 have indicated already the reasons why to my mind it will only add to
uncertainty. In this connection, however, I should like to read the brief
comment of the late Chief Justice of the Madras High Court upon the
Bill. He said:

*“If it is desired to codify Hindu law, this does not seem to be the way to do it.

1 should imagine that every line of this Bill would result in litigations and in conflicting
decisions of the Court.”

Well, although, Sir, I must oppose this motion before the House, I do
nrot wish to suggest that at some time it may not be desirable to codify
this portion of the Hindu law. I do, however, suggest that a very much
greater consideration ought to be given to this subject than has been given
to it in the Bill before the House at the present time, and I will suggest
that it would be quite improper of the House to refer the Bill in its present
form to a Belect Committee.

)
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Mr. 0. Duraiswamy Alyangar: May 1 know “from - the Honourable
Member why the opinions which have been gathered upon this Bill were
not ciroulated among the Members of the Assembly for their benefit?

Mr. H. Tonkinson: The Bill is a new Bill before the Assembly. Before
the late Assembly it was circulated on a motion passed by the Assembly
+ud the opinjons received were made into papers on the Bill and distn-
Luted to Honourasble Members. Yurther printed copies would not have
Leen available now for distribution once again for we scarcely expected that
the Honourable Member, after the signal defeat which he received on the
st occasion, would want again to introduce this Bill.

8ir P. 8. Bivaswamy Aiyer (Madras: Nominated Non-Official): The
simple question now for the consideration of the House is whether or not
it is desirable and expedient to codify this pamicular branch of the Hindh
Iaw. I do not think it is desirable at the present stage to examine the
lunguage of the Bill in any detail, or for the matter of that, to eriticise it
st all. The language may be open to very serious criticism; in fact, 1 am not
enamoured of it, snd 1 do not commit myself to any approval of the
language of the clauses of the Bill. But I should like to give my support
to this proposition on the short and simple ground that it is expedient to
«ocudify this particular branch of the Hindu law.

Now, what are the principles which should govern the decision of this
question as to the desirability of codification? If the law on any particular
‘subject has been wanting in consistency, uniformity or clearness, it is &
fit subject for codification. I am not one of those who advocate the whole-
sule codification of the Hindu law. A groat part of it is unfit, unripe, for
codification at the present moment. A great part of it is still in a fluid
condition. It has to be evolved by Courts into & condition which will
1more appropriately meet the requirements of present day conditions. But
3o far as this branch of the law is concerned, it has for many years past
been governed entirely by decided cases. It has been one of the most
intricate subjects in the Hindu law. By degrees the law was  getting
crystallised by means of decisions of the Privy Council and we thought they
had at last settled down into something like a definite body of principles.
Subsequently, a decision of the Privy Council was passed which upset the
‘whole current of previous decisions and lawyers were staggered at thi«
uecision of the Privy Council. Then again within a few months or about
a vear we have the latest decision of the Privy Council which attempts to
restore the previous course of decisions and to place the law to a large
cxtent upon its own footing. Now, in that state of things there is unfortu-
nately no guarantee that even the Privy Council will stick to any parlicular
principle with regard to this matter. It used at one time to be considered
that the Privy Council ought not to vary its decisions, but even that
principle has given wny naw, in this particular instance harpily given way,
to the stress of circumatances. It seems to me eminently a case wherc
cndification should be attempted. I admit that the Select Committee will
have to go through it very carcfully to beat the Bill into shape and make
it acourate and precise and clear. Tt seems to me that, if we attempt to
virculate the Bill at the present time, an enormous amount of criticiam
will be expended upon the faulty language of the Bill. Tt is hardly worth
while circulating the Bill in its present form for opinion. The best course
will be to refer it to a Select Committee, and after receiving the report
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of the Beleot Committee, to consider whether it is necessary to circulate-
1t for opinion or not. At this stage I think it is undesirable to circulate
it for opinion and the best course will be to refer it to a Select Committee.

Mr. N. O. Kelkar (Bombay Central Division: Non-Muhammadan
Rural): I rise to support the motion of my Honourable friend Dr. Gour.
It is & simple motion to send the Bill to the Select Committee, and I am
really surprised that Government should have objected even to that pro-
posal. Personally, I am not a practising lawycer and 1 am therefore not
familiar with the intricavies of law, but I have sufficient grounding in law
to take at least a commonsense view of this legal topic. My {friend
Dr. Gour has slready anticipated an objection which should never have
been taken against his motion, but which was actually taken by my
triend Sir Henry Stanyon. Hec said it was an attempt at codification, as
if that attempt was wsomething of s very heinous or sinister character.
What objection could there be, speaking generally, to codification of any
particular law cither in whole or in part. Even supposing that this is
an attempt at codification of a great subject in part, I should say that the
method is more logical, is more legitimate, becausc it is an inductive or
synthetical method. Let us take any law and you will find that it would
be 8 big order to codify the whole of the law on that subject. There-
1ore you must resort necessarily and naturully to only piecemeal codifica-
tion. My friend Dr. Gour has already cited the high testimony of Lord
Macaulay on the subject of codification, and I may cite another authority,.
the eminent jurist, the late Sir Henry Maine. who always ingisted uporr
codification of law. Now, it ix said, it is a piccemeal codification and
therefore it must be objected to. But these objections could be taken
ioth ways. If you take s whole subject in hand, of course the objection
would be even greater because vou could not possibly sttempt to codify the
whole law at once, and also the needs of the case may not arise for such
u course at one and the same time. If you take up only one particular
tubject or topic in law snd attempt to codify it. then vou are told, ** Here
17 an insidious attempt to take up oply one subject and grapple with it and
what is to happen to the rest '’? The simplest answer to that is that
codification of a single topic in law would be no less logienl, or natural or
reasonsble than the kind of codification which is already in progress in casc
Inw. I do not know whether I am strictly correct in characterising case
law also as codified law. Of course it is apparently not codification
Leeause case law has not the itnprimatur or the authority of legislation;
tut all the same so long as a casc law holds the field it has all the power
and authority for practical purposcs of an enactment of law. Just put the
two things side by side, case law on a particular topic and codified law on
that particular topic. Apparently case law looks fluid and code law looks
rigid. Apparently that is so, but really in my opinion it is not so. When
it comes to citing the authority in a law court on a particulsr law point,
what do we find? The lawver actually quotes a sentence, a full sentence,
and a comnplete grentence from the judgment of a High Court as if it were
» wection of the law. [ cannot possibly see the difference between putting
forward one whole section of a codified law and one whole complete
sentence or portion of a judgment or a judicial decision. Therefore,
whatever objection applies to the codifieation of a new topic in law of
2ourse also applies to case law. And is nat the forest of casc law that exisis
a sufficient testimonv to the fact that what is condemned apparently as an
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sttempt at codification is incessantly going on from point to point and
from moment to moment? Then my friend Sir Henry Stanyon said that
this codification was an invasion upon customary law by this Legislaturc.
Even assuming that the attempt at codification of the customary law by
the legislature was an invasion upon that law, it is certainly u more
welcome invasion of the customary law because this House is to u very
iarge extent, if not thoroughly, a representative House of legislators. In
any case this invasion is more welcome than the invasion by the Privy
Council. Those that are conversant with the decisions of the Privy
Couneil in tho difforent departments and domains of Hindu law are quite-
familiar with the fact that the Privy Council has on a number of occasions.
driven most comfortably a coach and four through the Shastras, and has
practically left nothing at the bottom of what was really the spirit of the
Shastras themselves. Without any disparagement of the forensic ability
c¢r the judicial temperament of the members of the Privy Council,
1 would say this that they are a set of ignorant old foasils
unnecessarily concerning themselves with interpreting the Shastras.
What Shastric assistance have they got when they pretend to
interpret the Shastras? Our Shastras are always to be interpreted
according to the accepted canons of ecriticism and interpretation in what
is called the Mimansa Shastra. I do not suppose that the Privy Council
at any time possessed any advisers who could advise the Judges on the
fhastras. And yet they are the advisers of His Majesty as to the actual’
method of interpretation of the Shastras. There are generally in the
i'rivy Council two European counsel on either side who go on arguing the
law point based on Shastras as if they were Rishis or Bhastris themselves,
and we have the Privy Council giving judgments which are very harmful.
"ake the case of the law of adoption or the law relating to the widow's
catate and you find that the decisions of the Privy Council have gone
entirely in an opposite dircetion from that which has been accepted by the
Shastras themselves. Now, if it were the case as in old times of Indian
Judges sitting to decide questions of Hindu law assisted by Shastris sitting
bv their side, as in the case of the old Sudder Adalat, then it might be a
different case. I can more easily and more comfortably accept a decision
as given by those Indian Judges with the assistance of those Indian
Shastris rather than any decision of the Privy Council. But, 8ir, even in
that case T would insist upon and prefer codification of the law rather
than leave the interpretation of the Shastras to the Judge and the Shastris,
because we know that logic, like equity, varies with each Judge's font, and
1 do not want, so far as T can help it, the interpretation of the Shastras
to be left to the persomal equation of the Shastri or the Judge for the
moment. Ultimately of course, any law goes to the interpretation of the
oourt. That T know, but this attempt at codification is an attempt
to stop litigation as far as possible and to give a new start. Tt
will standardise interpretation, and if I may describe codifiention
rather rudely -1 would say that ecodifieation at once and authori-
tativelv and in lump standardises strict logical intorpretations. Sunpes
ing codification were to be adopted even piccemeal by this legis-
lature, the deoision given by this Legislature would certainly be preferable
t» any judgment given by any particular court. much less the Privy Coupeil,
in this respect. Therefore I support the motion of Dr. Gour.

Dr. H. 8. Gour: T ghall very brieflv renly to the criticisms levelled
against my motion by the Honourable Mr. Tonkinson. He. snys that op
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the last occasion when this motion of minc to refer to a Select Committee
was thrown out by this House the Government did not oppose it, and yet. he:
speaks with evident gusto of my defeat as a signal defeat. Well, Sir,
that will show the temper with which my Honourable friend referred to
the previous progress of the Bill. '

Then, Sir, referring to the merits of the Bill he admits that their
Lordships of the DPrivy Council in~ their latest pronouncement
have used an unhappv phrase, a phrase which is likely to
cauge in the near future some trouble in its interpretation and
vet he says he opposes my motion. At the same time he winds
up his criticism by saying that there is a good deal to be said in favour of
codification but that codification must come from the sapient source of
all codifications, the Government Benches, and not from this side of the’
House. The opposition is not to codification but codification at the
‘instance of a private Member. ’

The Honourable Sir Malcolm Halley: My Honourable friend did not-
say that. '

Dr. H. 8. Gour: He meant it if he did not say it.

The Honourable 8ir Malcolm Halley: I refuse te accept Dr. Gour's
interpretation of Mr. Tonkinson's intentions.

Dr. H. 8. Gour: I thank my Honourable friend, Mr. Duraiswami
Aiyangar, for not having opposed the motion to go to the Belect Committee
-out of deference to what he regards as prospective ire on my part. If that
influences the judgment of the House, let me inform the House, including
‘the Honourable Members of the Treasury Benches, that, if they do not
vote with me on my motion to refer the Bill to the Select Committee, I
shall pour all my ire upon them for having thwarted my useful measure,

Mr. 0. Duraiswami Alyangar: Never vote with them.

Dr. H. 8. Gour: We will do that. Tt is a measure of public utility and
a measure the necessity of which is vven granted by the protagonist speak-
ing on behalf of Government. I do not wish to go into the details of the
-criticistn which has been made upon the various sections by the Honour-
able M¥. Duraiswami Aiyangar. I have no doubt that the Select Com-,
mittee that will sit upon this Bill will thoroughly examine those criticisms.
and give effect to them. But 1 wish to say one word before I close.
My friend with a certain amount of suppressed irony mentioned that the
Committee is an idesl Committee composed from the inner circle of Mem-
bers from whom Belect Committees are drawn. 1 think my friend could
not have forgotten that I had approached my Honourable friend himself
‘to join the charmed circle of Members from whom the members of the
Sclect Committees are drawn, but he refused my offer. 8o that, 8ir, if
any Member wishes to go into this charmed circle of members of the Select
‘Committee upon his Bill, let me assure®them that they are most welcome.
I submit the more members there are to come upon the Beleet Committee
the happier I should feel in having representatives of all shades of opinion
in this House to support us in carrying this measure through the Select
Committee. With these words, 8ir, I move my motion.

(A Voice: ‘‘ Has the Honourable Member any objection to thé Hindu

Members of this House forming themselves into a Select Committee?’)
L8



-

THE HINDU COPARCENER'S LIABILITY BILL. 2291

Mr. President: The question Is:

“ That the Bill to define the liability of a Hindu Coparcener be referred to a
Select Committee consisting of the Honourable the Home Member, 8ir P, 8. Sivaswamy
Aiyer, Pandit Mudan Mohan Malaviya, Mr. M. A. Jinnah, Colonel Bir Henry Stanyon,
Mr. Gaya Prasad Singh, Mr. Ambika Prasad Sinha, Mr. 8. C. Ghose, Diwan Bahadur
M. Ramachandra Rao, Rai 8ahib M. Harbilas Sarda and the Mover, and that the
number of members whose presence shall be necessary to constitute a meeting of the
Committee shall be four.”

The motion was adopted.

THE INDIAN STAMP (VALIDATING) BILL.

- Mr, R. K. Shanmukham Ohetty (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Sir, I ask for leave to introduce a
Bill to validatc certain insufficiently and incorrectly stamped instruments.

It will be within the recollection of Honourable Members that in the
last July Session of the Assemnbly at Simla the Indian Stamp (Amendment).
Act of 1923 wus pussed. The main effect of this Act was to increase the
stamp duty on certain instruments such as share and stock certificates, letters
of ullotments for shares, letters of credit and of proxy from a stamp duty of
one anna to a stamp duty of two annas. Another of the important provi-
sions introduced by this Act was to increase the staump duty on promissory
notes. This Act was supposed to have come into force on the 1st of October:
1923. But the Act itself with the assent of the Governor General was
published on the 6th of October, and it was published in the local Gazette,
for example, in the Fort St. George Gazette at Madras, on the 16th October,
1928. According to the provisions of the General Clauses Aect, such an
enactment would come into force on the day on which it received the
assent of the Governor General, and the day on which it received such
assent was the 1st of October 1923, So, Sir, the position is this. Even
though this important enactment was supposed to have come into force
on the 1st of October 1923, the provisions came to be known in Madras
only on the 16th of October 1928. Therefore, at least in the period
between the 1st October and the 18th October, instruments executed would
in all probability have been stamped under the provisions of the old Act.
It might be supposed that this may not result in very serious hardship-
after all, because people, when enforcing suits on these documents, might
pay the requisite penalty of stamp duty and thereby get a remedy. But,
unfortunately, under section 85 of the Indian Stamp Act, these are a class
of instruments which cannot be admitted in evidence and upon which no
suit can be enforced if they are not properly stamped. These instru-
ments cannot be admitted in evidence at all. And, therefore, Sir, the posi-
tion comes to this. If a person had a promissory note executed between
these two days and had it stamped according to the provisions of the old
‘Act, the man who lent the money cannot enforce the promis-
gory note because such a promissory note will not be admitted
in evidence. I need not tell Honourable Members of this House
what & serious hardship will be caused if this were -allowed to
continue. For a long time people have been acqustomed to use & one anna
stamp on promissory notes, and I doubt very much, Bir, if, even now after
the lapse of nearly six months. very many people in the country have vet
realized the change that has come over the law. This aspect of the ques-
tion was brought home even during the passage of the Bill in the Assembly.

[ ]
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My Honourable: friend, Bir Sivaswamy Aiyer, who spoke on the occasion,

baid ;

“ Now the real hardship comes in on sccount of the provisians of section 356 of the
.Btamp Act, according to which if & promissory note is not properly stamped, the defect
-cannot be cured by rayment of a penalty and the instrument will not be admissible in
evidence in the civil courts for any purpose.”

That is the real source of the hardship caused by an enhancement of the
stamp duty. Even the Honourable the Finance Member, who was in charge
-of this Bill, admitted this hardship. He said:

** Really the whole difficulty that we have is how to get over that problem, how to
bring home to the amall man after this duty is changed the fact that it is changed in
time to ent him from being hurt by the change.” Now the main thing that hurts
him is the fact that these promissory notes, if insufficiently stamped, or not stamped
in the first instance, cannot be validated afterwards.”

One would naturally have expected that in enforcing a provision of law
‘like this some time would have been allowed to elapse before people have
actually come to know of the change in the law, but, unfortunately, Sir,
in this case no such time had been given to the public to realize the fact
of the change that had been brought about in the law: And, moreover,
acocording to the rules that have heen made under the amending Act,
Honourable Members might know that only a particular denomination of
stamps is to be used on promissory notes. For example, a promissory note
chargeable with a four anna stamp duty must be stamped with stamps of the
denomination of half an anna or one anna. If a person in ignorange had
used a four-anna stamp on a promissory note of Rs. 5,000, he simply
-oannot sue upon that promissory note. 1 am sure, Sir, Honourable Mem-
bers will realize the great difficulties which will be caused, especially in the
-country parts where people even now have not yet realized the change
that has been brought about. My Bill only validates instruments exe-
cuted before the 81st December 1923. It practically gives to the people
threec months’ time, three months’ grace, to realize the change that has
-come over the law, so that the provision is that if any promissory note or
‘other cluss of instrument mentioned therein was executed betore the 81st
December 1928, and if it was correctly stamped according to the pro-
visions of the old Act, it shall be admitted in evidence, notwithstanding
the provisions of section 85 of the old Act or of the provisions of the
amending Act. That is what I have attempted to do in this small Bill,
I:}I]l.d lfBoirl.l these reasons, Bir, I ask the leave of the House to introduce
UNis .

‘Mr. President: The question is:

. '*That leave be given to introduce a Bill to validate certnin insufficiently and
incorrectly stamped instruments.”

The motion was adopted.

Mr. R. K, Shanmukham Ohetty: Sir, 1 introduce the Bill.
Sir, I move:

“ That the Bill to validate certaint insufficiently and incorrectly stamped instruments
W, taken into copsideration.”

‘e



THE INDIAN STAMP (VALIDATING) BILL. 2203

Mr, President: The question iu: -

** That the Bill to validate certain insufficiently and incorrectly stamped instruments
e taken into consideration.’

The Honourable 8ir Basil Blackett (Finance Member): Sir, this question,
s the Honourable Mover has mentioned, was discussed at some considerable
length when the Stamp Bill of last session was under consideration. As that
Bill was originally introduced, it raised the stamp duty on promissory
notes of all kinds. An amendment was eventually passed by sgreement
which left promissory notes of Rs. 250 or less to bear the same stamp
-ag before. It was the opinion of this House that that exclusion of the
very small promissory notes, or any promissory note up to Rs. 250 provided
sufficiently for the difficulty which this Bill is now introduced to mect.
‘The exclusion of suny note under Rs. 250 means that the difficulty now
:applies only to promissory notes of more than Rs. 250 which are drawn as
4 rule by people who might be expected to know the law. It is possible,
however, that in some cases such promissory notes have heen insufficiently
stamped—though no cases have been brought to my notice—and therefore
I did not rise to oppose the principle of the Bill on introduction. I should
like, however, to point out to the Honourable Member that he was not
quite corrcet in saying that no steps had been tuken to give time between
the* passing of the Bill and the time when it came into force in order that
the change in the law might be brought to general sttention, The Bill was
passed in the July session of the Assembly: it was not brought into
force until the 1st of October. More than two months were therefore
given during which opportunity arose for people to beconie acquainted with
the fact that the law was about to be changed. Furthermore, the Govern-
ment of India took steps through the Loeal Governmnents to bring to atten-
tion as far as they possibly could the impending change in the law and,
after the law had been changed, the fact that it had been changed.

The Bill, as it is drafted, goes I think rather further than is necessary.
The effect would be in the first instance to penalize those persons who
have sufficiently stamped promissory notes during the period in question.
It seems to me quite unnecessary to provide that sueh promissory notes
should be valid in spite of being insufficiently stamped. It surely will
be enough to give power for u certain period to make them valid by stamp-
ing them sufficiently. There is no reason why people should be let off
altogether from the wstamp. A period of three months to the end of
December seems to the Government also to he rather unnecessarily long.
We would suggest that the period up to the end of October would give
enough leeway to meet the difficulty. 1 think in the Statement of Objects
and Reasons a suggestion is made that other documents besides promis-
sory notes will be dealt with by the Bill. But T would point out that
documents no longer being instruments chargeable with the duty of one
anna can now be validated on pavmoent of the amount required to make
up the full difference, so no provision of law is required to enable insuff-
ciently stamped documents of those kinds to be made valid. In the
circumstances, T would suggest that as a 7ood manv small alterations will
probably be necessary in the Bill, we should refer it to a 8elect Committee,
I therefore move:

‘*That the Bill be referred #o a Select Committee consisting of Mr. R. K.
Bhanmukham Chetty, Sir P. 8. Sivaswamy Aiyer., Mr. Harchandrai Vishindas.
Mr. Bipin Chandra Pal, Dr. L. K. Hyder. Colonel Bir Henrv Btanyon, Mr. A. H.
Lloyd, Baba Ujagar Singh Redi and myself, and that the nnmber of members whcae
presence shall be necessary to constitute a meeting of the Committe? shall be four.”
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Mr, President: Amendment moved:

. That the Bill be referred, to a BSelect Committee consisting of Mr. R. K.
Shanmukham Chetty, Sir P. §. Sivaswam Aiyer, Mr. Harchandrai Vishindas,
Mr. Bipin Chandra Pal, Dr. K. Hyder, éolom-l Sir Henry Stanyon, Mr. A. H.
Lloyd, Baba Ujagar Esmgh Bedl and the Honourable Sir Basil Blackett, and that the
number of members whose presence shall ha necessary to constitute a maeting of the
Committee shall be four.'

The question I have to put is that the Bill be referred to that Committee,
The motion was adopted.
The Assembly then adjourned for Lunch till Half ’ast Two of the Olock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President in the Chair.

THE INDIAN CRIMINAL LAW AMENDMENT (REPEALING) BILL.

Dr. H. 8. Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): 8ir, 1 beg to move for leave to introduce a Bill to repecal certain-
provisions of the Indian Criminal Law Amendment Act, 1908. .

Honourable Members will see that the Act I wish to repeal is Act XIV
of 1908. The history of this legislation is as follows:

It was passed at a single sitting on the 11th December 1908. The
reason given by Sir Harvey Adamson in support of this measurs was that
a number of aparchical crimes had broken out in Bengal and that bombs
ware being manufactured for overawing the Government of India and that
a drastic provision of the law was necessary for that purpose. That was
divided into two parts—I’art I und II.- Part T created a special
tribunal to deal with political cases of the character I have described, and
Part II dealt with unlawful associations. 1 ghall place the House in
possession of the leading facts of Part II for reasons which I shall presently
state. Port I, which deals with certain offences to be tried by a special
tribunal, has been repealed in consequence of the recommendations of the
Repressive Laws Committee. It was repealed by section 2 of Act V of
1922. Therefore nothing need be said shout Part I. I shall now therefore
deal with Iart II.

In this Purt II the leading principle is as follows. It was open to
the Governor Generul in Council to declare any association as an unlawful
sasocmtlon, and, if after the declaration made by the Governor General
in Council, the association took part in any meeting of such association or
contributed or received or solicited any contribufion for the purpose of any
such association or in any way assisted the operations of any such associa-
tion, the members thereof were liable to punishment with imprisonment
for s term which was to extend to six months or with fine or with both;
and whoever managed or nssisted in the management of an unlawful asso-
ciation or promoted or assisted in promoting the meeting of any such asso-
ciation or of any members thereof, was liable to punishment with imprison-
ment which might extend to 8 years, or with fine, or with both. There-
fore, the main provisions of Part IT may be subdivided into two different
branches. In the first, the Governor General in Council was given the
power under section 15.to declare any association to be an unlawful asso-
ciction, and thg other sections then invoked the assistance of the judiciary
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to punish the members and managers of such ussociation. Sir, 1 do not
wish to speak here as a politician. 1 take my stund upon the broad ground
of law and 1 will address my remurks to this House, purely and simply as
s lawyer. Honourable Members who have studied jurisprudence will
know that in the early days of u nation’s constitution all powers, executive
and judicial, are centred in the head of the State. That head of the
State may be designated the Sovercign or the King or it may be .a collec-
tive body of men like the British Parliament, or it may be one person
chosen by that Parliament in days of great national crisis and emergency as
a Dictator, such as was chosen in the early days of Ilome. But what-
ever may be the position of the State in times of emergency, all powers
are centred in a small body of men or in one man. But in an ordinsry
state of society, when peusce reigns supreme and ebullitions of crime are
local and sporadic, constitutional law recognises no power in the Executive
to wield and perform judicial functions. Those who have read Bentham'’s
‘** Theory of Legislation ' and the works of other legal jurists will have
no hesitation in subscribing to this doctrine. India now has reached a
pesition of constitutional development when the judicial powers of the
Sovereign have been transferred to the judiciary and all cases dealing with
offences are triable and tried by that body. Sovereignty in this sense is
divigible and, while executive functions remain with the Executive Gov-
ernment, judicial functions have been accorded and assigned to a body of
judicial experts who are given the sole power of deciding cases between
man and man. That, I submil, is the constitutional position of this
country. It is a position which England attained several hundred years
ago. We all know the provisions of the Habeas Corpus Act where the
assumption of the power by the Crown was resisted by the people, and it
wag desired that all cases of a purely judiecial character should be tried
by an independent tribunal. And what Englishman herc or outside this
House will not be proud of the Hubeas Corpus Act? It is the magna charta
of his liberty and individual independence.

Much has been said about the short-comings of the last Assembly, but
let me remind the Members of this House that, if the last Assembly has
been more moderate in its demands, it has also enlarged the liberties of
the people, and the provisions of the Magna Charta Act have been
embodied and now find a place in sections 491 and 491A of the Code of
Criminal Procedure. The public at large ought to know of the work done
by the late Assembly in enlarging the liberties of the people of this
country. There is a proviso, proviso No. 8, namely, that nothing contained
in section 401 of the Criminal Procedure Code will affect the Bengal
Regulations and the ancillary Regulutions applicable to Bombay and
Madras. But those who remember the recommendations of the Repres-
sive Laws Committee will not need to be rominded that they have recom-
mended the retention in a modified form of those Regulations and the
proviso we find inserted in section 491 is in consequence of the fact that
the Government had not then made up their mind to give effect to the
recommendations of the Repressive Laws Committee. That, of course,
ia 8 defect which has since been sought to be remedied by a recommenda-
tion which we have addressed to the Governor General in Council.

Now, Bir, between the Regulations and the Criminal Law Amentdment
Act, I think the Criminal Law Amendment Act is far more dangerous
to the liberties of the people, for while the Regulations deal with indivi-
duals, the Criminal Law Amendment Act deals with a body of men w;ho

. D
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emu all be silenced and their activities suspended by ome stroke of the
executive pen by declaring them wunlawful aesociations. Therefore, 1
submit that if a choice is to be made betwecn the Regulations and the
Criminal Law Amendment Act, this House will support the repeal of the
(‘riminal Law Amendment Act, Part II. - Now, 8ir, I am not oblivious
of tho facts addressed to this House by my esteemed friend, the Honour-
able Mr. Pilcher, and otimr European Members of this House, who have
said that there is a recrudescence of anarchical conspiracy in Bengal and
that, if the Executive are deprived of the beneficent provisions of this
exceptional piece of legislation, they will be poworless to act. But if 1
-cam reply to them and satisfy their misgivings, I have no doubt that I
whall be able to take them imto the lobby with me in case the Govern-
ment challenge a division.

Well, Sir, in 1918, another piece of legislation was placed upon the
Statute-book and that is the legislation known as the Criminal Cons-
piracies Act, and Sir Heginald Craddock, the then Home Member, desl-
ing with this Criminal Conspiracies Act, as it then was, referred to the
wery evil, to which reference has been made in this House by my esteemed
European friends, and said that the Criminal Uonspiracy Bill was intended
‘to ‘deal with offenders of this character. ILet me quote to you his exact
words: from page 208 of the 'Official Reports. He waid:

“ It is within the knowledge of this Council that in recent years such conspiracies
have vome into existence, and it is impossible for the Government to disclose all that
it -mey kmow df ‘their continued existence, but that it has the knowledge that they do
exist, this Council must take*an trust. Burely the Council needs no argument from me
40 convince them that this is a state of things which cannot be tolerated a day longer
than is necessary.’
This appeal was made to the then Imperial Legislative Council, with the
result that the Legislature agreed to add two sections to the Indian Penal
Code ‘dealing with oriminal conspirscies and the punishment for them. I
therdiore submit thet in 1918 the addition of these two :sections was made
with the express purpose of coping with the nature of erime which 'has
boet described within the last few days as hawing re-ocomrred in Bengal,
and the ‘Government of India, therefore, are mot without a remedy which
‘has been given to them by the substantive Btatute law of this coumtry by
the addition of these two clauses in 1918. Honourable Members will find
that, when [ zead Part II of the Criminal Law Amendment Act, I
mentioned ‘that in 1008, when this Act was placed upon the 'Statute<book,
the power %o 'declate an association wmlawful was given 40 the Governor
General in Council. But what has been the chenge? The change has
been brought -about by seotion 2 and Bohedule I of the Devolutlon Act of
1920, Act XXXVIII of 1920, where the words ‘‘ L.ocal ‘Gowermment '’ are
substituted for the words ‘‘ Governor General in Oouneil.’’ Now, whst is
the effeot of these Deveolution Rules placed on the Statute-book by the
Aeti. which I have just namod? When this Act was passed in 1908, the
power rested and reposed in the Central Government to declare nesocis-
tions unlewful. If there was &n unlawful association in Bengal, the
Bengal Government as the accuser came before the Central Government
with facts and figures to ask the Central Government for their suthority
and their power under this Act to declare an association an unlawfal asso-
ciation. There was some safeguard. The detached Central Government
‘could look at ‘things in an impartial ‘and detsehed manner. But gince the
énactment of ¢ these Devolution Rules and the placing of them on the
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Statute-book, the saccuser becomes the judge and the Bengal, Bombuy,
or other Local Governments concerned, if they are of opinion that any
agsociation should be suppressed, are given the power to declure thuse
associations ws unlawtul. That, [ submit, was not the original purposc
of the Bill as enacted in 1908 and its terms have becn enlarged by the
subsequent enactment to which 1 have referred. 1 submit, if it was
-dangerous in 1908 to confer the power of a judicial tribunal .upon the
Executive Government, it is still more dangcrous since the enactment of
1920 to confer that power upon the Locul Government., Honourable
Members must further remember that there is no provision in this Act
culling upon the members of the association individually or collectively
to ‘'show eause why they should not be declared unlawful. There is no
appearance by Counsel or otherwise before them., There is no argument
that they can address to the Local Government. There is no reference
by way of appeal or revision or otherwise to the High Court or before a
judicial tribunal with a view to test the legality or propriety of an order
passed by the Local Government. The power of the Local Government
therefore is absolute, untrammelled and unrestricted by any judicial form
of procedure or any judicial control for the purpose at any stage up to the
declaration of an assoeiation as an unlawful association. That, I submit,
is a power which I, speaking as a lawyer, strongly deprecate and T submit
that, when this country bas been placed in matters judicial under the
asdministration of the High Courts and the other judicial officers of the
wountry, this matter which is primarily a judicial question must be left for
the decision of the judiciary. It will therefore be seen, Sir, what danger
luzks within the provisions of Part IT of the Criminal Law Amendment
Act. I need not cite examples of its use or sbuse. Members will
remember these for themselves. I am only now introducing my Bill and
therefore, Sir, by the convention which you have laid down, I am restricted
'to a very short speech. The Honourable the Home Member laughs, but 1
hope the Honourable the Home Member will remember that he took more
than 40 minutes to attack a similar Resolution of this character moved in
the last session of this House and I hope, Sir, that he will be as brief as
1 have been if he wishes to oppose this Bill at this stage of introduction.
I move, Bir, for leave to introduce this Bill.

Mr. President: The question is:
“ That Jeave be given to introduce a Bill to repeal certain provisions of the Indisn
Criminal Law Amendment Act, 1808."

The Homonurable Sir Msloolm Halley (Home Member): As Dr. Gour
anticipated, I must oppose this motion; it has been my duty to oppose a
gimilar motion before, and it would not be consistent if I did not oppose
it to-day, and indeed at every stage. He has argued his case, as he says,
purely is a legul ome, on pure principles of jurisprudence. I confess that
1 have found some difficulty in appreciating his point in that respect. He
spesks as though this power of declaring associations unlawful was some
prerogative of the Hxeoutive, as though it was the remainder of some
autocratic privilege which had not yet been repealed by the Legislature.
Now that is not the case. It is a power definitely given to ‘the Executive
by the Legislature. It is akin to the many powers given to the Executive
in the Criminal Procedure Code, such as for instance in our preventive
‘sections; it is akin to the power given to the Executive under the Police
Aet for the declaration of routes or closing of public places to public
meefings or proeessions; you will find similar instances not only n% the
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legislation of India but in the legislation of other countries. The real
question is not whether this power is contrary to the best principles of
jurisprudence, but whether it is justified, whether it is a power which should
be maintained in the int=rest of general peace and tranquillity. Dr. Gour
has referred to the ciroumstances under which this Act was passed. It
was passed st a time when anarchical and revolutionary movements were
first showing, head in Bengal. I may say that, as a result of that move-
ment, in five years, some 174 outrages of an anarchical or revolutionary
character occurred. It was pussed because in the words of a non-official
Member of the Council at the timo it was found necessary to:

“ make provision against conclaves where carnivals of sedition are systematically
carried out, revolutionary dnctrines are @allydpl_'mbad, violent and mischievous lies
are daily disseminated and susceptible minds daily infected with the venom of sedi-
tion.”"

These were the circumstances in which it was passed. I do not wish to-
suggest to the House that the whole of these circumstances may recur;
but no attempt has been mnade in thie House to deny the fact that there
has lately been a recrudescence of revolutionary conspiracy in Bengal,
and those who know the details of that movement will realise that it is
controlled by the same associations as directed it in 1908, and that those
ussociations have the same motives, and the same objective of murder
and ossassination as they had at that date. I say adwisedly, that this is.
not the moment at which to seek to deprive society of this weapon. Now,
that wus the original purpose for which it was pussed. It has, I know,
a8 Dr. Gour has also said, been applied in subsequent vears in order to.
break up ussociations which were not distinctly of an anarchienl or a
revoltionary character, associations primarily of u political character, but
whose oxistence and whose activities were felt to be dangerous to law and'
order. But what was the character of those associations as judged by
their results? Remember in the first place one point, that they were all
under one pledge, a pledge to be ready to disobey without question any
law or Act of Government when called upon to do so by the executive.
The formation of such asrociations had one result, an inevitable result,
as everyone—and not only the agents of Government—very clearly foresaw
would be the case. There was intimidation and there was terrorism of
every kind. I confine myself definitely not to charges brought against
these associations by executive authority but to what has been written
about them by judicial authorities. Now take a judgment of the Sessions
Judge of Lucknow who dealt in 1921 with a case in which volunteers
belonging to one of these associations objested to the mere presence of the
police in the village and drove them out, tearing off their uniférms. That
might seem a small matter. But I pass to the next. The Sessions Judge:
at Rae Bareilly showed that, in pursuance of the volunteer campaign to-
urge tenants to seize possession of land, a brutal murder was committed.
Then again, they were convicted of violent assaults in large numbers by
the Bessions Judge of Bitapur. The Sessions Judge who dealt with the
Mslegaon outrage found that it waa directly due to the volunteer movement
and that decision was confirmed by the High Courts. The High Court
of Allahabad, when desling with the Chauri Chaura case, pointed out
that the non-violence of volunteers wasx by no means absolute.
They had a semi-military organisation, and the Court was under
the necessity of sentencing & number of them to death
for the terrible outrages that occurred at that time. There
were innumerable confliote between these associations and the:
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police. At TRae Bareilly on one occasion 5,000 of them marching
under their flags, attacked the town hall and had to be fired on. But
indeed were I to go through the long list, some of the most conspicuous
names of which are Rae Bareilly, Dharwar, Bangulore, Ferozepore,
Sirajgunj, Sylhet, Tippera, Cuttack, and other places too numerous to
detail—if I were to go through that list—I should unduly extend the
scope of my reply. There was on every side evidence that town rowdies
were enlisted in these volunteer corps to take part in the work of picketting,
that on numerous occasions temperance picketters were aprested themselves
in n high state of intoxication by the police. There was wholesale looting
-«of ghops; there were cases wherc these associntions prevented the burial
of respectable Muhammadans. There were even worse cases in which they
were shown to have taken the men out of their graves and mutilated them.
Those were the circumstances in which we proceeded against these Asso-
ciations. Let me be very clear. I am not alleging now nor have I any
desire whatever to allege that conduct of this kind was approved of by the
more responsible leaders of the non-co-operation movement. T am
far from alleging that all those against whom action was taken
were hooligans or rowdies. I am saying only this, that as a
result of the formation of those associations, numerous men
.come into them who were not under discipline or under control. The
fbneral result throughout the country was disastrous to law and order.
t did not end there, becmuse under the influence -of the atmosphere of
disorder which was created, violent crime generally was largely increased.
There is muéh evidence to show that crime of the type of dacoity was
committed by men who would never have ventured to act but for the
general air of lawlessness introduced by the activities of volunteer associa-
tions :
** This murder "

says the Judge of Rae Bureilly: N

** would never have been committed but for the recenl wuve of 1.rest and lawless-
ness which swept over the district.”
“Then, again, the Sessions Judge of Fyzabad says:

* The dacoits were themaselves as convinced as their victims that all rule had come

to an end end took no precautions to avoid recognition.'

Tt was the general result of spreading disorder and crime throughout the
country that influenced us in taking action against these associutions.
And indeed, we had no other remedy. I know no other provision of the
law under which you are able to break up associations of this kind. There
are cases when under the comspiracy sections referred to by Dr. Gour
you can proceed against those who have been concerting crime, but that
is not preventive action. There arrives a certain stuge when preventive
action of this kind has to be taken in the general interests of the country.
T quite admit that, on the last occasion when this Act was used, the net
was swept wide and large numbers of men came into it who were not
themselves criminals. That I admit. But I also wish to point out that,
when reference is made to the wide use of this Act, it must be remembered
that very large numbers of men offered themselves for arrest, or when
they were arrested, refused to plead in our courts. We were not respon-
wible for that. If the Honourable Mover or if any one else can advise any
better law for use against associations of this type, which are so fraught
with danger to the public, we should be, as we always have been, glad to
congider it. But so far we have been asked only to repeal. No real
remedy has ever been ruggested. The Mover of this motion takes llm
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stund on the prescriptions of jurisprudemce and of law. I say, there is.
some higher law, the law which bids the Btate to protect the common
citizen against intimidation, terrorism and wrong, and that is the reason for-
my opposing the repoal of the Criminal Law Amendment Act.

Mr, President: The question is:
** That leave be given to introduce a Bill to repeal certain provisions of the Indian
Ctiminal Law Amendment Act, 1808."

The Assembly dvided:

AYES-58,
Abdul Kaiim, n’.hwu%. Maulviya, Pandit Madan Mohan
Abhyankar, Mr. M. Misra, Mr. Shambhu Dayal.
m-harya Mr. M. K. Misra, Pandit Harkaran Nath.
Aiyaogar, Mr, C. Duraiswami. ! Murtuza Sashib Bahadur, Mau.v1
Aiyangar, Mr. K. Rama. ] Bayad.
Alimugzaman Chowdhry, Mr. Mumhk, Sardar V. N.
Aney, Mr. M § Narayandas, Mr,
Belvi, Mr. D. V. Nehru, Dr. Kishenlal,
Bhat, Mr. K. Sadasiva. Nehru, Pandit Shamlal,
Chsman Lal, Mr. Neogy, Mr. K. C.
Chanda, Mr. Kamini Kumar, Pal, Mr. Bipin Chandra.
l..'hstt}, Mr. B K. Shanmukham. Piyare Lal, Lala.
Das, Bhubanananda. Remachandra Rao, Diwan Bahadur M..
Das, Mr Nilakantha Ranga lyer, Mr., [ "
Dumasia, Mr. N. M. Ray, Mr. Kumar- Ssnkar
Duni Chand, Lala. Reddi, Mr. K. Venkataramana.
Dutt, Mr. Amar Nath. Roy, Mr. Bhabendra Chandra.
Ghulam Bari, $han Sshib. Samiullah Khan, Mr. M.
Goswami, Mr. 1. C Sarfaraz  Hussain Khan, Khan
Gour, Dr. H. 5. Bahadur.
CGulab Smgh. Serduc, Shafee, Maulvi Muhammad.
Hans Rai, Lala. Shams-uz- Zoha, Khan Bahadur M,
Ismail Khan, Mr. Smgh, Mr, Gaya Pruasad.
Jeulmni,#-lnji 8 A K. Sinha, Mr, Devaki Prasad.
Joshi, Mr, N. M. Sinha, Kumar Ganganand,
Kartar 8ingh, Sardar Syamacharan. Mr.
Kasturbhai Lalbhai, Mr. Venkutapatiraju, Mr. B.
Kagim Ali, Mv M. Vishindas, Mr. Harchandrai,
Kelkar, Mr. » (' Yakuob, Maulvi Muhammad.
Malaviya, Pandit XKrishna Kal Yusuf Imam, Mr. M. “
NOES—30,
Abdul Qaiyam, Nawab Bir Sshibzada £ The Honourable Bir Charles..
Abul Kasem, Maalvi. Lloyd, Mr. A. H.
Ahmad Ali Khan, Bir. Makan, Mr. M. K.
Aiyer, Bir P. 8. Sivaswamy. Moir. Mr, T. E.
Akram Husaaul, Prince A. M. M. Moncrieft Smith, Sir Heory.
Allen, Mr, B. C. Muohammad Ismull Khan Baladur-
Bahewal Bakst, Chaudiri. Baiyid.
Beli, Mr. R. D Nag, Mr. G. C.
Mlackett, The llonow able Sir Baril. *Malley, Mr. L. 8. 8
Burdom, Mr. K. Owens, Lieut. -Colouel F. C.
Butler, Mr. M. 8. D. Porcival, Mr. P. E,
Calvert, Mr. B Pilecher, Mr. G.
Chatterjee, The Homublb Mr. A. C. Rhodes, Sir Campbell.
Bulal, Sacdar B. A/ Rushbrook-Williams, Prof. L. F.
Raridoonji, Mr, R. Smih Ra;n. hummdm Prasad..
Fleming, Mr. E. G. 8inha, d.
Hailey, The Honourable Bir Malcolm. banvon. Uolonel Hir Henry.
Hira h, Sardar Buhndur Captuin. TFonkinson, Mr. H.
Holme, H. B Turing, Mr. J. M.
Bowell;, Me. E B. Wright, Mr. W. T. M.

The motier was adapted.
¢+ Dr. K. 8. Sour: I introduce the Bill.



THE INDIAN EVIDENCE (AMENDMENT) BILL.

Mr. K, Rama Aiyangar (Madura and Ramnad cum Tinnevelly: Non-
Munammadan Rural): I beg to move for leave to introduce a Bill further
to amend the Indian Evidence Act, 1872. This Bill was in another form
placed before this House on the 21st February 1924 and therein I asked
for the amendment of section 114 of the Indian Evidence Act. Objection
was token on behalf of Government by Sir Henry Moncrieff Smith that
that was not the proper place and that it was sought to introduce an
amendinent in another section by a side-ways arrangement. I now propose
in this Bill to amend section 68 of the Indian Evidence Act by adding to
it an Explanation which runs as follows:

‘“ Proof of execution under this section may be presumed to have been made where
the .attestor proves his presence at the execution or the acknowledgment thereof by
the executant.”

Honoursble Members will see that the object of this Bill is to get mortgage
documents proved even where the attestor proves the acknowledgment of
the executant. What I pray for is only to give the right to court to presume.
** May presume "’ is the expression used. I do not want to take away the
effect of the provision in the Transfer of Property Act which requires
that it should be attested, and the word ‘‘ attest ** has been held by the
Privy Council in the decision quoted to menn the actual witnessing of
the execution. But section 68 of the Indian Evidence Act gives us the
method of proof or such a document, and there again, attestation has to be
proved by an sitestor which wus held by the Privy Council though there
were conflicting decisions of the various High Courts, to mean a person
who actually saw the executioh by the executant. The object of the present
Bill is to see that injustice 4s avoided and justice rendered where, as it
often happens, the attestor is kept out of the way or ia under the control
of the defending party. A puarty may admit execution, he may remain
ex parte, but yet the attestor may be made to say that he did not see the
execution but only had the acknowledgment made to him by the executant.
In such a csso, the law, us it has been interpreted, compels the court to
dismiss the suit even when the defendant is not really contesting it and
remains cx parte or admits execution. The Madras and the Calcutta High
Courts have taken cne view while the Allahabad and Bombay High Courts
have tuken another view about the proof to be given. But their Lordships
of the Privy Council, after going through the whole matter and the wording
of section 68 of the Indian Evidence Act and of section 59 of the Transfer
of Property Act, could not hold that an acknowledgment will be sufficient
ptoof. Under those circumstances it is felt that in many cases the existing
law works great hardship unnecessarily. What I propose to do is that in
cases. where such evidence is either found not to be procurable or where
such evidence is purposely kept out of court, a presumption may be made
so that justice may be rendered and injustice may not be perpetrated. A
close reading of the decision of the Privy Council will indicate that their
Tordships only feel constrained to hold in the way they have done owing
to the wording of the sections. T therefore ask far leave to introduce

the Bill,

The Honourable Sir Malooim Hailey (Home Member): With regard
to the attitude of Government, though we do not accept the Honourable
Member’s arguments, we think that the issue being a legal one it had
perhaps be fought out at a later stage on the floor of the House.

( 2211 ) o
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Mr. President: The question is:

“ That leave be given to introduce a Bill further to amend the Indian Evidence
A, 1872

The motion was adopted.
Mr. K. Rama Alyangar: Sir, I introduce the Bill.

MEBSAGE ¥ROM THE COUNCIL OF STATE.

of the Assembly: Sir, ' the following Message has been
1eceived from the Secretary of the Council of Btate:

“ T am directed to inform you that the Council of Btate, at their meetings held on
the 25th March, 1924, have passed without any amendmeuts the Bill further to amend
the Indian Income-tax Act, 1922, for certhin purposes, which was passed by the
Legislative Assembly on the 18th March, 1924.”

MOTION FOR ADJOURNMENT.

Mr. Chaman Lal (West Punjab: Non-Muhammadan): I beg to move
the adjournment of the House. The motion I have to put is that I move
the adjournment of the House to discuss the refusal of passports to several
prominent Indian Jeaders of the Khilafat movement, including Maulana
Muhammad Ali, Maulana Shaukat Ali, Dr. Kftchlew und others who have
been selected to proceed as members of delegations to Turkey, Persia
and certain Arab SBtates on a religious mission of peace, including the settle-
ment of the future of the Khilafat, thereby creating a grave cause of unrest
among the Mussalmans of Indis. The question before the House is one
of the most importunt that it has fallen to the lot of this Assembly to discuss
during this present Bession. It is a question which goes deep down to
the constitution under which we live in Indin to-day, it goes into the
rights of the people of India, into the constitutional practice that prevails
in this country and into the autocratic methods which prevent us from
exercising our inherent rights in our own land. The facts of the situation
are very simple. On the 25th November last Maulana Shaukat Ali wrote
a letter to the Becretary to the Government of India, Foreign Department,
stating as follows:

‘* The undersigned hns been directed by the Working Committee of the Central
Khilafat Committee to request 1Enn to kindly issue the necessary passports for the
dolegltionn which the all-India Khilafat Conference have resolved to send to Turkey,
Hedjaz, Mesopotamia, Byria, Palestine and other Arab States with & view to adjust
the religious relations of sll Muslims and to remove all existing misunderstandings.

The undersigned will greatly reciate if you will be good enough to let him
know st your earliest convenience what particulars you would require for issuing the
above passports and how long it would take you to issue them. It is hoped that the
matter will be treated as urgent.’”

To this letter of the 25th November a reply was received by Maulana
Shaukat Ali from the (fovernment, which stated :

“ With reference to your application on behalf of the Working Committee of the
Central Khilafat Committee for the issue of ports to enable delegations to visit
Constantinople, Angora, Palestine, Iraq, Hedjuz, Syria and other countries I am
directed to request you to intimate to me the name and number of the members of the
praoposed dalegatim:n- and the routes they propose to follow."



MOTION FOR ADJOURNMENT. 2213

It was taken for granted by ihe Central Khilafat C_mmittee that since this
reply had been issued, a mere intimation of the names of the members
of the proposed delegation would be sufficient to obtain passports from the
Government of India, but it appesrs that between November the 25th and
February the 5th, there was some sort of a change in the attitude of the
‘Government of India on the subject. The names of members which were
intimated to the Government of India are these: Hakim Ajmal Khan '
Sahib, Maulana Abul Kalam Azad, Maulana Muhammad Ali, Dr. M. A.
Ansari, Mrs. Sarojini Naidu, Pandit Motilal Nehru, Pandit Jawaharlal
Nehru, Haji Abdullah Haroon, Dr. 8yed Mahmood, Mr. Shuaib Qureshi.
This first deputation was known as the Hedjaz deputation. The second
-deputation was also a Hedjaz deputation which consisted of the following:
Hakim Ajmal Khan, Maulana Bhaukat Ali or S8eth Yakub Hasan, Maulana
Syed Suleman Nadvi and Mr. Ashfaque Ali (Secretary). The third deputa-
tion consisted of the following gentlemen: Maulana Abdul Majid, Dr.
Kitchlew, Maulana Husain Ahmad snd Munshi Khurshed Husnain. The
names of the members of these three deputations were submitted to the
Government of India, but after the submission of these names, there was, as
1 uaid, apparently a change in the attitude of the Government of India. A
reply was sent on the 5th of March and I hope I may be forgiven for read-
ing the whole letter. It is a short letter, but it is very important and its
contents ought to be made known to Members of this House. It is a letter
from Mr. C. W. Gwynne, Deputy Secretary to the Government of India,
to Mnulana Shaukat Ali. It runs:

*“In reply to your letter of the 5th January, 1824, spplyinﬁ for the issue of pass-
ports Lo enable certain delegations to visit Constantinople, Angora, Palestine, Irag
and other Arab States, I am directed to say that previous consultation with the
Jovernments of the various countries to be visited is for ohvious reasons indispensable
as it is necessary to ascertain whether they would be prepared to receive the delega-
tions and grant them the requisite facilities. Steps to elicit their views have
been taken. I am to add that the Goverminent of India could not in any case agree
to grant passports to persons who have been counvicted and sentenced to imprisonment
for offences against the State or for inciting Government servants to disaffection.”

1 tuke my stand upon this paragraph, this second paragraph, which statos
that Government are not prepared to grant passports to any person whe
hus been convicted of offences against the State or for inciting Govern.
ment servants to disaffection. Awx far as I amn aware, there is no law, there
is no rule, there is no regulation under which the Government of India
.can prevent the grant of passports to His Majesty’s subjects on the grounds
mentioned in the letter which I have just read out. In brief, these are
the bare facts of the whole situation. I will come back presentiy to the
reply given to thig last letter by Maulana Shaukat Ali; but having stated
the facts let me revert to the motives governing the whole situation. No
.one will deny that the Khilafat movement has been a thorn in the side of
the Government. No one will deny that Government have done the'r
tevel best to put down this movement in India. The Government hav.
imprisoned and interned men who started this movement. They have
banned and they have persecuted the followers of this movement unti:
it has become almost impossible for any honest man holding houest con-
victions about this question to state them publicly and openly without at
1h8 same time being made subject to inquisitorial inquiries instituted by
.Government in this behalf and to punishment for stating openly his honest
views. Moreover, there has been throughout this controversy sn atmos-
phere of international intrigue which has covered the Khilafat movement
with the poisonous miasma of hatred snd fear. These are the real facte

of the situation. No one will deny that this international intrigue ‘has
[ ]
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eristed. No ome will, I dare say, deny that from time to time attempts
have been made to put this intrigue into execution. Was it not in 1916
that a demand was made that that convenient henchman Husam shoula
be made the Khalif? But when they found that it was much too bold a step
to take they took refuge in granting him a very high-sounding, grandiloquent
title known us the Malik-ul-Hedjaz. Is there any one, Bir, who is pre-
pared to deny that article 189 of the Treaty of Sévres contemplated, or
rather suggested; that the Turkish Bultan should renounce all sovereignty,
all jurisdictign over Mussalmans, which could not mean political jurisdic-
tivn, but could only mean his religious jurisdiction over the Mussalmans.
¢! the world?

Mr. N. M. Dumasia (Bombay City: Non-Muhammadan Urban): Did
not the Government of India do their best to bring about a modification
of the Treaty of Sévres? ’

Mr. Chaman Lal: The Honoursble Member wants to know whether it
was not the Govermment of India, who brought about a revision of the
Treaty. My reply to that, Bir, is that it was not the Government of
India but the Sword of Mustapha Kemal Pasha. It wus artiole 1839 which
said .o

Mr. President: Order, order. T must remind the Hounoursble Member
that we cannot turn this into a debate on foreign policy. The Honour-
ablec Member himself has restricted this debate by the terms of hie own
notice. It is the question whether the Government of India were or were-
not exercising their discretion properly in imposing certain restriction.:
which made it impossible for certain citizens of India to proceed on a cer-
tain mission. )

Mr. Ohaman Lal: I merely wanted to point out, Sir, thut the genesis of
the whole trouble which has resulted now in not granting passports to the
gentlemen 1 have mentioned lay in the fact that there was an internationa!
mtrigue and an international intrigu: which exists even to-day. The
results of this intrigue were such that there was throughout India a great
wave of agitation smongst the Mussalmans of India; so much so that great
men like Mabatma Gandhi threw in their lot with the Mubummadans on
the side of the persecuted agsinst the persecutors. And the result of this
ogitation was that Maulana Shaukat Ali and Maulana Muhammad Ali
were interned and hundreds of thier colleagues were imprisoned.

What,. 8ir, is it that they demand? They demand nothing but thix,
that they should be allowed to proceed peacefully on their mission *»
other countries in order to bring sbout a settlement of the Khilafat ques
tion. Nobody here will deny that the Muhammadans of India along with-
the Muhammadans of the rest of the world are very greatly agitated abovt
the Khilafat question. And it is in order to settle that question, in order
to bring peace and tranquillity in the Mussalman world, that Maulana
Shaukat Ali and Maulana Muhainmad Ali, the acknowledged leaders of
the Mussalmans of India, demand passports to go abroad—aye indeed in
order to settle this matter in consultation with their co-religionists. The.
are going on a purely religious mission. It may be said that passport:
would have been granted to them # they had been going on a purelv reli-
gious mission and that this mission is not purely religious. ¥ challenge
that statement. The han that has been placed upon them is unconditional.
Tt. does not say, you shall net go to such and such a country; it does not
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say that the mission shall be only for religious propagunda. It suys quite
clearly that persons who have been convicted of causing disaffection, per
sons who have been convicted of crimes against the State, those are the
persons who shall not be allowed passports. The reply to this declars
tion made by Government, issued by Maulana Shaukat Ali, is a very in-
teresting document. It says:

* With reference to the first part of para. 1 of that letter the undersigned regrets
that he is unable to appreciate the reasons assigned for a previous oonsultation
with the Governments of various countries to he visited and no other reason is
* obvious . The Central Khilufat Committee has no reason to doubt that the Govern-
ments concerned would be prepared to receive the delegations, unless of course any
outside influence is brought to bear upon some of them aud a prejudice against these
delegations is thereby sought to be created.”

May I remind the House that only a couple of days ago a cable was
received from Angora which said that they would welcome the delegation
which was intended to be sent out by the Central Khilafat Committee.
Further, Maulana Shaukat Ali states:

*“ As a matter of fact, however, the Turkish Government has already Lelegraphed
that the Khilafat delegation would be most welcome and Al-Qibla, the official organ
of the Hedjaz Government, has also published that the Sharif Saheb of Mecca is
equally prepared to welcome such a delegation. Other indications also exist which
leave the Central Khilafat Committee in no doubt about the matter.

Even if the Central Khilafat Committee had any doubt about the reception of
these delegations it would be far from clear why the Government of India should-
want to elicit the views of the Governments in question with regard to & matter
with which only Mussalmans are concerned. It is a religious obligation imposed on
every Muslim to exert himself and make peace whenever some Muslims have fallen
out amongst themselves and the situation in Muslim countries which the Khilafat
delegation under referemce would seek to improve has recently been aggravated as.
newspapers indidate by a sanguinary conflict in which one of the sons of the Sharif
Saheb of Mecea is stated to have been severelp wounded by the forces of the Amir
of Najd. Tt is surprising indeed that it should occur to any non-Muslim that such.
peaceful efforts as the delegations are intended to make would be unwelcome to those
who share the same religion and are bound to recognise the imperative nature of a.
Muslim’s duty to make peace between his brethren.

1t has repeatedly Leen declared by the Government of India that it does not desire:
to interfere in the religious concerns of the Mussalmans. The undersigned has no-
doubt that the Mussalmans of India would look upon the intervention of Government
in this mater as undesirable interference in a purely religious matter which is a
domestic concern of the Mussalmans themselves and that they would certainly regard
such interference ns contrary to the repeated declarations of Government.

As things stand at present it is entirely in the hands of Government to prevent
any Muslim who wants to do hix obvious duty by his co-religionists from going out
of this country to do it.

Moreover, it is universally understood that the object of issuing passports by a
State is to enable thuse who apply for them to seck the protection of the representa-
tives of that State in the countries to be visited in case of necessity. The Khilafat
delegations would not need and do not desire such protection and passports have heen
applied for only because under existing rules no Indian can leave the shores of India
without them, To rcfuse to issue p rts in such 8 case seems to be a clear abuse
of & system designed in the interests of those who apply for passports. In conclusion
the undersigned trusts that the passports spplied for will be issued without further
delay.”

That, Sir, is the situation according to Maulana Shaukat Ali who applied
for the passports and was refused because the Government laid down cer-
tain conditions. Further, there was another letter to which I need nou
refer at the present moment in which the Govermment gaid that they
wanted an undertaking from those who were going in this mission that they
would not indulge in any sort of political propaganda. 1t passes my
understanding how anybody could imagine that a purely religious mission
of peace is going to indulge in any sort of political propaganda. I do
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not believe that this delegation were going to indulge in any political pro-
paganda. They were going on a purely religious mission of peace and that
olone should have been enough for you to grant them their passports forth-
with.,

There are three grave issues involved in the question I have raised.
In the first place, us Maulana Bhaukat Ali pointed out, and as I allege,
the Government are interfering with the religious liberty of His Majesfg(’s
Indian subjects. There is & passage which I would ask Honourable Mem-
ders to note with great attention. 1t reads as follows:

“Firmly relying Ourselves on the truth of Christianity and acknowledging with

gratitude the solace of Rligion, We disclaim alike the Right and the desire to
impose Qur Convictions on any of Our Bubjects, We declare it to be Our Royal
Will and Pleasure that none be in any wise favoured, none molested or diguieted
by reason of their Religious Faith or Observances; but that all shall alike enjoy the
equal and impartial protection of the Law . . . "
‘This is a psssage from the proclamation of Her Majesty Queen Victoria,
of November the first, 1868. Is it consistent with the principles enunciat-
ed in that passage for you to refuse passports to delegates going out to
do nothing more than their religious duty? I declare, Bir, that it is not
.«consistent with principles you yourself uphold.

In the second place, I assert that you are trying to interfere with th:
.constitutional liberty of His Majesty's Indian subjects, and 1 call to yvour
mind the fact that you are abusing the law in imposing any restrictions
upon the grant of passports to His Majesty's subjects. I challenge you
to point out the specific provisions of the law under which you have refused
those passports. Take the Passport Act of 1920, Act XXXIV. Where
in the whole of this Act do you find a single provision, a single clauge, which
gives you the power to refuse passports to His Majesty's Indian subjects®
The Act says that no person shall enter British India including British
Baluchistan, the Santhal Pargannas without a passport. Where does it say
that no British subjects shall leave India without a passport? It is entirel
an Act for those who cnter India, not for those who leave the shores of
India. Neither in the Act nor in the Rules issued by notification undes
iL, is there a single passage, a single clause or a single word which gives
sou the power to refuse a passport to any of His Majesty’s Indian sub
jects who demand those passports from you. Finally, Bir, I contend that
vou are interfering with the political liberty of His Majesty's subjects b+
the restrictions and conditions which you have laid down and which 1 have
read out to you. Under such restrictions, under such rules that you havc
iaid down, under such conditions that you have imposed, you are real',
Ly executive order passing an order of internment, upon those members of
the delegation who intend to leave this country. You interned them once
and you localised their internment, but now you want to turn the whole of
India into an internment camp. You really are taking your stand upen
sbaolutism and upon autocracy. You are coatent and you are at peace
only if you can seal your ports and if you can turn the key in the lock
-of your prison house. You are content and at peace only if you have
stamped under foot the ordinary principles of human liberty and human free-
dom. Let it not be said tkat you are not prepared to listen to the voice
of the people, that you never will be responsible to the people of India,
that it is your policy to own responsibility neither to man nor to God.

Mr, President: The question is:
".Thnt this House do now adjourn.”
.
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Maulvi Muhammad 8hafée (Tirhut Division: Muhammadan): Sir, i
15 difficult to conceive of a greater injustice at the present moment to th:
Muslim community of India than to refuse to allow them to send a depu-
tation of their own choice.

T

The Muslim community in Indis has received a very great shock fror
the declarations of the Angora Assembly regarding the Khalifa and the
Khilafat and the actions it has taken. Nobody would doubt that Mussal-
mans have every right to endeavour to understand all the truth about the
matter, to consult all the leading Mussalmans of the world, to discover
ways and means to mend the situation so as to fit the Shariat of Islam.
They have the undeniable right of meeting the leading Mussalmans of tne
world to confer with them on this ull-important question which goes to the
very root of Islamic constitution.

The necessity of conferring with the leading Mussalmans of the world
with the objects mentioned above has not been doubted, I understand.
vy the Government. I say this because 1 find that the Government is
ready to issue passports to a deputafion to the Muslim countries mention-
ed by Maulana Shaukat Ali in his letter to the Government of Indis. It
is because of the restrictions and limitations put on the deputation by the
Government of India that the question has arisen in this House.

Now let us exatnine the restrictions. TFirst of all, could there Be any
restrictions imposed? 1 nced not go to the objects and reasons of the
Passport Regulations. It is obvious that the Government are using the
powers given to them for a particular purpose to serve another
object. 1 would therefore confine myself to the simple question whether
the Government are justified in putting any restriction in view of the
cbject of the deputation.

The object is purely religious. It is of the very essence of Islam tha'
the institution of the Khilafat must at all costs be preserved, and it is
with thig object in view that the deputaion is being sent. There is nothinz
in it which clouds the issue. :

I do not think therefore that the Government would be properly advis-
ed in putting restrictions on the deputations. It would again be obviou.
interference with a purely religious matter of the Mussalmans of India.
No amount of sophistic argument can convince any Mussalman that it is
not, once more, & direct attack on their undeniable right of moving in o
matter which is their sole concern. You do it and you expose yourself
sgain to the perfectly just attack of the Mussalman comnunity and of
those of the non-Mussalman community who sympathise with the Mussal-
mans in their calamity.

Now, take one of the restrictions. It is said that the Government of
India could not in any casc agree to grant passports to persons who have
been convicted ond sentenced to imprisonment for offences against the
State ond for inciting Government servants to disaffection. Now to under-
gtand the reason why the Government is not prepared to grant passports to
such persons, we have to recall before our mind the personages to whom
the ban is meant to apply. They arc Maulana Abul Kalam Azad, Maulana
Shaukat Ali, Maulana Muhammad Ali and hundreds of other leading stars
ot the Muslim community who come under the ban. In fact nlmost all
those who took an active interest in defence of their religion bad to be
atamped with the label of offenders against the State. There was certain-
ly no law giving the suthorities power to attack the religion of the people
in a direct manner. They had to find out their weapon of attack fmﬂ the
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ordinary law of the country and they found it in the sections relating to
the offences against the State. Government inade these sections an excuse
tor locking them up. But the people, on the other hand, honoured them.
Their confidence in such men was the more restored.

Now when such a serious time has come, the Government meun to tell
them that such men should not have the confidence of the Mussalnao
community to represent them on the deputation to the Muslim States.
1s there any reason in it?

The people’s confidence in the abovemaned personages is perfectly well
known to the Government. The people have only recently given them the
bighest honour that they have in their power to bestow.

Maulana Abul Kalam Azad was in September last in this very city
of Delhi elected to occupy the chair of the Indian National Congress.
Maulana Shaukat Ali was, even before he came out of jail, universally
acclaimed as the President of the all-India Khilafat Conference at Cooa-
rads, and so was Maulana Muhammad Ali chosen to oceupy the chair of
the Indian National Congress at the same place.

If the Mussalmans of lndia are mot going to send such gentlemen tu»
ropresent them before the Muslim States, who else would be able to do more
justice to the cause of religion which their Mission is designed to do? The
other ground is that in view of the object of the delegation, the Government
are not prepared to grant passports except to persons professing the Muslim
religion. :

One cannot understand the reason of this decision. If a non-Muslim
is convinced of the righteousness of the cause of the Indian Mussalmans
and wants to share the trouble of his Muslim brother, who can prevent
such a non-Muslim from sympathising in the most active form with iis
Muslim brother in the hour of his tral?

1 do not understand, Sir, why this active sympathy on the part of non-
Muslims should be a source of trouble to the Govermment, or why there
should be an attempt on the purt of Gowerament o prevent such non-
Muslims from sharing with their Muslim brothers their trouble in their
hour of calamity. 1 submit, Bir, that Government would be properly
advised to withdraw the restrictions and to let the Mualim commumity
understand that the Government are not going to interfere with their reli-
-gious liberty and the action which they want to take in order to defend
their religion.

Khan Bahadur Sarfaraz Hussain Khan (Patna and Chota Nagpur cum
‘Origes: Muhummadan): Sir, whatever may be the opinion of the Govern.
ment of India, with regard to the intention of the members of the deputa-
‘tion whe want $o proceed to Angora, Palestine, Iraq and such other places
or to the object with which they want to proceed to such places, I submit
to the House that the mission is purely religious. Bir, the abolition of the
institution of the Khilafat and the deposition of the last Khalifa of the aine
.of the Osmanlis have crented s deep sense of resentment and constor-
nation among the Sunni sections of the Muhammadan ecommunity.
Though the Shias have no religious concern with the Khilafat, yet leading
members of the SBhia community, such as the Right Honourable Sir SByed
Ameer Ali and His Highness the Aga Khan are taking a keen interest in
the matter, and that from the viewpoint of Muhammadan brotherhood and
fraternity. * ' - -
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Here, 1 cannot help expressing my sense of deep gratitude to the great
leader, Pandit Motilal Nehru, who has expressed his willingness to proceed
with the deputation to Angora and other Musliin States. Sir, it was chiefly
beeause of Mahatma Gandhi's taking up the cause of the Khilafat in right
carnest that he is respected, honoured and loved by the whole Muslim
world, if not more nt least as much ns by their Hindu brethren.

Sir, it is common knowledge thut owing to the abolition of the Khilafat
and the deposition of the Khalifa, Iigypt and Hedjaz have set up their
claim to the exalted office, and one in high office has gone so far as to
ruggest the name ol His Iixalted Highness the Nizuin of Hyderabad. It
is ulso common knowledge that Muulana Muhsmimad Ali is in correspondence
regarding the Khilafut with the Angora Government, the Hedjaz Govern-
ment and the Igyptian Government, and that the Indian Moslems are
trying their level best to see that the Mubammuadan world is not divided
on this question and that different Khalifus may not be appointed in the
different Muhammadan States. 1t is simply to prevent the dismemberment
of the Muhammadan world that Indiun Muhammadans are so keenly
interested in this question. It is the desire of the Indian Moslems that
the Khilafat should remain with the Turks, as the only strong and inde-
pendent Muhammadan Power; and, Sir, the object of the delegation there-
fore is to take time by the forelock and to consult the Angora Governmont
and its head, Kemal Pasha, us to the best solution with regard to the appoint.
ment of the Khalifa before it is too late; otherwise, if different Muham-
madan States, especially in these oritical times in their history, have their
own Khalifa—one in Egypt, one in Palestine—one even in India and
one in Alghanistan, the Muhammadan world will be disunited. This kind
of dismemberment, according to the views we hold, is the very object which
the enemies of Islam have in view. 1 would therefore advise the Govern-
ment to help the Muhammadan community and not to interfere in any
way with the delegation; otherwise I am afraid the consequences will be
anything but pleasant. These gentlemen wish to go to Angora, rightly
or wrongly—whatever their opinion may be; and just as dn the .cuse of the
Akhalis by stopping them from going to Jaito you created so much distur-
bance, so I am afraid, if you interfere with .or stop these men on different
.grounds, whatever they may be, you will create another disturbance. 8ir,
I am grateful to my Honourable friend, Mr. Chaman Lal, for having taken
up this matter and moved the adjourninent of the House, and I support his
motion.

‘Maulvi Syed Murtuza Bihib Bahadur (South Madras: Muhammadan):
T feel bound to associate myself with the previous speakers in this momen-
tous question—a question of life and death to the Muhammadan community
This question of the Khilafat is a very momentous question which has been
agitat ng tho minds of Muhammadans for some time past. Had this
‘delegation been permitted to go to Angora and other places they would have
come out successful. They would have with the co-operation of the
Moslem world prevailed upon the Angora Government to realise the
necessity of making common cause with all other Muhammadans, so that
a aommon understanding might have been brought about. Had th's dele-
‘gation gone in time to Angora, Syria, and even Arabia, they would have
succeeded in bringing about cordiality and brotherly feel ngs between fellow-
Muhammadans and the question of the Khilafat would have been decidad
smoothly to the satisfaction of the Muhammadans as also to the satisfae-
tion of the Government. So far as the Home Governmgnt are conoemed,

p-n—’
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they have assured the Muhammadans that they have no interest whatever
in the Khilafut; but so far as the Government of India are conocerned, my
Honoural le friend, Mr. Dumasia, said that the Government of India have
alrcady evinced interest in the Khilafat movement. Now we ask that
the Government of India should show the.r sympathy with the Khilafat
movement in a practical way. If they want to show real and practical
sympathy, let them grant permission to these membere of the delegation
s0 that they might go peacefully on their religious mission to try and bring
nbout friendly feelings and cordiality. Now that several Muhammadans
have tried to proclaim themselves as Khalifas—for instance Shah Husain
in one place, Amir Abdul Hussin in another place, and Fouad Pasha of
Egypt in still another place, it hus become a question of great importance
to us Muhammadans. When this delegation succeeds in going to all those:
places the question of the Khilafat, we may hope, will be settled in one way
or another, and we shall have an amicable settlement at last. That is why
we are so very much interested in this delegation and I echo the voice
of the entire Moslemm world when I usk that the Government of India
should show their magnanimity at least in this case, if they have not shown
it in other cascs, by granting permission to this delegation to proceed. I
would repeat what a previous spenker Khan Bahadur Sarfaraz Husain Khan
has so clearly snid, that, if no such permnission be granted, we arc afraid
that Muhammadans will be put to the necessity of following the example:
"of the Akalis. Just ns they have been pencefully doing their religious duty,
Muhammadans will also do their religious duty peacefully; and on behalf
of the whole community 1 would request that permission be granted to this
deputation without any hesitation. 1 challenge the (Government to say
that it is not a religious mission, If they can prove that it is not a religious.
mission, thev may stand in our way; but when they cannot successfully
prove that it is anything but a religious mission they should not put diffi-
culties in our way unneeccessarily and so wound our religious feelings.

Oclonel S8ir Henry Stanyon (United Provinces: KEuropean):  8ir,
there seems to be some misapprebhension underlying this motion and
giving rise to some of the very natural excitement which we have:
witnessed. Mr. Chaman Lal rightly said that the Indian Passport Act
is designed to control the entry of people into India and not to control
the departure of British Indians from India. The Act is really, as I
understand it, irrelevant to this discussion. It is wholly wrong
to say that the refusal of the passport to Maulanas Muham-
mad Ali .and Shaukat Ali, if it should take place, would
amount to an internment of them in India. It would be nothing of
the kind. There is nothing in the passport law of India to keep them
interned in India. They can go out when they please; but it is when they
come to the boundaries of a foreign country—Turkey, for example, that
the passport Iaw of that country will bar them (Mr. N. C. Kelkar: ** Let
it.’”) if its Government be so minded to use its passport law. I may say,
subject of course to correction, because I am not aware of what may be:
the treaty arrnngements—those arc only known to the Governments con-
cerned,—that, if the Turkish Government desire to welcome this deputa-
tion, they can let it enter Turkey without any passports whatever. But
where is the law which eompels the Government of India to give a pass-
port to any particular person to go to sny particular country? Buch &
passport could n?t be given to go to Turkey. I imagine, unless the wishes
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of the Turkish Govermment were specially communicated or are generally,
known to the Government of India. Now I have seen in the papers that
the present Governmemt of Turkey have gone so far as to prohibit His
Holiness the Khalifa himself from indulging in any propaganda with regard
to the Khilafut. If that is so, then surely any Government would have to
be very careful to ascertuin what might be the wishes of the Turkish
Government before they could give passports to a deputation whose object
is to preach on that particular subject in Turkey. But apart from that,

if there is no law to compel the Government of India to give a
_ passport to any particular person, are the Government of India
unreasonable in refusing, or would they be unreasonable, if théy should
refuse passports to persons who, in season and out of season, have declared
that they do not recognise the Government of India as any Government at
ull, und that the only Government to which they owe allegiance is the
Government of Turkey? If that is so, let them go direct to the Govern-
ment they recognise and ask for the passports they want, and if their
mission is a purely religious one, I have no doubt whatever that, with
the strong religious feeling that prevails throughout Islam, they will get
permisgion without any difficulty. So far as this delegation is said to be
a purely religious one, I do not profess to be able to explain one feature
of it; I make no suggestion, no insinuation, because I do not know the
facts. But it does seem to me that a point which would require explana-
tion is how it happens that in a purely Islamic deputation,—a purely
religious deputation,—two of the members are Brahmins?

Maulvi Muhammad Yskub (Rohilkhand and Kumaon Divisions:
Muhammadan Rursl): Sir, some 600 vears ago the Mussalmans weré
faced with the samc situation with which we are facoed to-day. 600
yvears sgo Halaku Khan sacked Buagdad and the Abbuside Khilafat was
destroyed. The same sensation which now exists throughout the Islamit
world was then created amongst the Muslims at the downfall of Bagdad,
and on that occasion a faumous Persian poet, Sheikh Sadi, wrote &« memor-
able Kasida which gives expressions to the feelings of Muhammadans
nbout the Khilafat, and I e¢annot but recitc here one couplet from that
memorable Kaside which gives expression to our feelings to-day on the

question of Khilafut. Hg began by saying:

““Asman na haq buwad gur Ihun bigiryad bar zamin,
Bar zwwal-i-mull; Muslasim Amir-ul-mominin.”’

4 P.M,

A European friend of mine has trunslated it for me in English verse,
and it means this. ¢ What wonder if the heavens are dissolved in tears of
blood over the tate of Khalifa Al-Mustasim, the great and good.”” These
were the feclings of the Mussnhnans on the downfall of the Abbaside
Khilafat and I have no doubt that these are the feelings of the Mussal-
mans throughout the whele world now on the downfull of the Ottoman
Khalifa. T am sure that the Government of Tndia are aware of the
intensity of the feelings of the Mussalmans of India on the Khilafat move-
ment. The importunce of the Khilafat from the religious point of view
of the Mussalmans cannolt be overestimuted. 'The keen interest which
His Highness the Agn Khun und the Right Honoursble Sir Syed Amir Ali
have taken in the matter proves heyond doubt that not only the Sunnis
but also Mussalmans not belonging to the Sunni sect consider the Khilafat
as the most vital question for the whole Islamie world. The sensation
which the recent action of the National Assembly of Angorg has createde

Py sonm?
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throughout the whole Muslim world is in itself suflicient to justify the
action proposed by the Central Khilafat Committee of India as regards
sending deputations to Angora and to other Islamic countries. Bir, the
Mussalmans \of India form a very large and important section of thc
Mussalman population of the world, and it is our bounden duty to take
immediate action in order to solve the situation created by the decision ot
the Angora’ Government. The British Government are no longer at war
with the Angora Republic. On thc other hand, the sympathetic attitude
of His Excellency the Viceroy towards the Ottoman Red Crescent Dele-
gation which lately visited Delhi shows that relations between the two
Governments are quite cordial. Under these circumstances, it is difficult
to understand why the Government of India should refuse passport to
any gentleman who wishes to go from India to those countries. 1t is
really very difficult to understand the ways and manners of the Govern-
ment of India. Lataly, we had in India a delegation from Angora. Well,
I do not know if the Government of India inquired what sort of persons the _
delegation was composed of, how many of them were ex-convicts, what
were their political views, but they were allowed to come to India and
to express their feelings in whatever way they liked, and the Government
of India did not mind it. But when our people are going to other countrics.
probably it seems that the Government of India are more anxious for the
. safety and peace of other countries than the safety of India itself. Tt
has been pointed out more than once that the British Government is the
largest Muslim power in the world, and it is, therefore, in the interests of
the British Government iteelf that the Mussalmans of Tndia should be
allowed to take a prominent part in the internationul affairs of the Muslims
of the world. These deputations are not going to do any propaganda work
dgainst the British Government, and therefore I am at a loss to know how
convictions, for giving expression to one's religious sentiments, should
disqualify any person from performing his religious duty. If these gentle-
men are to-day refused passports to proceed to Angora and Palestine
because they have been guilty of holding political views which are not
favoured by the Government of India, then I think to-morrow they may
as well be refused passports to proceed to the holy shrine at Mecen in
order to perform the Fariza of Haj. I could not follow Sir Henry Stanyon
when he said that the Government of India were not compelled to grant
passports to any person going out of India. Well, T say, if vou do not
stop them from going, then by no means do we want any passport. If you
do not put any restrictions upon their movements,-then we do not want
any passports at all. It is merely because you are putting restrictions
upon their movements that these passports are required. If the Gov-
ernment of India have no objection to this delegation proceeding without
passports, then they would go without the prssports and we should have
no complaint against the Government. " These passports are required to
comply with the requirements of the law of the Government of India.
because if any company agrees to take the members of the delegation
without their producing passports, then the members of the delegation arc
quite willing to proceed without the passports, and they do not want pass-
ports but you have made a law on account of which no company will take
passengers without showing their passports. Thus, indirectly, you compel
the people to take passports. It means that without any rhyme or
reason the Indians are prisoners in their own country, and they cannot .
‘treely perforta their religious observances. Bir, it is difficult for me to
[N
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forestall the serious results if this attitude of the Government of India con-
tinues. Sir, ] beg to assure the Government that I am as anxious to
see peace and tranquillity’ and order in this country as any, responsible
pfficer of the Government of India and therefore it is my earnest desire
that the Government should refrain from taking action that cannot but
disturb the pence of the country. With these words, Sir, I appeal to the
good sense and the stotesmanship of the Government of India fhat for
the sake of the benefit of their own country and for the sake .of the benefit
of the peace and prosperity of British India they will not withhold pass-
ports and they would allow the delegations to proceed to the Holy Plages
for performing their religious duties and for solving this all important
question of the Khilafat.

. The Honourable Sir Malcolm Halley (Home Member): Bomething
that Mr. Muhammad Yakub has said for he spoke, if I may be allowed to
say 80, with greater restraint on one aspect of the question than some of
the previous speakers—makes it advisable for me to explain the position of
Government at this stage. For T should be unwilling indeed to allow other
speakers to suggest that in the action we have taken we were actuated
even in the most distant manner by antipathy to Muhammadan religious
aspirations or by sny desire to place in their way obstacles to their atfempts
to find a solution to the difficulties arising from questions about the
Khilafat. I know as well as anyone here the intensity of feeling that
has been aroused lately in India on the subject of the Khilafat, just as
I know well the deep feeling that prevailed in India, when it was feared
that FEurope was combining against Turkey, when it was believed that the
Khilafat was in danger from without. I should be genuinely grieved, not
merely on grounds of State, but for personal grounds to see my Muham-
madun friends once again harassed by any recollection of these feelings,
for I could hope they were banished for good. Some of my Honourable
friends who have spoken on this subject have assumed, but entirely
without warrant, that we were proposing to place an embargo on dele-
gations as such going either to Angora or to the other Muslim countries.
Tt is entirely wrong to say that we are intoerfering with what has been
deseribed as a domestic concern of Muhammadans, that we are preventing
Muhammadans as such going on religious missions, that we have acceded
in any wny to what Mr. Chaman Lal described as a sinister international
intrigue. All we have done is to lay down certain principles under which
we would grant passports to delegations proposing to visit certain countrics,
nlways assuming that those countries themselves were willing to receive a
delegation from India, a matter which has vet to he ascertained. Now,
what right have we. rays the Mover for the adjournment, what legal
right have we to lay down any such principles? As Sir Henry Stanyon
ecotrecfly pointed out, our passport law refers only to persons coming into
India. If we grant passports to persons leaving India, it is because thev
veed them to gain entry into certain other States which require passports;
we do not grant them under our own passport law, but to meet the
requircments of the laws of other countries. Applicants for such pass-
ports cannot therefore assert that they have a legal claim to obtain pass-
vorts from us; it iz a privilege obtained at the hands of the State. Tt is
because the State is responsible for the conduct of its subjects to whom it
sives passports o visit other countries, it is because the State is responsible
for their sufetv in those countries, that it exerciges a diseretion in grantin$

passporls to these that leave its shores, Tiet me repeat-—fer one canmol
oo wnanll
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be too clear on that point-—that, if the citizen of any State requires from
hig State authorities that they should give him u passport to any other
country, then ho is asking a privilege and he cannot claim it as a right.
To proceed. In the present case, we were not considering ordinary appii-
cations for passports. As the Honourable Member knows, it is not neces-
sary to got a ‘passport, for instance, to porform your sacred duties at the
Hedjax. This is the case of a delegation visiting another country, seeking
possibly access to its political leaders, but certainly mecking nccess to large
bodies of persons who influence the opinion of that country, religious or
otherwise. In such circumstances, it is only a matter of ordinary diplo-
matic usage that we should ask the country which such a deputation
intends to visit, whether they would welcome its arrival. This is univer-
sally done; its need is obvious and will be admitted. But before we
approached the countries in question, we ourselves laid down certain
requirements for the personnel of these delegations, and here I think that
the chief cause of difficulty of my friends arises. The terms which we
laid down have been read to the Housc; they are no doubt clear in
Member’s minds. We¢ have first laid down that we would not exercise
this discretion or assume thir responsibility on hehalf of persons who
have been convicted of certain offences. T ask, in it rcasonable of any
State that it should assume this responsibility on behalf of those who
have been ill-advised cnough—T use the mildest term that oceurs to
me—ill-advised enough to preach insubordination or worse to its troops
and who have been convicted of that offence? Remember, that they are
asking the State to accept responsibility for them, and to spread the
shadow of its protection over them. Again, wo have said that we will not
exercise our discretion in favour of those who have been convicted of
certain offences against the State of other descriptions, not falling within
that graver charge. But here again, iz that an unreasonable require-
ment? You do not acknowledge the suthority of the State; what right
have you to go to the State and ask that it shall protect you when von
go abroad? '

Mr. 0. 8. Ranga Iyer: May I interrupt the Honourable the Home
Member and draw his sttention fo certain statemonts which Maulana
Muhammad Ali made rceently in which he said that his quarrel was not
with the King of Tingland to whom he bore allegiance, and when a Resolu-
tion for complete independence was brought hefore the Congress, he gaid
that he believed in Swaraj within the Empire and he also made repeated
statements to the effect that he was not prepared nor preparing to go
out of the Empire. Tt is clear, therefore, that Maulana Muhammad Ali'r
views have undergone a radical change and 1 think it would be desirable
for the Honourable the Home Member to review the situation in the
light of recent cvents and utterances.

The Honourable Sir Malcolm Halley: T quite rccognise the force of
what my Honourable friend says. T am aware of what Mr. Muhammad
Ali said at Cocanada. T think, however, that T should require from_l}lm
something further before T felt that he bad purged himself of the original
offence for which he was convieted at Karachi. However, if T may con-
tinue. There are certain peorsons who for their own reasons, rightly or
wrongly, defy the authoritv of the State. Ts it in anv way rgssopable that
they should come to the State, and ask that it should exorcise its powers.

Q‘ﬁhair behalf #nd give them the benefit of ita protection abroad? T want
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te make one further distinetion in that respect. When a British Indian
subject leaves Indiu, with o British Indian passport, the protection' that
he can @uim abroad is that not of the Indion Government but of the
Iiritish Empire, and in the last resort it is the Government of the United
Kingdom which must be responsible for British Indian subjects when they
ure vigiting the countries named. Let me advert also for one minute to
unother fact. Kuch one of the countries which the said deputation pro-
poses to visil has Intely been the subject of much controversy and much
dissension. One of then, Turkey, has only lately concluded its peace
with the British Empire. Another, the Hedjaz, is situated in ciroum-
stances of the utmost difficulty owing to the existence of powerful and
sometimes hostile Arab neighbouring tribes. Persia appears to be in the
throes of n dynastie revolution. 1 say only this that the British Govern-
ment would have cvery right to excrcise the greatest cautign in approach-
ing the Governments of these countries in regard to the deputations which
il in proposed to send from India. .

Mr. Devaki Prasad Sinha (Chota Nagpur Division: Non-Muhammadan):
May I ask, in that case, whether the British Government will be responsible
for refusing passports or the Government of India?

The Honourable Sir Malcolm Hailey: 1 think I have made my case per-
fectly clear; namely, we have laid down these prineiples regarding the
personnel, and that when we got the numes of the delegations seftled; it
will then be for the British Government to arrange with the Government of
these countries for their visit to them. Then. Sir, what is there in this which
constitutes even in the very vaguest way any kind of an attack on religion?
What is there in all this of an offence to the Moslems of India at large?
We have laid down certain restrictions. It in possible that those restric.
tiona will prevent a few of the persons who were meontioned by the Cen-
tral Khilafat Committee from {aking part in those deputations. Is that
really an offence against the Moslems of India? Does the united Moslem
world of India subseribe to the helief that the only solution of the diffi-
culties of the Khilafat can he found in the presence of Mr. Muhammad Ali
and his brother? (Some Voices: ' Yes ’’.) Well, for my part, I say I
require some further evidence of that. T should be completely astonish-
¢d if that doctrinc was subscribed to by all the Members of this Assembly :
and I again should be ‘even more nstonished if Moslems ab large felt it
necessary that advice on the Khilafat question should be offered to Angora
by Hindu sympathizers. But be that as it may, tpere iz at fsll cvorllts
nothing of an offence to the Moslem world. There is in all this nothing
of that restriction of the general liberty of the sabjoct of which we were
{old just now. T am preparcd to believe that this order has given offence
to some of my friends, but if thev take offence, I would ask them only
this, that they should take offence not on eoxaggerated grounds but on
the true ground, namely, their personal attachment to the particular
[.ersons of the delegations against whom these -on.ler:: will opcrate. I
understand that feeling. But in common justice it is not right for them
tc sav here or to repeat elsewhore that we have been guided by any feel-
ing ngainst the Moslems or their religion or that we intend to do any-
thing. which ‘would prevent the peaceful nnd successful rolution of the

Khilafat difficulty.

Pandit Madan Mohan Malaviya ( Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): Sir, the Honourable the Home Member has rna(.lt\
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the position of the Government as clear as any one could make it. The
questions that now arise for consideration are very few, and vety clesr
also. It is clear that the Government do not refuse to issue passports to
ull the members of the deputation. The Honourable the Home Membor
has given his reasons why the passports have been refused, or will be
refused to certain members of the deputation. Those reasons are very
much a paraphrase, naturally, of what was stated in the letter of the
Deputy Secretary to the Government of India, dated the 5th February
1924, which was read to this Assembly by my Honoursble friend, Diwan
Chaman Lal. In that letter it was stated that the

‘‘ Government oconsider that previous consultation with the Governments of the
various countries to be visited is for obvious reasons indispensable as it is necessary
to ascertain whether they would be prepared to receive the delegations and grant them
the requisite facilities. Bteps to elicit their views lhave been taken.”

So far as this is concerned I do not think that that need be a matter
for quarrel between the Government and others in this House, because, if
it is the object of Government to secure that the members will receive
o welcome in the countries to which they go and if the Government merely
want to satisfy themselves on that point, that would not be a matter for
complaint. 1 think, that as it has already been announced that the Angora
Government have expressed their willingness to welcome  the deputation,
the task of the Government should be easy. I do not think, Bir, that the
Governments of any of these countries would refuse to receive a deputa-
%on consisting of the gentlemen whose names have been read to this

ouse.

The next point and the only point then left for consideration is that
which was mentioned later by the Honourable the Home Member and
v;hich is also mentioned in the second paragraph of the letter, namely,
that:

** the Government of India could not in any case ee to grant pas s to persons
who have been convicted and sentenced to l'ly;lpriwn:;':nt. for g;ﬂmcs: mtmt thseﬂtau
or for inciting Government servants to disaffection,” .

The Honourable the Home Member has relied in support of this, on
the view expressed by my Honourable friend, 8ir Henry 8tanyon, that the
Government of India were not bound to issue passports to every body who
applied for them. He said that the asking for a passport is not a matter
«f right, but one the decision of which rests in the discretion of the Gov-
ernment of India, and that when a gentleman has been violently opposed
to the Government of India or has been guilty of an offence against the
Btate, that is a valid reason why the Government of India should refuse
to issue a passport. It is on this point that I join issue with my friend,
the Honourable the Home Member. 1 can well understand the Govern-
ment taking up this attitude against a man who was guilty of some offence
involving moral turpitude. I can well understand the Government refus-
ing to issue passports to a man who was guilty of any offence involving
morsl . turpitude. But the reason for the rufusal is to be found in the
case in_question in the fact that some members of the deputation are per-
sons who were convicted and sentenced to imprisonment for offencc
egainst the State. One of the offences for which two members of the
deputation, or three, so far as I remember, were convicted, was the offence
for which they were tried in the Karachi trial. That related to the Khifafat
sgitation. The second, that is, exciting disaflection among servants of the
iiovgmmcnt. was also involved in the same charge. Now, it is very well

-
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known that the Khilafat or Turkish question has been solved largely as
Mr. Mubammad Ali, Mr. Shaukat Ali and Mahatma Gandhi and
those who worked with them wished it to be solved. It may
be, a8 has been wurged by some, by virtue of the power
of the sword of Kemal DPasha and those who fought along with
him for their country’s independence, or it may be by other circum-
stancos—it is not necessary for me to go into that question-here,—but the
Khilafat or Turkish question was solved very much as these gentlemen
wanted. When the Khilafat question was solved and the Treaty of Bdvres
wug revised, is it right for the Government to hold the offences for which
Mr. Muhammad Ali and others were convicted to be such offences as would
justify Government in refusing the issuc of passports to them? What was
the Eolitical offence of which these gentlemen were guilty? It was not
tnything which involved any stain on their moral character. It was an
offence in which they openly, frankly and courageously—it may be some
people might think unwisely, others might think perfectly wisely—declar-
od their views that they would fight to the last in the cuuse of the Khila-
fat, that as Mussalmans, while life lasted in them, they could not give
up the cause of the Khilafat. It was in support of that view that Eey
offered themselves for prosecution and were punished by Government.
Messrs. Muhammad Ail and Shaukat Ali were interned for nearly five
years. After that they were prosecuted and sentenced to two
years' imprisonment, each of them. By undergoing the internment and
imprisonment and suffering they proved the sincerity of their views. And
when their suffering was ended by the termination of the sentences which
were inflicted upon them, I should have thought that Government would
rot look at that chapter again, that that matter was closed and would
remain closed for all time so far as any personal objection to them was
concerned. It would be honourable to regard thut chapter as closed and
rot to revive the fact of their having been prosecuted and sentenced as a
matter which should count against them when they desired to go out of
their country to visit other countries. So also in the other offenge relat-
ing to a charge of exciting disaffection among the servants of Government..
The two hang together, and 1 submit that when the Khilafat question wus
rolved and when also the sentences inflicted upon these gentle-
men were undergone, these mnatters should not be revived again. It
would be morc honourable for Government to refuse to look at those ques-
tions, to treat them as honourable opponents who had in the intensity of
their religious convictions stood up for what they believed to be ®right,
to be necessary in the interests of their religion and offered themselves to
- hear any suffering which that attitude mnight bring upon themn. It is with
guch men that the Government are dealing.

Now, Sir, let us look at the other aspect of the case, the result of the
refusal by the Government to issue passports to them. Sorpe members f
the deputation will certainly go to Angora and other countries. According
to the canon laid down here, there will be many members who ean go, and
some certainly, one may expect, will go.s Bubt what will be the feeling
in those countries? That two such men, as Messrs. Muhammad Ali and
Shaukat Ali who are well known—it will not be disputed—in the Muslim
world ns very intense devotees of the Muslim faith, as persons who are very
strongly addicted to their religion and who are prepared to suffer anything
for their religion—that such persons asked for permission of the British
Government, asked for passporte from the British Government to go out
of their country, not to creatc any agitn.tio'n_ against the British Governmel-:tt,
not to stir up discontent against the British Government, not to orgmiz
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« party agamst the British Government, but in order to confer with their
Muhammadan brethren in differont countries on the question of the
Khilafat, and the British Government, after a treaty has been established
between them and the Turkish Government and these other Governments,
refused to issue passports to those stalwart Mussalmuns, stulwarts in their
faith. What would be the impression that would be created? Will there
be any cause to quarrel with those who might interpret this us an attitude
of unfairness, as an attitude that the Government possessing power werc
exercising that power to strike down those who had ventured to stand wp
against Government in the defence, as they believed it, of their religion?
Will it not be regarded as a thing which would not raise the British Gov-
ernment in India in the estimation of these Muslim Governments and otheg
civilised Governments in other parts of the world? Because the matter
is quité obvious. There can be no mincing about it.” There is no possibility
of any other excuse being offered or any other explanation being afforded.
The matter has been put very clearly both by the Honourable the Home
Member and by his Secretary in the letler. The opposition is due rto
nothing personally wrong in these gentlemen, but frankly to the view that
these gentlemen had been guilty of certain offences against the State. Who
tried them for those offences? 1t was the agents of the British Government
in India. Their plea was that they were not guilty. Whatever my Honour-
able friend, the Home Member, might say with regard to the opinion general-
ly held about these two brothers in the country, I ask him to namc one
single Muhammadan or to let me know the name of any single Muham-
madan who would dispute the fact that Maulanas Mubammad Al wnd
Shaukat Ali acted us they did act beeause of their belief that they were
serving the causc of their religion. They might have been mistaken in
their belief, they might have been wrong in their belicf, but 1 do pot think
that any belicving Mussalman will doubt the fact that they were prompted
honestly by that belief and that they acted in that belief. That being
80, what will be said to-day in India, what will the papcrs here as well us
outside say? That the Government, huving the power to issue passports,
refused pussports to these two brothers and others who might be situsted
like them, merely because they had the courage in the pnst to stand up
ugainst what was the view of the Government at the time, and because
they had the courage to spesk against (overnment even when they might
be chérged as they were charged with offences aguinst the State and had to
suffer punishment which that wuttitude involved. 1 do not think, Sir,
Government will be able tc justify their attitude anywhicre in this eountry
or outside. I do not think it is a fair nttitude o take up.

Political differences are inevitable between members of u foreign govern-
ing body and the people of the Iand over whom they are placed as governors.
It js impossible that in such circumstances there should not be strong
differcnces of opinion between shein in polities: but will it come to this
that owing to differences in politics which may lead, as they have led during
tho lust three yours to the imprisonment and suffering of the most honour-
able men among the Indians living,—that such differences resulting in such
punishments shall not be buried with the sentences when they have been
undergone but shall be kept up and brought up against these individuals
even when they desire to go out of their country to serve what they belicvo
and what others with them believe, to be the cause of their religion. Why
should any passport be refused to any such persons? The Honourable the
~— .

Sy
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Home Member says that it is a matter of gift from the Government, it
is not a matter of right with anybody to eclaun such a passport. 1lf there
was no restriction, if there was no ditliculty, in the wuy of lud.ans goag
out abroad, us there was not until a few years ago, 1 am certain theso
gentlemen would not have applied for passports. Now, as the rules stand,
as matters stand, passport:. are needed. Shipping comparies will not buok
passages. 'T'hey would not take passengers whom they may have to lund
on the way somewhere before they reach ther destination. Therefore 't
hus beceme necessary to obtain passports. As the Act to whioh attention
was drown hus shown, passports were intended to restriet the coming ia
into 1ndia of undesirable men. 1t was never meant to prevent people gomny
out of India so long as they went on a lawful and peaceful object. But
the passport rules are being abused. They have been abused und are being
abused. People are finding unnecessary difliculty in getting passports.
I know it for a fuct that passports are being refused without any rhyme or
reason in some other cases also. 1 do not want to refer to those cases
because 1 do not know whether by do.ng so 1 may not be prejudicing the
cases of the persons concerncd. They have becn refused even to a lady
whom her husband wanted to take sbrowd on grounds of health. 1s that
right? 1 submit not. Let passports be refused in the case of non-deseripts
about whom Government cannot vouch anything to the Governments of
the countries to which they may go, but in ordinary cases where the indi-
viduals are known, where their position is known, the Government have ao
reason to refuse. passports. .

Mr. Muhammad Ali and his friends do not ssk for credentials from the
Government of India. They do not ask that the Government of India
should certify to the Government of Angora and other Governments that
they are men who are held in high esteem by their fellowmen and that
they should be received with oconsideration. They do not ask for that.
All that they ask for is that such passports as are necessary under the
existing rules to enable them to travel from on® place to another, as any
gentleman might travel, may be granted to them. A friend whispers that
a passport is & credential. There are credentials and credentials. The
credentisl which these gentlemen ask for is merely this, that they are men
whose personality is known, whose character is known and who can be
described as gentlemen of education who are going from their country to
another. I do not think that-any of the members of the deputation require
s passport to certify that they were gentlemen to whom the Angora Gov-
ernment or the Government of any other foreign country should accord a
royal welcome or a saluie when they reach the capital of those places.
Government can go further. Government may send letters to the Govern-
ments of these places describing the character and antecedents of every
one of these gentlemen, wnd what they think of every onc of them singly
end collectively. I think the members of the delegation would not quarrel
with Government on this account, if they seek to guard themselves against
anything that may affect their relations with the Governments of those
countries. But why should the Government refuse to issue passports which
should be available to any person who wants to go out, where the Govern-
ment are satisfied that the man has got money enough to travel at his
own expense and that he will not be wandering about aus a loafer in some
of the streets of the capitals of those foreign countries and that the man
has not been guilty of any action involving moral turpitude. I hope that
in this view the Government will reconsider the matter. I do not think
that Government in refusing passports to these gentlen}en are acting
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{airly and squarely. These gentlemen have suffered imprisonment in trials
where the justice of the charge against them was disputed. They are held
in high esteem by their fellow men. And if passports are refused it will
create & widespread feeling in the country that the Government have taken
an improper and unbecoming advantage of their position to refuse pass-
ports. '

One word dbout the presence of two Hindu members in the deputation.
My Honourable friend, Sir Henry Stanyon, referred to that point. He
wondered why, if the deputation was & religious deputation, there should
be on it two Brahmins. Perbhaps my Honourable friend has not had the
opportunity of knowing Brahmins closely. When he does, perhaps he will
find out that the Brahmin can be of real use in promoting cordial feelings
between man and man,_ that he stands for justice and for goodwill. But
he should have known that the prescnce of my Honourable friend, Pandit
Motilal Nehru, would be w factor which would be of great help to his
Indian Mussalman friends in discussing the guestions in which they were
interested with the Mussulmans of the other countries and in induecing
them to adopt u course >f action by which Mussalmans might be united.
We Hindus are not afraid of unity among Mussalmans. We do not appre-
hend ihat any evil will come to us because our Mussalman brethren are
going to unite themselvis as a federation. We wish thew joy und strength
snd power. We wish power to every fellowman of every community in the
world. We with power for oursclves also, and that is why Pandit Motilal
Nehru and his son, Pandit Jawnharlal Nehru, have, 1 understand, agreed
at the request of the Khilafat deputation to undertake this long journey.

This House will remember that when victory catne to the Angora
Government, they sent a message to India offering their thanks and con-
gratulations to Mahatmu Gandhi and Mr. Muhammad Ali and Mr. Shaukat
Ali and others who had worked with them. The Muhammadans of Turkey
have been goqd enough to *recognise that the good wishes of the Hindus
in India were of some noral help to them in the very great struggle upon
which they were engaged. Is it at all surprising that the Khilafat Com-
mittee should ask two Hindus to go with their deputation to meet the
Angora Government, to return their thanks and be possibly of some service
in cementing unity and harmony between those who are not able to agree
smong themselves regarding the Khilafat? That explains the presence of
Pandit Motilal Nehru and Pandit Jawsaharlal Nehru on the deputation.
I hope, Sir, that Government will reconsider the matter .o

Mr. President: The Honourshle Member has exceeded his time limit.
1 must ask him to bring his remarks to a close.

Several Honourable Members: I move that the question be now put.
Mr, President: The question is that the question be now put.

The motion was adopted.

Mr. President: The question is that this House do now adjourn.
The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
27th May, 1924.

i————
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ENGLISHE TRANSLATION.*

- Mr. M. E. Makan (Bombay Northern Division : Muhammadan Rural) :
Sir, I vers much regret for my ignorance of the*English language, and
jfuhesef(»re beg you to allow me to deliver my speech -in the language of the
and,

Sir, whether any person approves of the details of the Budget or does

not, I, personally, cannot retrain from commending the laudahle labour
and effort, with which the Honourable the Finance Member has prepared the
Budget.
. The Finance Member has endeavourel to do his best to bring the
Income and the expenditure to an equilibrium ; but if we survey the situa-
tion from the standpoict of a business man, we find that the expenditure
still exceeds the income. No businessman, on merely imaginary and fluctuat-
mg ncome, ean prepare his Budget for rxpenditure : and a person who,
relying upon such an income, indulges in an expenditure that is in excess of
his income, is ever exposed to some extreme form of embarrassment,

The most regrettable feature of the Budget is that the Honourable Member
has not heen able to relieve the poor subjects of India from any of the taxes :
unless and until some economy 1s observed in the expenditure, no reduction
can be brought about in the taxes; in fact the pocr subjects of India are
being crushed under the heavy pressure of taxation. There are hundreds of
thousands of people.in our country, who, in the course of twenty-four hours,
are hardly able to find a single meal, and their bodies, if covered at all, are
covered with rags. The introduction of a Budget proposing an expenditure
of over hundred crores of rupees, for a country labouring under such miseries,
is really amazing.

Taking into consideration the income of the country, the outlay of more
than Rs, 60,00,00,000 over the Army is much too high. The Indians, in
geveral, do not possess any arms, neil:{er are they trained in the art of
warfare ; at the same time there is no apprehension of India being involved in
a war with any foreign country: in these circumstances it appears to be
extravagant to spend over sixty-three crores of rupees for the maintenance
of the Army, and it is actually overburdening the nation without any real

advantage in exchange.

This lsrge amount is spent over the Army, because we are endeavouring
to bold Waziristan and other Frontier distriets in our possession. If this
territory, from which we enjoy no present revenue, and where there is no
pmsg:ct of obtaining any in the future, is handed over to the Government of
Afgbanistan, the doors against the perpetual source of trouble would be
closed for ever, and the military expenditare would be reduced to less than

balf of the present charges on that score.

It has not afforded me any pleasure to find that a certain portion of the tax
bae been taken uway from petrol, for the obvious reason that 1t is consumed by
the rich, and the poor would not derive any benefit whatscever. 1f, in place
of it, the tax on piece-goods were redaced, or the additional tax on
salt were entirely remitted, it would have been a happier slteration. Now,
I desire that the Salt Tax should be fixed at the rate of Re. 1-4-0, and the

surplus money should be devoted to this cause and no other.
S — g
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In case the Government realises the necessity for raising some extra
roney, I am of ovinion that the tax on opium and other intoxicants ehould be
enhanoed to enable the remission of the Salt Tax. Salt is a commodity used
both by man and animals, und sometimes it serves the parpose of manure
as well.

It is really distressing to note that Indian trade has long been sub-
jeoted to depression; and it is highly important that the taxes injurious to
it should be abolished at once.

The sole cause of disturbances and agitation in India appears to lie in
unemployment and poverty : the first duty of the Government at present
should be to endeavoar to get employment for the unemploved and to remove
poverty. Therefore, it is incumbent upon them to Tndianise the Army and
other departments with still greater rapidity.

The strength an prowess of a Government consist in gaining the goodwill
of ite subjects, and not in guns and airships. If the british Government
desire to establish their power and prestige, they should make an effort to win
over the true devotion of the people, and to remove the discontented and
agitated feelings at the earliest opportunity.

SGP1-828-1-1-1-5-84—1,050. |
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Question (Supplementary) re appointment by British Cabinet of a Com-
mittee to consider Indian affairs. 1374,

Question (Supplementary) r« the appointment of Indians on the L. C. B,

cadre ns Secretaries and Deputy Secretaries. 907, .
Question (Supplementary) r¢ whether Berar is a minor administration.
1380, '

Question (Su'pplcumm.ury) re Berar Revenue. 1613,

Question (Supplementary) ro bookstalls and advertisement contracts on
Ratlways. 880,

Question (Supplementary) r~ Branch Post Offices. HYl,

Question re¢ classification of daftries in the Government of Indin Secre
tariat. 2123 '

Question (Supplementary) re complaints of sweepers employed under
the Health Officer, Raisina. 1721

Question (Supplementary) re  concession to first and second class
passengers.  BO4.

Question re discharge of Noor Mubammad, driver in the E. B. Railway,
for running against signals. 162

Question (Supplementary) re electric current and bulbs in orthodox
quarters in Raisina. 1113-14.

' Question (Supplementary re employment of English reporters by the

Public Services Commiasion. 1107. )

Question (Supplementary) ro exemptions under the Indian -Arms Rules.
1280.

Question r~ expenditure on Secret Service contingencies. 2168. .

Question 7+ free family quarters for daftries of the Government of Tudia
Secretariat at Delhi and Simla. 2123,

Question (Bupplementary) re [urnﬁiture for the new Viceregal Lodge.
1202,

Question (Bupplementary) re inclusion of volunteers of the Swarajists
among the pauper population of India. "1347.

Question (Supplementary) re the interest on the unproductive portion of
the capital cost of Railways. 596

Question (Bupplementary) re latrine accommodation for servants of first
and second class passengers. 1343, :

Question (Supplementary) r¢ Longwood Hotel, Simla. 1284-85, 201314

Question (Supplementary) r» nomination papers of candidates for elec-
tion to the Legislative Assembly. 1281, é

Question re number of criminal appeals, motions and references made
“in the Caleuttn High Court from 12th Novemnber 1923, to 21st January
1024, 162.

Question (Supplementary) r¢ the numher of Europeans, Hindus and
Muhammadans in the Superior Audit Service. 1116-17.

Question (Bupplementary) re opening of the port of Caleutta for pilgrim
. traffic. 148 :
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AHMED, Mr. K.—contd.
Question (Supplementary) re paper used on (Government Printing and

Stationery. 423.
Question (Supplementary) re questions by Members on matters relating
o superintendence, direction and control over Provincial Governments.

427-28,
Question (Supplementary) re recruitment of seamen and abolition of

impressed labour. 418.

Question (Supplementary) re refusal of passports to the proposed Muslim
Delegation to Turkey, I’ersin and certain Arab States. 2174.

Question (Supplementary) re representation of Berar on the Local and
Central Legislatures. 1105,

Question (Supplementary) re representation of Jains on the Legislatures
or Commissions or Committees. 1098,

‘Question (Supplementary) re reservation of third c¢lass accommodation
on the Kalka-Simla Railway during the move of the Goverument of
India. 1994

Question (Supplementary) re speech of Mr, P. C. Mitter. 1610.

Question (Supplementary) re the Staff Sclection Board. 587,

Question (Supplementary) re State Prisoners in the Central Jail
at Alipur. 1109.

Question (Supplementary) re strength of the various parties in the
Legislative Assembly. 415,

Question (Supplementary) re subscriptions to newspapers by depart-
ments of the Government of India. 1116

Question (Supplementary) re subseriptions raised from Furopeans and
Indians for the Lady Hardinge Medical College. 1130.

Question (Supplementary) re tomh of Zebu-n-Nisa Begum. 1731,

Resolution re answering of questions put by non-official Members on
subjects, over which the Governor (General in Council has control
and superintendence, by Government Membera. 485-87, 492-94.

Resolution r¢ Muhammadan Representation. 252.

AIR FORCE—
Question re¢ the admission of Indians into all arms of the —— in
lndia. 437-38,

AIYANGAR, Mr. C. DURAISWAMI--
Adoption (Registration) Bill— .
Motion to introduce. 1081-63.
Budget Demand for ‘‘ Administration of Justice . 1801.
Budget Demand for ‘ General Administration”. 1686-87, 1757-88,

1794-97.
Budget Demand for ‘* Salt . 1423-24.

Court-fees (Amendment) Bill—

Motion to circulate. 2152-57

Motion to refer to Select Committee. 2141-43, 2144-45, 2147, 2149,
Demand for Supplementary Grant for ‘ Miscellaneous . 854-80.
Demand for Supplementary Grant for ‘‘ Survey of India’. 880,
‘General Discussion on the Budget. 1259, 1269-70.

Hindu Coparceners Liability Bill—

Motion to introduce. 1068.
Motion to refer to Belect Committee. 2101-84, 2197,
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AIYANGAR, Mr. C. DURAISWAMI—contd.

Indian Coinage (Amendment) Bill—
Motion to consider tho Report of the Sclect Committee. 027-29, 032-34,

D37-39.

Indian Financoe Bill—
Motion to consider. 1047.

Indian Pensl Code (Amendinent) Bill—
Motion to refer to Sclect Committee. 170-71.

Oath of Office. 2.

Question re allotment of wagons to collieries, 881-82,

Quesiion re Assistant Engiucers. 902-03.

Question (Supplementary) re¢ Civil Justice Committes. 20006-07.

Question re commission charged for changing rupees. 1304,

Question re conditions entered inio in cuse of remission of sentence of
political prisoners. 282.

Question re importation and sale of mill-made ecloth ns home-spun
khaddar. 471

Question re largo reserves of mnickal coins. 1304.

Question re letter and editorial comments in the * Swarajya”
ontitled ‘‘ Railway Vagaries’. 2102-03.

Question r¢ number and total output of the cotton mills in India. 471,

Question re numbers of Indians kept out of India -under externment
orders. 281.

Question re the pauper population of India. 1347

Question re probable expenditure on Civil Justice Committes. 475-76.

Question re proposed Moetre Gauge Hailway from Tirupati to
Madras. 1305.

Question re¢ prosecutions for counterfeiting coius. 1303-04.

Question re reduction in weight of Mr. Gandhi. 112.

Question re storage of amall coins. 1304-05.

Question re subsidiary coins. 1304,

Question (Supplementary) re the British Empire Exhibition. 142

Question (Bupplementary) re the oxercise of the persenal power of the
Governor General. 1984, 1988,

Question (Supplementary) re furniture for the now Vicoregal
Lodge. 1202,

Question (Supplementary) »e increase in the number of days allotted
for the discussion of non-official Resolutions. 1207,

Question (Bupplementary® re Indian Law Reports. 600,

Question (Supplementary) re non-official visitors to State Prisoners
in Bengal. 021,

Question (Bupplementary) re reference to nnawers in previous pro-
ceedings of a previous Assembly. 421.

Question (Supplementary) re subscriptions raised from Europeans and
Indians for the Lady Hardinge Medical Collego. 1130,

Question re treatment accorded to the political prisoners in Jails. 28%.

‘Question re use of Cupro-Nickel Alloy for nickel coine. 1303.
~Question re use of the smaller coins for charitable purposes. 1804,

Question re wagon allotments for coal. 1441,

Question rc¢ wagon allotments to the smaller collieries. 1441-42.

Question re waiting accommodation at Tirupati Fast Btation. 8se.

Question re warnings to the public regarding the circulation of aounter—
feit coins. 1304.
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AIYANGAR, Mz. C. DURAISWAMI—contd.

Resolution re amalgamation of the Indian Territorial Forco with the
Auxiliary Force. 220-30, '

Resolution re answoering of questions put by non-official Members on
subjects, over which tho Governor General in Couneil has control
and superintendence, by Government Mombers, - 489-92.

Resoluticn r¢ approval by tho Indian Legisloture o
contracts. 607-08.

Resolution #¢ grant of {full sclf-governihg Dominion Btatus to
India. 379-83.

Rosolution ¢ Muhammadan representation. 780-83.

Resolution re the Ratification of tho International Convention for the
suppression of the circulation of, and trafic in, cbscenc publica-

tions. 1320-30, 1334. ) ’
Resolution re release of Maulana Hasrat Mohani. 1004-08, 1010-11.

Government

ATYANGAR, Mn. K, RAMA—

Amendment of Standing Ordors. 1973-75.

Budget Demand for *‘ Customs . 1379,

Budget Demand for ** Indo-European Telegraph Deopartment ”. 1634-35.

Budget Demand for ‘* Indian Postal and Telegraph Department.” 1588-
89, 1501-03, 1595-907, 1598-09, 1580-1G01. .

‘Budget Demand for * Railways . 1465-72, 1477-78, 1482, 1499-1503, 1504,
1626-28, 1633-34, 1536, 1545, 1552-54, 1557, 1661 and 1563, -

Budget Demand for ** Survey of India ”” (Survey Parties). 1817-18, 1820,

Budget Domand for ** Taxes on Income "—
Motion to omit the Demand. 1420.
Domand for Supplementary Grant for ‘‘ Taxes on Incomo . 830-31.
Election of —- to tho panel of the Standing Committes to advise on.
questions relating to Emigration, 941,
Election of —— to servo on the Standing Finance Committee, 2183,

Hindu Religious and Charitable Trusts Bill—
Motion to circulate. 1059.

Imperial Bank of India (Amendment) Bill—
Motion to circulate. 2137-38.

Indian Evidence (Amendmont) Bill—
Motion for leave to introduce. 875-76, 2211-12.

Indian Passport (Amendment) Bill—
Motion to defer further consideration. 462

Indian Penal Code (Amendment) Bill— (Protection of minor girls)—
Consideration of the Report of the Seclect Committos. 1037-38,

Indian Registration (Amendment) Bill—
Motion for loave to introduce. 873-75.

Indian Tolls Bill—
Motion to postpone furthor consideration. 1321, 1328,
Motion to adjourn consideration of theo Supplementary Grants for
1923-24 till after the presentation of the Budget. 824-25, '
Mc;;iso;s for disallowance of Supplementary Demand for “* Customs *.
Oath of Office. 2.
Question re consumption of coal on Railways. 882.83,
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AIYANGAR, Mr. K. RAMA—contd.

Question r¢ consumption of fuel ou Railways. 589,

Question re contracts for the supply of coal to Railways. 569,

Question re economies effocted by the Financial Commissioner, Rail-
ways, b591-92. .

Question re expenditure on maintenance and renewals of Railways. 588

Question re¢ house-rent allowance for telegraph staff. 111,

Question re Imperial Bank of India. 843,

Question r¢ Income-tax assessments. 1276. .

Question 'r¢ maintenance of ways, works, and rolling stocks ou
Railways. 588-89.

Question re maintenance and renewal of Railway rolling stock. 501

Question »¢ military traffic on Railways. 500,

Question r¢ purchase of stores in India. BH3-64,

Question re Railway Ntatistical Returns. 592

Question re reduction in the purchase of Railway stores. 591,

Question re veduction of staff of Railways. 590-91.

Question re reduction of expenditure on Railway carriages and wagons,
BbOO,

Question re reduction of Working Expenses on Railways. 588

Question re reduction of telegraphists. 915.

Question re results of the recommendations of the Incheape Com-
mittee. 108-09.

Question re retrenchment in expenditure under ‘* Audit . 110
Question re retrenchment in expenditure under ‘‘ General Administra-
tion . 110,

Question re¢ retrenchment in expenditure under ‘‘ Irrigation'. 110.

Question re retrenchment in expenditure under ‘‘ Jails’’, etc. 110.

Question »e retrenchment in the ‘ Indo-European Telegraph Depart-
ment . 110.

Question re retrenchment in ‘' Political Expenditure . 110.

Question re retrenchments in the ‘' Posts and Telegraphs Depart-
ment ', 109-110.

Question re summary balance sheet showing the financial results of
Railways. 590. '

Resolution r~ approval by the Indian Leglslnt-um of Government
Jontracts. 618-10.

ATYAR, Mr. A. V. V.—

Budget Demand for ' Interest on Miscellaneous Obligations ', 1663
Qath of Office. 1097,

AIYER, Sz P. B, SIVASWAMY--

Budget Demand for ‘‘ Customs '~
Motion to omit the Demand. 1408-13, .
Hudget Demand for ‘ General Administration . 1667, 1744-45, 1784,
1750-61, 1762, 1777-79, 1781,
Budget Demand for “ Indo-European Telegrapli Department . 1637.
Budget Demand for ‘‘ Interest on Ordinary Debts and Redu(-,t.lon or
Avoidance of Debt ’. 1842, 1651.

Court-fees (Amendment) Bill—
Motion: to refer to Select Committee. 2140-41.
Discussion re May Ression in Bimla. 1740,
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AIYER, Bir P. 8. SIVASWAMY—contd.
Hindu Coparceners Liability Bill—
Motion to refer to Select Committes. 2197-88.
Hindu Religious and Charitable Trusts Bill-—-
Motion to circulate. 1058-58.

Imperial Bank of India (Amendment) Bill-—
Motion to circulate. 2138-39.

Indian Income-tax (Amendment) Bill-—
Motion lo amend clause 11. 1990-81

Indian Tolls Bill--
Motion to consider, 1320-21, 1323.
Motion to refer to Belect Committee. 1322-23, 1328.

‘Oath of Office. 403.

Question (Supplementary) re Pay of Extra Assistant Commissioners
and Munsiffs in the North-West Frontier Province. 1610.

Resolution re grant of full self-governing Dominion Status to
India. 721-29.

Resolution re the Ratification of the International Convention for the
soppression of the circulation of, and traffic in, obscene publica-
tions. 1328-29,

Resolution re repeal of Bengal Regulation T1I of 1818. 2064-86.

AJAB KHAN, CapTaIN—
Budget Demand for ‘ General Administration.” 1778-80.

Election of —- to the panel of the Standing Committee to advise on
questions relating to Emigration. 941.
Election of —— to the Standing Committee for the Department of

Education, Health and Lands. 595,
Indian Merchant Shipping (Amendment) Bill-—
Motion to circulate. 1972-73.

Oath of Office. 15.
Resolution r¢ amalgamation of the Indian Territorial Force with the

Auxiliary Force. 227-28,

-

AJMER-MERWARA—
Budget Demand for ““-—."" 1881,

Demand for Supplementary Grant for ** ——.
Question re arrest of Shobhalal Gupta and Mr. Ra.mannmyann &aow-

dhery of -—. 2168-89.
Question re police raid on the office of the Rajasthan Volunteer Corps.

in ——. 2169,
Question re revenue expenditure of ——. 210-11.

AKRAM HUSSAIN BAHADUR, Prince A. M. M.—
Election of —- to the Standing Committee for the Home Department.

400.
Oath of Office. 129.

ALAMBAGH TEMPLE DISPUTE--

Question re —. 1439,
ALIGARH—
Question re proposed railway between Muttra and — - - ¢7a Brindaban.

£115.
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ALIMUZZAMAN CHOWDHRY, Mr.—
Oath of Offico. 2. )
Question re tho number of Europeans, Hindus and Muhammadans in

the Superior Audit Service. 1116-17.

Question re subscriptions to newspapers by Departmonta of the Govern-
ment of India. 1114-16,

Resolution re grant of full sclf-governing Dominion Status to India.
720-34,

ALIPUR—
Question re pay of certain classes of postal employees in Calcutta, —,
ond Howrah. 892,
Question re State prisoners in the Central Jail, —. 1108-09.

ALLEN, Mr. B. C.—
Budget Demand for ** Emigration—Internal.” (Assam Garden Coolies. )
1859-04.
Budget Demand for ‘‘ Excise.” 1451,
Indian Penal Code (Amendment) Bill (Amendment of sec. 376)—
Motion to refer to Solect Committee. 1047-48.
Oath of Office. 2

ALLIANCE BANK--

Question re affairs of the ——. 431-32. -
Question re alleged frauds on the —— of Bimla. 181.
Question re failure of the ——. 113, 180.

Question re liquidation of the ——. 180,

Question e payments to depositors of tha ——. 190.

Question r¢ Report of the Creditors’ Committes, ——. 145, 180.

ALL-INDIA SERVICES—
Question re recruitment of the —. 422.

ALLOWANCE(S)—

Question re —— of Appraisers, Examiners, etc., at Karachi. 12l

Question re the —— of the Governor General. 584-85.

Question re —— of Income-Tax Officers at Karachi. 120.

Question re —— to postal officials in Assam. 2017

@estion re —— of Btate Prisoners in Bengal. 31

Question re compensatory —— for the staff of the N. W. Rallwa.y at
Karachi. 439.

Question re grant of conveyance —— to Members of the Indian Legis-
lature in Simla. 2167,

Question re overtime — to clerka of the QGeneral Post Offico,
Calcutta. 1813,

Question re pay and —— of all ranks in a British Regiment. 872-73.

Question re pay —— and hours of work of the Telegraph staff. 1802.

Question re reduction of the —— of rural branch post masters. 1804,

Question re various —— of married and unmarried Brmah officers
and soldiers. 1618.

Question re working hours, leave reserve, -—- eto. of Railway Maif
Bervice staff. 1815-16.

ALLOWANCE, LOCAL—-
Question re —— to postal and telegraph staff employed in Assam. 2017



INDEX TO LEGIBLATIVE ASBEMBLY DEBATES, 18

-

AMALGAMATION—
Question re —— of Coorg with the Madras Presidency. 1280.
AMBALA CI1TY-—
Question re non-stoppage of muil trains at --—. 470
AMERICA— .
Question re propaganda work in -— by Mr. Rustomji. 410-11, 1277.
AMRITA BAZAR PATRIEKA—
Question re article in the — hcaded Senous E. 1. Ry. gnevaneas .
1305.
AMRITSAR—

See ' Income-tax ',

ANCIENT MONUMENTS PRESERVATION ACT, 180¢ (VII of 1904)- -
Question re mosques and other religious bulldmgs protected under the
—, 1730.

ANDAMANS—
Question re Moplah and other prisoners in tho ——. 113s.

ANDAMANS AND NICOBAR ISLANDS—
Budget Dcmnand for ‘‘ the — . 1881

ANEY, Mr. M. 8.—
Budget Demand for ‘‘ General Administration” F. and P. Depart-
ment. 1690, 1CE£5-07.
Court-fees (Amendmoent) Bill—
Motion to refer to Select Committee. 2148.
Oath of Office. 3.

Question re declaration of policy in the Central Provinces with regard
" to Transferred Subjects. 2158-50.

ANGLO-INDIAN(S)—
Question re¢ alleged ovtvage by — on an Indian woman. 281, 1105.
Question 7e ——, Hindus and Muhammadans in the Subordinate
Accounts Service. 19065-60. .
Question re number of —— officers in the Auxiliary Force. 2005.
Question -r7e¢ number of —— on the Railways. 2005
LY

ANGLO-INDIAN ASSOCIATION—
Question re Government servants and membership of the Anglo-Indian
Empire League and the ——. 1277-T8.

ANGLO-INDIAN EMPIRE LEAGUE—
Question r¢ Government servants and membership of the — and the
Anglo-Indian Association. 1277-78.

ANTI-DRINK MOVEMENTS—
Question re the — in India. 1700,

APPEAL(S)—
Question re —— of employoes of G. 1. P. Ry. 600,
Question re system of —— in the Post Office. 2018.
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APPRAISERS—
Question re allowances of ——, Examiners, etc.,, at Karachi. 121,
Question r¢ ~— of the Karachi Qustoms House. 120-21.
Question re shortage of —— at Karachi. 121
APPOINTMENT(B)-- )
Question re the number of Indians holding medical —-- ip the
li’(.mlitica.l Depoartment. 1905,
APPRENTICES—
Question re European, Anglo-Indian and Indian —— on Railways
604985,
Question re training of —— in railway workshopa. 1354

ARAB STATES—

Motion for adjournment to discuss the refusal of passports to the
proposed Indian delegations to Turkey, Persia and certain -——.
8177-78, 2212-30. '

Question re the refusal of passports to thie proposed Indian Delega

tions to Turkey,” Persia and certain —. 2174-77.
ARARAN— ’
Proposed metre gauge railway from Chittagong to ——. 411-42.
ARCHEOLOGICAL DISCOVERIES— -
Question r¢ —— and historical discoveries at Raisina. 686.
ARCH.EOLOGY~—
Budget Demand for *° ----". 1830-31.
ARCHITE(CTS -
Question r¢ --— employed in the Public Works Department, Dollin.
1726.

ARIFF, Mr. YACOOB C.—
Qath of Office. 1339,

ARISTOCRACY--
Question »e recruitment of Indian --— for the All-India Bervices.
181. ’
ARJAN RINGH—

Question re dismissal of ——, a clerk in the Rawalpindi Post offie.
1711. 4

ARMB—
Question re ronewal of licences for -—— 1990,

ARMB ACT--
. See ‘' Indian Arms Act, 1878 ",

ARMS RULES—
Question re exemptions under the Indian ——. 1288-89,

Question re Life licences under the Indian —- 128900
ARMY—

Question re —— Training Schools. 189

Question r¢ employment of the —— in peace. 085-56.

4

Question re health nf the
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AMRMY CLOTHING DEPARTMENT—

Question »¢ disposal of surplus machines of the ——-. 154.

ARMY CLOTHING FACTORIES—
Question re abolition of the —-- and the encouragement of private
enterprise. , 153.

ARMY CLOTHING FACTORY, SHAHJAHANTPORE. -
Quostion re the —. 1727.28,
Question re expenditure on the --—-. 153-34.

ARMY DEPARTMENT--- .
Motion for reduction of the Budget Demand for ' General Adminis

tration ”' under sub-head ——. 1776-93.
Question r¢ employment of Indians in the Forcign and Political and
- 1206-97.
ARMY FACTORY ACCOUNTS~
Question r¢ working hours in the ---—— office. 2157,

ARMY HEADQUARTERS--
See * Daftries .

ARMY IN INDIA—

Question r¢ admission of the members of the Domiciled community

into tho -——-, 2084 95,
ARRESTS—
Question re - 1 Bengal under Regulation 1IT of 1818, 771
ARTILLERY --
Question re reduction in the --—-- -, 137,

ABJAD-ULLAM, MavrLvi MivaN—
Oath of Office. 3.
Question »e alleged outrage by two Anglo-lndians at Ramrajtola Ruil-
way station. 281.
Question re¢ Historical monuments in the vicinity of Delhi. 161617

ASSAM— ;
Question re allowances to postal officials in —. 2017.
Question re local allowance to postal and telegraph staff employed
in —. 2017.
Question re ~— tea garden emigrants. 482-83.
Question re wages in the tea plantations of —— for adult male and
female labourers. 483.

ABBEMBLY—
Information re the special session of the — in Simla. 1307.
Question re allowance of more time to the —— to study the Budget.
2014.
Question re nomination papers of candidates for election to the
Legislative ——. 1280-81.

ASSEMBLY DEBATES-—

Question re —, 659.

ASSEMBLY LIBRARY—
Question re supply to tho —— of certain Army Publications. }617-13.
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ABSBENT TO BILLS—
See under ‘ Governor-Genoral *'.

ASBESSMENT(8)—
Question re —— to incomeo-tax in the Kangra District. 1063.
Question re income-tax —. 1276,
Question re income-tax —— in the Kangra District. '1891-92.

ASSISTANT ENGINEERS—
Queostion ,re ——. 902-03.

ASSISTANT ESBTATE OFFICER, DELHI—
Question re —, - 1718,

ASS1STANT SURGEONB (MILITARY)—

Question re demobilisation of —— and Bub-Assistant Surgeons. 1616,
Question re ponsions to the dopendants of —— and Bub-Assistant

Surgoons killed in the War. 1127

Question re refusal of marriago allowance to —— of tho Indian
Modical Dcpartment. 2005-96.
Question re megistration of —— and Sub-Assistant Burgeons. 823
ASBBOCIATIONS— .
Question re presence of Govurnmcnb servants at meetings of the Cov-
gress and other political ——. 1287.

ABBOCIATED PRESS OF INDIA—
Question re subsidy to the —. 141,

AUDIT—
Budget Demand for “-— "', 1797-1801, -
Question re retrenchment in expenditure under “ ——"", 110.

AUDIT AND ACCOUNTS SERVICES—
Question rc employment of Indians in the —. 2007,

AUSTRALIAN BEEY—
See under *“ Beef .

AUTUMN BLESSION—
Sce under ** Bossion "

AUXILIARY FORCE—
Question re admission of Indians to the —. 437-38.
Question re —— ahd the Territorial Force. 438,
Question re cost per head per year of the various units of the: —.
144.
Question re number of Anglo-Indian officers in the —. 2095,
Question re Officers of the Territorial and ~——. 420.
Question re training regulations of the —. @81.
Rezolution re the amalgamation of the Indian Territorial Forco with

the —. 223.52.
AVIATION—
Budget Demand for “—". 1853
“ AWAKENING OF INDIA, YHE "—
Question re proscription of Mr. Ramsay Macdonald’s book, —.
163-C6. ’
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BABINGTON-SMITH COMMITTEE—
Question by Mr. Jamnadas M. Mehta re recommendatious of the --—.
1342,

BADRI NATH—
Question ve Shrine of —. 43.

EAHAWAL BAKSH, CHAUDHRI-—

Oath of Office. 3.

Question re closing of post offices in the Punjab. 2019,

Question e Muhammadans employed on the North-Western Railway.
2019, b

Question r¢ Muhammadans in postal employment. 201920,

Question re¢ overbridge at Baliawalnagar Railway Station. b592.

Question re proposed Railway from Gujrat to Sargodha and Khushab.
502-93, 2019-20.

Questi®n » reduction of salaries of the Subordinate Services in the
Punjab. b92.

Question re theft and pilferage on the North-Western Railway. 2019.

BAHAWALNAGAR— )
Question r¢ overbridge at —— railway station. 592.
BALANCE SHEETS—
Quostion r¢ —— of foreign banks. 423-24.
BALLYGUNGE—
Question -re storage of coal at —— Railway Station. 1111
BALUCHISTAN—
Budget Demand for “-—— ", 1880,
Demand for Supplementary Grant for ‘—— ", 861,
Question re murder of Indians and abduction of Indian women oy
Frontier tribesmen in the N..W. F. Province and —. 160-61.
Question r¢ original Major Works in the N.-W. F. Province and — -.
2004-05.
BAND— _
Question r¢ expenditure on the Body-Guard, —, Staff, etc., of His
Excelleney the Viceroy., 1291-92.
BANKURA-- - ’
Question re cxtension of the — Damodar River Raflway. 946.
BANNU---

Branch

Question re Railway Rates and Fares on the Kalabagh and
of the North-Western Railway. 1610-1L
Question re the strength of the police force in the Kohat and -—
QOantonments. 1358-59.
BARRACKPORE—
Question re alienation of land at —— to the Royal Calcutta Turf
Club. 583-84. *
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BEDAR BAKHT—

Question r¢ pension of ——. 1331,
BEEF— :
Question r¢ Australian -— for British troops. 1353.
BEEF SHOP—
Question »¢ opening of A —— near the Hindu quarters in Raisina.
1907,

BELL, Mgr. R. D.—
Budget Demand for *‘ Miscellaneous Departments’’ (British Empice
Exhibition). 1873.
General Discussion on the Budget. 1220-34.
Oath of Office. B517.
Resolution re the abolition of the Cotton Excise Duty. 2027.32,

BELVI, Me. D. V.—

Budget Demand for ‘‘ Customs ''—
Motion to omit the Demand. 1398, 1399-1403. .

Indian Tariff (Amendment) Bill—
Motion to consider. 452-453

Oath of Office. 2.

Resolution re grant of self-governing Dominion Status to Indin. 583,

Resolution re imposition of a counterviiling duty on South African
Coal. 308, 317-314%.

BENGAL—

Question »e establishment of post offices in each union board in - —.
946, - .

Question r~ identity of the two Judges who examined the cases of State
Prisoners in —. 1611-12.

Question re petition from Postal Associations in —— for raising the
pay of postal subordinates. 944-45.

Question r¢ promotions of postal employees in the —— Circle. 944,

Question re raising of the status of the Head Post Offices in the ——-
Circle. 945

BENGAL GOVERNMENT—
Question ¢ utilization of the services of the Law Officers of the ——.
2008.

BENGAL REGULATION, 1818 (111 OF 1818)—.
Question re ——. 919,

BENGAL NAGPUR RAILWAY—

Question r~ compulsory prepayment of freight on coal on the ——-. 1818

Questions r~ employment of Oriyas on the —. 137,

Question r~ Indian apprentices on the —. 430,

Question re gricvances. 2181,

Question »r opening of the Santragachi Vishnupur branch of the -——.
P46,

Question re refreshments for Tndians on the -——— 947,

Question rc wagon allotment for conl“trafic on the — 043,
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BENGAL AND NORTH-WESTERN RAILWAY-—

- Questions r¢ fencing on the ——. 155.
Question r¢ inconvenience to passengers on the —. 1534,
Question re insanitary condition of compartments on the —, 121,
Question re Local Advisory Council on the —. 1103-1104.
Question re pilferage of fruits on the . 155.
Question re provision of high-level platforms on the ——. 135,

Question »e working of the 2082.83.
BERAR— .
Discussion relating to the administration of —- on the motion for

reduction of the demand under @ub-head ‘‘ Foreign and Political
Department ”’ by R100. 1695-98.

Question re representation of —— on the Local and Central Legislature.
1104-1105.
Question re -— Revenue. 1613-14,
BHAGUR—
Question re criminal jurisdiction in —. 682

Question r¢ exclusion of —— from Deolali Cantonment. 681-652,
Question re taxation- in ——, 682,

PHAIROB-TANGI--
Question re inercase of fares on the -—— section of the Assam Bengal
Railway. 1124,

BHAMBURDA—
Question re construction of a station at —— on the South lndian
Railway. 2104,

EHAT, Mr. K. SADASIVA—

Election of -e— to the panel of the Standing Committee to advise ou

questions relating to Emigration. 941,
Oath of Office. 2.

BHORE Mg.—
Question (Supplementary) re termination of the appointment of ——
as Secretary to the High Commissioner for India. 474,

RHURGRI, Mk. (. M.—
Death of —-. 1431-34.

BIHAR AND ORISSA--

nestion »¢ inquiry into the causes of floods in ——, 2117-18.
Q quir}

BIHAR, SOUTH--
See under ¢ Chota Nagpur .

BIHATR, WESTERN—
Question 7¢ floods in ——-. 443

BILL(8)—
ApopTION (REGISTRATION)—
Motion for leave to introduce. 1060-63,
Negatived. 1083.

ABSENT OF THE (AOVERNOR GENERAL TO CERTAIN —— 123,

L

02
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BILL(8)—contd.
CenTRAL BoARD OF REVENUE—
Motion for leave to introduce. 259-80.
Adopted. 2e0.
Introduced. 260.
Motion to refer to Select Committee. B517.
Adopted. 517. .
Presentation of the Report of Select Committee. 703.
Motion to consider the Report of the Select Oommit-tee 940.
Adopted. 940.
Motion to pass as amended in Selact Committee. 940
Adopted. 940.

Copg or CiviL PROCEDURE (Aumnum)—
Motion for leave to introduce, 1018.
Adopted. 1019.

Introduced. 1019.
Motion to refer to Select Committee. 1328.
Adopted. 1327, -

Cope oF CRIMINAL PROCEDURE (AMENDMENT)—
Motion for leave to introduce. 871-73. -
Adopted. 873.

Introduced. 873.

CoOURT-FEES (AMENDMENT)— -
Motion for leave to introduce. 1967.
Adopted. 1967.
Introduced. 1967,
Motion to refer to Select Committee. 2140.
Motion to circulate, 2152-54.
Negatived. 2154.
Motion to refer to Select Committee adopted. 2154.,

CRIMINAL Tnmr.s—
Motion to consider as passed by the Council of State. 1319-90.
Adopted. 1320,
Motion to pass. 1320,
Adopted. 1320. .

Hinpou CoPARCENER's LiIABILITY—
Motion for leave to introduce. 1065-67.
Adopted. 1087.
Introduced. 1087.
Motion to refer to Select Committee. 2184-2201.
Adopted. 2201.

Hinpu ReLIGIOUS AND CHARITABLE TRUSTS—
Motion for leave to introduce. R79.
Adopted. 879.

Motion to circulate. 1058-80.
Adopted. 1080.

IMper1AL BANK OF INDIA (AMENDMENT)—
Motion for leave to introduce. 2137.
Introduced. 2137.

Motion to circulate. 2137-40.
Adopted. 2140. \
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-~

BILL(8)—contd.

INpiaAN CoOINAGE (AMENDMENT)—
Motion for leave to introduce. 125.
Adopted. 125. '

Introduced. 125,

Motion to consider. 260-66.
Motion to refer to Select Committee. 268-72. .

Motion to refer to Select Committee adopted. 272.

Motion for constitution of the Select Cominittee. 517.

Adopted. 517. _

Presentation of the Report of Select Committee. 703.

Motion to consider the Report of the Select Committee. 927-32,

Adopted. 932.

Motion to pass. 939,

Adopted, 939, _

Motion that Amendment by Council of State be taken into consideration.
1989,

Adopted. 1990. '

Amendment made by Council of State agreed to. 1990.

Inpian Corron Cpss (AMENDMENT)—
Motion for leave to introduce. 126-27. .
Adopted. 127.
Introduced. 127.
Motion to consider. 175.

Adopted. 176.
Motion to pass. 176.
Adopted. 176.

Inpiax CrIMINAL LAW AMENDMENT—

Motion for leave to introduce. 447-48.

Adopted. 448,

Introduced. 448.

Motion to refer to Select Committee. 705-08.

Adopted. 708,

Motion for extension of the dute for presentation of the report of the
Select Committee. 1376.

Adopted. 1375.

Motion to withdraw the instructions given to the Select Committee to
present its report by the 28th March, 1924, 2137. '

INpiaN CrimiNaL Law AMENDMENT (REPEALING)—
Motion for, leave to introduce. 2204-10.
Adopted. 22]0.

Introduced. 2210.

INDIAN EVIDENCE (AMENDMENT)—
Motion for leave to introduce. 875-76,
Negatived. 878,
Motion for leave to introduce (Revised Bill). 2211-12, -
Adopted. 2212.
Introduced. 2212. .

INpian FinNaNcE—

.Motion for leave to introduce. 1096,
Adopted. 1096,
Introduced. 1119.
Motion to consider. 1908-60.
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BILL(8)—contd.
INDIAN FINANCE—contd.
Negatived. 1960.
Mesgage from His Excellency the (fovernor (eneral recommending the

Assembly to pass the—-. 1968 _
Motion for leave to introduce the —— in the recommended form. 1975-
78,

Negatived. | 1978.
INDIAN INCOME-TAX (AMENDMENT)—
Motion for leave to introduce. 125-126,
Adopted. 126.
Introduced. 126.
Motion to refer to Select Committee. 448,

Adopted. 449,
Motion to extend the dute for presentation of the Select Committee’s
Report. 1207.

Adopted. 1207.

Motion to nominate Mr. M. A. Jinnah to the Select Committee. 1207,
Adopted. 1207.

Presentation of the Report of the Select Committee. 1376.

Motion to censider Select Committee’s Report. 1890.

Adopted. 1990. i
Motion to amend clause 11. 1990,

Adopted. 1991.
" Motion to pass. 188l.

Adopted. 1991.

INp1an MERCHANT SHIPPING (AMENDMENT)—
Motion for leave to introduce. 233-59.
Adopted. 259.

Introduced. 259.
Motion to circulate. 1968-73,
Adopted. 1973.

INDIAN PaSSPORT (AMENDMENT)—

Motion for leave to introduce. 272.
Adopted. 272

Introduced. 273.

Motion to consider. 455.

Adopted. 455,

Motion that the consideration of the Bill be postponed. 462,
Negatived. 465. '

Motion for leave to withdraw. 4867,

Adopted. 467 .

INp1aN PeNaL CopE (AMENDMENT)-—(Amendment of section 375)—
Motion for leave to introduce. B875.

Adopted. 875.

Introduced. A75.

Motion to.refer to Select Committee. 1046-56.
Adopted. 1056.

Presentation of Report of Select Committee. 1880,

Inviay PeNan Cope (AMENDMENT)--(Protection of Minor Girls)—
Motion for leave to introduce. 123-24.

Adopted. 124. N
Introduced. 124.

Motion to consider. 1866,
Motion to circulate, 167-71,
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BILL(8)—countd. .

InpiaN PeNAL Couvs (AxeNvMent)—(Protection of Minor Girls)—contd,
Negatived. 172
Motion to rvefer to Select Conunittee. 172-75.

Adopted. 175, 446.

Presentation of Report of Select Committee. 771, '
Motion to consider the Report of Select Committee. 1019.
Adopted. 1019.

Motion to pass us amended. 1042. a

Adopted. 1043.

Ixpian ReG1sTRATION (AMENDMENT)—(Mr. K. Rama Aiyangar)—
Motion for leave to introduce. 873
Adopted. 875.

Introduced. 875.

INpIAN REGIBTRATION. (AHENDHL\I) (Diwan Bahadur T. Rangachariar)-- .
Motion for leave to introduce. 1063-65.
Adopted. 1085,

Introduced. 1085.

INDIAN STAMP (VanDATlNG)—-
Motion for leave to introduce. 2201-02.
Adopted. 2202.
Introduced. 2202
Motion to refer to Select Committee. 2203.
Adopted. 2204.
INDIAN TARIFF (AMENDMENT)— *
Motion for leave to introduce. 254-35.
Adopted. 235.
Introduced. 255,
Motion to consider, 449-51. .
Motiop to refer to Select Committee. 454.
Motion to refer to Select Committee adopted. 455.
Motion for nomination of Members of Select Couunittee. 703
Adopted. 708
Presentation of the Report of the Select Committee. 949,
Motion to consider the report of the Select Committee. 1315,
Adopted. 1319. !
Motion to pass. 1319, ¥
Adopted. 1319,
Inpian ToLLs—
Motion to consider as passed by the Council of State. 1320
Motion to postpone further consideration. 1321
Negutived. 1326.
Motion to refer to Sélect Committee, 1322
Withdrawn. 1326.
Motion to consider negatived. 1326
Question r¢ correspondence relating to the Protection of Princes ——,
1268.
Question s the Kenya DInmigration —. 47, 1045,
Question re position of —— pending in the Indian Legisiature c¢n the
dissolution of one Chamnber. 1442-43.

REPEALING AND AMENDING—
Motion for leave to introduce. 1019.
Adopted. 1019,
Introduced. 1018.
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BILL(B)—conid. ;
BEPEALING AND AMENDING—conid.
Motion to consider. 1119.
Adopted. ‘1119,
Motion to pass. 1119.
Adopted. 1119.

Sea CusToMs (AMENDMENT)—
Motion for leave to introduce. 9286.
Adopted. 927, .
Introduced. 927, '
Motion to consider. 1319.
Adopted. 1319.
Motion to pass. 1319.
Adopted. 1319.

" BLACKETT, Tee HoxourabLz Sie BASIL—

Budget Demand for ‘‘ Administration of Justice ’. 1802.

Budget Demand for ‘“ Audit ’’. 1799-1800.

Budget Demand for ‘' Currency . 1877.70.

Budget Demand for ‘‘ Customs’’. 1376-77.

Budget Demand for ‘‘ Excise ”’. 1446, 1447, 1452, 1456-57.

Budget Demand for ‘ (Jeneral Administration’’'. 1887, 1761-63, 1765,
1766, 1794.

Budget Demand for ‘ Indian Postal and Telegraph Department ". 1572

Rudget Demand for * Interest on Ordinary Debt and Reduction or
Avoidance of Debt . 1842-53.

Budget Demand for ‘‘ Railways ''. 1544, 1339, 1580, 1561, 1562, 1563.

Budget Demand for *‘ Railwaye—Working Expenses’. 1483-94.

Budget Demand for ‘' Salt ’’. 1424-26.

Budget Demand for ‘ Taxes on Income . 1419-20, 1421.

Central Board of Revenue Bill—
Motion for leave to introduce. 258-80.
Motion to refer to Select Committee. 517,
Presentation of Report of Select Committee. 703.
Motion to consider Report of Select Committee. 940.
Motion to pass the Bill as amended in Select Committee. 940.
Demand for Supplementdry Grant for “ pdministration of Justice
8486.
Demand for Supplementary Grant for ‘“ Customs ', 826, 828, £29.
Demand for Supplementary Grant for ‘“ General Administraiion . 841,
842, 843.
Demand for Supplementary Grant for “ Indo-European Telegraph De.
partment ', 836, 837,
Demand for Supplementary Grant for * Interest on Miscellaneous Obli
gations "', 840. _
Demand for Supplementary Grant for “ Survey of India . 850.
Demand for Supplementary Grant for ‘‘ Taxes on Income ’’. B830-831.

Election of the Standing Finance Committee—
Motion to proceed to the election. 1908, .
General Discussion on the Budget. 1148, 1179, 1184, 1203, 1208, 1285,
1248-48, 1262-70.

Tmpertal Bank of India (Amendwnent) Bill. 2137
Motion for leave to introduce. 2137, 2139.
Motion to circulate. 2140.
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BLACKETT, Tue HoNoURABLE 81k BASIL—contd.

Indian Coinage (Amendment) Bill—
* . Motion for leave to introduce. 125.
Motion to consider. 260, 262, 263, 264.
Motion to refer to Select Committee. 266-89.
Presentation of the Report of Select Committee. 703.
Motion to consider Report of Select Committee. 927, 929, 930, 931, 935,

936, 937, 938, 939.
Motion to pass. 939.
Motion to consider the amendment made by the Council of State. 1989--

90.

Indian Finance Bill—
Motion for leave to introduce. 1098.
Motion to consider. 1908-15, 1928.
Explanation to the Assembly as to what the recommended lndian.

Finance Bill contains. 1966.
Motion for leave to introduce —— in the recommended form. 1975-7S..

Indian Income-tax (Amendment) Bill—
Motion for leave to introduce. 125-26.
Motion to refer to Select Committee. 448, .
Presentation of the Report of the Select Committee. 1376.
Motion to extend the date for presentation of the Select Committee’s-
Report. 1207.
Motion to nominate Mr. M. A. Jinnah to the Select Committee. 1207.
Motion to consider Select: Committee’s Report. 1890-91.

Indian Stamp (Validating) Bill—
Motion to refer to Select Committee. 2203.

Introduction of the Budget and presentation of the Financial Statement
for 1924-25. 1069-95.

Motion for Demands for Supplementary Grants for 1923-24. 828-24.

Motion for election of the Public Accounts Committee. 127. .

Motion for election of the Standing Iinance Committee. 128.

Oath of Office. 1.

Question whether the salary of the President of the Legislative Assembly
is votable or non-votable. 1376.

Resolution re grant of self-governing Dominion Status to India. 538-42,
568, b71.

Resolution ¢ reduction of the Provincial contributions. 339-41, 343.

Resolution 7¢ the abolition of the Cotton Excise Duty. 2040,

BOARD OF REVENUE—

Question ¢ abolition of the —-~, United Provinces. 280-81.
BOATS— )
Question re disposal of ships and —— belonging to the Royal Indian:
Marine. 24-25. ‘
BODYGUARD—

RQuestion r¢ expenditure on the —— Band, Staff, etc., of His Excellency
the Viceroy. 1201-92.

BOLSHEVIK—
Question re —— activities in India. 1117,
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B. B. & C. 1. RAILWAY—
Question »¢ appointment of un Advisory Committee in vonnection with

the ——. 139-40.

Question r¢ Bill pused by the House of Lords in wmleutlon with’ t.hc
—, 2124,

Question r¢ latrine accommodation for third class passengers on the
local and suburban services of the ——, 1343.

Question r¢ Passenger Superintendents on the —— 1732

BOMBAY—

Question re¢ grant of house-rent allowance to subordinate postul officinls
in ——, 13867.

Question r¢ premature death among postmen and menials in ——, 1365-
68.

Question re¢ scales of pay of certain classes of postal officials in -—— -
1368.

. BOMBAY CITY MOTOR MAIlL SERVICE—
~Nee under Mo_t,or Mail Service

BOMBAY CURRENCY OFFICE STA¥F--
Question re the ——. 808-89.

BOMBAY PRESIDENCY—

Question re transfer of I. M. 5. appointments in the —- to the Pro-
vincial Medical Establishments. 279,

BOMB FACTORY—

Question r~ discovery of a —— at Maniktala. 1605, 1896-97.
Statement by Sir Malcolm Hailey r¢ discovery of a —- at Maniktala.
1989.

BOMBWAL, Mr. AMIR CHAND—

Question r¢ the imprisonment of --—- of Peshawar. 804,

¢ Question re the inbernment. of —. 1345-46.

BOOKING (Suspension of)—

Question r« —— and loading of Cotton Bales at Khurja Station. 2113,
BOOKSTALLS—

Question s+ -—- nnd advertisement contracts on Railways. 885
BORSAD—

Length of the proposed Vasad, —- Kathana Railway. 1344,
BOTANICAL SURVEY—

Budget Demand for " ~—"". 1830,
BRAHMINS—

. Question r¢ enlistinent of -—— in the Army. 122-23.
BRIBERY—

Questlon re alleged ~— and dorrup tlon on the Railways. 187, 188
BRl(JADl:. ORDER—- . )

Question r¢ -—— re voting for a non-Swarajist candidate. 483, 1974.
BRITISH CABINET—

Question re appointment by the — of a Committee to consider Indian

affairs. 1372-75.
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BRITISH CAVALRY REGIMENTS—
Nee under “ Cavalry Regiments ™

BRITISH EMPIRE EXHIBITION—
Question re¢ expenditure on the —5. 141, 2165.

BRITISH GUIANA—

Question r¢ —~ Colonization Scheme, 1133-34.
Question rc report of Fiji and —— Deputations. 48 _
Question re the Resolution andopted at a general meeting of —— Indians

on the 22nd November, 1023. 1358.
BRlTth INSURANCE ACT—

+ Question r¢ introduction of Legmla.tlon on the lines of the —. 444.
BRITISH OFFICERS—
Question r¢ number of —— murdered on the N.-W. Frontier. 159-60.
Question r¢ pay and staff pay of —— serving with the Indian Army.
2016.

Question r+ various allowances of married and unmarried —— and
soldiers. 1618,

BRITISH OFFICERS AND MEN, CHARGES FOR DEMOBILIZATIUN
OF—
Nee. under ** Demobilization t .

BRITISH REGIMENT—
Question r« pay and allowances of all ranks in 4 —. 672-73.

BUDDHA GAYA—
Question r¢ Mahabudha Temple at ——. @70.

BUDGET—
Demands for Grants. 1376-1882.

For discussion on different demands for granis scr under detailed heads.
General discussion on the —--. 1143-1272.

Iudian Finance Bill—
~Nee under * Bill 7,

Introduction of the -—- for 1024-25. 1069-95.

Message from His Excellency the Governor General r« dates for the
—— 275,

Messuge from His Excellency the Governor General ro discussion of
heads of expenditure of the ——. 348.

Question re allcwance of more time to the Assembly to study the —
2014.

Question r¢ extension of the time for the general discussion of the —.
1963.

Statement by Mr. President r¢ fixing of a date and time for the Hon'ble
Finauce Member's speech introducing the —--. 879,

BUNGALOWS—
Question rc —— leased by on\emment in Delhi. 2100,
Question re recovery of rent for — in Raisina not vacated by tenants

belonging to the Public Works Department. 2101-02,

BUREAU OF PUBLIC INFORMATION—
Discussion relatiug to the —-- on the motion for the reduction of the
demand under sub-head ‘“ Home Department’ by Rs. 100. 1889-70.
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BURDON, Me. E.—

Budget demand for ‘‘ General Administration’’. 1760, 1785-96, 1787.93.
General discussion on the Budget. 1179, 1210, 1223-27, 1239, 1251.
QOath of Office. 1, 657.

Resolution re the amalgamation of the Indian Territorial Force wnt.h the
Auxiliary Force. 232-38.
BURDWAN—

Question re¢ action taken on Resolitions passed by the —— Postal
Asgsociation. 943.

Question re local contributions frorh villagers for post offices in the
—— district. 945

Question re the raising of the status of the —— post office. 945.

Question r¢ want of raised platforms and overbridges at Stations on.
the —— Howrah Chord Bection of the East Indian Railway. 946-47.

BURDWAN POSTAL ASSOCIATION—
See ‘‘ Postal Association .

BURMA—
Question re contribution to —— for the collection of the Salt duty.
1357,
BURMA, UPPER—
Quelmon re abolition of the Thathameda tax in ——, -1356-57.
BUS SERVICE—
Question re the Gwalior and Northern Indian Company's ——. 1347,
BUSINESS—
See under *‘ Statement of Business.’
Sketch of course of —— during discussion on Demands for Grants.
1628,
Statement, by the Hon'ble Sir Malcolm Hailey, of —. 595
Statement by the Leader of the House rr for the House. 401.
Statement of ——. 1628.
Statement of — for the House. 871.

BUTLER, Mz. M. 8. D.—
Budget Demand for “Education ’’ (Grant to Calcutta University). 1840,
(Islamin College.) 1849,

Budget demand for * (Jeneral Administration . 1747, 1756, 1757, 1758.

Budget Demand for ** Medical Services.” Central Research Institute at
Delhi and Indianization of the Civil side of the Mudical Service.
1851-52.

Budget Demand for “ Burvey of India.”" (Survey Parties). 1818.20.

Budget Demand for * Forests.”” 1460-61, 1462.

Indian Merchant Shipping (Amendment) Bill—
Motion for leave to introduce. 255-59.
Motion to circulate. 1968-69.
Motion for Adjournment to discuss the Class Areas Bill i in South Africa.
2131.
Oath of Office. 129.

Panel for the Standing Committee for the Department of Education.
Health and Lands— _
Motion for election of —. Y709.
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° 0
CABINET COMMITTEE—
Question re appointment of a —— to consider Indian Affairs. 1372-75.
CABLES—
Question r¢ repairing of —— in the Persian Gulf by private companies.
2084.
UADETS— :
Question re Indian-—— at Sandhurst. 659.
CALCUTTA—
Question r¢ distance between —— and Dacca. 440-41.
Question 7¢ overtime allowances to clerks of the General Post Office,
——. 1813.
Question re pay of certain classes of postal employees in® —, Alipur

and Howrah. 802,

Question re tog;a.l monthly expenditure and staff of certain post offices in
— —. 1Bl4-15. R -

«CALCUTTA HIGH COURT—
See under ¢ High Court, Calcutta.”

CALCUTTA, PORT OF—
See ¢ Pilgrim Traffic.”’

«CALVERT, Mr. H.—
Budget Demand for ¢ Excise.”’ 1455-56.
Budget Demand for ““ Salt.” Motion to omit the Demand. 1424-25.
Oath of office. 2.
Question ¢ recruitment for Territorial Forces in the Punjab and United
Provinces. 254.
Resolution »¢ grant of self-governing Dominion Status to India. 533.
Resolution r¢ the grievances of the Sikh Community. 955-57, 963.
‘CANCER—
Question re mortality from —. 1441

CANDIDATE(S)— . o
Question re nomination papers of —— for election to the Legislative
Asgembly. 1260-81.

CANTONMENT(S)—
Question re the strength of the police force in the Kohat and Baunu
——.  1358-59.
See under ¢ Saugor Cantonment.”

QANTONMENTS ACT, 1924 (1T or 1924)—
Assent to the —— by the Governor General. 1967.
Question re ——. 1729-30.

CANTONMENTS BILL—
Message from the Council of State re ——. 763.

CANTONMENT COMMITTEE—

Question re Indian Secretaries of the ——. 2088,
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CAPITAL EXPENDITURE— .
Question r¢ —— on New Delhi. 107, .

‘CAPITAL OUTLAY ON TELEGRAPHS—
Budget Demand for “——."" 1882,

CAPITATION CHARGES—
Question re ——payvable to the War Office. 137.38.

CARRYING COMPANIES, LIABILITY OF—
Question »rr '—— for accidents to passengers. 1295-96.

CASH BALANCES—

Question 7 interest on —— of the Secretary of State for India. 1126.
CASH CERTIFICATES—
Question re Post Office —. 425,

CATERING DEPARTMENT-—
Questoin-re ——, E. B. Railway. 118.

CATTLE—
Question r¢ export of —. 666
Question re export of bovine ——, 108.
Question r¢ export of —— to foreign countries. 162.
Question re export of — to foreign countries during 1922-23 and 1923
24. 161, -

Question r¢ import and export of —. 911,
Question s+ number of —— exported to foreign countries for the last twoe

vears, 484,
Question r- prohibition of export of good breeds of ——, 877,

CAVALRY REGIMENTS—

Question r¢ withdrawal of British — from India. 134,
CEMENT—

Question re¢ freight on — from Dwarka to Madras. 1315
CENSUS—

Budget Demand for * ——' 1853

Demand for Supplementary Grant for “ ——"'" 85l

Question 7¢ supply to Members of the Assembly of all India — Reports.

1810. ’

CENSUS OF PRODUCTION—

Question r¢ —— of British India. 134 -

CENTRAL ADVISORY COMMITTEE -
Question 7¢ the recommendation of the Acworth Committes on the
subject of the —. 1349,

CENTRAL BUOARD OF REVENUE—
Question re filling of vacancies in the ——. 1735,
‘Question re vacancies in the —. 1734,

CENTRAL BOARD OF REVENTUE ACT, 1924~
‘Assent to the —— by the Qovernor (General, 1087,

CENTRAL BOARD OF REVENUE BILL—
Nee under ¢ Bill(s).”’
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CENTRAL INDIA—
Budget Demand for ‘“ ——." 1881,
Demand for Supplementary Grant for “ —.’’ 863.

CENTRAL INTELLIGENCE DEPARTMENT-—

Question r¢ expenditure incurred during the last ten years on the —
and the Excise and Publicity Departments. 1703-04.

Question » pay, qualifications and nature of work of —— employees.
1704-05.
Question re percentage of —- employees engaged in the detection of”

political crimes. 1704.

CENTRAL JAIL, ALTPUR—
Question r¢ grievances of State Prisoners in the —. 44,
See under ¢ Alipur.”

CENTRAL LEGISLATURE—
Nee under  Legislature.”
CENTRAL PROVINCES—

Question r¢ constitutional deadlock in the —. 442.
Question r¢ deadloék in the 414.
Question re declaration of policy in the — with regard to trausferred

subjects. 2158-59,

Question r¢ inalienability and jmpartibility of the estates of ancient
families in the 2107,

Question r+ nomination to the Assembly of a non-official from the —
and Berar. 2106-07.

Question re vole of no confidence in the —— Legislative Council. 443
CENTRAL RADIUM INSTITUTE—

Question »e opening of a ——.  1440.
(ENTRAL RAILWAY ADVISORY COUNCIL—

Question re the 1335.
Question re powers of the ——. 1349,

CENTRAL RESEARCH INSTITUTE—
Question r¢ the ——. 1368

CENTRAL STORES DEPARTMENT—
Question 7 reorganisation of the ——. 51-52.

CEYLON— . )
Question re increase of wages of Indian labourers in —. 163,
Question re treatment of Indian travellers between India and —.
2103,

CHAIRMAN, MRr.— ’ ‘
Ruling by —— that the discussion on what happened in the tervitory of a
Indian State is not in order. 1689,

CHAJU MALL, LALA— .
' Question re income-tax assessment of —— of Amritaar. 1709,

CHAMAN LAL, Mg — ) ) .
Alleged Pact between Government and the Nationalist Party. 1736.
Budget Demand for Emigration. Internal”’ (Condition of Labourers ).

1862-63.
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JCHAMAN TAL, Mr.—contd.

Budget Demand for ‘‘ General Administration ”’. 1682, 1738, 176:.-60,
1770, 1771, 1774, 1776.

Budget Demand for '‘ Indian Postal and Telegraph Department "
(Increase of subsidy to the British Indian Steam Navigation Company).
1602-03. .

Budget Demand for ‘‘ Mines '’. (Matters 1¢ welfare of the workers in
the Mines)., 1833-35, 1838.

Budget Demand for ** Railways.” 1566

Budget Demand for ‘‘ Railways—Working Expenses.”” 1313-15616, 1516-
1517.

Indian Finance Bill—

Motion to consider. 1811,

Motion for Adjournment to d.lscuu the refusal of passports to the pro-
posed Indian delegations to Turkey, Persia and certain Arab States.
2177-78, 2212-16.

Motion for Adjournment to discuss the strike of “he Bombay Textile
workers. 1315.

ath of Office. 3.
Question (Supplementary) re accident on the Rohilkhand and Kumaon

Railway. 1966. _

‘Question (Supplementary) re action taken against the Afghan Govt. for

nmurders of Indians in the N.-W. F. Province. 18l.

Question re appeal of the residents of Sialkot against certain Resolu-

tions of the Cantonment Committee. 904-08.

Question re appeals of postal employees. 1713.
Question rc appointment of Mr. C. S. Roberts as a Cattle Ranger in the

Public Works Department, Delhi. 1716.

Question re appointment of Mr. T. Gately as a temporary Engineer in the

Public Works Department, Delhi. 1717-18.

‘Question re architects employed in the Public Works Department, Delhi,

1728.

Question re Assam Tea Garden Emigrants. 482-83.

Question rc Assistant Estate Officer, Delhi. 1719

Question r~ average annual agricultural and non-agricultural incomes.
210. .

‘Question (Supplementary) e Berar Revenue. 1614.

Question re Brigade Order re voting for a non-Swarajist candidate.

445, 483.

‘Question re compensatory allowances to postmen and postal menials

employed on the Frontier outposts, 1361.

Question rr complaints of sweepers emploved under the Health Officer,

Raisina. 1720-21.

Question re constitutional deadlock in the Central Provinces. 444.
Question rr cost of the Garden Party to Sir Hamilton Grant. 904,
Question rr delay in the grant of increments to subordinates in the Public

‘Works Department, Delhi. 1715.

Question r¢ demands of the Swarajya Party’s Central Council. 445,
Question r dismissal of Arjan Singh, a clerk in the Rawalpindi Post

Office. 1711,

Question rc duties on articles of East Indian produce. 809-10.
Question re duty allowances for Deputy and Assistant Postmasters.
1713,
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CHAMAN LAL, Mgr.—conid.

Question (Supplementary) re employment of Indian soldiers in Mesopo-
tamia. 1206,

Question re entry of Mr. B. G. Horniman into India. 444.

Question re erection of platforms by the residents of the Bialkot Canton-
ment Bazars. 905-08.

Question (Supplementary) re exercise of the personal power of the
Governor General. 1987.

‘Question re expenditure in England on behalf of the Government of

India. 910.

Question re fines imposed on postal officials of the Lahore G. P 0.
1361-62.

Question re grievances of the ministerial establishment of the Railway
Board. 1364.

Question re holidays in the Government of India Secretariat. 1437-38.

Question (Supplementary) re identity of the two Judges who examined
the cases of Staute Prisoners in Bengal. 1612,

Question re imprisonment of Mr. Amir Chand Bombwal of Peshawar.
004. .

Question 7¢ inadequacy of pay of postal officials. 1712-13.

Question re inadequacy of warm clothing for the menials of the General
Post Office, Delhi. 1711-12.

Question 7e increcase of work in the Delhi Post Office. 1714.

Question re Indian debt. 910.

Question (Supplementary) re Indian Gazetted Olficers in Ordnance Fac-
tories. 670.

‘Question re introduction of legislation on the lines of the British Insu-
rance Act. 444.

Question re Leave Reserve for the office of the Railway Board. 1385.

‘Question re local allowances of postal officials in the Punjab. 1360-61.

Question re loss on the working of the reinforced concrete factory, Delhi.
1714.

Question re minimum wage for jute and cotton workers. 811.

Question re minimum wage for key industries. 444.

Question ¢ Mr. W. Wilkins, Chief Superintendent, Central Office, Public
Works Department, Delhi. 1725-26.

Question re Office Hours of the Government of India Secretariat. 1438-

39,
‘Question (Supplementary) re Pandits and Maulvia attached to Indian
Troops. 1440.

Question re pay and qualifications of Mr. A. Wemyss, Public Works
Department, Delhi. 1718-19.

Question re pay and qualifications of the Sanitary Staff, Raisina. 1716-
20,

Question »e payment of military pensions by Post Offices in the Punjab
and N.-W. F. Circle. 1382-63.

Question (Supplementary) re personnel of the Colonies Committee.
2089. .

Question re plague in India and steps taken by Government to combat
the disease. 483.

Question re punishments in the Postal Department. 1714,

Question re punishments inflicted on the Postal Staff in the Punjab and
North-West Frontier Postal Circle. 1434-35.
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CHAMAN LAL, Mzr.—concld.

Question re punishments inflicted on the Postal Staff of the Rawalpindi
General Post Office. 1435-36.

Question (Supplementary) r¢ Railway Strikes. 1135.

Question re refusal of passports to the proposed Indian delegations to
Turkey, Persia and certain Arab States, 2174-77.

Question re registration and protection of Trade Unions. 444.

Question re rejection by Mr. Williame, Post Master, Rawalpindi, of
Medical . Certificates granted to the Staff employed under him. 1488-
a7

Question re release of Mr. Gandhi. 443.

Question re removal of platforms erected by the residents of Sialkot Clun-
tonment Bazars. 005-08.

Question re rent for platforms and sites by the residents of the Sialkot
Cantonment. 905-08.

Question re rent free quarters for the officials of the Delhi Post Office.
1712,

Question re residential area in the Sialkot Cantonment Bazars. 905-08.

Question (Supplementary) re Resolutions passed by the Legislative
Assembly and action taken thereon by Government. 2111-12,

Question re responsibility of postmasters for the safe custody of articles.
13862,

Question (Supplementary) re restrictions on the 18sue and renewal of
passports. 2102,

Question re selection grade appointments in the Postal Deptt. 1361.

Question re shortage in the Postal clerical strength. 1362.

Question re shortage of electric bulbs in the 3rd Project Division, Public
Works Department, Delhi. 1718.

Question re starting. pay of Indian and European clerks in the Public
Works Department, Delhi. 1715,

Question re strength of clerical staff in each Head Post Office in the
Punjab and North-West Frontier Circle, 1437.

Question re temporary hands in the office of the Railway Board. 1364-
85.

Question re termination of services of certain temporary employees of
the Public Works Department, Delhi. 1721-22,

Question re termination of services of Messrs. Kumar and S8andhu, tem-
porary Enginecrs, Public Works Department, Delhi. 1722-25.

Question re termination of services of Mr. Ram Pershad, Sub-Engineer
in the Public Works Department, Delhi. 1722. -

Question re wages and hours of labour in the cotton and jute indus-
tries. 910-11.

Question re wages in the tea plantations of Assam for adult male
and female labourers. 483.

Resolution re abolition of the Cotton Excise Duty. 2038.

Resolution re grant of full self-governing Dominion Status teo
India. 382, 570-572.

Resolution 7c Ratification of the International Convention for the
suppression of the circulation of, and traffic in, obscene publica-
tions. 1336-37.

Resolution rc repeal of Bengal Regulation TII of 1818. 2073

Resolution 7 return to India of Mr. B. G. Horniman. 799, 809-12.

"CHAMBERS OF THE LEGISLATURE—

Question r¢ new ——at Raisina. 2012,
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CHANDA, Mg. KAMINI KUMAR—

Oath of Office. 3.

Question 7c abolition of Railway Mail Servive sections. 890,

Question r¢ absentees in the Railway Mail Service, and in certain
Post Offices. 887.

Question r¢ adequacy of staff in the [ost Office and Railway Mail
Service. 887. _

Question re bookstalls and advertisement contracts on Railways. 880.

Question 7~ branch post offices. 888.

Question re carriage of mails between England and Indm 884.

Question r¢ constitution of the provinces on a linguistic basis. 885-86,

Question 7 cost of telegraph lines and of the traffic branch. 880,

Question ¢ expenditure on Postal and Telegraph Buildings. 887,

Question ¢ expenditure on quarters for Postal and Telegraph
employees. 888.

Question ¢ German tender for locomotives. 918-19.

Question ¢ grant of local allowances to Postal and Railway Mail
Service officials. 891-92.

Question »c Howrah?Bombay Postal Express. 884-85.

Question r¢ inadequate supply of mail-vans. 890

Question re increase of the Postal and Telegraph Staff. 886.

Question ¢ increase of telegraph traffic. 889,

Question re¢ increase of work in the Post Office. 889.

Question e leave reserve in the Railway Mail Service. 887

Question 7 medical examination of Postal and Telegraph employees. 890.

Question re pay of certain classes of postal employees in Calentta,
Alipur and Howrah. 882

Question ¢ sub-postmaster, Fort William. 891,

Question r¢ unremunerative departmental Telegraph offices. 888-89,

CHAPLAINS--
Question re free passes for - — on the Great Indian Pevinsula Rail-
way. 686.
Question 7¢ pay and allowances of —-- recruited in Tndia. 1707
OHARITABLE PURPOSES— )
Question re use of the smallor coins for - 1304,

CHARTERED ACCOUNTANTS-—
Question re engagement by the Government of India of the services of
Messrs. Price, Waterhouse. and Company --—. 13686.

COHATTERJEE, Tre Ho~NounasLe Mr. A, C.—

Budget Demand for * Customs ”. 1415-18.

Budget Demand for “ Emigration, [nternal’’. 18567-58, 1863-67.

Budget Demand for “ General Administration.” 1746, 1769, 1772, 1773,
1774-75.

Budget Demand for ‘ (ieological Survey” (Archeological Bcholar-
ships). 1820

Budget Demand for ‘ Indian Postal and Telegraph Department.” 1569-
71, 1876-78, 1592, 1589 and 1602.

Budget Demand for ¢ Indo-European Telegraph Department ”’. 1635-38,
1838-40.

Budget Demand for ‘‘ Meteorology ”’. 1823, 1825-28,

Budget Demand for ‘‘ Mines.”’ 1834, 1838-42,
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CHATTERJEE, Tee HoNouraLe Mz. A. O.—contd. "

Budget Demand for ° Miscellaneous Department (British Empire
Exhibition) . 1875.

Budget Demand for ‘‘ Railways’. 1586, 1537, 1540.

Budget Demand for “ Railways —— Working Expenses ”’. 1505, 1514

Demand for Supplementary grant for  Indo-European Telegraph
Department ”’. B833-34, 839.

Indian Finance Bill—
Motion to consider. 1920..

Oath of Office. 1.

Resolution re approval of the Indian Legislature of Government
Contracts. 604-07, 608-09.

Resolution re Tenders for Government Btores. 623, 630, 637, 888, 843,
645, 647-48.

Statement (laid on the table) re tenders for the purchase of stores for
the Government of India. 1883-88.

Statement (laid on the table) re tenders in respect of stores purchased
for India which have been accepted by the High Commissioner for
India during the half year ending 30th June 1923. 15-22.

CHELLA MUTTU—
Question re death of —— , & coolie in Malaya. 280.

CHETTIYAR, S.Ir M. C. T. M.—
Oath of Office. 1143, '

CHETTY, Mz. R. K. BHANMUKHAM—
Budget Demand for ‘‘ General Administration ’. 1687-60, 1679, 1883-84.
Budget Demand for ‘‘ Indo-European Telegraph Deptt.” 1634, 1837.
Election of —— to serve on the Standing Finance Committee. 284,
2183.
General Discussion on the Budget. 1145-50.
Indian Coinage (Amendment) Bill—
Motion to refer to Belect Committes. 271-72.
Indian Passport (Amendment) Bill. 4686
Indian Penal Code (Amendment) Bill—
Motion to refer to Select Committee. 173-74.
Indian Stamp (Validating) Bill—
Motion to Introduce. 2201-02. '
Motion to consider. 2202 '
Qath of Office 2.
Question (Supplementary) re appointment by the British Cabinet of a
Committee to consider Indian Affairs. 1373.
Question r¢ Chief Clerks in Ordnance Factories. 671
Question r¢ clerks in Ordnance Factories. 670-71.
Question (Bupplementary) re export duty on raw hides and skins. 2001.
Question (Supplementary) re export trade in raw hides and skins. 2001.
Question (Bupplementary) re grant of further reforms. 33.
Question re Indian Gazetted Officers in Ordnance Factories. 8670.
Question re Nobel Peace Prize. 673-74. )
Question 7 pay and allowances of all ranks in a British Regi-
ment. 672-73.
‘Question (Supplementary) re protection of the Cotton Mill In-
dustry. 917, _
Question (Supplementary) re protection of the Steel Industry. 438,
Question re¢ Provincial Contributions. 674
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CHETTY, Mr. R. K. SHANMUKHAM—contd.
Question re reorganization of the Superior Service of Ordnance
Factories. 871.
Question (Supplementary) 7¢ Salt Factories in Madras. 1990,
Resolution re grant of Yull self-governing Dominion Status to
India. 734-38.
Resolution 7¢ release of Mr. Gandhi. 222.

CHIEF CLERKS—
Question r¢ —— in Ordnance Factories. 671.

CHIEF MEDICAL OFFICER, E. B. RAILWAY—

Question r¢ appeals against decisions of the —-. 117,
CHILD LABOUR—

Question re minimum age of —-, 418,
OHITTAGONG—

Question re proposed metre gauge railway from ——- to Arakan. 441-42.

OHOTA NAGPUR—
Question re transport facilities in South Bihar and ----. 1705.

OCHOWDHURY, Mr. RAMANARAYANA—
Arrest of Mr. Shobhalal Gupta and —— of Ajmer-Merwara. 2168-69.

CHURCH, Mg.—

Question re evidence in the case against the late ——. 64-56.
“CIRCUIT COURT—
Question re holding of a —— in Delhi. 2127-28,

OIVIL JUSTICE COMMITTEE—
See under * Committee ",
Question re probable expenditure on the ——. 475-76.

CIVIL SERVICE REGULATIONS—
Question re exclusion of press workers from the benefits of the — and

the Fundamental Rules. 1981-82.

OIVIL VETERINARY SERVICES—
Budget Demand for ‘‘—— . 1863,

CIVIL WORKB—
Demand for Supplementary Grant for “ —— . 852.

QIVIL WORKS — INCLUDING EXPENDITURE IN ENGLAND--
Budget Demand for “ —-". 1879,

CLAIMS BRANCH—
Question re report of the Retrenchment Officer on the —~ of the

G. I. P. Railway. 1368-69.

OLAIMS INSPECTORS—
Question r¢ —— on the North Western Railway. 667.
Question re scales of pay for —— on Btate Railways. 668.
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CLARKE, Mz G. R—

Budget Demand for *“ Indian Postal and Telegraph Deptt.”’—
(Conveyance of Mails.) 1600-01.
(House Rent Allowances.) 1587.
(Improvement and cheapening of poats.l facilities.) 1583-88,
(Presidency and District Offices, Telegraph Signal offices.) 1593-95.
(Provision for depreciation of capital and an increased subsidy to the

British lndia Steam Navigation Coy). 1603-05.

(Time tests, leave reserve, etc., in the Postal Deptt.). 1580-91.

Budget Demand for ‘‘ Indo-European Telegraph Deptt . 1638-40.

Oath of Office. 2.

CLERICAL ESTABLISHMENT— _
Question 7¢ pay of the civil —-, N. W. F. I’rovince. 1889-90.
Question 7¢ pay of the -—, N. W. I¥. Province. 1885,

OLERICAL STATION STAFF—

Question 7« working hours of the —-—. 906.
OLERKS—

Overtime allowances to —— of the General 1"ost Office, Caleutta. 1813,

Question r¢ pay of —— of the Dead Letter Office in Bombay. 6685-66.

Question 7¢ pay of - - of the Indian Army Service Corps. 684-05.

Question ¢ pay of -——- of the Irrigniion Department, North-West
Frontier Province. 1800,

Question re pay of —— of the Irrigation Department, North-West
Frontier Province. 1806,

Question r¢ —— in Ordnance Factories. 670-71.

Question e revision of pay of civil — in the -~ - North-West Frontier
Province. 1890. , .

Question »¢ revision of pay of civil North-West Frontier

Province, 1898,

OLOTHING, ARMY--
Question r¢ manufacturc of —— by private enterprise. 152,

OCOAL—
Question 7¢ consumption of — — on Railways. 882-88.
Question re compulsory prepayment of freight on —— on the East
Indian and Bengal Nagpur Railways. 1818,
Question re countervailing duty on South African . 1809.
estion re Export Trade in Indian ——. 1896.
uestion re freight on ——. 917,
Question 7¢ impor$ of foreign —. 211-12.
Question re purchase of —— for State Railways. 38.
Question re¢ storage of —— at Ballygunge Railway Station. 1111.
Question re shortage of —— on the G. I. P. Railway. 687
Question re supply of wagons for ——. 913,
estion r¢ wagon allotments for —. 1441,
estion ¢ wagon allotment for —— trafic on B. N. Railway. 943.
o uestion re wagons for the — traffic. 918.
Question re wagon supply for — 2122

COAL CONTRACTS—

Question ¢ ——- for Railways. 53-54.
COAL FREIGHTS—

Question re reduction of ——. 385,
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QO0AL, SOUTH AFRICAN—
Resolution s+ imposition of a wuntenmllng duty on —— imported
into India. 285-329,

COAL SURVEYS—

Question 7¢ -— on behulf of the Railways. 13b5.
0OAL TRAFFKIC--
Question r¢ wagons for —. 36.

COCKE, Mz, H. G.—

Budget Demand for * General Aduwinistration.” 1772.

Budget Demand for ““ Indian Postul and Telegraph Departinent.”—
(Commercialisation of the accounts of the Indian Postal and Telegraph
Department.) 1571-72. ,

Budget Demand for ‘‘ Joint Stock Companies ’. 1869-70.

Budget Demand for *‘ Railways . 1558,

Election of —— to serve on the Stnndmg Finance Committee. 284.
Election of - - to the standing Committee for the Commerce Depart-
ment. 347,

Oath of Office. 2.

Question »¢ delay by the Government Press, ('alcutta, in supplyl.ng
Government publications to the public. 1893.

Question 7¢ effect of the enhanced Salt Tax on the working man’s
expenses. 1903.

Resolution re adoption of measures for the convenience of Indian Rail-
way passepgers. 512,

. Resolution r»e tenders for (Government stores. 637,

COODE OF CIVIL PROCEDURE (AMENDMENT) BILL—
See under ““ Bill(s) .

OODE OF ORIMINAL PROCEDURE—
Question r¢ number of prosecutions under scetions 124-A and 153 of the
Indian Penal Code and cognate sections of the —. 2161-62.

OODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL—
* See under * Bill(s) .

O2INAGE (AMENDMENT) BILL, INDTAN—
See under “ Bill(s) .

OOINb®--
Question rc large reserves of nickel ——. 1304,
Question re¢ prosecutions for counterfeiting ——. 1303-04.
Question re¢ shortage of small —. 1304-05.
Question r¢ subsidiary ——. 1304
Question »~ use of Cupro-Nickel Alloy for Nickel ——. 1303.
Question ¢ use of the smaller —— for charitable purpdses. 1304,
Question re warnings to the public regarding the ecirculation of

counterfeit ——. 1304
QOLLIERIES—
Question re allotment of wagons to —. 881-82,
Question re difficulties of small —— in the matter of wagon

supply. 1138-39.
Question re supply of wagons to — 912-13,
Question re —— without siding accommodation for a rake orghalf

rake. 922.



40 INDEX TO LEGISLATIVE. ASBEMBLY DEBATES.

COLOMBO—
Question' re treatment of British Indians from overseas landing
at ——, 2103.
OOLONIAL MILITARY EXPENDITURE—
Question re — and Indian Military Expenditure. 28
COLONIES COMMITTEE—
Question re personnel of the ——. 1045, 2088-80.
OOLONIAL OFFICE—
Question re transfer of the control of Aden to the —. 131%2.

COMMANDER-IN-CHIEF, His EXCELLENCY THE—
General discussion on the Budget. 1159-85, 1259-61.
Resolution re amalgamation of the Indian Territorial Force with the
Auxiliary Force. 240-51.

COMMERCE DEPARTMENT—

Election of Standing Committee for —. 347.
OOMMERCIAL DEPARTMENT—
Question re ——, North Western Railway. 667

Question re transportation and — on the G. I. P. Railway. 698.
OOMMERCIAL INSPECTORB—

Question re provision of free quarters for ——. 668.
COMMERCIAL INTELLIGENCE— ke

Budget Demand for ““ ——". 1863,

Demand for Supplementary Grant for ‘‘ -— ' 851,
COMMERCIAL SUPERINTENDENTS-—

Question re —— on North-Western Railway. 687,
OOMMISBION(8)—

Question r¢ —- charged for changing rupees. 1304.

Question re cost of —— and Committees. 1111.

Question re grants for —— and Committees. 1112.

Question r¢e —— on the purchase and sale of Securities. 1201.

Question r7¢ number of, and expenditure on, — and Committees

appointed by Government and the Assembly. 186.
Question re reports of -~—- and Committees. 1111-12.

See under ‘‘ Industrial Commission .
Statement (laid on the table) showing the cost of Committees and —
appointed since 1921, 2132-34.

COMMISSIONED OFFICERS -

Question re’ posting of Indian -— from Sandhurst to Indian
Units. 660.
COMMISSIONED RANKS—
Question re pay of —— . 420.
Question re recruitment of —. 421

OOMMISSIONERSHIPS, DIVISIONAL—
Question re action taken by Government on Assembly’s Resolution re
.abolit.i.on of —— . 130
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-

OIMMITTEE(S)—contd.
Election of Members for the Standing }inance ——. 284

Question re action taken on the Report of the Indian Bugar —. 482.

Question re appointment by the British Cabinet of a —— to consider
Indian Affairs. 1372-75,

Question re Civil Justice ——-. 2008-07.

Question re cost of Commissions and —-. 1111,

Question re cost of the Indian Sugar —. 482

Question re declaration of the 8. G. P. — and the Shiromani Akali
Dal as unlawful Associations under the Criminal Law Amendment:
Act. 472,

Question re formation of a —— to consider the status of Indians in

other parts of the Empire. 277.

Question r¢ Frontier Inquiry —-. 1281-82.

Question re grant for Commissions and —- 1112,

Question re number of, and expenditure on, Commissions and —-
appointed by Government and the Assembly. 156.

Question re probable expenditure on the Civil Justice ——. 475-76.
Question re¢ prosecution of the conspiracy case against the B. G. P.——.
472.

Question re publication of the Report of the North-West Frontier:
Province Inquiry ——. 129,
Question (Supplementary) re recognition of the 8. G. P. —— by Govern-
, _mment. 472
Question re recommendations of the Medical Services — and the-
Retrenchment —— on the subject of the Medical Services in India. 278.

Question re reports of Commissions and —-. 1111-12.

Question re Taxation —. 2011.

See under ‘‘ Babington-8mith Committee *’. :

Statement (laid on the table) showing the cost of —— and Commisaions.

appointed since 1921. 2132-34.

COMMITTEES AND COMMISSIONS—
Statement (laid on the table) re total cost incurred on — in

1923-24. 1888.
JOMMITTEE ON PUBLIC PETITIONS—
Appointment of persons to serve on the —. 817.
JOMMITTEE, STANDING— '
Election of --— for the Department of Education, Health and:
Lands. 518.
COMPANIES—
Budget Demand for ‘‘ Joint Stock ——.”’ 1868-72.
COMPARTMENTS—
Question re insanitary condition of —— on the B. N. W. Railway. 121.
COMPENSATION—
Question re —— in respect of suffering or damage caused by enemy

action during the late war. 2007-11.

OOMPENSATORY ALLOWANCE(S)--
Question re grant of —— to the staff of the Postal and Telegraph
Department in Presidency Towns and in Rangoon and Karachi. 1369.
Question r¢ ——to postmen and postal menials employed on the-

Frontier outposts. 1361.
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OONCESSION(S)- -
Question r¢ extension of Xmas —— on Railways to intermediate and
third class passengers. 1311.
Question r¢ —— granted to foreigners in Mining, Forest Products,
etc. 146,
-OONGRESS—

Question rc presence of Government servants at meetings of the —
and other political Associations. 1287,

CONSTITUENCY(IES)—
Question re designation ‘‘ Non-Mubhamnadan ”’ to indicate certain —
of the Provincial. and Indian Legislature. 947.

CONSTITUTIONAL ADVANCE- -

Question ¢ further ——— in India before 1929, 2127,
-CONSTITUTIONAL DEADLOCK—

Question r¢ —— in the Central Provinces. 444.
-CONTRACT(8)—

Question re commitment by the (Government of India or Becretary of
State for —— being placed within the Empire. 147-48,

Question r¢ expiration of the present —— for printing ‘of Btamps. 1276.
Question r¢ —— with Messrs. de la Rue and Co. 1302-03.
-CONTRACTOR(8)—

Question re employment of 8ikh —— by the Public Works Departmant at
New Delhi. 2100-01.

Question r¢ number of —— in the Btores and Kungineering Departn.ents
of the E. I. and G. I. P. Railways. 284,

-OONTROLLER OF STORES—

Question re appointment of Indians as Assistant —- . 2008,
-CONVENTION(B)— :
Q:cstion re establishinent of a —— with regard to the resignation of
Ministers on the conclusion of a general election. 948.
COOLY(IEB)— .
Question (Bupplementary) re death of —— by rupture of the
spleen. 240.
(CO-OPERATIVE BANKS—
Question re exemption of cheques of —— from stamp duty. 904.
COORG— .
Question 7 amalgamation of —— with the Madras Presidency. 1280.
Demand for Sypplementary Grant for “ —’". 862
COTTON—
Question re minimum wages for Jute and —- workers. 811.
Question r¢ wages and hours of labour in the Jute and —— industrtes
910-11.

.OOTTON-CEBS (AMENDMENT) BILL—
Ses under “ Bill(s).”



INDEX T0 LEGISLATIVE ASSEMBLY DEBATES. 43

COTTON EXCISE LDUTY—

Resolution re¢ the abolition of tho ——. 2020-43.
Question re repeal of the —. 918-17.

COTTON GOODS—

Question re taviff values on ——, 218,

COTTON MILLS--

Question r¢ income-tux and super-tax realised from ——. 1344-45.
Question »re¢ number and total output of the —— in India. 471.

QOOTTON MILL INDUSTRY—

Question re protection of the —-.  916-17.

(COUNCIL OF INDIA—

Question re total strength of the ——.  1349-50.

{OUNCIL OF STATE—

Inauguration of the fourth Secssion of the — and the Legislative
Assembly by H. K. the Viceroy. 5-14.

Message from the —— , agreeing, without amendment, to the Repealiag
and Amending Bill, as passed by the Legislative Assembly. 1519,

Message from —— ;¢ (‘antonments Bill. 703.

Message from the ———- ¢ Central Board of Revenue Bill and the Indian
Penal Code (Amendwment) Bill passed by that Chamber. 1316,

Message from the — re Immigration into India Bill. b585.

Message from the —— 7¢ Indian Coinage (Amendment) Bill passed by
that Chamber with an amendment. 1316.

Mossage from the—-- r¢ passing of the indian Cotton Cess (Amendment)
Bill. 517.

Message from the —— re¢ passing of the Indian Income-tax (Amendmant)
Bill. 2212,
Message from the —— »¢ reference of the Indian Succession Blll to a

Joint Committee. 1118.

Mossage from the - -— re¢ Sca Customs (Amendment). Bill and the Indian
Tarif (Amendmcnt) Bill passed by that Chamber. 1816,

Question re action taken on certain Resolutions passed by the —
416-17.

Statement (laid on the table) re action taken by Government on certain
Resolutions passed by the 817-21.

COUNTERFEIT COINS, CTROULATION OF—

Sec under *“ Coins ™

COUNTERVAILING DUTY—

Resolution re imposition of 8 —— on South African coal imported into-
India. 285-329.
See under *“ Duty *.

{QURT-FEES (AMENDMENT) B1LL--

See under “ Bill(s)".

ORIMINAL LAW (AMENDMENT) ACT--

Question re provinces in which —— is still in force. 2163.

CRIMINAL LAW AMENDMENT RBILL, INDIAN—

8ee under “ Bill(s)"',
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CRIMINAL PROCEDURE CODE—

Question re number of prosecutions under section 144 of the —— and
under gection 188 of the Indian Penal Code. 2162.°

CRIMINAL TRIBES ACT, 19024—
Assent to the — by the Governor General. 2183.

CRIMINAL TRIBES BILL—

See under ** Bill(s)". »
CUBA—

Question re imports of sugar from Java, —, and Hawaii. 482.

QOUPRO-NICKEL ALLOY—
Question re use of —— for nickel coins. 1303.

CURRENCY—
Budget Demand for * — . 1876-79,
Question re correspondence between the Government of India and tae
Becretary of Btate re —— and Exchange. 58-57.

CUBRRENCY DEPARTMENT—

Question re sale of gold from the —. 357.
OURRENCY NOTEB—
Question re printing of — in India. 142-43.
Question re¢ printing of Becurities and Stamps and — in India.
1301-02.

QURRENOCY OFFICE ESTABLISHMENTS—
Question re the cost of ——. 899-900.

CUSTOMB—
Budget Demand for *-——"". 1376-1418.
DPemand for Bupplementary Grant for ‘-—'". 825-30.

CUSTOMS DEPARTMENT—
Question re number of Europeans, Anglo-Indians and Indians in the

Preventive Service of the ——. 2157-58.
D
DACCA—
Question re distance between Calcutta and —. 440-441.
Question re late arrival of trains at — via Sirajganj. 441.
Question re shorter railway route to —— from Goalundo. 1314.
Question r¢ Buperintendents of Post Offices in the — District. 1123.
DAFTRY(IEB)— , )
Question re olassification of —— in the Government of India Beett.
2123.

Question re free family quarters for —— of the Government of Tndia
Secretariat at Delhi and Simla. 2123.

Question 7¢ pay of —— in the Becretariat and Army Headquarters.
1733-1784.
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DAIRY FARMBS—
Question r¢ —— and breeding centres. 915.

DALAL, SARDAR B. A—
Oath of office. 4.

DAMODAR RIVER—
Question re extension of the Bankura —— Railway. 944

DABS, Me. BHUBANANANDA~—
Budget Demand for ‘‘ Audit . 1797-1799, 1800.
Budget Demand for '‘ Railways ”’. 1547-49,
Election of —— to the Standing Committee for the Commerce Dep.rt-
ment, 347.

Election of — to serve on the Standing Finance Committee. 284, 2183.
QOath of Office. 3.

Question r¢ Acworth Committee’s recommendations »2 the Centrzl
Advisory Committee. 1349.
Question re alleged frauds on the Alliance Bank of Simla. 181.
Question re¢ appointment of Indians on the Railway Board.  477.
Question re expenditure on the Campaign in Waziristan for the last
three years. .480-81.

Question re failure of the Alliance Bank. 180.

Question re floode in India. 868-867.

Question re franchise for women. 2128-20.

Question re length of first, second and third class railway carriages, etc.
868.

Question re liquidation of the Alliance Bank. 180.

Question re¢ number of officials of the Govt. of India drawing more
than Rs. 760 p.m. and percentage of Indians among them. 477-480.
Question re outstanding accounts betwoen the Home and Indian

Goverhments in respect of war materials, etc. 481-82.
Question re powers of the Central Railway Advisory Council. 1349

Question re receipts from first, second and third class railway ticksts.
868-869.

. ‘Question re¢ recommendations of the Railway Industries Committee. 217.
Question 7¢ refreshment accommodation on trains for Indian passen-

gers. 870.

Question re Report of tHe Creditors’ Committee of the Alliance Bank.
180. .

‘Question re seating and sleeping accommodation for railway passen-
gers. 869.

Question re transfers of the E. I. and G. I. P. Railways to Btate
management. 476-77.

Question re union of Oriya-speaking tracts. 170, 180.
Resolution re tonders for Govt. Btores. 637.639.

DAS, Basu HAR BHAGWAN—
Question ¢ the case of ——. 701

DAS, Mr. NILAKANTHA—
Oath of Office. 3. o
Question re action (under section 107 of the Criminal Pr_ooetilura Code)
against village Panchayuts started by Congress organisations. 2183,
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DAS, Mgr. NILAKANTHA—contd.

Question re facilities to prisoners to appeal against the decisious of the
Jail authorities. 2164. "

Question re Jail Codes not being available to the general public. 2164,

Question re Legislative bodies and prisoners. 1286-87.

Question r¢ number of prisoners in Jails in each province under the
dircet charge of the Central Govt., and number released. 2163,

Questivn re number of prosecutions under sections 124A and 153A of
the Indian Penal Code and cognate scctions of the Criminal P :oce-
dure Code. 2161-62.

Question »¢ number of prosecutions under section 144 of the Criminal
Procedure Code and under section 188 of the Indian Penal Code.
2162,

Question r¢ Provinces in which the Criminal Law Amendment Act 15
still in force. 2163.

Question »e right of prironers to see orders, rules, cte., with regard to
their duties and discipline. 2164,

DATTA, Dr. 8. K.—

Budget Demand for ‘ General Administration . 1669-70.

Election of — to the panel of the Standing Committee to advise on
questions relating to Emigration. 941. -

Oath of office. 4.

Question re treatment of British Indians at Hong Kong. 2108.

Question rc treatment of British Indians from overseas landing in
Colombo. 2103.

Question re treatment of Indian travellers hetween Tndia and
Ceylon. 2103.

Question re treatment of political and non-political prisoncrs. 1285-88.

DE LA RUE AND CO., MEssps.—

Question re contract with —. 1302

DEAD LETTER OFFICE— .

Question re pay of clerks of the ——— in Bombay. 665-668.

DEADLOCK~—

Question 7¢ —— in the Central Provinces. 414.

DEFENCE OF INDIA—

Question r¢ — by Indians. 420

DEHRA DUN-

Question re¢ the Forest College at —. 680.

DELHI—

Budget Demand for ‘ ——". 1880,

Demand for Supplementary Grant for “ ——7"". 561-862.

Question re acquisition by the railway authorities of gardens in the
vicinity of —. 1087,

Question r¢ bungalows leased by Govt. in —-.  2100.

Question 7 historical monuments in the vicinity of —. 1616-17.

Question r¢ holding of a Circuit Court in —. 2127-28.

Question re location of the Experimental Security Press in ——. 1802

Question re overbridge between Hamilton Road and — City. 1007-1008.

Question re proposed railway between Hyderabad and —. 1097
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DELHI—¢outd.

Ques!;ion re quarters for the Indian stafl o1 the —— New Capital.
Railway. 131213,

Question »¢ quavters for the European and Anglo-Indian staff of the-
—— New Capital Railway. 1313, :

Qucstion 7 removal of the District Jail, — from its present site. 2011

Question r¢ through mail train service hetween Madras and ——, 1980,

DELHI ADMINISTRATION REPORT—
+  See under ‘‘ Administration Report .

DELHI CAPITAL OUTLAY— :

B}ldgﬁt Demand for “—— . 1882
DELHI FORT—

Question re transfer of the —— to the civil authorities. 1098,
DELHI, NEW—

Purchase of stores for —— and the Sukknr Barrvage. 145,

DELHI POST OFFICE—
Question re inadequacy of warm clothing for the monials of the ——

1711-12.
Question re increase of work in the —. 1714.
Question re rent-free quarters for the officials of the —. 1712,

DELHT PRESS—
Question re hours of work in the —. 1879,
Question r¢ casual leave and holidays of the staff of the ——. 1980-81..

Question 7¢ overtime in the —-. 19881.
DELHI RAILWAY STATION—

Question r« inadequate sitting accommodation on the —— platforms
282.

Question r¢ number of Europeans and Indians employed at the -—.
2083. :

Question r¢ reservation of seats at the —. 2093.

Question re want of waiting rooms at the —— for inter and third olass:

lady passengers. 2083.
DELHI REINFORCED CONCRETE FACTORY—

Question »e loss on the working of the —. 1714.
DEMANDS FOR GRANTS— _ ) '
Btatement of —— refused by the Legislative Assembly and restored by

the Governor General in Council. 1861,
Statement of the position of the Nationalist Party in regard to the —,
1443-1444. )
Suggestions by Mr. President as to the sketch of course of business.
during the discussion on the ——, 1427-28,

DEMANDS FOR SUPPLEMENTARY GRANTS—
—— for 1923-24. 822-863.

DEMOBILIZATION— )
Question re charges for —— of British officers and men, and Indian

T . 147, i
Qu:ﬂ?itl::l re — of Military Assistant and Sub-Assistant Surgeons. 1616.
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DEMOBILIZATION OF SURPLUS OFFICERS—
See under ‘‘ Surplus Officers.”

DEOLALI CANTONMENT-—
Question »¢ exclusion of Bhagur from the —. 681-82.

DEPARTMENT OF EDUCATION, HEALTH AND LANDS—
Announcement 7e election of Standing Committee for the ——. 347,
Panel for the Standing Committee for the —. Motion for election of

—. 700. . .

DEPARTMENT OF INDUSTRIES,AND LABOUR—
Election of the Standing Committee for the —. 401.
Nominations for election of the Standing Committees for the Home

Department and —. 347.
DEPARTMENT, FOREIGN AND POLITICAL—
Question re number of Indians appointed to higher posts in the —.
. 1312

DEPUTY ACCOUNTANT GENERAL, MILITARY ACCOUNTS—
See under ‘‘ Military Accounts.”

DEPUTY CONTROLLER OF CURRENCY, BOMBAY—
Cost of the Establishment of the —. 899-900.

DEPUTY CONTROLLER OF CURRENCY, CALCUTTA—
Cost of the Establishment of the —. 899-900.

DEPUTY CONTROLLER OF CURRENCY, DELHI—
Cost of the Establishment of the —. 899-000.

DEPUTY PRESIDENT—
Election of —. 253. .
Election of Diwan Bahadur T. Rangachariar as —. 177,

DERA ISMAIL KHAN—
Question re protection of —— from the Erosion of the Indus. 1611,

DEVOLUTION RULES (RULE 27)—

Question re applications from Local Governments under —.. 58, 870.

DHANBAD-—
Question re the establishment of a School ‘of Mining and Geology at —.

135.
DHOLKA—
Question re running of the evening train without lights between Sabar-
mati and —. 1343.

DISPENSARY—
Question regarding a —— in Raisina. 1964,

DISTURBANCES (INTERNAL)—
Question r¢ employment of the Military to quell —. 2015,

DIVISIONAL COMMISSIONER(S)—
Question re abolition of ——. 38-39.

DOMINION STATUS—
Resolution re the grant of full self-governing—— to India. B518-582.
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MASIA, Mr. N. M.—
Budget Demand for ‘‘ Customs.” 1413-1415.
Election of —~ to the Standing Committee for the Commerce Depart-

ment. 347. . )
Election of — to the Standing Committee for the Home Department.

400.
Expression of regret at the death of Mr, . M. Bhurgri. 1434.
General Discussion on the Budget. 1198-1202, 1242, :

Indian Tariff (Amendment) Bill—
Motion for leave to introduce. 255.
Motion to refer to Select Committee. 454.

Nomination of Members of Select Committee. 708,

Motion for Adjournment to disouss the refusal of passporte to the pro-
posed Indian delegations to Turkey, Persia and certain Arab States.

. 2214,

Oath of Office. 2.

Question re abolition of Political Agencies. 115.

Question 7e India’s share of the German indemnity. 115.

Question 7¢ murders of Indians and abduction of Indian women by
frontier tribesmen in the N. W. F. Province and Baluchistan. 16n.

Question re number of Rritish officers murdered on the N. W. Frontier.
150-160.

Quostion re the Parsi Pioneers. 1810-1812.

Resolution 7e abolition of the Cotton Excise Duty. 2032, 2036-37.

Resolution re grant of full self-governing Dominion Status to India. 391-
394.

Resolution re Greetings of the Assembly to the Labour Party. a33.

Resolution r¢ return to India of Mr. B. G. Horniman. T795-796.

NI CHAND, Lara—-

Oath of Office. 3.
Questions re ‘alleged bribery and corruption on the Railways. 187-188.

Question re alleged defamatory remarks made by the Income-tax Officer,

Amritsar, against a number of assessees. 1711 _
Question re appeals against the orders of the Income-tax Officer, Amritsar.

1710.
Question re applications for fresh assessments to income-tax from the

residents of Amritsar. 1710.
Question rc assessment of income-tax in the Punjab. 185-186.
Question r& assessment to income-tax of timber merchants in the Punjah.

186.
Question 7¢ attachment of property of income-tax assessees in the Punjab.

186.
Question re casc of Pandit Hagi Ram Sharma of the Chief Aunditor's

Office, N. W. Railway, Lahore. 1726-1727.
Question re¢ complaint against the Station Master of Kasur. 1346.
Question rc complaints of the income-tax assessees of Amritsar. 17090,
Question re imprisonment of Mr. Abdul Ghaffar Khan of Utmanzai. 470.

7. )
Question re imprisonment of persons under section 40 of the N. W.

Frontier Regulations. 470. .
Question 7¢ income-tax assessment of Lala Chaju Mall of Amritsar

1709.
B
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DUNI CHAND, Lata—contd.

Question re incompetency of the income-tax staff at Amritsar. 1708,
Question re internment of Mr. Amir Chand Bombwal. 1345-1346.
Question r¢ non-stoppage of mail trains at Ambala City. 470.
Question rc¢ prosecution of an income-tax officer in the Punjab 1711
Question r¢ revenue from income-tax in the Punjab. 187.

Resolution re abolition of the Cotton Excise Duty. 2037,

Resolution re repeal of Bengal Regulation 111 of 1818. 2070-71.

DUNK, Mz. H. R—

Election of — to the Btanding Committee for the Home Depsrtment.
400.

Qath of Office. ¢.

DUTT, Me. AMAR NATH— '

Gencral Discussion on the Budget. 1174-75.

Indian Penal Code (Amendment) Bill (Amendment of section 375)--
Motion to refer to SBelect Committee, 1049, 1052.

Oath of Office. 2.

Question re access to the Howrah Railway Btation platform. 903,

Question 7~ action taken on Resolution passed by the Burdwan Postal
Association. 043

Question re allowances to postal officials in Assam. 2017.

Question re Australian beef for British troops. 1353.

Question re Bengal students for the Royal Indian Military College,
Dehra Dun. 1352-1353.

Question re collieries without siding accommodation for a rake or hall-
rake. 022

Question re contribution from residents of the Nadia District for village
post offices. 1884-85.

Question re countervailing import duty on South African Coal. 912

Question re designation ‘‘Non-Muhammadan’  tc indicate certain consti-

- tuencies of the Provincial and Indian Legialatures. 7.

Question re employment of postmen and menial staff on guard duty at’
night. 2017-18.

Question re establishment of post offices in each Union Board in Bengal.
940.

Question re exemption of cheques of Co-operative Banks from Stamp
duty. 904,

Question re export of cattle to foreign countries. 162.

Question 7¢ extension of the Bankura-Damodar River Railway. 846.

Question re increase in the number of Inspectors of Post offices. 1804.

Question re local allowance to postal and telegraph staff employed in
Assam.’ 2017.

Question re local contribution frorh villagers for post offices in Burdwan.
045.

Question re mxl:tary slanghter houses. 1351-52.

/Question re opening of the Santragachi-Vishnupur bramh of the B. N.

Railway. 046.

Question re offices allotted to an Inspector of Post Officea for inspection
purposes. 1803,

Question re orderly peens for Inspectors of Post offices. 1804, _

“Question re petition from Postal Aseociations in Bengal for raising the
scales of pay of postdal subordinates. 044-45.
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DUTT, Mg. AMAR NATH—contd.

Question re promotion of postal employees in the Bengal Circle. 844,

Question re the raising of the status of the Burdwan Post Office. 945.

Question re raising of the status of the head post offices in the Bengal
Circle. 945.

Question re rank of the two Judges who examined the cases of State
Prisoners in Bengal. 1353,

Question re reduction of allowances of rural branch postmasters. 1894.

Question r¢ reduction of delivery staff of Post offices. 946.

Question re refreshments for Indians on the B. N. Rly. 947.

Question 7e retrenchment of postmen in the Nadia Division. 1863

Question re sclection of Bengal students for the Royal Military College,
Sandhurst. 1353

Question re system of dppeals in the Post office. 2018,

Question re supply of wagons to collieries. 912-913.

Question re wagons for coal. 913,

Question re want of raised platforms and overbridges at stations on the
Burdwan Howrah Chord section of the E. 1, Railway. 946-47.

Resolution re grant of self-governing Dominion Status to India. 575.

Resolution re grievances of the Bikh community. 980-91.

Resolution re repeal of Bengal Regulation III of 1818, 2043-47, 2062,

2089
DUTY— o
Question re countervailing —— on South African coal. 1809
Question re effect of enhanced --- on consumption of salt. 183.
DWAREA—

Question »e freight on cement from -—— ta Madras. 13156

E /
RAST INDIAN PRODUCE— /
Question re duties on articles of ——. 908-10.

ILAST INDIAN RAILWAY--

Question re article in the “ A. B. Patrika’” headed * serious --—
gricvances '’ 1305-08.

Question re case of Panna Lal Gopi, late assistunt station master of
Karbighwan Station on the -———. 1615.

Quostion re compulsory prepayment of freight on coal on the —. 1816,

Question re contracts for the supply of luggage porters on the
283, .

Question re cost of Kasta and Damagurin sidings, —. 37.

Question re establishment rolls and working estimates of the -—. 886,

Question re latrine accommodation in cayriages of all classes on the -—,
1305-06.

Question re malpracticos of certain employces on the —. 1615.

Question re non-employment of Indian Station Superintendents, etc., at
the important stations of the —. 282-83.

Question re number of contractors in the Stores and Engincering Depart-

ments of the —. 284. .
Question re number of Furopean, Hindu and Mubammadan refreshment

rooms on the ——.  283-84
e 2
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EAST INDIAN RAILWAY—contd.

‘Question re transfer of the —— to State management. 476-77.
Question re want of raised platforms and overbridges at stations on the
Burdwan Howrah .Chord section of the —— 946-47.

EASTERN BENGAL RAILWAY—

Quostion re¢ appointment of Station Masters as Travelling Ticket Inspec®
. tors on the —, 118

Question re Catering Department on the —. 119.

Quest.lon ré disfharge of Noor Muhammad, a driver on the — for
running against signals. 162,

Question re Food Inspectors and trmsportatmn officers on the ——

118.
Question re grant of retiring gratuity to ghzetted officers of the —.
118. .
Question re grievances of Indian Guards and Drivers on the —. 116.
Question re grievances of third class passengers on the ——. £160:61.
Question re racial inequality on the —. 2171,
Question re reduction of pay of Indian employees of the —. 119.
Question re reinstatement of employees dismissed by the —. 117.
Questionh re retrenchment of Indians, Anglo-Indians and Europeans on
the ——. 118.
. 118,
Question r~ shuttle train between Goalundo and Rajbari, —. 442,
Question 7e speed of traing on the —, 441.
Question re terms of employment of subordinate and superior establish-
ments of the —. 117-18,
ECCLESIASTICAL DEPARTMENT—
Questions re expenditure on the ——. 144, 1440 and 1997-98
Question re reductions in the —. 586.
EDUCATION—
Budget Demand for ““ ——."" 1843-49.
EDUCATION, HEALTH AND LANDS, DEPARTMENT OF—
Election of the Standing Committee for the ——. 518, 595,

Motion for reduction of Demand for ‘‘General Administration’’ under
sub-head “ ——"" 1741-58.

EDUCATIONAL EXPENDITURE—

/

Question r¢ population, income and —— of British India. 57-58.
ELECTION(8)—
Announcement of the result of the —— to the Standing Finance Com-
mittee. 2183,

of Diwan Bahadur T. Rangachariar as Deputy President. 177.

of a panel of the Standing Committee to advise on questions relating
to Emigration. 941.

-— of members for the SBtanding Finance Committee. 284.
~—- of Panels for Standing Committees. 176-77,
—— of Standing Finance Committee. 1008,
Question re disqualification for —- to the Legislatures. 104.

Question ¢ nomination papers of candidates for —— to the Leﬁmlatwe
Assembly. 1280-81.

Question 7 recording of votes in Landholders’ Constituencies.

181.
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EMIGRANTS—
Question r¢ Assam Tea Garden —. 482-83.

EMIGRATION—

Election of a Panel of the Standing Committee to a.dnse on questions
relatmg to ——. 941,
Sec “ External emigration.”

EMIGRATION AGENT—
Question 7¢ the —— in Mauritius. 1369-70.

EMIGRATION, EXTERNAL—
Budget Demand for “ ——" 1867
Demuand for Supplementary Grant for ——-7’. g5l

EMIGRATION, INTERNAL—
Budget Demand for ¢ ——."" 1853-67. '

EMIGRATION RULES-—
Question 7¢ ——— 26.

ENEMY ACTION—
Question r¢ compensation in respect of suffering or damage caused by
—— during the late war. 2007-11,

ESTABLISHMENT—

Question re¢ —— List of the office of the High Commissioner for India.
1274,

Question r~ —— Lists of the various Departments of the Government of
India Sccretariat. 1274.

Question ¢ roll of Railway Staff. 1274.

Question 7¢ the placing in the Library of the — rolls and working
estimates of the East Indian Railway. EBG

ESTATE OFFICER—
Nee under ‘“ Assistant Estate Officer, Delhi.”

EUROPEANB—
Question re number of —— in the Civil Services in India. 145.

EUROPEAN AND ANGLOQ-INDIAN STAFF—
See under ‘¢ Staff.”’ ,

EXAMINERS— )
Question r¢ allowances of Appraisers, ——, etc., ut Karachi. 121.
EXCHANGE—
Question re eorrespondence between the Government of Indin and the
Becretary of State re Currency and —. 56-57.
Question r¢ rate of —— adopted by Railways for comparison of Rupee
and Sterling Tenders for Stores. 1300-01.
EXQISE—

Budget Demand for “ ——"’ 1445-57.

EXCISE DEPARTMENT—
Question re expenditure incurred during the last ten years on the —
and the Central Intelhgence and Publicity Departments. 1703-04.
Quemon re annual income from the -—— during the last ten vears.

2166. '
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EXECUTIVE COUNCIL MEMBERS—
Question re travelling allowances of —— and Secretaries. 663-64.
Question e reduction in the number of —— in Bengal. 1350.

EXEMPTIONS— .
Question re —— under tho Indian Arms Rules. 1288-89.

EXHIBITION—
Question re expenditure on the British Empire —. 141

EXHIBITION, BRITISH EMPIRE—
See under * Budget Demand for Miscellaneous Departments.”

EXPENDITURE—
Question r¢ —— on Committees and Comimissions. 1111,
Question r¢c —— on the Bodyguard, Band, Staff, ete., of H. E. the Viceroy.

1201-92.
Question re¢ total monthly —— and staff of certain post offices in

Chalcutta. 1814-15,

EXPENDITURE IN ENGLAND—
Budget Demand for ** —— under the control of the Becretary of State for

India.” 188l.

Budget Demand for  —- under the control of the High Commissioner
for India.”’ 1881 .
Demand for Bupplementary Grant for “ —— ', 863, -

Question re —— on behalf of the Governme‘nt of India. 910,

EXPORT DUTY—
Question r¢ — on raw hides and skins. 200001, 2002.

EXPORT TRADLE—
Question re ——- in Indian Coal. 1898,

EXPRESS TRAINS— *
Question re —— between Howrah and Delhi via Jamalpur. 916,

EXTERNMENT ORDERB—
Question re¢ number of Indians kept out of India under -—-. 281.

EXTRA ASSIRTANT COMMISSIONERS—
Question re pay of ——— and Munsiffs in the N.-W. F. Province. 1%

10.

r
FAMINE RELIEF—
Budget Demand for ‘' — . 1870,

FARIDOONJI, Mr. RUSTOMJI—
Oath of Office. 2.

FEROZE SHAHI MOBQUES, DELHI—
Questions r~ use of the —-- as o Hosapital. 149,

FERRY BERVICE—
Question re —- batween Monghyr and Monghvr Ghat. 121-2¢.

FiJl— .
Question re report of — and British Guiana Deputations. 48.
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FLII DEPUTATION—

Question 7¢ delay in the publication of the Report of the -——, 278
FINANCIAL EXPENDITURE— '
Question rc items of —— in dispute between His Majesty’s Governmens:

and the Government of India. 2£3-24.
FINANCIAL STATEMENT—

Presentation of the —- for 1924-25. 1069-96.
FINANCE—
Resolution v« separation of Railway --— from General ——, 1316-18.

FINANCE BILL—
See ‘' Indian Finance Bill ” under *“ Bill 7.

FINANCE COMMITTEE—
See under * Btanding -—- "',

FINANCE DEPARTMENT--
Motion for reduction of Budget Demand for ‘“‘General Administration”

uvonder sub-head —. 1750-06.
FINANCE SECTION--
Question re —— of the Royal Air Force Head Quarters. 1985
FINES—
Question r¢ -—— imposed on Postal officials of the Lahore . P. 0. 1381
2.
Question r¢ —--—-- imposed on Postal employees. 702-02.
FINES FUNDS—
Question re —— on State Railways. 691-92.
FIRE-ARMS—
Question re number of licences for —— granted in India. 134. :
Statement laid on the table re the grant of licencer for —— in 1923
2178.
FIRMS, INDIAN—
Question r¢ Orders for wagons for State Rys. from — 1904.05.

FLEMING, Mx. E. G.

Election of —- to the Stunding Committee for the Depariment of
Industries and Labour. 401.

General Discussion on the Budget. 1227-20. .

Motion expressing condolence on the Death of Sir Frank MeCarthy.
704.

Oath of Office. 3.

Question re¢ training regulations of the Auxiliary Force. €sl.

Resolution re imposition of a countervailing duty on Bouth African Coal.

306. ‘
FLOODS— oo .
Question re inquiry into the causes of the —— in Bihar and Orissa. 2117
18.
Queation re —- in India. 867.

Question r¢ —— in Western Bihar, 443.
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FLYNN, Mr. E. F.
Question re case of —— late platform inspector, Ambala. 1437.

FOOD INSPECTORS—
Question r¢ —— and transportation officers on E. B. Ry. 118.

FOREIGN AND POLITICAL DEPARTMENT—
Motion to reduce the demand under sub-head * ———"" by Rs. 100. 1887.

1701.
Question s+ employment of Indians in the — and Army Department

1206-97.

FOREIGN BANKS—
Question re Balance Sheets of ——. 423-24.

FOREIGN MAILS—
Question re additional trains for incoming -——. 688

FOREIGN PARCEL MAIL—
Question re disposal of work in connection with the inward ——. 1818,

FOREIGN SHIPPING COMPANIES—
Question re vepair facilities for —. 424.

FOREMEN—
Question 7¢ training of Indian ——. 688.

FOREMEN, LOCO. .
Question r¢e —— on the B., B. & €. 1. Railway. 196

FOREST--
Budget Demand for “ —— ', 1458-04.

FORESTS AREA—
Question re —— under the Govt. of India and the revenue derived there-

from. 1998,

FOREST COLLEGE—
Question r¢ —— at Dehra Dun. 690.

FOREST PRODUCTS—
Question r¢ concessions granted to foreigners for Mining, —-—, ete.

148.

FOREST RESEARCH INSTITUTE—
Question 7¢ appointment of an Indian to be in charge of the wood work-
shops of the ——. 1621.
Question r¢ appoiptment of Indians to the new]y sanctioned Imperial
posts in the —. 1621-22.
Question re appointment of Indians in leave vacancies in the ——.

1631, . :
Question re employment of Indians in the —-, 1610-20,

FOREST SERVICE—
Question re recruitment of the —. 422,
Question re recruitment to the Indian Imperial — and promotion from
the Provincial to the Imperial —. 2008,

FRANCHISE FOR WOMEN—
Question re ——, 21£8-20,
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FRASER, SIR GORDON-—
Budget Demaund for '‘ Meteorology . 1824.
Oath of Office. 403.
Question »¢ special session of the Assombly in Simla. 1307.
Question (Supplementary) r¢ export duty on raw hides and skins. 2001,
Question (Supplementary) re export trade in raw hides and skins. 2201-.
02,
Resolution re Greetings of the Assembly to the Labour Party. 652,
Resolution re grievances of the Sikh Community. 972-73,

FREIGHT(S)—- .
Question r¢ compulsory prepayment of —— on coal on the East Indian
and Bengal Nagpur Railways. 1816.'
Question rr 1315,
FRONTIER(S)—
Question re¢ —— KEnquiry Committee, 1281-82.
Question re Troops employed to protect the different ——. 2018,

¥YRONTIER TERRITORY—
Question 7¢ arming of population in —-- subject to raids. 892

FUNDAMENTAL RULES-- '
Question r¢ exclusion of pressworkers from the benefits of the Cnrl.l

Service Regulations and ——. 1981-82.

FURNITURE— . .
Question r¢ —- for the new Viceregal Lodge. 1202-93.

G '

QANDHI, Mg.—
Question r& correspondence between the Secretary of State and the Gov-

ernment of India ¢ the arrest of —— 426,
Question r¢ reduction in weight of —, 112, 212,
‘Question re release of ——. 445,

Resolution re release of —-. 222,

GARDEN(8)— .
Acquisition by the railway authorities of —— in the vicinity of Delhi.

1007,

GARDEN PARTY— . )
Question 7¢ cost of the -—-— to Sir Hauwilton Grant. 904.

GARIB SHAH MOSQUE, DELHI—
Question r¢ conversion of the platform of the -— into a railway plat-

form. 1730,
GATELY, Mz, T.— ‘ ) )
Quesiion re¢ appointment of - a8 # Temporary Engineer in the Public
Works Department, Delhi. 1717.1718.
GAYA— ’
Question 7¢ railway connection between —-— and Sherghat: 800-601,
1607-08, 1703
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GAZETTED OFFICERS—

Question re grant of ratirins gratuity to -— of the E. B. Railway.
119.
Question re Indian —- in Ordnance Factories. 670

GENERAL ADMINISTRATION—

Budget Demand for ‘‘——". 1654-1701, 1741-1797.
Demand for Suppiementary Grant for ‘‘ — ', 840-843,
Question »¢. retrenchment in expenditure under ‘‘ ——''. 110.

GENERAL DISCUSSION ON THE BUDGET-—

Question r¢ extension of time !or the ——. 2014-15.

GENERAL FINANCE—

See under ‘ Finance "

GENERAL POST OFFICE—

Question »¢ fines imposed on postal officers of the Lahore —. 1361-
ez, )

GEOLOGICAL BURVEY—

Budget Demand for “ — . 1829.:
Demand for Supplementary Grant for *“ ——"". 850,
Question re number of vacancies in t.he . 434-35.°

GERMAN INDEMNITY—

Question r¢ India’s share of the —--. 115.
GHOSE, Mz. 8. C.—
Election of —- to the Standing Committee for the Home Department.
400.
Election of --— to serve on the Standing Finance Committee, 284
Election of —— ‘to the panel of the Standing CommitteB to advise on

questions relating (o Emigration. 941.
Indian Tarift (Amendment) Bill—-
Nomination of members of Select Committee. 206
Uath of Office. 18.
Question s~ administration of the Income-tax Department. 678.
Question re income and expenditure of the Post Office since the introduo
tion of the enhanccd rates of postage. 679.
Question »¢ Indizns and Europeans on State and Company-managed
Railways. €77, '
Question r¢ industrial scholarships. 677.
Question re¢ prohibition of export of good breeds of cattle, 677.

GHULAM ABBAS, SAYYAD--

Dath of Office. 3.

GHULAM BARI, KHAN SAHIB—

Indian Income-Tax (Amendment) Bill—
Motion that the name of Raba Ujagar Singh Bedi be added to the
Belect Committee. 448.
Qath of Office. 3.
Resolution ¢ Mubammadan represontation in the Imperial and Pro-
vincial Legislatures and in the (lovernment Services. 485, 778-780.
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GIDNEY, Ligur.-CoL. H. A, J.—-

Budget Demand for ‘‘ Education ' (European Education). 1848,

Budget DNeinand for ‘‘ Geneval Administration . 1780, 1785, 1700, 1702,
1793.

Budget Demand for * Indian Postal and Teleg: aph Department . —
(Promotion to the superior branches of the Telegraph ])epa.rtment of

subordinate officers.) 158%-62,

(House rent allowances of telegraphists.) 1507-98.

Budget Demand for ‘ Railways—Working Expenses . 1404.1496.

Budget Demand for ‘‘ Railways . 1534, 15636.

(Non-recognition of Unions on Railways.) 1563-65.

Election of —-- to the panel of the Standing Committee to advise oo
questions relating to Fmigration. 941,

Indian Finance Bill--
Motion to consider. 1992,

Qath of Office. 517,

Question re admission of the domiciled community into the Army iu

India. 2084-88.
Question re case of Mr. E, F. Flynn, late Platform Inspector, Ambala.
1437.

Question re Furopean recruits for the Royal Air Force. 2004,

Question re future policy of Government towards the Indian Medicnl
Department. 2098,

Question r¢ number of Anglo-Indians on the Rau]\mys 2095.

Question r¢ number of Anglo-Tndian officers in the Auxiliary Force
2005.

Queshon re recruitment to the Indian lmperial Forest Service and pror o
tions from the Provincial to the Imperial Forest Service. 20886,

Question re refusal of inarriage «allowance to Aseistant Surgeons of ths

Indian Medical Department. 2095.

Resolution » grant of self-governiug Deminion Ktatus to Tondin. (9
569, 570.
GOALUNDO--
Question re¢ shorter railway route to Dacca from - —. 1314,
Question »¢ shuttle train between -—- and Rajbari. 442,
GOLD-
Question rr sale of -——- from the Currency Department. 57,
GOLD STANDARD RESERVE-- .
Question . sterling securities held on account of the — - 111-112

See under ‘‘ Babington Smith Committee

GOODS ((OACHING CLERKS—
Question re -—- on the N.-W. Railway. 688.

GOSWAMI, Mz. T. C.—

Budget Demand for ‘‘ General Administration'. 1677.

General Discussion on the Budget. 1216. *

Indian Passport (Amendment) Bill--
Motion to consider. 46l.

Qath of Office. 2.

Question »¢ alienation of land at Barrackpore to the Royal Calcutta '[urd
Club. 583-p84,

Question re¢ alleged assault by two Anglo-Indians on an Indian woman *
Ra.mramt.ola railway station. 281, 1106,

Question re allnwsncns of tho Ciovernor Gieneral. 3R4-BAp.
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GOSWAMI, Mz. T. C.—-contd.

Question r¢ arrests under Regulation I1I of 1815, 662-663.

Question re Bolshevik activities in India. 1117,

Question r¢ expenditure on the Bodyguard, Band, Staff, etec.,. of His
Excellency the Viceroy. 1201-92.

Question r¢ expenditure on the (Governor (ieneral’s tours. 585.

Question re furniture for the new Viceregal Lodge. 1262-63.

Question re High Court Judgeships. 863.

Question r¢ His Excellency the Viceroy's Special Train. 1202,

Question r¢ ill-treatment of Indian passengers on Railways. 2124

Question r¢ military students in the Calcutta Medical College. 2124-25.

Question r¢ travelling allowances of Members of the Executive Council
and Secretaries. 663-664.

Resolution r¢ abolition of the Cotton Excise Duty. 2039.

Resolution /¢« grant of self-governing Dominion Status to India. 576
881.

GOUR, Dr. H. 5.— -

Adoption (Registration) Bill—
Motion for leave to introduce. 1060.61.

Budget Demand for Educatlon ”” (Grants for the Benares and Aligarh
Universities). 1845.

Budget Demand for '‘Geological Survey”. (Archmological Scholarships).
1829. -

Budget Demand for ‘“ General Administration’. 1680-07, 1680, 1745,
1762, 1758, 1766, 1768. . :

Budget Demand for ‘ Indian Postal and Telegraph Department .
(Improvement and cheapening of postal facilities). 1578-92, 1585,

Budget demand for * Joint Stock {'ompanies . 1868.

Budget Demand for ‘' Meteorology '". 1821, 1825, 1828.

Criminal Law Amendment Bill—
Motion to refer to Select Comnnvtee 706-707,

Criminal Tribes Bill—
Motion to consider as passed by the Council of State. 1318-20,

Demand for Supplementary Grant for ‘ Administration of Justice ”’
843, 644, 846, B47.

Demand for Supplementary Grant for “ (,ustoms T, 828

Demand for Supplementary Grant for “ Delhi 7. #6l.

Demand for Supplemeniary Grant for ‘ Cteneral Adnnmstmhon R 71/
841, 842, 843,

Demand for Supplementary Grant under head ‘ Police . B-Iﬁ. 849,

Discussion r¢ May Bession in Simla. 1738, 1739.

Election of —— to serve on the Standing Finance Committee. 284,
2183.
Election of —— to the panel of the Standing Committee to advise on ques

tions relating to Emigration. 941.

Exercise of Mr. Predident’s discretion under Standing Otder 8 (4) n
the matter of the transfer of Resolutions from the secondary to the
regular List of Business. 3514.

General Discussion on the Budget. 1207-13, 1226,

Hindu Coparcener’s Liability Bill—
Motion for leave to introduce. 1085-86.
Motion to refer to Seleet Committes. 2184-00, 2192, 2185, 2108, 2169,
2200. ;
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GOUR, Dr. H. 8.—-contd. .

Hindu Religious and Charitable Trusts Bill—
Motion for leave to introduce. 870,
Motion to circulate. 1058-57, 1059-80.

Indian Coinage (Amendment) Bill—
Motion to consider. 280-61, 262, 203-84.
Motion to consider Report of the Select Committee. 938.

Indian Criminal Law Amendmcent (Repealing) Bill—
Motion for leave to introduce. 2204-07.

Indian Finance Bill—
Motion to consider. 1987-38, 1940,

Indian Passport (Amendment) Bill—
Motion to consider. 483, 464, 465,

Indian Penal Code (Amendment) Bill (Amendment of Section 375)—
Motion for leave to introduec. 875,
Motion to refer to Select Committee. 1046, 1048-49.
Presentation of the Report of Select Committee. 1850.

Indian Penal Code (Amendment Iiil-[) (Protection of Minor Girls)—
Motion to circulate. 168-80.
Motion to refer to Select Commitlee. 172, 173, 446.
Motion to consider the Report of Select Committee. 1019-22, 1027,
1028, 1030, 1031, 1038-39. '
Motion to pass. 1042

Indian Tolls Bill—
Motion to rcfer to Sclect Committee. 1323-24.
Motion to add a commencemenf clause. 1324,

Motion for Adjournment to discuss the Class Areas Bill in South Africa
2129-31.
Motions for Adjournment to discuss the, departure of the Akali Jatha
from Amritsar and its imminent arrival at Jaito Gurdwara. 1623.
Motion for Adjournment of the debate on the Demands for Grants.
1377. j

Oath of Office. 129, ) ) )

Question 7¢ action taken by Government on Assembly’s Resolution re
abolition of Divisional Commissioncrships. 130.

Question re action taken by Government on Resolutions adopted by the
Assembly. 191-83.

Question (Supplementary) re applicationg for information from Locy
Governments by private Members of the Assembly. 133.

Question re appointment by the British Cabinet of a Committee to
consider Indian affairs. 1372-75,

Question re Autumn Session of the Central Legislature. 1285.

Question (Supplementary) rc Berar revenue. 1613.

Question rc British tenders for railway material. 210, .

Question (Supplementary) re capitation charges payable to the War
Office. 137-38. : o

Question (Supplementary)' re cheap and speedy justice. 422.

Question 7¢ construction of locomotives at Jamshedpur. 202.

Question re cost of firing time guns. 61756. _

Question re cost of saluten to high Government officials. 675,

Question re definition of a ‘“ Railway Bervant”. 132.
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QOUR, Dr. H, 8. —contd.

Queslion »¢ disqualification for clection to the Legislatures. 104.

Question re employment of Indians in the Political Department. 1135.

Question re estublishment of a Suprome Court in India. 191.

‘Question (Supplementary) r¢ exercise of tho personal powers »f the
Governor General. 1985, 1886, 1887,

Question re (Qovernment’s future policy regardilg the purchase of
stores. 202..

Question ye grant of further reforms. 189-190.

‘Question re holding of a Circuit Court in Delhi. 3127-28.

Question 7e¢ import of foreign coal. 211-12.

Question »e improvement of vural Postal facilities. 197-98.

‘Question re income from advertisements on postal publicatioua aud
telagraph forms. 198,

Question (Supplementary) re Indian Law Reports. 661,

Question 7¢ Indianization of the higher judiciary. 196,

‘Question re Inland deferred telegraph rates. 196-197.

Question re issue of free railway passes for the ministerial staff of the
Railway Department. 130-132.

Quesgtion re letter postage betwefn. India and England. 203-204.

‘Quesation re limitation of the powers of certification of the Governor
General. 190-191.

‘Question e loss of opium revenue. 183-104.

‘Question re loss of postal letters. 204.

Question (Bupplementary) re¢ loss on the working of the Reinforced
Concrete Factory at Delhi. 1714,

Question (Supplementary) re nationality of foreigners to whom mining
concessions were granted in Madras. 146.

‘Question re New Delhi. 208.

Question (Bupplcmont&ry) re pay of Extra Assistant Commissioners
and Munsifts in the N. W. F. Province. 1610.

Question re payments to depositors of the Alliance Bank. 199,

Question (Bupplementary) re position of Bills pending in the Indians
Legislature on the dissolution of one Chamber. 1443

Question re printing of stamps in India. 198-199.

‘Question re publication of the Report of the North West Froatier
Province Inquiry Committee. 129.

Question (Suplementary) re publication of the Report of the Tariff
Board on the Steel Industry. 2174,

Question re railway station for the New Imperial Capital. 207,

Question re reduction in weight of Mr. Gandhi. 212.

Quostion re reduction of British troops in India. 165-196.

Question r¢ reservation of land in Raisina for private builders. 207.

Question re retrenchment in national expenditure. 190.

Question re revenue and expnditure of Ajmer-Merwara. 210-211.

Question (Bupplementary) re rules under nection 67 of the Govern-
ment of India Act. 1001, 1902

Question re savings 1n the working expenses of Htate Railways.
1346-1347.

Question r¢ Standing Committees. 109-20.

Question ré Btate Prisoners. 204-208.

Question re tenders for locomotives. 809-210.

Question re tenders for railway wagons, ete. 201-202,

Question re tenders for railway wagons and locomotives. 207-208,
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GOUR, Dr. H. B.—contd. -

Question r¢ travelling allowance of Mewmbers of the Legislative
Assembly. 194-195.

" Question re waiting rooms at Victoria Terminus, Bombay. 202-203.

Resolution re¢ abolition of the Cotton Excise Duty. 2040-41.

Resolution r¢ amalgamation of the Indian Territorial Force with the
Auxiliary Force. 246-248.

Resolution re answering of questions put by non-official Morbers «u
subjects over which the Governor General in Council has control nnd
superintendence, by Government Members. 491.

Resolution re grant of full self-governing Dominion Status to India.
364, 383-287, B47.

Resolution re gricvances of the Sikh cowmunity. 962-84, 992,

Resolution re Ratifiention of the International Convention for the
suppression of the ecireulation of, and traffie in, obscene publications
1332-33.

Resolution r« repeunl of Bengal Regulation IIT of 1818, 2060-69, 2073.

Regolution re ssparation of Railway Finance from General Finance

1142,
GOVERNMENTS (HOME AND INDIAN)—
Question ¢ outstanding accounts between —— in reapect of war

materials, ete. 481-82,

GOVERNMENT OF INDIA--

Question re¢ cash halances of the - 426

“Question re uumber of cflicials of the — - drawing more than Rs. 750

p. m. and percentage of Indians among them. 477-480.

Question re redistribution of the various Departments of the ---—-. 683

" Question re reorg: unmtwu of the different Departments of the — . 683.
Question re¢ superior staff of the -—— Becretariat. 430-431., .
Question re total receipte and expenditure of the — 1122,
See under ¢ Secretary of State .

GOVERNMENT OF INDIA ACT—

Question re Rules under section 67 of the —. 1897-1903,
GOVERNMENT OF INDIA SECRETARIAT—

Question re holidays in the ——. 1437-1438.

Question r¢ office hours of the ——. 1438-1435.
QOVERNMENT CONTRACTS—

Rosolution re the approval by the Indian Leglslal;ure of ——. 386-6%0.
COVERNMENT PENSIONERBS— ]

Question re participation of —— in the Khilafat and Bwarajya move

ments. 113.

GOVERNMENT PRESB— )

Question re delay by the ——, Caleutta, in supplying (Government

publications to the public. 1883.

GOVERNMENT PRINTING AND STATIONERY-—
Question re paper usod in' ——. 423, -

GOVERNMENT PUBLICATIONS~— i
Question re book depdt for ghe sale of ——. 32132
Question re supply to Members of the Leg:slature of certain ——. 188,
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GOYERNMENT SERVANTS--
Question r¢e —— and membérship of the Anglo-lndian Empire l.;eagm

and the Anglo-Indian Association. 1277-T8.
Question 7¢ -— and membership of political associations. 413-14.
Question re preaenscu of —— ab meetings of the Congress and othex
politioal associations. 1287.
Question re ventilution of the gricvances of —--. 866.

GOVERNMENT STORES—
Resolution #+¢ tenders for —— ©20-648.

GOVERNMENT QUARTERS—

See under ‘‘ Quarters **

GOVERNORB' CONFERENCES—
Question re ——. 427-438.

GOVERNOR GENERAL—
Asaent of the —- to amendment of the Standing Orders. 2137,

Asgent of the —— to certain Bills. 123.

Assent to the Cantonments Act, 1924, by the —-. 1967,

Assent to the Central Board of Revenuc Act, 1924, by the —. 1867T.
Assent to the Crimninal Tribes Act, 1924, by the —, 2183,

Agsent to the Immigration into India Act, 1924, by the —. 1967.

Assent to the Indian Cctton Cess (Amendment) Act,. 1624, by the - —.
1967,

Assent to the Indian Penal Code (Amendment) Act, 1924 Protection ot
Miner Girls by the ——. 1967,

Assent to the Indian Tariffi (Amendment) Aet, 1924, by the ——. 2133,

Assent to the Repealing and Amending Act, 1924, by the —. 2183.

Assent to the Sea Custom (Amendment) Aect, 1824, by the ——. 2188,

Medsage from the re dates for the Budget. 275.

Message from the re discussion of heads of expenditure of the
Budget. 348.

Message from the —— recommending the Assembly to pass the Indian
Finance Bill. 19686. )

Question re allowances of the ——. B584-585.

Question re expenditure on the ——'s Tours. 585. -

Question re limitation of the power of certification of the —. 180-191.

Question re personal power of the —— 1082-87.

Summons by the —— re attendance of Members. 4.

GOVERNOR GENERAL IN COUNCIL—
Question rc regulation of the powers of direction, superintendence and

control of the —. 220.
‘Statement of Demands 1¢fused by the Legisiative Assembly and restored

by the —. 1861,

GOVIND DAS, SETH—
Oath of Office. 3.

GRANTS—
Budget Demands for ——. 1376-1430, 1445-1805, 1820-1701, 1741-1807,

1817-82.
Demand for Supplementary —— for 1923-24. 822.963.
Question r¢ —— for Commigsions and Committees. 1112.

L]
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GRANT, Sig HAMILTON--
Question r¢ the cost of the garden party to —. 904,

GREETINGS—

Resolution re

GREAT INDIAN PENINSULA RAILWAY—
Question r¢ appeals of employees of the ——. 695,
Question 7¢ appointment of an Advisory Committec in connection with
the —. 139-40.

of the Assembly to the Labour Party. 648655,

Question r¢ appointment of Staff Councils by the . —. 2120,

Question r¢ construction of a station at Bhamburds on the —. 2104,
Question r¢ education of children of Indian stafl of the -~ —, @92-693.
Question 7~ free passes for Chaplains on the —. 696.

Question »¢ free quarters for signallers on the —. 6904,

Question 7~ giving effect to the recommendations of the Staff Councils
on the —. 2120.

Question re —— Institutes, 692

Question re Indian apprentices on the —. 430,

Question r¢ grievances of Indian staff on the —. 692

Question re grievances of staff of the —. 696.

Question re latrine accommodation for third class passengers on the
local and suburban services of the —. 1343,

Question »¢ leave rules of workshop employees on the —-. 694,

Question rr leave rules on the -—. 695-696.

Question s« prescriptions for Indians and non-Indians on the ——. 092

Question r¢ punishment hy the —— authorities of their staff who
submit appeals without just cause. 2120.

Question 7¢ recruitment of staff from England for the —. @94,

Question re¢ relieving staff on the 700.

Question re retrenchment on the ——. 1365

_ Question re report of the Retrenchment Officer on the Claims Branch of
the 1368-89.

Quostion re salaries of staff of the 693.

Question r¢ shortage of coal on the 697.

Question ¢ ‘‘ Squandermania ’’ on the ——. 699.

Question re time scale of pay of staff of the —- 683.

re transfer of the —— to State management. 476-77.

Question :
Question ¢ Transportation and Commercial Departments on the -—-
600. .
GUIANA COMMISSTON—
Question r publication of the Report of the ——. 166-57.

Question »« supply of copy of Report of the —— to Members of the
Assembly. 157.
QUJRAT—
Question re proposed railway from —- to Sargoda and Khushab.
2019-20.

QGULAB SINGH, SARDAR— : .
Election of — to the Standing Committee for the Department of

Education, Health and Lands. B585. )
Electlion of —— to the Standing Committee for the Department of

Industries and Labour. 407.
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GULAB SBINGH, SARDAR-—contd.

Elcction of - — to the panel of the Standing Committee to advise on
questions relating to Emigration. 841

Oath of Office. 3. '

Question rc finance section of the Royal Air Force Headquarters. 1968.

Question r¢ estates of ancient families in the Central Provinces. 3107.

Question re motor vehicles for the Royal Air Force. 1985.

Question r¢ nomination to the Assembly of a' non-official from the O. P.
and Berar. 2108-07.

Resolution’ re grievances of the Sikh community. 949-54, 955, 985.

QUPTA, Mr. SHOBHALAT—

Question re arrest of — and Mr. Ramanarayana Chowdhery of \jmer-
Merwara. 2168-69.

H

HAILEY, Tar Hon'sie Sik MALCOLM--

Adoption (Registration) Bill—
Motion for leave to introduce. 1061.

Alleged Pact between Government and the Nationalist Party. 1736, 1737,

Amendment of Standing Orders. 1974.

Budget Demand for '‘ Customs ”’. 1377-79, 1386-91.

Budget Demand for ‘* Excise "’. 1452, 1453, 1454.

Budget Demand for ‘‘ General Administration’’. 165656, 1681-88, 1875,
1676-87, 1689, 1691-92, 1693, 16D7-99, 1785, 1797.

Budget Demand for * Jails and Convict Settlements '’. 1803,

Budget Demand for ‘‘ Mines "’ (Matters re welfare of the workers in
the Mines). 1835.

Budget Demand for ‘‘ Railways ’. 1540, 1541, 1542, 1544,

Budget Demand for ‘ Salt ’’. 1427,

Congratulations to Diwan Bahadur T. Rangachariar on his election
as Deputy President. 253.

Court-fees (Amendment) Bill—
Motion for leave to introduce. 1967.
Motion to refer to Select Committec. 2140, 2142, 8143, 9151.
Motion to circulate. 2153,

Tteath of Bir Frank McCarthy. 704,

Demand for Supplementary Grant for ‘‘ Administration of Justice ”’.
844, B45, B4S. .

Demand for Supplementary Grant for * Delhi . 861-62.

Demand for Supplementary Grant for ‘' (Gemeral Administration .
841,

Demand for Supplementary Grant for ‘‘ Indo-European Telegraph
Department ’'. 834, 8356, 838, 839, B40.

Demand for Supplementary Grant for ‘ Miscellaneous ”’. 883-54

Demand for Supplementary Grant for * Police ”’. 849,

Discussion v~ May Bession in Simla. 1738, 1739, 1741.

Exercise of Mr. President’s discretion under Btanding Order 8 (4) in
the matter of the transfer of Resolutions from the secondary to the
regular list of business. 513-14.

Expression of regret on the death of Mr. G. M. Bhurgri. 1432-33.

General discussion on the Budget. 1210, 1235, 1238-39.



-]

iNDEX TO LEGISLATIVE ASSEMBLY DEDATES. 4

HAILEY, THe Hown'sLe S1e MALCOLM-—contd.

Hindu Coparceners Liability Bill—
Motion for leave to introduce. 1088-67.
Motion to refer to BSelect Committee. 2200.

Hindu Religious and Charitable Trusts Bill—
Motion to circulate. 1057.

Indian Coinage (Amendment) Bill—
Motion to refer to Select Committee. 270-71.

Indian Criminal Law (Amendment) Bill—
Motion for leave to introduce. 447-48,
Motion to refer to Select Committee. 705, 707, 708.
Motion for extension of the date for the presentation of the Report
of the Sclect Committee. 1375.
Motion to withdraw the instructions given to the Select Committee to
present its report by the 26th March, 1924. 2137.

Indian Criminal Law Amendment (Repealing) Bill—
Motion for leave to introduce. 2207-10.

Indian Evidence (Amendment) Bill--
Motion for leave to introduce. 878, 2211.

Indian Finance Bill—
Motion to consider. 1918, 1030-31, 1936-38, 1940, 1944-49,
Motion for leave to introduce in the recommended form. 1976.

Indian Passport (Amendment) Bill—
Motion to consider. 462, 463, 484, 467.

Indian Penal Code (Amendment) Bill (Amendment of section 376)—
Motion to refer to Select Committee. 1046-47, 1056.

Indian Penal Code (Amendment) Bill (Protection of minor girls)—
Motion for leave to introduce. 123-24.
Motion to consider. 18686,
Motion to refer to Select Committee. 172-73.
Presentation of the Report of Select Committee. 771.
Consideration of the Report of Select Committee. 1019, 1031-34 1089-40,
1041, 1042, 1043
Motion to pass. 1042

Indian Registration (Amendment) Bill—

Motion for leave to introduce. §74-75. .
Motion to elect a panel for the Advisory Publicity Committee. 822
Motions for Adjournment to discuss the departure of the Akali Jatha

from Amritsar and its imminent arrival at Jaito Gurdwara. 1626-27.
Motion for Adjournment to discuss the occurrences at Jaito, on the

21st February, 1924. 923, 924.

Motion for adjournment to discuss the refusal of passports to the pro-
posed Indian delegations to Turkey, Persia and certain Arab States.

2223-26.
Motion for Adjournment to discuss the strike of the Bombay Textile

Workers. 1315,

Proposed amendment of the Standing Orders to cnable the House to
lay down the quorum for Select Committees. 940-41.

Oath of Office. 1.

Resolution re abolition of the Cotton' Excise Duty. 2035, 2037.

Resolution re constitution of High Courts. 788-90.
r2
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HAILEY, Tae Hox'me S1r MALOOLM-—concld.

Resolution rc grant of full self-governing dominion status to India. 221
929, 356-368, 375, 379, 380, 386, 395, 400, 521-22, 534-35, 551, 662, 5T, 563,
584, 581, 582, T52-86.

Resolution - greetings of the Assembly to the Labour Party. @52

Resolution 7+ grievances of the Sikh Community. 980-80.

Resolution 7« Muhammadan representalion. 785-788.

Resolution »¢ ratification of the International Convention for the
suppression of the circulation of, and traffic in, obscene :publica-
tions. 1327-28, 1329, 1331, 1333-34, 1337,

Resolution re reduction of the Provincial contributions. 344-46.

Resolution 7« relcase of Maulana Hasrat Mohani. 1008-12.

Resolution »~ release of Sardar Kharak Singh. 1000-01.

Resolution r« repeal of Bengal Regulation IIT of 1818. 2048, 2065,
2080-78.

Resolution »+ return to India of Mr. B. (i, Horniman. 788-801, 805-08,
814-14.

Resolution r¢ vesting of the Revenues of India in the Governor General
in Council. 484-85.

Ruling as to the order in which motions relating to Demands for Grants
should be considered. 1377, 1378, 1379.

Statement r¢ discovery of » Bomb Factory at Maniktala. 1869.

Statement (laid on the Table) »¢ annual expenditure incurred during
the last ten years on the Central Intelligence Department and the
Bureau of Public Information. 1704.

Statement (laid on the Table) 7+ appointments and salaries of certain
classes of officers in the Departments of the Government of
India. 2134-386.

Statement (laid on the Table) r¢ grant of licenses for firearms in
1923. 2178.

Statement (laid on the Table) »+ percentage of Indians in certain
Public Services. 2178-83.

Statement (laid on the Table) showing the cost of Committees and Com-
missions appointed since 1921. 2132-34,

Statement (laid on the Table) re total cost incurred on Committees and
Commissions in 1923-24. 1088,

Statements of Business for the House. 401, 585, 871, 1737-88.

Btatement of the position of the Nationalist Party in regard to the
Demands for Grants. 1444. '

Statement to the House » Rtate Prisoners in Bengal. 1988-89,

HAIR BELTING—
Question re¢ duty on imported —. 2000,
HAJ PILGRIMAGE—

Question r¢ inconvenience caused to Tndian pilgrims during the
‘recent ——. B8 ‘

HALKHURI TAX—
Ser under ‘ Taxes” .

HANS RAJ, Laa--
Question » Army Clothing Factory, Shahjahanpore. 1727-98
Question rc assessment to income-tax in the Kangra District. 1063,
Question re income-tax assessment in the Kangra District. 1891-92.

Question re manufacture of Army clothing hy privat .
Oath of Office 8. R hy private enterprise.” 152.
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HAILl 'RASAD LAL, Rar-—-
Oath of Office. 3.

- Question r¢ expenditure incurred during the last ten years on the Central
Intelligence Deopartment, the Fxcise Department and the Publicity
Department. 1703-04.

Question r¢ cxpenditure on the lmperial Library, Calcutta. 901-02.

Question r¢ control of the Imperial Library, Calcutta. 802

Question r¢ Imperial Library, Calcutta. 900-901.

Question ¢ Patna University. 1706.

Question r¢ pay, qualifications and nature of work of Central lntelli-
gence Department employees. 1704-05.

Question re percentage of C. 1. D. employces engaged in the detection
of political crimes. 1704,

Questions »¢ railway connection between Gaya and Sherghati. 600-91,
1607-08, 1703.

Question re¢ separation of Judicial and Executive Functions. 690.

Wuestion r¢ transport facilities in South Behar and Chota Nagpur. 1705.

HAR! RAM SHARMA, PanpiT—
Question 7+ case of ~- - of the Chief Auditors Oflice, N. W. Railway,
Lahore. 1726-27. '

HASRAT MOHANI, MavuLANA—

Resolution s+ release of ——-. 1001-15.
HAWAILL—
Question r¢ imports of sugar from Java, Cuba and —. 482,

HEALTH OFFICER, RAISINA—
Question re complaints of sweepers employed under the — . 1720-21.

"ADES—
Question »- Export Duty on raw - and skins:  2000-01, 2002,
Question ¢ export of raw --— and skins. 2003,

¢ Question 7~ export trade in raw --— and skins. 2001-02,

HIGH COMMISSIONER FOR INDIA—
Budget Demand for * Expenditure in England under the control of

the -— .”" 1881

Question ¢ appointment of an Indian as Secretary to the ——. 473-74.

Question ¢ establishment list of the Officc of the —. 1274,

Question re powers of the — in London. 157,

Question r¢ purchase of stores by the -——, 437,

Question re quantity of stores purchased by the -~ from 1-4-23 to 30-9-23.
167.

Questions +c staff of the —-. 405, 474.

Question r¢ staff under the ——, in reccipt of more than Rs. 300 a
month. 1208,

Statement (laid on the Table) re tenders in respect of stores purchased
for India, which have been accepted by the —-- during the half year
ending 30th June 1923. 15-22.

HIGH COURT(B)—
Resolution »¢ constitution of -—. 788-00. . .

HIGH COURT, CALCUTTA— .
Question re number of Criminal Appeals, Motions and References made
in the —. 152
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HIGH COURT JUDGESHIPS—
Question r¢ —— for members of the Provincial Judicial Service. 44-45.
Question r« —--. 663
HINDLEY, Mg. C. D. M.—
Budget Demand for ‘‘ Railways —Working Expenses.’’. 1488-02, 1500,
1510, 15611-13, 1616. )
Oath of Office. 1121.
HINDUb—
Question »¢ Anglo-Indians, ---- and Muhammadans in t.he Subordinate
Accounts Service. 1985-86.

HINDU COPARCENERS LIABILITY BILL—
See under ** Bill(s) *'.

HINDU RELIGIOUS AND CHARITAHLE TRUSTS BILL—
Nee under ¢ Bill(s) .

HIRA SINCGH, SarDAR BaHADUR CAPTAIN-—

Election of —— to the Standing Committec for the Department of
Education, Health and Lands. b586.

Election of --— to serve on the Standing Finance Cémmittec. 2183,

Election of - —- to the Standing Committee for the Home Department.
m. -

Oath of Office. 4.

Question r¢ pay of clerks of the Indiun Army Service Corps. 684-85.
Resolution »¢ grant of full self-governing Dominion Status to India.

717-21.
HISTORICAL DISCOVERIES—
Question 7+ archmological and - — at Raisina. 686
HISTORICAL MONUMENTS-— -
Question r¢ —— in the vicinity of Delhi. 1618-17.
HOLIDAYS—
Question re casual leave and —-  of the staff of the Delhi Press. 1980-81.
Question 7~ curtailment of the Imperial Secretariat —. 2108,
Question r¢ in the Government of India Secretariat. 1437-38.
HOLIDAYS, SIKH— .
Question »¢ —-. b586.

HOLME, Mgr. H. E.—
Qath of Office. 2.

Queostion (Bupplementary) re recruitment for the Territorial Forces in
the Punjab and United Provinces. 254,

HOME DEPARTMENT—
. Election of the Standing Committec for the ——. 400. '
Motion for reduction of the demand under sub-head — of hu.d
‘ General Administration’” by Ra. 100, 1655-87.
Nominations for election of Standing Committees for the —— and the
Department of Industries and Labour. 347.
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HONG KONG—
Question r¢ supply of opium to — - and the Straits Settlements. 1132-33.
Question rc treatment of British Indians at --—. 2103,

dORNIMAN, Mz. B. G.--
Question 7¢ entry of -— into India. 444.

Question re restrictions on the return to India of -—. 4186.
Resolution +»« return to lndia of — -, 701-816.
AOSPITAL—
Question 7¢ Lady Hardinge Medical College and  —, Delhi. 1288-90.
HOTEL—
Question r¢ Longwood -— , Simla. 1282-85.
OURS OF WORK—
Question r¢ pay, allowances and — of the telegraph staff. 1892,

10OUSE RENT -

Question r¢ recovery of and municipal taxes from telegraph
officials. 475.

HOUSE RENT ALLOWANCES—
Question ¢ grant of —— to subordinate postal officials in Bombay. 13€7.
Question re — - for telegraph staff. 111.
Question r¢ —- for menial stafl of State Railways. 116

HOWELL, Mg. E. B.—
Budget Demand for ‘‘ General Administration "' 1687, 1685,
Indian Passport (Amendment) Bill—
See under ‘‘ Bill(s) .
Oath of Office. 1.

HOWRAH—
Pay of certain classes of postal cmployees in Calcutta, Alipur and

—. 8§92
Question re separate entrance gates for female passengers at —— rail-

way station. 2181
Question r¢ want of raised platforms and overbridges at stations on
the Burdwan —— chord section of the E. 1. Railway. 946-47.

HOWRAH-BOMBAY POSTAL EXPRESS—
Question re —-. 884-85

HOWRAH RAILWAY STATION—
Question r¢ saparate entrances for male and Female bussengers at the

—.  2180-70.

HNOWRAH RAILWAY STATION PLATFORM---
Question re access to the —-. 903,

HRIDAIPUR STATION—
Question re¢ closing down of —. @89,

ITULETT'S ORDINANCE— _
Question re action taken by Government on  — wnassel ty the io-
vincial Counecil in South Africa. 151
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HYDER, br. L. K.--

Budget Demand for '‘ Excise ’’. 1454-bb.

Budget Demand for '* General Administration.” 177¢.

Indian Penal Code (Amendment) Bill (Amendment of sev. 375)—
Motion to refer to Select Committee. 1050,

QOath of Office. 3.

Resolution r¢ imposition of a countervailing duty on South Afeican
‘Coal. 305-306.

Resolution ¢ Ratification of the International Convention for the
suppression of the circulation of, and traffic in, obscene publica-
tions. 1337-38.

HYDERABAD-— :
Budget Demand for *‘ — . 188l
Question r« proposed railway between — -- and Delhi. 1997.

HYDRO-ELECTRIC SURVEY OF INDIA—-
Question re —. 684,

I

IMMIGRATION INTO INDIA ACT, 1924—
Assent to the —— by the Governor General. 1867.

IMMIGRATION INTO INDIA BILL—
See under ** Bill(s) .

IMPERIAL BANK OF INDIA-—
Question r¢ -—-. 432-33, 883,
Question r¢ nuwber of branches of the —— opened after the amalgama-
tion of the Presidency Banks. 281.
Quesntion rc rate of interest on instalments drawn by the ——. @74 75.

IMPERIAL BANK OF INDIA (AMENDMENT) BILL—
See under ** Bill(s) .

IMPERIAL CONFERENCE, 1923~
Question r¢ financial liability incurred by India’s participation in the
Question r¢ Resolutions of the ——. 908,

IMPERIAL CUSTOMS SERVICE—. :
Question s~ appointment of Indians to the -—, 2008,

IMPERIAL ECONOMIC CONFERENCE-- .
Question r¢ Indian commitments at the ——-. 498-27,

IMPERIAL INSTITUTE, LONDON—
Question s« contributions to the ——. 684.

IMPERIAL LIBRARY, CALCUTTA--—-
Question r¢ control of the —. 902,
Question r¢ expenditure on the ——. 901-02.
Question r¢ ——. 900-01,

IMPERIAL MEDICAL RESEARCH INSTITUTE—
Question re -—— in Delhi. 411.
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IMPERIAL SERVICES—

Question rc allowances drawn by officers of the ——. 1708-07.
Question re progress made in introducing an Indlan element into the *
various -——. 1310,

IMPORT DUTY—

Question re evasion of the —— on matches. 1344,

Question 7= —— on splints and dummy match boxes. 1122.
IMPRESSED LABOUR— b

Question r« abolition of —-—. 4119, 1311-12.
INAUGURATION— '

—— of the fourth Session of the Council of State and the Legislative
. Assembly by H. E. the, Viceroy. 5-14.

INCHCAPE (OMMITTEE—

Question re action taken on the recommendations of the --—. 107, 163,

Question re recommendations of the —— »e pensions. 137.

Question r¢ results of the rccommendntions of the —-—. 108-109.
INCOME-- -

Question s« - — per head in India. 185

Question »¢ population —-- and educational oxpenditure of British India.

57-58.

INCOME-TAX—

Question re applications for fresh assessinent to - - - from the residents

of Amritsar. 1710.

Question r¢ —- asscssments. 1276

Question ¢ assessment in the Kangra District. 1891.92, 1963,

Question r¢ —— assessment in the Punjab. 185-86, 1370-71.

Question ¢ —— assessment of timber merchants in the Punjab. 186

Question re —— assessment of the profits of Indigo Planters. 2083.

Question »¢ attachment of property of —-- assessees in the Punjab.
188.

Question 7¢ complaints of thec —— assessces of Awritsar. 1709.

Question re —— nssessment of Lala Chaju Mall of Amritsar. 1709.

Quentlon re employment of men of Revenue Department to do — work
in Bombay-Sind. 120,

Question re -— and super-tax realised froin certain mills. 1344-45.

Question r¢ —— paid by Foreign Companies. 428-20.

Question r¢ Multan Moslims. 1351.

Question r¢ payment to Bombay (Government for work dnna in connec-
tion with —. 119-20.

Question rc revgnues from —— in the Punjab. 187.

See under ‘‘ Taxes on Income ” .

INCOME-TAX ACT-—
Question r¢ Amondmeut of the ——--. 1439,

INCOME-TAX ASBESSMENTS—
Question re —. 1720,

INCOME.TAX COMMISSIONERS-- _
Question re powers of appointment and dismissal of ——. 1728,
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INCOME-TAX DEPARTMENT—
«  Question r¢ administration of —. 678,
Question r¢ re-organisation of the ——. 1729,

INCOME-TAX OFFICERS—
Question r¢ ——, 120,
Question r¢ allowances of —— - at Karachi. 120.
Question re dissatisfaction among —— in the United Provinces. 1720.
Question »¢ prosecution of an —— in the Punjab. 1711.
Question »& recruitment of ——. 1735,
Question r¢ resignation of —— in the United Provinces. 1728,

INCOME-TAX OFFICER, AMRITSAR—

Question rr alleged defamatory remarks made by the --- - in his orders
against a number of assessees. 1711.
Question »¢ appeals against the orders of the - —.. 1710.

INCOME-TAX STAFF—
Question = alleged incompetoncy of the — - at Amritsar. 1709.

INCREMENTS OF PAY (RTOPPAGE OF)—
Question ¢+ —— of clerks and accountants. 1341-42,

INDIAN AGRICULTURAL SERVICE—
Question r« training of Indians for the —. 139,

INDIAN ARMS ACT, 1878—
Question r¢ withdrawal of the exemption under the —- from the second
and third Class Sardars of the Deccan. 1708-09.

INDIAN ARMY—

Question r+ difference in the system of promotion in vogue in the —— and
the British Service. 2080.
-Question 7 reductions in — B0,
INDIAN ARMY RESERVE OFFICERS---
Question » appointment of ex- —— in the Military Accounts Depart-

ment. 1339-40.

INDIAN ARMY SERVICE CORPS—
Question r¢ pay of clerks of -——. 664-65.

INDIAN CADETS— .
Question r¢ filling up of the vacancies caused by failures among ———- at
Sandhurst. 2123

INDIAN CIVIL BERVICE—
Question ¢ ——. - 33-36.

INDIAN COINAGE (ﬁMENDMENT)‘BlLL—-
Sec under ' Bill(s) 7.

INDIAN COTTON CESS8 (AMENDMENT) ACT, 1034—
Assent to the —— by the Governor (General. 1967,
Message from the Council of Btate r¢ the passing of the ——. 817,
See under ' Bill(s) .

INDIAN CRIMINAL LAW AMENDMENT BILL--
See under * Bill(s) ”.



INDEX TO LEGTSLATIVE ASSEMBLY DEBATES, i

L

INDIAN CRIMINAL LAW AMENDMENT (REPEALING) BILL -
See under “ Bill(s) ''.

INDIAN DEBT-—
Question re ——. 424-26, 910,
Question 7¢ management of —— - in England. 113.
INDIAN DELEGATION(S)—
Question re refusal of passports to the proposed -— - to Turkey, Persia

and certain Arab States. 2174.

INDIAN DRIVERS—
Question +¢ grievancos of Indian guards and - -- on the E. B. Railway

116.

INDIAN EVIDENCE (AMENDMENT) BILL--
See under * Bill(s) 7.

INDIAN FINANCE BILL—
See under ¢ Bill(s) .

INDIAN GUARDS—
Question r¢ grievances of —— and drivers on the E. B. Railway. 11,

INDIAN INCOME-TAX (AMENDMENT) BILL--
See under * Bill(s) .

INDIAN LAW REPORTS—

Question r¢ —-. 660-61.

INDIAN LEGISLATURE—
Question »¢ cost of Simla Sessiun, 1923, of the —, 1982,
Question r¢ office establishment for the —. 686,

INDIAN LEGISLATURE, MEMBERS OF--
Question r¢ expenditure on haulage of motor cars of —. 680-81.

INDIAN MARINE COMMITTEE—

Question rr statement of Government officials before the —--- 430,
INDIAN MEDICAL DEPARTMENT—

Question re future policy of (Government towards the ——. 2086,

Question »e¢ transfer of —— appointment in the Bombay ]’nemdenu tor

the Provincial Medical establishments. 279,

INDIAN MEDICAL SERVICE OFFICERS—
Question ¢ —— and R. A. M. C. Officers. 214.15,

INDIAN MEMBER ¥FOR RAILWAY BOARD--
See under “ Railway Board .

INDIAN MERCHANT SHIPPING (Af{mDMENT) BILL.--
See under ** Bill(s) .

INDIAN MILITARY EXPENDITURE--

Question r¢ Colonial and —--. 2030,
INDIAN OFFICERS—
Question 7¢ dependants of -— - killed in the War, 1727-25,

INDIAN PASSENGERS—
Question re maltreatment of — - on Railwavs. 2124,
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INDIAN PASSPORT (AMENDMENT) BILL—
See under ‘" Bill(s) .

INDIAN PENAL CODE—
Question ¢ number of prosecutions under section 144 of the Criminal
Procedure Code and under section 188 of the —. 2162
Question »- number of prosecutions under sections 124-A and 153-A of
the —— and cognate sections of the Criminal Procedure (lode. 2181.62.

INDIAN PENAL (ODE (AMENDMENT) ACT, 1924—
Assent to the —-— by the Governor (ieneral. 1087.

INDIAN PENAL CODE (AMENDMENT BILL) (Amendment of sec. 3756)—
Nee under *“ Bill(s) .

INDIAN PENAL CODE (AMENDMENT BILL) (Protection of minor girls)--
Nee under ** Bill(s) .

INDIAN POPULATION—

Question »c of foreign countries. 212-13.

INDIAN POSTAL AND TELEGRAPH DEPARTMENT-—
Budget Demand for “ ——"". 1568-1605.
Demand for Supplementary Grant for *‘ —- 7. 832, .

INDIAN RAILWAYS COMMITTEE—
Question r¢ recommendations of the —-. 48,

.

INDIAN REGISTRATION (AMENDMENT) BILL (Mr. K. Rama Aiyangar)—
Ser under * Bill(s) . '

INDIAN REGISTRATION (AMENDMENT) BILL (Diwan Babadur T.
Rangachariar)—
See under ‘' Bill(s) .
INDIAN STAMP (VALIDATING) BILL—
See under “* Bill(s) .

INDIAN STORES DEPARTMENT—
Question re curtailment of expenditure on the —— as recommended by
the Retrenchment Committee. 2088.
Question r~ exemption of the ——. 2087,

INDIAN STUDENTS COMMITTEE—
Question r¢ recommendations of the ——. 214,

INDIAN SUCCESSION BILL-—
Message from the Council of State )« reference of the — - to Joint Com.
mittee. 1118. '

INDIAN SUGAR COMMITTEE—

Nee under  Committee .

INDIAN TARIFF (AMENDMENT) ACT—
Assent to the — by the GGovernor General. 2183,

INDIAN TARIFF (AMENDMENT) BILL—
See under *‘ Bill(s) .
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INDIAN TERRITORIAL FORCE—
Question re grant of leave to recruits of the 11/19th Hyderabad Regiment

(Bengal) of the ——. 2160.
Resolution r+ amalgamation of the —— with the Auxiliary Force. 223
52,

"INDIAN TOLLS BILL—
See¢ under ‘' Bill(s) .

INDIAN TRADE COMMISSIONER—
Question re aotivities of the -—- in London. 685.

INDIAN TRAVELLERS--
Question re treatmment of —-- between India and Ceylon. 2103,

INDIAN TROOPS—
Question ¢ —— serving abroad. 1703,

INDIAN TROOPS, CHARGES FOL DEMOBILIZATION OF--
See under ‘‘ Demobilization . ’

INDIGO PLANTERS—
Question rc assessment to income-tax of the profits of ——. 2088,

INDO-EUROPEAN TELEGRAPH DEPARTMENT—
Budget Demand for ‘' —-". 162p-40.
Demand for Supplementary Grant for “—— ", 832-39,
Question »re further control of —.  35-58.

Question re vetrenchment in —--. 110,

INDUS--
Question re protection of the Dera Ismail Khan from the erosion of the
—. 1611,
Question re tribal raids in the -— plains, 183-84, -

INDUSTRIAL COMMISSIONS—
Question #« recommendations of the --—, 1349,

INDUSTRIAL SCHOLARSHIPS--
Question re ——. 877,

INDUSTRIES—
Budget Demand for “——"". 1833

INDUSTRY—
Question +¢ -—— and Agriculture. 684.
Question r¢ protection of the Steel —-. 1287-88,

INNES, 'rae HonourasLe S1e CHARLES--

Budget Demand for * Joint Stock Companies”. 1870.72.

Budget Demand for * Meteorology ". 1882.

Budget Demand for ‘‘ Mines " (welfare of the workers in the Mines).
1835 .

Budget Demand for ‘ Miscellaneous Departments ” (British Empire
Exhibition). 1873-74, 1875.

Budget Demand for ‘‘ Ports and Pilotage . 1808-07.

Budget Demand for ‘‘ Railways ". 15628-32, 1535-86, 1530, 1842-44, 1548
51, 1565-66. - _
Budget Demand for ‘‘ Railways—Working Expenses.” 1465-86, 1479-73.
1477-78, 1480, 1483, 1496-00, I1503.04, 1508
Discussion »¢ May Session in Simla. 1741.
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INNES, thE Honourase Sik CHARLES—contd.
Indmu Tariff (Amendment) Bill—
Motion for leave to introduce. 254-55.
Motion to consider. 449-51.
Motion to refer to Select Committec. 454-85.
Presentation of the Report of the Select Committee. 849.
Motion to consider report of Select Committee. 1318,
Motion to pass. 1319.

‘Oath of Office. 1.
Resolution re abolition of the Cotton Excise Duty. 2033-34,
Resolution r» adoption of measures for the convenienee of Indian Rail-

way Passengers. 503-08, 510.
Resolution re¢ approval by the Indian Legislature of Government Con-

tracts. 600-12.
Resolution re imposition of a countervailing duty on South African coal.

£87, 200-96, 316, 318, 323, 325-28.
Resolution rc separation of Railway Finance from General Finance. 1139,
1317.
Resolution re tenders for Government Stores. 641-43.
Sea Customs (Amendment) Bill—
Motion for leave to introduce. 926.
Motion to consider. 1319.

Motion to pass. 1319
Special Session of the Assembly in Simnla. 1307,

INQUIRY—
Question re

INQUIRY COMMITTEE—
Sre under ‘‘ Committee .

INSPECTOR(B)—
Question re offices allotted to an —— of Post Offices for inspection pur-

poses. 1893.
Question r¢ orderly peons for —— of Post Offices. 1813-14.

INSPECTOR GENERAL OF TRRIGATION--
Question re¢ abolition of the post of —. 2084-85.

INSPECTORS OF POST OFFICES—
Question re increase in the number of —— 1894,
Question 7~ orderly peons for ——. 1894,

Question rc deterioration of —— in India. 161. '

INSURED ARTICLES—
Question r~ recoveries from R. M. S. Officials for loss of ——. 702

INTELLIGENCE—
See under ‘‘ Commercial Intelligence

INTELLIGENCE BUREAU—
See under ‘‘ Central Intelligence Department .

INTEREST—
Question re¢ rate of — qn mmlmntu -.lrawn by t.he Imperial Bank.

674-75.

into the explosion at the Parbelia Colliery. 1310.
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INTEREST-FREE ADVANCES—

Budget Demand for *“ — ', 182

Demand for Supplementary Grant for “ ——-". #63.
INTEREST ON MISCELLANEOUS OBLIGATIONS—

Budget Demand for ‘‘ — . 1653,

Demand for Supplementary Grant for “ —— . 840,

INT}F}I{)F]ZE&]';I‘TON ORDINARY DEBT AND REDUCTION OR AVOIDANCE
OF —

Rudget Demand for ‘' —— ", 1640.53.

INTERMEDIATE CLASS ACCOMMODATION—
Question 7¢ —— on the Up and Down Punjab Mails. 1275-76.

INTERMEDIATE CLABSS PASSENGERS—

Sec under ‘‘ 'assengers .

INTERNATIONAL CONVENTION—
Resolution re ratification of the ---- for the suppression of the circula-
tion of, and traffic in, obscene publications. 1327-38,

INTERNATIONAL LABOUR CONFERENCE—

Question re representative of Labour Unions on the —. 697
INTERNMENT—

Question r¢ —— of Mr. Amir Chand Bombwal. 1345-46.
IRRIGATION— -

Demand for Supplementary Grant for “ —— . 832,

Question re 1etrenchment in expenditure under *“ — . 110,

See under ‘' Inspector General of —".

IRRIGATION DEPARTMENT— .
¢ Questions re pay of clerks of the ——, N.-W. F. Province. 1880, 1805.

IRRIGATION, NAVIGATION AND DRAINAGE WORKS—
Budget Demgnd for ‘‘ — . 15686. -

IRRIGATION SCHEMES—
Question re —— 5L

ISMAIL KHAN, M=.
Oath of Office. 2

JTYENGAR, Mr. A. RANGASWAMI—

Budget Demand for * Interest on Ordinary Debt and Reductions or
Avoidance of Debt . 1648-50, 1852

Budget Demand for ‘“ Railways '’. 1544-45.

Budget Demand for ‘ Railways—Working Expenses . 1492.94.

Oath of Office. 2. o

Question re arrangement with the Mysore Durbar re Metur Irrigation
Project. 1017-18. '

Question re Conference of Provincial Finance Members. 658,

Question re control of Transferred Departments. 1114,

Question re establishment of convention with regard to the resignation
of Ministers on the conclusion of a general election. 948.
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{YENGAR, Mu. A. RANGASWAMI—contd.

#‘f’oliﬁcal Associations. 413.

Question (Supplementary) re execrciso of the personal power of the Gov
ernor General. 1033-85, 1987.

Question r¢ extent of wntrol of the Secretary of Stute and the Govern
ment of Indin of the Provincial Reserved Subject of Land Revenue.
947-48,

Question rr Krishnasagara and Metur Reservoir Projects. 1017.

Queations re land revenue legislation in the Madras Presidency.
1278-79.

Questions » levy of taxation by executive action. 218-19.

Question »+ procedure ¢ resignation and acceptance of office of Pro-

-vincial Ministers. 221, - .
Question re regulation of action of Provincial Governments in regard to

Provineial Subjects. 219-20.

Question »¢ regulation of the powers of superintendence,
control of Governor General in Council. 220.

Question - rules under section 67 of the Government of Indiz Aect.
1897-1803.

Question »« Taxation Committee. 657-58

Question re transaction of business by Provincial Governors. 220-21.

Question (SBupplementary) re clerks in Ordnance Factories. 670-71.
Question (Supplementary) re export trade on raw hides and skins.
2002

210,

direction and

Question (Supplementary) r¢ (Government servants and membership of

estion (Supplementary) re Governors’ Confercnces and rules with
i regard to superintendence, direction and control over Provincial Gov.
 ernments. 427.

Question (Bupplementary) r¢ Longwood Hotel, Simla. 1284.
Question ;Snpplementary) re number of afﬁr-ers permitted to retive on

proportionate pensions. 1996,

Question (Supplementary) re Permanent %t.t.lement in Madras. 1967,

Question (Supplementary) r¢ reservation of third class accommodation
on the Kalka-Simla Railway during the move of the (overnment of

India. 1994.

inut.ion (Supplementary) »« staff of the High Commissioner for India.

Resolution re approval by the Indian Legislature of Govornmnnt con-

tracts. 602-04.
Reeolution re repeal of Bengal Regulation IIT of 1818. 2074.
Resolution re abolition of the Cotton Excise Duty. 2029.
Resolution re return to India of Mr. B. G. Horniman. 812.

e

JAIL(8)—

Question #¢ facilities to pmonﬂ's to appeal against the decision of the
—— authorities. 2164,

Question 7~ number of prisoners in —— in each Province under the direct
charge of the Central Government, asd number released. 2163, .

Question re removal of the district ——, Delhi, from its present site.

2011.
Question re retrenchment in expenditure under —, ote. 110.
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JAILS AND CONVICT SETTLEMENTS— .
Budget demand for ‘* — ", 1808
JAIN(B)—
Question re —— representation on the Legislature and on Commissions
and Committees. 1008. ’
JAITO—

Discussion of the —— incident on the motion for the reduction of the
Demand under sub-head “F. and P. Department”. 1687-1605, 1668-
1701, '

Motion for Adjournment to discuss the occurrences at —— in Nabha
territory on the 21st February, 1924. 922-926.

JAJODIA, Mr. RUNGLAL—
Oath of Office. 3.

JAMALPUR—
Question re training of Indian graduates at the —— railway workshops.
1368,
JAMSHEDPUR— v
Question re construction of locomotives at ——. 202,
JAVA—
Question 7e imports of sugar from ——, Cuba and Hawaii. 4882.
[ ]
JEELANI, Han 8. A. K.—
Election of —— to the panel of the Btanding Commiittes to advise on

questions relating to Emigration. 941.

Oath of Office. 2.

Question r7¢ amendment of section 19 of the Land Acquisition Act, 1894.
114-115.

Qucstion re doubling of railway line from Madras to Pallavaram. 114.

Question re expenditure on haulage of motor cars of Members of the
Indian Legislature. 680-881.

Question re export duty on raw hides and skins, 2000-01, 2003.

Question re export of raw hides and skins. 2003.

Question re export trade in raw hides and skins. 2001-02.

Question re failure of the Alliance Bank. 113

‘Question re grievances of non-gazetted Judicial officers of the Madras

High Court. 113-114,

Question re¢ India’s contribution towards the cxpenses of the League of
Nations. 679-680. o

Question re management of Indian debt in England. 118.

Question re manufacture of matches in India. 1292

Question re number of branches of the Imperial Bank of India opened
after the amalgamation of the Presidency Banks. 281.

Question re participation of Government pensioners in the Khilafat and
Swarajya movements. 113.

Question re pay, allowances and hours of work of the telegraph staff.
1862,

Question re Provident Fund and commutation of pensions. 114.

JHARIA— . - .
Question re coal mines in £he Raneegunj and —— eoalficlds under Indian
and European management. 0618,
a
£



82 INDEX T0 LEGIBLATIVE ABSEMBLY DEDNATRS.

JINARDI—
Question re feeder road from Madhodd: .HAt to —— railway station.
1125,
Quenhon re inter class waiting room for females at —— 1124-1125.
JINNAH, Me. M. A—~ '
Appointment of —— to be a uhan'ma.n on the pa.nel 445.

Budget Demand for ‘' Railways ”’. 1832,
Discussion re May Session in Simla. 1740.
Expression of regret at the death of Mr. G. M. Bhurgri. 143334
Gencral Discussion on the Budget. 1257-62.
"Tadian Coinage (Amendment) Bill—
Motion to refer to Select Committee. 268-70.
Motion to consider Report of the Select Committee. 936-37.

Indian Penal Code (Amendment) Bill (Protection of Minor Girls)—
Motion to refer to Select Committee. 188, 173, 446,
Consideration of the Report of the Belect Committee. 1028-31, 1030.

Indian Penal Code (Amendment) Bill (Amendment of section 376)—
Motion to refer to Belect Committee. 1053-54.

Indian Passporf (Amendment) Bill— -
Motion to consider. 450-80, 461-62.
Motions for Adjournment to discuss the departure of the Akali Jathn.
from Amritsar and its imminent arrival at Jaito Gurdwara. 1628.
Nomination @ —— to serve on the Select Committee on the Indian
Income-tax (Amendment) Bill. 1207.
Oath of Office. 8.
Question re charges for demobilisation of British officers and men and
Indian troops. 147.
Question r¢ commitments by the Government of India or Becretary of
State for contracts being placed inside the Empire. 147-48.
Question re concessions granted to foreigners in mining, forest products,
eto. 146.
Question re cost per head for years of the various unite of the Auxiliary
Force in Indis. 144
Question re expenditure on Stores purchased in India, Great Britain,
etc. 143-44.
Question re expenditure on the Britich Empire Exhibition. 141.
Question re expenditure on the Ecclesiastical Depa.rt.ment 144,
Question r2 grant of telephone and wireless concessmnu to various utility
companies, 150,
Question re India’s commitment in respect of wireless on C‘n.pltnl and
Revenue Account, respecctively. 141.
Question re number of Europeans in the Civil Bervices in India. 145.
Question re payment to Messrs. Reuters Limited, for supply of their news
services. 140-141.
Question 7z P. and O. Mail contract. 142,
Question re placing of orders for locomotions with firma in Indin. 146-4T.
Question re printing of currency notes in India. 149243,
Questions re protection of the Steel industry. 438-439,
Qr;pstion re purchase of stores for New Delhi and the Sukkur Barrage.
45,
Question re Report of the Creditor's Committee, Alliance Bank. 145.
Question re subsidy to the Associated Preds of India. 141.

*u
-



INDEX TO LEGIBLATIVE ASSEMBLY DEBATES, 83

JINNAH, M. M. A.—contd.

Question re wireless concessions. 141,

Question (Supplementary) re appointment by British Cabinet of & Com-
mittee to consider Indian affairs. 1374,

Question (Supplementary) r¢ Nobel Peace Prize. 674,

Question (Supplementary) r¢ non-official visitors to State Prisoners in
Bengal. 922

BResolution re amalgamation of .the Indian Territorial Force W‘lt.h the
Auxiliary Force. 251

Resolution re upproval by the Indian Legislature of Government contracts.

605, 608, GO,

Resolution re grant of full self-governing Dominion Status to India. 387-
301,

Resolution re imposition of a countervailing duty on South African Coal
ags.

Resclution re reduction of the Provincial Contributions. 844.

Resolution re return to India of Mr. B. G. Horniman. 800-802.

Resclution re tenders for Government Stores. 620-627, 634, 648.

Statement of the position of the Nationalist Party in regard to the
Demands for Grants. 1443-44.

JOINT STOCK COMPANIES—

Budget Demand for “‘——"'". 1868-72,
JONESGANJ—
Quostion re lewa} Colony at —-, Ajmer. 2003-04.

JOSHI, Mg, N. M.—

Budget Demand for ' Emigration, Internal ”’. Legislation re recruitment.-
of labourers for plantations. 1856-G9.

Budget Demand for “ Excise . 1447-48.

Budget Demand for General Administration "’. 1745-47, 1748, 1785,
1756 1766-68, 1773.

_Budget. Demand for ‘‘ Indian Postal and Telegraph Department.”—
(Treatment of subordinate postal employees). 1574-76.

Budget Demand for ‘“ Mines "’ (Welfare of the workera in the Mines)..
1831-32, 1839. '

Budget Demand for ‘“ Ports and Pilotage ’. 1805, 1808.

Budget Demand for ‘‘ Railways ”’. 1536-37, 1565.

Budget Demand for * Railways, Working Expenses . 1504-1505, 1510,.

15611,
Demand for Bupplementary Grant for ‘‘ Administration of Justice
845,
Election of —— to serve on the Standing Finance Committee. 284.
Election of —— to the panel of the Standing Committee to advise on
questions relating to Emigration. 941. .
Election of — to the Standing Committee for the Department of

Industries and Labour., 401. :
Indian Penal Code (Amendment) Bill. (Protection of Minor Girls)— .
Motion to circulate —. 171,
Consideration of the Report of the Select Comlmtt.ee .1023-24, 1041, 1042.
Oath of Office. 129.
Question re abolition of impressed labour, ete. 1311-12,
Question re action taken by the Postal Department on the recommendn.-
tions of the Joint R. M. S Conference, 2187.

' a2
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JOSHI, Mu, N, M.—contd.

Question re appointment of a Rates Tribunal, 1318

Question re appointment of an Indian to be in charge of the wood work-
shops of the Forest Research Institute, Dehra Dun. 1821

Question re appointment of Indians in leave vacancies in the Forett
Research Institute. 1621

Question 7e appointment of Indians on Railways. 1308. “

Question re appointment of Indians to the newly sanctioned Imperial
‘posts in" the Forest Research Institute. 1621-82.

‘Question re appointment of Staff Councils by the G. 1. P. Railway.

2120.

Question re -Bombay Currency Office staff. 808-99.

Question re concessions to first and second class passengers. 893-94.

Question re cost of the establishments of the Deputy Controllers of
Currency, Bombay, Calcutta and Delhi. 899-800.

Question re Emigration Agent in Mauritius. 1369-70.

Question re employment of Indians in the Forest Research Institute and
College. 1619-20,

Question re establishment rolls and working estimates of the East Indian
Railway. 896.

Question re Europeans, Anglo-lndians and Indians in the Preventive
Service of the Customs Department. 2187-58.

Question re extension of Xmas Concessions on Railways to intermediate
and third class passengers. 1311

Question re free quarters or-grant of housc rent in lied thereof to Post-,
masters. 2121,

Question re giving effect to the recommendations of Staff Gouncils on the
G, 1. P. Railway, 2120-21,

Question re grant of compensation allowances to the staff of the Postal
and Telegraph Department in Pr(-nzdency towns and in Rangoon and
Karachi. 1369.

Questlon re grant of house rent allowances to subordinate postal officials
in Bombay. 1367,

Question re grant of pensions and privilege leave facilities to menials of
the Postal Department.  1367.

Question re grievances of Postal Inspertora and Supcrintendents’ head
clerks. 808,

Question r¢ increment of less than a rupee for postal servants. 1388.

Question r¢ Indian seaman under the Workmen's Compensation Act.
1309.

Question re mtuust on the unprodustive portion of the capital cost of
Railways. 5-08,

Question re mqmry into the explosion at the Parbelia Colliery. 1310,

Question r¢ leave rules for railway servants. 1307,

Question re number of Indians appointed te higher posts in the F. and P.
Department. 1312,

Question re postal émployees undar the Workmen's Compensation Act.
1309,

Question re Postal Inspectors and Buperintendents’ "Head Clerks. 596-
897,

Question re premature death among postmen and mem,aln in Bombay.
1365-1368,

Quentmn re progress made in introducing an Indu.n element into the
various Imperial Services. 1810.
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JOSHI, Mg. N. M.—ooncld. !
. Question 7e promotion of postmen and postal menials. 1366-1267,
Question re punishment by the G. I. P. Railway authorities of their staff
who submit appeals without just cause. 2120.
Question ve railway colony at Jonesganj, Ajmer., 2003-04.
Question 7¢ renewals of and additions to rolling-stock. 894,
Question re repeal of the Workmen’s Breach of Contract Act. 1309,
Question re report of the Retrenchment Officer on the Claims Branch of
the G. 1. P. Railway. 1368-69,
Question re rcport of the Seamen’s Recruitment Committee. 1311.°
Question re retrenchment on the G. I. P. Railway, 1368,
Quenrticn re scales of pay of certain classes of postal officials in Bombsy.
1366.
Question re sub-division of Ruilway Demands. 80b.
Question re supply to Members of the Legislalure of rmlwa.y eatablish-
ment rolls and working estimates. 895.
Question re third class railway travclling facilities. 894-95.
Question re training of Indians for higher posts on the Railways, 1308-
09. -
Question re transfer of the control of Aden to the Colonial Office. 1312.
Question re travelling [acilities for third class railway passengers. 1309-
10.
Question re working hours in the Army Factory Accounts Office. 2157.
-» Question re working hours of postal clerks on week days, holidays and
Sundays. 2127.
Question (Supplementary) re accommodatioh of orthodox members of
the Indian Legislature in the Western Hostel at Raisina. 2116. '
Question (Supplementary) re admission of the members of the domiciled
community into the Army in India. 2005.

Question (Supplementary) re Longwood Hotel, Simla. 12

« Question (Supplementary) r¢ rules under section 67 of the Government of

India Act. 1903.

Question (Supplementary) re starting pay of Indian and European clerks
in the Public Works Department, Delhi. 1716.

Question (Supplementary) re strength of the various parties in the Legis-
lative Assembly. 418.

Question (Supplementary) re supply of free copies of the Report of the
QGuiana Commission to the Membera of the Assembly. 157.

Resolution re abolition of the Cotton Excise Duty. 2037-38.

Resolution rr adoption of measures for the convenience of Indian railway
passengers. 497-00,

Resolution re approval by the Indian Legislature of Government Con-
tracts. 617.

Resolution re Greetings of the Assembly to the Labour Party. 653-58.

Resolution re imposition of a countervailing duty on South A!ﬂoan coal.

308-07.

JUDGES— _
Question re identity of the two —-- who examined the cases of State

Prisoners in Bengal. 1811-12.

JUDICIAL AND EXECUTIVE FUNCTIONS—
Question re scheme for the separation of —— in Madras. S$11L.
Questions re separation of ——. 442, 690, 1356.
Question re separation of —— in the U. P. 2088, ¢
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JUDICIAL OFFICERS—

Question re grievances of non-gagetted —— oi the Madru I:lq;h Court.
113-114. .
JUDICIAL WORK_-
Question re — in the N.-W. F. Province. 1609,
JUDICIARY— _
Question re'Indianization of the higher ——. 198,
JUBTICE—
Question re cheap and speedy ——. 421,
JUTE—
Question re minimum wage for —— and cotton workers. 911,
Question re wages and hours of labour in the cotton and —— industries.
810-811.
K
KALABAGH— ’
Question re Railway rates and fares on the — and Bannu Branch

of the North Western Railway. 1810-11.

YALEKEA SIMLA BAILWAY-—

Question re reservation of third class accommodation on the ----
the move of the Government of India. 1963-94.

KANGRA DISTRIOT—

during

Question re assessment to income-tax in the —-. 1063.
Question r¢ income-tax assessment in the ——. 1801-92.
KABRACHI—

Queation re grant of uompenaa.t.ory allowances to the staff of the Postal
and Telegraph Department in Presidency towus and in Ranguon
and —-, 1369,

KARACHI CUSTOMS HOUSBE—
Question re Appiaisers in the — -, 120-21,

¥FARANPURA AND TALCHER COALFIELDS—
Question re railway facilitios for the —. 37.

KARARAGOD— )

Question r¢ blocking of the road to the — Jummwa Mosgue and Durgs
of Haazrat Malikibn-Dinarat. 2091-862.

FARBIGHWAN—
Question re case of Pauna Lul Gopi, late ussistant station master of
—~—— on the Fast India Railway. 1615,

KARTAR SINGH, SARDAR—

Budget Dema.nd for ‘ Genera! Administration ’. 1675-77, 1652,

Election of —— to serve on the Standing limn.nct. Commlt.tec 284,

Election of -—— to the Btanding Committee for the Commorce Depart-
ment. 347, ‘ _ '

Motion for Adjournment to discuss the departure of the Akali Jatha
from Amritsar and its imminent arrival at Jaito Gurdwara. 1026.

Osth of Offich. 3.
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KARTAR BINGH, BArRDAR—contd.
Question r¢ appointment of Indians to the oadre of *Traffic Inspectora.
666. '
Question r¢ Claims Inspectors on the North Western Railway. 667.
Question re¢ Commercial Department, North Western Railway. 367,
Question re Commercial Buperintendenis on the North Western Rall-
way. 667. *
Question re curtailment of the Imperial Becretariat holidays. 2108.
Question re declaration of the 8. G. P. C. and Shiromani Akali Dal
a8 unlawful associations under the Criminal Law Amendment Axt,
472, ‘
Question re European station masters at certain statious on the North
Western Railway. 669
Question re Goods and Coaching Clerks on the North Western Rail-
way. 068,
Question re opening of a. beef shop near the Hindu quarters in
Raisina. 1907.
Questiou re policy of the Punjab Government towards the Bikhs. 472.
Question re prosecution of the conspiracy case against the 8. G. P.
Committoe. 472.
Question re provision of free quarters for Commercial Inspectors. 668.
Question (Supplementary) re recognition of the B. (3. P. Committee
by Government. 472
Question re relecuse of Sardar Kharak Bingh. 1622
Question re removal of the Lawrenco Statue from the Mall at Lahore.
472-73.
Question re seales of pay for Claoims Inspectors on Stute Railways. 663,
Questions re Sikh holidays. 586, 2108
Question re Sikhs in certain Government Oftices. 586-86.
Question re Btaff Selection Board. 0586-87.
Question re Stock verifiers, etc. 668. .
Question re Bupcrior Secretariat appointments. 473,
Question r¢ Traffic Inspectors on the N. W. Railway. 6867.
Question re Traflic Inspectors (Commercinl) on the N. W. R. 668
Resolution re grievances of the 8ikh Community. 957-G2, 891,
Resolution re release of Sardar Kharak Singh. 902-04.

RASLA AND DAMAGURIA BIDINGS—
Question re cost of ——, E. 1. Rauilway. 387,

RASTURBHAI LALBHAI, Sera—

Election of —— to the Standing Committee. for the Department of
Industries and Labour. 401

Goneral Discussion on the Budget. 1172.74.

Oath of Office, 2. :

Question re¢ coal wagons for industrial concerns, 917.

Question re evasion of the import duty on matches. 1344,

Question re¢ freight on coal. 917,

Question re income-tax and super-tix realised from cotton mills
1344-45. _

Question re protection of the cotton mill industry. 016-17.

Question re repeal of the cotton excise duty. 916-17.

Question re tariff values on cotton goods. 218. .

Remolution re abolition of the cotton excise duty. 2020-27, 2087,
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KASUR—
~ Question re complnmt against the station master of —, 1346

KATHANA— '
Proposed railway from Vasad to ——. 1343-44.
Length of the proposed Vasad, Borsad —— Railway. 1344.

KAZIM ALI, Mr. M.— .
Oath of Office. 3.

EELEKAR, Ma. N. C.—
Hlndu Coparcener’s Lmblhty Bill—
- i Motion to refer to Select Committee. £198-99.
Indian Passport (Amendment) Bill—
Motion to oonsider. 455-58,
Oath of Office. 2.
Question (Supplementary) re declaration of policy in the Central
Provinces with regard to transferred subjects. 2158-59.
- Question (Supplementary) re refusal of passports to the proposed
Indian delegation to Turkey, Persia and cortain Arab States. 2174.

Resolution re grant of self-governing Dominion Status to Indin.
5658-58. .

RENYA—
Question r¢ complaints by Indians in —. 1111
Question re condition of Indians in ——. 26-27.
Questions re the —— Immigration Bill. 47, 1045, 1134.
Question re —— lmmigration Ordnance. 277, 688,
Question re publication of the correspondence relating to —. 25-20.
Question re questions relating to ——. 6886.

KERR, Mr.—

Question re alleged ill-treatment of staff by —, Dmtnct Loco Superin-
tendent, Eastern Bengal Railway. 116.

KEY INDUSTRIES—'

-

Question r¢ minimum wage for —. 444
XHADDAR-
Question re importation and sale of mill-made cloth as homespun —.
471.

KHARAK BINGH, SARDAR—
.Question re releasc of —. 1623.
Resolution re release of —-, 902-1001.

KHILAFAT MOVEMENT—
Question re participation of QGovernment pensioners if the —-
Bwarajya movement. 113.

KHURJA STATION— |
'~ Question te suspension of the booking and loadiug of cotton bales
at —— 2113,

KHUSHAB—
Quamon re proponed railway from _Gujrat to Sargeds and —
2019420,
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KIDWAI, Sezixe MUSHIR HOBAIN—

Oath of Office. 881. .

Question re extension of the term of Revenue Settloment in the
Western Provinces. 2124.

Question re number of Indian troops serving abroad. 1703

Question re reservation of third class accommodation on the Kalka
Simla Railway during the move of the Government of India. 1993-94.

Resolution re gricvances of the S8ikh Community, 974.

RING'S COMMISSIONS— . ’
Quostion re officers of the Indian Army holding the —-—. 188,
XOHAT—
Question r¢ —— and Landikotal murder gangs. 183.
Question re strength of the police force in the ~— and Bannu Canton-

mentis. 1338-59.

ERISHNASAGORA RESERVOLIR PROJECT—
Question re the —— and the Metur Reaservoir Project. 1017.

KUDCHI-BAGALEKOT LINE—
Question re¢ construction of the Miraj-Pandbarpur and Lonand

Bagalkot Lincs and the -—. 1708,
RUMAR, Mr.—
Question re termination of services of -——-- and Mr. Bandhu, Temporary

Eugineers, Public Works Department, Delhi. 1792-25.

FUN, MAUNG—
Election of —— to the Standing Committee for the Department »>i{
Education, Health and Lands. 595,
Oath of Office. 253.

L
LABOUR PARTY—
Resolution re greotings of the Assembly to the —--. 648-55.
LABOUR UNIONS— _
Question r¢ reprosontative of —— at tho International Labour Con-

ferenco, 697. .

+wILADY HARDINGE MEDICAL COLLEGE—
Question re annual report of the ——. *2108. B
* Question re Audit and Inspection note on the —— for 1022-23. 2110-11.

Question re audit of the accounts of the —— 2108-10.

Quostion re audit reports and audit objections relating to the —.
1132-33. . v

Question re constitution of the Govurning Body of the —. 1128,

Question re oxamination by a Non-Official Member of the Legislative-
Assembly into ghe expenditure of the —. 2111 :

Question re expenditure power of the Principal,—. 1133.

Question re extravagant expenditure in the —. 1129;30. '
Question re inaspection of the ——. 9108.
Question re loss of instruments made by tho —. 1131. o
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LADY HARDINGE MEDICAL COLLEGE—contd.
Question re quarters in the —— Hospital for Furopeans and Indians,
respectively, 2002-93,
Question re recruitment of the Staff of the ——. 1131
Question re represontation of the Central Legislature on the Govern-

ing Body of the ——, 11929,
. Question re subscriptions raised from Europeans and Indians for
the —. 113041.
LAHORE—
Question re fines n‘mpoaed on postal oﬂicmls of the —— General DPost
Office. 1381-62.
I ATPAT RAI, Lata--
Question re proseription of the book by --— entitled ‘‘ Young India "
662,
IAND ACQUISITION ACT (BECTION 19)—
Question re amendment of ——. 114-15.
i.ANDIKOTAL—
Question re Kohat and —— murder gangs. 183,
1ANDS, RAILWAY—
Question re on hoth sides of Railway Lines. 1314-15.
TAND REVENUE—
Budget Demand for '* —". 1446.

Question r« extent of control of the Secretary of State and the Govern-
ment of India of the Provincial Reserved subject of the ——. 947-48.
Question re —— legislation in the Madras Presidency. 1278-70,
JAND REVENUE LEGISLATION—
Question re —— 1n the Madras Presidency. 219.
LATRINE—
Question r¢e —— accommodation in carriages of all classes on the East
Indian Railway. 1305 08.

LATRINE ACCOMMODATION—
Question 1= for third class passengers on the locul and suburbaun

services of the Great Indian Peninsula and Bombay Baroda and
Central India Railways. 1343

JAWRENCE STATUE—

Question r¢ removal of the — from the Mall at Lahore. - 472.73.
"1.AW OFFICERS—
Question re utilisation of the services of —— of the Bengal Gavern-
ment, m-

LEAGUE OF NATIONS—

Question »¢ India’s contribution towards the exponse of the —-—.

679-80.
1EAVE— e
Question re¢ casual -~ nntl holidays of the staff of the Delhi l’resn.
1980-81.

Question r¢™—— of the traffic staff of the North Western Railway. 8A5-83.
Question re —— of menial staff of State Railways. 116-17. - ;
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JLEAVE RESERVE-—
Question re —— for the office of the Railway Boa.rd 1386.
Question re —— in the Railway Mail Service. 887.
Quespion re working hours —— allowances, ete., of Railway Mail
Bervice Staff. 1815-16. ’

1EAVE RULES—
Question re
Railway. 604.
Question re —- on Great Indian Peninsula Railway. 695-96.
Question re —— for Railway servants. 1307.

;.EAVE VACANCIES—
Question re appointment of Indians in -—- in the Forest Research
Institute. 1621
I.LEE COMMISSION—
Question re expenditure on ——. 28,

LEE COMMISSION, REPORT OF THE—

Suggestion, on the motion for the reduction of the demand under
sub-head ‘‘ Home Department ” by Rs. 100, that the —— ghould be
placed before the Assembly and that no further action should be
taken on the Report without an expression of the Assembly’s
opinion. 1655-B7, 1665-G7, 1684-85.

LEFROY, Mr. . MAXWELL—
Question re work done by —— to improve the silk industry. 1357.

of workshop employees on Great Indian 'Penill:mnll

1 EGISLATION-—

Question re Land Revenue —— in the Madras Presidency. 1378-78.
LEGISLATIVE ASSEMBLY—

Inauguration of the fourth session of the —— and of the Oouuml of

State by His Excellency the Viceroy. b5-14.

LEGISLATIVE ASSEMBLY—
See under *‘ Assembly ;
Question re action taken on the recommendation of the ——. 101-83.
Question re Brigade Order re votmg for a Swarajist Candidate.. 448.
Question re rrcmdmg of votes in the Landholders’ Coustituencies of

the ——. 181"
Question r¢ strength of the various parties in the ~——. 414-15, 416
Question re travelling allowance of Members of the ——. 194-95.
Statement of Demands refused by the —— and restored by the Gover-

nor General in Council. 1061, J

LEGISLATIVE ASSEMBLY MEMBERS—
Question re grant of the title of ‘“ Hon’ble™ for ——. 2089-90.

#.EGISLATIVE BODIES—
Question re — and prisoncrs. 1286-87.

I.EGISLATURE(S)—

Question re autumn session of the Cemtral ——. 1285

Question re designation Non-Muhnmma,dan " to indicate certain
constituencies of the Provincial and Indian ——. 947

Question re disqualification for election to the —. 194. . - -

Question re representation of Berar on the Local and (‘anti‘al —
1104-05.

Question re separate establishment for the -—-. 88, o



”

MEEX TO LEGISLATIVE AvSEMBLY DEBATES.

LETTER BOXES—

Question re postal —— in the villages of Pathi Malla Johar. 850.

1 ETTER POSTAGE~—

‘Quesfion r¢ —— between India and England. $03-04.

LEY, Mr. A. H—

QOath of Office. 583.

‘LIBRARY COMMITTEE—

Appointment of Members to the —. 448,

LICENCE(S)—

Statements laid on the table re¢ the grant of —— for firearmes in 1983.
2178.

"'Question re Life —— under the Indian Arma Rules. 1289-90.

Question re renewal of —— for Arms. 1200,

LICENCES FOR FIRE-ARMBS—

Sez under ‘' Fire-arms ”’.

TINDSAY, Mr. DARCY—

.Budget Demand for ‘' General Administration'. 1768, 1771.

Budget Demand for *‘Indian Postal and Telegraph Department *’
Improvement and cheapening of postal facilities). 1570.

(Provision for depreciation of capital and increaso of subsidy to the
British Indian Steam Navigation Company). 1603-04,

Budget Demand for ‘' Indo-European Telegraph Department ‘'’
1633, 1637, 1640.

Budget Dnmnnd for ‘‘ Interest on Ordinary cht and Reduction or
Avoidance of Dbt '. 1£4¢5.

-Budget Demand for ‘* Minesn”". (Matters re welfare of the workers

the Mines). 1849,
Demand for Supplementary Grant for  Police . 848
Discussion re May BSession in Bimla. 173p-40.

Election of —— to the Standing Committee for the Department of
Industries and Labour. 401.
Election of — to serve on the Standing Finance Committee. 284, $183.

(eneral Discussion on the Budget. 1157-58, 1185, 1101, 1246,
Oath of Office. 3.

Question re cost of Simla Session of the Indian.Legislature in 1023.
1982,

Resolution re abolition of the Cotton Excise Duty. 2035-36.

LIQUORB--

Question re annual import of foreign —— into India during the last
ten years. £2166.

LLOYD, Mz. A. H—

Oath of Office. 1330, 2081.

JL.OANB—

Question rq — to villagers by the Postal Savings Bank. 2016-17,

LOANB AND ADVANCES BEARING INTEREST-—

Budget Demand for " —-"*. 1882

YLOOAL ALLOWANCE(8)—

Question re grant of —— to Postal snd Railway Mail Sarv:oa Officials.
801-92,

Question r¢ —— of Postal Officials in the Punjab. 138061
[ ]
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LOCAL GOVERNMENTS—

Question re applications from -—— under Rule 27 of the Devolution
Rules. 870. b

1. OCOMOTIVE(S)— \ .
Question re construction of —— at Jamshedpur. 2082,
Question 7¢ German tender for ——. 918-19,
Question re placing of orders for —— with firms in India. -
Questions re tenders for —— made in India. 157-59.
Question re tenders for —. 209-210, 1139,
Question 7¢ tenders for railway wagons and —, 207-09.

1 OHORARE, Dr. K. G.—

Budget Demand for ‘‘ General Administration . . 178%.

Budget Demand for * Railways ”’. 1539-40.

Budget Demand for ‘‘ Salt . 1426.

Oath of Office. 2.

Question re appeals by e¢mployees of the Great Indian Peninsula
Railway. 695.

Question r¢ Army training schools. 189. ,

Question re British and Indian Station Hosepitals. 215-16,

Question re¢ classification of Military Sub-Assistant Surgeons holding
Viceroy’s Commissions, 2104-05.

Question re Commercial and Transportation Department on the G. [
P. Railway. 696.

Question 7e construction of a station at Bhamburda on the G. I. P.
Railway. 2104.

Question re contracts for the supply of refreshments at railway stations.
914-15. !

Question ge Demobilisation of Military Assistant and Sub-Assistant
Burgeons. 1618.

Question re¢ dependents of Indian Officers killed in the war. 1127-28.

Question re duties of Military Sub-Assistant Surgeons. 2105,

Question re education of children of the Indian Staff of the G. I. P.
Railway. 692-03.

Question r¢ European, Anglo-Indian and Indian>Apprentices on Rail-
wayvs. 694-95. o

Question r¢ Fines Funds on State Railways. 601-92.

Question »e free passes for chaplains on the G. I. P. Railway. 896

Question re free passes for Members of Railway Unions. 699,

Question re free quarters for signallers on the G. 1. P. Railway. 684.

Question re G. I. P. Railway Institutes. 692.

Question re grievancgs of Indian Staff on the G. I. P. Railway. 692,

Question »e grievances of railway men. 609

Question re grievances of the Staff of the G. 1. P. Railway. 696.

Queostion re health of the Army. 014.

Question re¢ income per head in India. 185. . '

Question re Tndianization of the- Higher Grades of the Railway
Bervices. 698,

Question 7¢ T. M. 8. and R. A. M. C. pﬁieer;. 214-15.

Question re Indian population in foreign countries. £1£-13,

Question re Indian Railway drivers. 699. ~ )

Question re leave rules of workshop employees on the G. I. P. Railway.
694, : .

P L
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LOHOKARE, Dr. K. Q.—-contd.

Question re 10ave rules on the G. 1. P. Railway. ©95-96.

Question me medical certificates of railway ecmployees. 688,

Question .re Military Assistant and Bub-Assistant Surgeons. 1905-07.

Question re Military pensions. 2108, .

Question re officers of the Indian Army holding the King’s and Viceroy's
Commissions respectively. 188-89.

Question re official or trade union -staff maintained by Foreign
oguntries in India and vice versa. 184-85. _

Question re pensions to dependants of Military Assistant and Bub-
Assistant Burgeons killed in the War. 1127,

Question re prescriptions for Indians and Non-Indians on the G. L F.
Railway. 692

Question re Railways and trade unions. 697.

Question 7e recommendations of the Medical Bervices Lomu.nt.tce and
the Retrenchment Committes on the subject of the Medical Services
in India. 278.

 Question re recruitment of staff from England for the G. 1. P. Railway.

694.

Question re registration of Military Assistant and Sub-Assistant
Burgeons. 932,

Question re Relieving Staff on the G. 1. P. Railway. 700.

Question r¢ removal of the office of the Deputy Accountant Gouneral,
Military Accounts, from Poona to Bombay. 913-14, _

Question re representative of Labour Unions at the International
Labour Conference. 697.

Question r¢ salaries of staff of G. I. P. Railway. 0693.

Question re shortage of coal on the G. 1. P. Ruilway. 697,

Question re¢ *‘ Squandermania ’ on the G. I. P, Railway. 688,

Question re time scale of pay for the G. I. P. Railway staff. 693,

Question re training in Government Medical Schools. 914.

Question re transfer of 1. M. 8. appointments in the Bombay Pres:-
dency to the Provincial Medical Establishments. 279.

Resolution re abolition of the Cotton Excise Duty. 2041-42,

Resolution re adoption of measures for the convenience of Indian
Railway Passengers. B507.

Resolution re imposition of a countervailing duty on Bouth African
Coal. 296-97.

I.ONAND-PANDHARPUR LINE—

Question re construction of the —— and the Miraj-Pandharpur and
Kudchi-Bagalkot Lines. 1708., ~

7.ONGWOOD HOTEL—

See under * Hotel "',

Question re certain quarters not being made available to Members at
- 2171

Question (Bupplementary) re grant of conveyance allowance in Simla.
to Members of the Indian Legislaturo residing at —, 2167.

Question re ——, Bimla. 2012-14. :

Question re use of — by commercial travellers and other members of
the public. 2014.

A

LUGGAGE PORTERS—

Question re contracts for the supply of —— on the E. I B@ilwuy.' 283
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M
MACDONALD, Mr. RAMBAY-—

Question re proseription of the book by —— entith_d " Awankening of

India *’. 662
MADHOBDI—
Question re fecder road from ---- Hat to Jinardi railway station. 1128.
MADRAS—
‘ Question re freight on cement from Dwarka to —----. 1315,

Question re permanent settloment in —-  1006-97,

Question re proposed metre gauge railway from Tirupati to —. 1308,

Question re salt factory in ——. 10992000,

Question 7e scheme for separation of judicial and oxecutive functions.
in —. 2111.

Question re through mail train service between —-- and Delhi. 1280.

MADRAS HIGH COURT--
Question re grievances of non-gazetted judicial officers of the ——. 113-14.

MADRAS PRESIDENCY—
Question re amalgamation of Coorg with the -—1280.
Question r¢ land revenue legislation in the —. 1278-79.

MADRAS AND SOUTHERN MAHRATTA RAILWAY-— .
Question re cost of the Satara-Koregaon branch of the — —-, 1048,

MAHABUDHA TEMPLE—
Question r¢ —— at Buddha Gaya. 670.

MAHBOOB ALI KHAN MUHAMMAD AKBAR KHAN, BakpAR- -
Oath of Office. 120.

MAHOMOOD SCHAMNAD, Samis Banapur, Mp.—

Criminal Law Amendment Bill—
Motion to refer to Belect Committee. 707.

Election of —— to serve on the Standing Finance Committee. 2183.

Election of —— to the panel of the Standing Committee to advise on
questions relating to ‘* Emigration ", 941

General Discussion on the Budget. 1237,

Oath of Office. 403.

Question re am8gamation of Coorg with the Madras Presidency. 1280.

Question re blocking of the road to the Juma Mosque and Darga of
Hazrat Malikbn-Dinar at Kasaragod. 2001-92.

Question re extension of the postal voting system to pardah ladies. 2090.

- Question r¢ Shimoga-Bhetkal Railway. 683.

Question re Shora.nur-Nlln.mbar and the Tellicherry. Nanjangad
Railways. 083.

Question re through mail train service between Madras and Delhi. 1280

Question re Trikannad Railway Station. 1279-80, 2171.

Resolution re grievances of the Sikh community. 991,

Resolution re Muhammadan representation. 785; 786.

Resolution re repeal of Bengal Regulation ITT of 1818, 2083-84.

MAILS— ,
Question re carriage of —— between England and India. 884,
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MAIL BAG(S)—
Question re loss of a —— at Peshdawar, 701.
Question re theft of —— at Multan. 70).

MAIL CONTRACTS—

Question re expiry of postal ~— on the constal linen of India and
Burma. 165.
MAIL RUNNERS—
Question re deaths among —— and mm;mnsn.t.non allowed to their

families. 211%.

MAIL TRAINS—
Question re through -—- botween Madras and Delhi. 1280.

MAIL VAN 58— . .
Question te inadequate supply of ——. 800.

MAKAN, Mz M. E—
Electlon of — to the SBtanding Committee .for the Commerce Depart-
ment. 347,
General Discussion on the Budget. 1218 and Appendl:.
Oath of Office. 2.

MALAVIYA, Panpir KRISHNA KANT—

Oath of Office. 3.

Question re arrest of Sobhalal Gupta and Rn.mnata.yana. Chowdhery
of Ajmer-Merwara. 2168-69.

Question re audit reports and audit objection relating to the Lady
Hardinge Medical College. 1231-33.

Question 7¢ constitution of the Governing Body of the Lady Hardinge
Medical College. 1128-29.

Question r¢ expenditurc power of the Principal, Lady Hardinge Medical
College. 1132.

Question re cxtravagant expenditure in the Lady Hardinge Medical

- College. 1129-30.

Question re loss of investments made by the Lady Hardinge Medical
College. 1131,

Question re police Taid on the office of the Rajasthan Volunteer Corps
in Ajmer. 2169,

Question re recruitment of the staff of the Lady Hardinge Medical
College. 1131,

Question re representation of the Central Legislatuyg on the Governing
Body of the Lady Hardinge Medical College. 2?

Question re subscriptions raised from Europcans and Indians for the
Lady Hardinge Medical College. 1130-31.

MALAVIYA, Paxpir MADAN MOHAN—

Budget Demand for * Education ”” (Grants for the Benares and Aligarh
Universities). 1844-45.

Budget Demand for ‘‘ Excise ', 1448-49, 1451, )

Budget ‘Demand for ‘“ General Administration . 1870-75, 1680-81, 1693
95, 1609,

Budget Demand fnr ! Miscellaneous Departments ”’ (British Empire
Exhibition). 1874-78.

Budget Demand for ‘‘ Railways . 1544, 1569, 1560, 1561-62, 1563.

Budget Demand for “ Railways — Working Expenses ', 1473, 1476, 1477,
1483, 1483, 1484-85, 1497, 1498, 1499,
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MALAVIYA, Panpit MADAN MOHAN-—contd.

Court-fees (Amendment) Bill—
Motion to refer to Select Conunittee. 2147.
Motion to circulate. 2152

Demand for Supplementary Grunt fm “ Indo-European Telegraph
Department *’. 837, 838.

Expression of regret a.t the death of Mr. G. M. Bhurgri. 1433,

General Discussion on the Budget. 1234-47, 1259.

Indian Finance Bill—
Motion to consider. 1915-14, 1946.
Motion for leave to introduce in the recommended form. 19878.

Indian Penal Code (Amendment) Hill (Protection of minor girls)—
Consideration of the Report of the Select (ommittee. 1025—28 1029,
1030, 1034.

Motmn for Adjournment to discuss the departure of the Akali Jatha
from Amritsar and its imminent arrival at Jaito Gurdwara. 1622-27.

Motion for Adjournment to discuss the occurrences at Jaito on the 21st
February, 1924. 922-26.

Motion for Adjournment to discuss the refusal of passports to the pro-
posed Indian delegations to Turkey, '['ersm and certain Arab States.
2825-30.

Oath of Office. 15.

Question (Supplementary) »+ recognition of the Shiromani Gurdwara
Prabandhak Committee by Government. 472,

Question (Supplementary) re State Prisoners. 205-06. .

Resolution 7« adoption of measures for the convenience of Indian rail-
way passengers. 490-502, 503.

Resolution re amalgamation of the Indian Territorial Force with the
Auxiliary Force. 238-43.

Renolution re approval by the Tndian Legislature of Government con-.
tracts. 612-14, 620.

Resolution re grant of full self-governing Dominion Status to India.
380, 163, 384, bH27-38, 53N, 574, 576, 681.

Resolution re grievances of the Sikhs. 066-72, 075, 983, 990,

Resolution re¢ imposition of a countervailing duty on South African
Coal. 307-11, 328

Resolution re reduction of the Provineinl Contributions. 341-45.

Resolution re release of Maulana Hasrat Mohani. 1008-09.

Resolution re releass of Sardar Kharak Singh. ©94-1000.

Resolution re repeal of Bengal Regulation TTI of 1818. .2075, 2076, 2077.

Resolution re return to India of Mr. B. G. Horniman. 802-804.

MANIKTALA—
Questions re discovery of a bomb factory at -—. 1896-987, 1965.
Statement by Rir Malcolm Hailey re discovery of a bomh factory at —
1989.
MANJHAUL—
Question re Bub Post Office at —-in Monghyr, 2121-22,
MARDAN—
Question re conversion of the —— sub-division of the Peshawar district

into a separate district. 1008-09.
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MARRIAGE ALLOWANCE(S)—
Question ¢ refusal of — - to Assistant Surgeons of the Indian

Medical Department. 20085-96.

MATCHES-—
Question re evasion of the import duty on ——. 1344.
Question r¢ imports of ——. 689,
Question re ‘manufacture of —— in Indin. 1292

MATCH BOXES—
Question re import duty on splints and dummy ——, 1122
Question r¢ imports of veneers, splints and dummy -—. 689-890.
Question r¢ splints, veneers and empty ~-—. 435.

MATCH INDUSTRY—
Question re the ———, 1357-58.

MAURITIUS—
Question »r Emigration Agent in - —. 1368-70.

McOARTHY, Sizx FRANK-—
Death of ——. 703-705.

MEDICAL CERTIFICATE(S)—
Question r¢ —-—. of railway employees. 698,

MEDICAL COLLEGE—
See ‘' Lady Hardinge —.”

MEDICAL COLLEGE (CALCUTTA)—
Question re military students in the —. 2124-25,

MEDICAL DEPARTMENT--
See under “ Indian Medical Department.”

MEbICAL EXAMINATION--
Question rr ——— of postal and telegraph employees. 890,

MEDICAL RESEARCH INSTITUTE—
Question r¢ ——. 435,

MEDICAL SCHOOLS—

Question re training in Government ——. 014,

MEDICAL SERVICES—

Budget Demand for ‘‘ —- . 1850-52.

Demand for Supplementary Grant for ‘“ —— ', gs1.

Question re recommendations of the Medical Rervices Committee and
the Retrenchment Committee on the subject of the ——., 278,

MEDICAL SERVICES COMMITTEE—
Qnentmn ( Supplemantary) re delay on the part of;the Sec retary of
State in coming to a decision on the recommendations of the - 279,

MEERUT CITY JUNCTION RAILWAY STATION-
Question re repeir of third class waiting hall shed at —. 983,

-
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MEHTA, Mr. JAMNADAS M.—

Budget Demand for '* Administration of Justice’. 1802.

Budget Demand for '* Currency '’. 1878-77, 1878.

Budget Demand for ** General Administration ”’. 1689-1700, 1748-50.

Budget Demand for ** Interest on Ordinary Debt and Reduction or
Avoidance of Debt "', 1642-47,

Budget Demand for ' Miscellaneous Departments” (British Empire
Exhibition). 1872-73, 1875.

Budget Demand for ' Salt’’. 1426-27.

Budget Demand for ‘‘ Taxes on lncome . 1421

(eneral Discussion on the Budget. 1202-06.

Indian Coinage (Amendment) Bill—

Motion to refer to Select Committec. 269.
Motion to consider Report of the Select Committee. 930, 931, 932,

Indian Penal Code (Amendment) Bill (Protection of minor girls)—
Consideration of Report of Seclect Committee. 1036-37.

Oath of Office. 2.

Question re accommodation of the Pension Department in Bombay. 665,

Question - adjustment of expenditure incurred on telegraph work done
in combined offices. 475.

Question »¢ appointment of an Indian as Secretary to the High Com-
missioner for India. 473-74.

Question re (‘oloninl hanks and firms on the horrowing list of the Becre-
tary of State. 1201,

Question r¢ commission on the purchase and sale of securities. 1201,

Question r¢ contract for the Bombay City Motor Mail Service. 474-75.

Question »r¢ criminal jurisdiction in Bhagur. 602, '

Question »¢ disbursements wade on behalf of the War Office during the
War, 664,

Question ¢ employment of women police to control the traffic in women
and children. $00.

Question 2~ excess of éxpenditure over revenue, additional taxation, etc.
911-12.

Question 7¢ exclusion of Bhagur from Deolali Cantonment. 681-82.

Question »¢ expenditure on the Waziristan Campaign. 1137-38.

Question r¢ export of cattle. @86,

Question 7 gold value of the silver rupee. 1342-43.

Question r¢ Government pensioners in Bombay. 665.

Question (SBupplementary) re guardianship of students hefore admission
to Universities. 214,

Question 7c interest on the cash balances of the Secretary of State for
India. 1138

Question ¢ interin relief to vertain employees of the office of the Post
Masuter General, Bombay. 8587-88,

Question 7~ Local Advisory Committees on Railways. 1137,

Quesation 7¢ latrine accommodation for third class passengers on the
local and suburban services of the G. I. P, & B. B. & C. I. Railways.
1343. .

Question rc length of the proposed Vasad, Borsad Kathana Railway.
‘1344,

Question »+ Moplah and other prisoners in the Andamans. 1138,

Question r¢ pay of clerks of the Dead Letter Office in Bombay. 665-66.

Qt!xeation re post and telegraph offices mileage of Railways and telegraph
ines. 11886

-

',. 32_
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MEHTA, Mr. JAMNADAS M.—contd.

Question re proposed railway from Vasad to Kathana. 1343-44.

Question r¢ Provincial Governments' offices, Mechanical Branches of
the Olerical Establishment. 887. n

Question r¢ recommendations of the Babington Smith Committee. 1342.

Question ¢ recovery of house-rent and municipnl taxes from telegraph
officials. 476. '

Question r¢ reservation of berths on railways. 1273

Question rs running of the evening train without lights between
Sabarmati and Dholka. 1343

Question re staff of the High Commissioner for India. 474.

Question rc surplus postal revenue. B587.

Question »~ taxation in Bhagur. 682

Resolution re imposition of & countervailing duty on South African
coal. 331-22,

Resolution r¢ return to India of Mr. B. G. Horniman. 8056-07.

MEMBERRS OF THE INDIAN LEGISLATURE—

Question r¢ accommodation of -— at Raisina. 1883.
Question re accommodation of — at Simla. 2118. .
Question re accommodation of orthodox ---— in the Western Hostel,

Raisina. 2116-17.
Question re grant of conveyance allowance to —— in Bimla. 2167.
Question re supply to —— of certain Government publications. 165.
Question re supply to —— of railway establishment rolls and working
estimates. 895.
See under ‘ Address, Joint ”.

MENTIAL(S)—

See under ‘ Pensions '’ and ‘‘ Privilege leave ».

MENIAL BTAFF—

Question re house rent allowance of the —— of State Railways. 116.
Question re leave of the —— of Btate Railways. 118-17.

MERCHANT SHIPPING (AMENDMENT) BILL—

See under ‘' Bill(a) ”.

MESOPOTAMIA—

Questions rr employment of Indian soldiers in ——. 469, 1206,

MERBAGE(B)—

——— from the Council of State, agreeing, without amendment, to the
Rolgen.ling and Amending Bill, as passed by the Legislative Assembly.
16180.

—— from the Council of State re Cantonments Bill. 703.

—— from the Council of Btate re Immigration into India Bill. 505,

—— from the Council of State »» reference of Indian Succession Bill to
Joint Committes. 1118.

—— from the Council of Btate rc the Central Board of Revenue Bill and
t.l;;a‘lndian Penal Code (Amendment) Rill passed by that Chamber.
1

—— from the Council of Btate re the Immigration into India Bill. B5985.

—— from the Council of State re the Indian Coinage (Amendment)
Bill passed by that Chamber with an amendment. 1316,

—— from the Council of Btate re passing of the Inflian Cotton Cess
(Amendment) Bill. 517,
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MEBBAGE(S)—contd. _

—— from the Council of Btate »¢ the passing of the Indian Income-tax
(Amendment) Bill. 2213, .

—~— from the Council of Btate re the Sea Customs (Amendment) Bill
and the Indian Tariff (Amendment) Bill, passed by that Chamber.
1816.

—— from His Excellency the Governor (leneral re attendance of Mem-
bers at the inaugural ceremony. 4.

—— from His Excellency the Governor Generual r¢ dates for the Budget.
276.

—— from His Excellency the Governor General re discussion of heads of
expenditure of the Budget. 348.

—— from His Excellency the Governor General recommending the
Assembly to pass the Indian Finance Bill. 1866 :

METEOROLOGY—
Budget Demand for *‘ —— ", 1820-20.
Demand for Supplementary Grant for *‘- ——"". 8b0.

METUR IRRIGATION PROJECT—
Question re arrungement with the Mysore Durbar regarding the —,
1017-18.

METUR RESERVOIR PROJECT—
Question re the Krishnasagara Reservoir Project and the —, 1017.

MILAM—
Question re season post office at ———. 659,

MILITARY—
Quesation re employment of the -—— to quell internal disturbances. 2016.

MILITARY ACCOUNTANTS—
Question re ——. 1339,

MILITARY AOCOUNTS-— .
Question re removal of the office of the Deputy Accountant (ieneral, —
from Poona to Bombay. 913-14.

MILITARY ACCOUNTS DEPARTMENT—
Question ¢ compulsory retirements of clerks, accountunts and Deputy
Assistaut Controllers of the ——. 1341,
Question »e pay of accountants and clerke in the—. 1840-41.
See ' Indian Army Reserve of Officers V.

MILITARY ASSBISTANT SURGEON(S8)—
Question rr and Sub-Assistant Surgeous 1906-08, 1908-07,

MILITARY DAIRY FARMS—

Question re 52.
MILITARY EXPENDITURL- -
Question re 420, 1108,

MILITARY OFFICERS-
Question s« replacement of vertain -—— in the Political Department by
civilians, 1208.
MILITARY PENSBIONS—

Question re payment of — by post offices in the Punjab and N. W. F.
Circle. 1362-1363, '
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MILITARY SERVICES—
Question re retrenchment of —--. 68-108.

MILITARY SUB-ASSISTANT SURGEONS--
See ** Sub-Assistant Surgeons .

MINES—
Budget Demand for ‘' — ', 1831-43.
MINING—
Question < concessions granted to foreignevs in ——  forest producta,
ete. 148.

MINING AND GEOLOGY-—
Question re establishment of a Bchool of - at Dhanbad. 135.
MINISTERS—
Question re establishment of a convention with regard to the rtmg'na-
tion of —--- on the conclusion of a general election. 948.

MINISTERIAL ESTABLISHMENT—
Question r¢ grievances of the —-- of the Railway Board. 1344,

MINOR PROVINCES—

Question re administration of -——  683-684, 1380.
MINT--

Budget Demand for *‘ — "', 1879,
MINT {ROYAL)—

Nee ' Babington Smith Committee "

MIRAJ-PANDHARPUR LINE—

Question /+ construction of --— and the Kudchi-Bagalkot and l.onand-
Pandharpur Lines. 1708,

MISCELLANEOUS—

Budget Demand for ‘‘ ----"", 1880.

Demand for Supplementary Grant for ‘‘ —--". 852.60.
MISCELLANEOUS DEPARTMENTS—

Budget Demand for '‘ —— "', 1872-75.

Demand for Supplementary Grant for ““-—- ", 8bl.

MISRA, Panprr HARKARAN NATH—
QOath of Office. 3.

MISRA, Pasvir SHAMBHU DAYAL-—~

Budget Demand for ' (General Administration . 1787.,

Oath of Office. 3.

Question r¢ conversion of the Sadar Bazar of the Saugor (antonment
into a Municipal Committee. 2089,

Question /+ grant of the title of * Hon’ble " M. L. A’s. 2089.60.

Question re¢ income from Culturable lands in the Saugor Cantonment.
2080.

Question re Indian Secretaries of the Cantonment Committee. 2088.

Question r« personnel of the Colonies Committee. 9088,

Question (Supplementary) re appointment Ly the British Osbinet of &
Committee to consider Indian affairs. 1375.

Question (Supplementary) re employment of English reporters by the
Public Servicés Commission. 1107,

Resolution 7e repeal of Bengal Regulation ITT of 1818, 2047-50.
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MITTER, Mg. P. U.—

Question re speech of ——. 1618-19.
MOIR, Me. T. E—
Demand for Supplementary Grant for ‘‘ Administration of Justice '’. 844-

47,
(General Discussion on the Budget. 1262-57.
Oath of Office. 1.
Resolution re abolition of the Cotton Excise Duty. 2036.
Resolution »¢ grant of full self-governing Dominion Status to India. 395-

m. -
MOKAMEH GHAT—
: 155-36.

Question r¢ proposed railway bridge ancross the Ganges at ——.

MONORIEFF SMITH, Siz HENRY—

Code of Civil Procedure (Amendment) Bill—
Motion for leave to introduce. 1018-19.

Motion to refer to Select Committee. 13926-27.

Indian Evidence (Amendment) Bil—

Motion for leave to introduce. 876-78.

Indian Finance Bill—

Motion for leave to introduce in the recommended form. 1976.

Indian P#sport (Amendment) Bill—

Motion to consider. 459, 460-61,
Indian Tolls Bill—
Motion to consider. 1320-22.
Motion to refer to Select Committee. 1322-23,
Motion to postpone further consideration. 1325.
Oath of Office. 1.
Repealing and Amending Bill—
Motion for leave to introduce. 1019,
Motions to consider and pass. 1119.

Resolution re« answering of questions put by non-official Members on
subjecte over which the Governor (eneral in Council has control and
superintendence, by Government Members. 487-89.

Statement (laid on the table) re action taken by Government on certain
Resolutions passed by the Council of State. 817-21,

MONGHYR—
Question e ferry service between —— and ——Ghat. 121-22.
MOPLAH(S)—
Discussion relating to the treatment of --—- prisoners on the motion for
the reduction of the Demand under sub-head ‘“ Home Department .
1657-58, 1685.

Question r¢ —— and other prisoners in the Aundamans. 1134

MOBQUE(S)—
Question ¢ compensation for —-- in the New Capital. 1731
Question re demolition of & ~—— near Paharganj. 279-80,
Question r¢e —— and other religious buildings protected under the

Ancient Monuments Preservation Act, 1904 (VIT of 1804). 1730.

Question re —— near Qutab Minar. 2119,
Question r¢ —— on Asoka Road, Raisina. 1731-32.
Question #¢ old ——— at Raisina. 661.62.
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MOTION(S) FOR ADJOURNMENT—

Question re ~— in the two Chambers of the Indian Legislature. 408
409.
See under ‘‘ Adjournment(s) .
MOTOR CARS—

Question re expenditure on haulage of — of Members of the Indian
Legislature. 680-81.

MOTOR MAIL SERVICE—
Question r~ contract for the Bombsg City Motor Mail Service. 474-76.

MOTOR VEHICLES—
Question re —— for the Royal Air Force. 19905,

MUHAMMAD ISMAIL, KuaAN BABADUR SAIYID—
Oath of Office. 1339.

MUHAMMADAN(8)—
Question r¢ Anglo-Indians, Hindus and —— in the Subordinate Au ounts
Service. 1965-68. »

Question 7e employment of a larger percentage of —— in the Accounts
Department, Posts and Telegraphs. 149-50.

Question re employed on the N.-W. Railway. 2018.

Question re in postal employment. 2019-30. .

Resolution re representation of —— in the lmperial and Provincial
Legislatures and also in Government Services. 232, 485, 772-86.

Nee '‘ Postal Accounts Department .

MULTAN MUSLIMS—
See under *‘ Inconie-tax

MUNICIPAL TAXEB—
Question re recovery of house rent and —— from telegraph officials.
475,
See under ‘‘ Taxes ”

MUNBIFF(8)—
Question 7z pay of Extra Assistant Commissioners and — in the N.-W.
F. Province. 1808-10.

MURTAZA, SaBE8 BaBADUR, MAULVI BAYYID—
Oath of Office. 2.
Motion for Adjournment to discussethe refusal of passports to the pro-
posed Indian delegations to Turkey, Persia and ocertain Arab States.

.

2219-20.
MUBA KHAN—
Question re activities of —— in Waziristan. 440,
MUTALIK, Sagpar V. N.—
Election of -—— to serve on the Standing Finance Committec. 2183,

Election of —— to the panel of the Standing Finance Committee to advise
on questions relating to Emigration. 941.

Indian Finance Bill—
Motion to consider. 1912.

Oath of Office. 2.

Question re conatruction of the Miraj-Pandharpur, Kudchi-Bagalkot and
Lonand-Pandharpur lines. 1708,
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MUTALIK, Sarpar V. N.—contd.
Question re cost of the Satara Koregaon Branch of the M, 5. M. Railway.

1048. .
Question re effect of cnhanced salt duty on the consumption of salt. 183,
Question ¢ enlistment of Brahmins in the Army. 122-23.

Question re Indian Territorial Forde. 182.

Question »¢ inquiry into working of the Roforms. 1707.

Question re new Pension Rules. 1709.

Question re recording of votes in landholders’ constituencies. 181.
Question re reoruitment for superior posts on the Railways. 183.
Question 7e recruitment of members of the Indian aristocracy for the All-

India Bervices. 181.

Question re withdrawal of the exemption under the Arms Act from the

second #nd third claes Sardars of the Deccan. 1708-09.

MUTTRA
Question re¢ proposed railway between --- - and Aligarh rid Brindaban.
2115,
MUTTRA-ALIGARH RAILWAY PROJEOT—
Question re proposed —— »id Brindaban. 2113.
MUZAFFARPUR—
Question 7e cost of troops stationed at ——. 46-47.
Question r¢ location of troops at —. 45-46, 1101-02.
Question re railway connection between —— and Sitamarhi. 156, 1268.
Question re slaughter house for troops at —- . 1102-03.
MYSORE DURBAR—
Question re arrangement with the —— regarding the Metur Irrigation

Project. 1017°1018.

NABHA TERRITORY—
Sec under *‘ Jaito .

NADIA DIVISION—

Question re retrenchment of postmen in the - 1895,

NAG, Mr. GRISH CHANDRA—
Oath of Office. 2.

NAGPUR--
See under ‘“ Chota Nagpur ”.

NAMBIYAR, Mz K. K.—

Oath of Office. 2.

Question re bungalows leased by Government in Delhi. 2100.

Question re recovery of rent for bungalows at Raisina not vacated by
tenants belonging to the P. W. D. 2101.

Question re recovery of rent from Mr. Symes, Executive Engineer, for
bungalow No. 2 Church Road, Raisina. 2099,

Question re shortage of insulated wire in stock of the 3rd Project Division,

P. W. D, Delhi. 2101. .
Question re Sikh contractors employed in the P. }V D., Delhi. 2100-01.



106 INDEX TO LEGISLATIVE ABSEMBLY DMAATES.

NARAIN DAS, Mx-—-

Budget Dalnand for *“ General Administration . 1771-177%.

Indian Coinage (Amendment) Bill—
Motion to considery. 284-285.

Indian Passport (Amendment) Bill—
Motion to consider. 461-462.

Oath of Office. 3.

Question re export of Opium. 2113-15.

Question 7¢ proposed railway project between Muttra and Aligarh rid
Brindaban. 2115,

Question r¢ suspension of the booking and loading of ootton bales at
Khurja Station. 2113.

Resolution r¢ grievances of the Sikh mmmumh 973-974.

.

NARAYANGANJ—
Qne;!t;on re conversion of the —— sub-office into a head post office. 1122-
11
NATIONAL EXPENDITURE—
Question re retrenchment in ——. 1,
NATIONALIST PARTY—
Alleged pact between Government and the ~---. 1736-1737.
Statement of the position of the —— in regard to Demands for Graots.
1443-1444.
NAVAL AND AIR FORCES—
Question re Indians in the —. 412-413.
NAVAL FORCE(8)—
Question re admission of Indians to the ——. 135, 419, 437-438.
NEEMUCH—
Question r¢ decreasc of civil population of ---- 161,

NEHRU, Dr. KIBHENLAL—
Oath of Office 3.

NEHRU, Paspitr MOTILAL—

Budget Demand for Customs. 1377,
Motion to omit the Demand. 1379-86, 1360, 1415, 1418,

Budget Demand for Salt. 1425-26.

Expression of regret at the death of Mr. (. M. Bhurgri. 1431.

Honourable Sir Malcolm Hailey's request for a ruling as to the order
in which mdtions relating to Demands for (irunts should be considered.
1277, 1378, 1379, '

Indian Finauce Bill—
Motion to consider. 1946, 1940-57.
Motion for leave to introduce in the reccommended form. 1975 7K,

Oath of Office. 3.

'Question (Supplementary) re appointment by the British Cabinet of a
Committee to consider Indian affairs. 1372-76.

Resolution »¢ abolition of the Cotton Excise Duty. 20384-36.

Resolution »« grant of full self-governing Dominion Status to India.
367-375, 542-548, 588,

Resolution re¢ Greetings of the Assembly to the Labour Party, 630-851.

Resolution v« Muhammadan Representation, 783-785,



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 107

1

NEHRU, Panpir MOTILAL—contd.
Resolution r¢ repeal of Bengal Regulation IIT of 1818. 2075-2077.
Resolution 7¢ return to India of Mr. B. G. Horniman. 813.
Statement of the position of the Nationalist Party in regard to Demunds

for Grants. 1443,

NEHRU, Paspir SHAMLAL—

Budget Demand for ‘‘ (General Admnustmtmn 1757-1758.

Indian Passport (Amendment) Hill-—
Motion to consider. 458-459.

Oath of Office. 3.

Question (Supplementary) re allowances of State prisoners in Bengal.
921,

Question (Supplementary) e appointment by the British Cabinet of a
Committee to consider Indian affairs, 1373.

Question (Bupplementary) re employment of postmen and menial staff on.
guatd duty at night. 2018.

Question (Supplementary) re Longwood Hotel, Simla. 2013-2014.

Resolution »¢ nbolition of the Cotton Excise Duty. 2041-42.

Resolution r¢ grant of full self-governing Dominion Status to India. - 361,
870.

Resolution re grievances of the Sikh community. 973, 989,

Resolution r¢ imposition of a countervailing duty on South African coal.

288.
Resolution re repeal of Bengal Regulation 111 of 1818, 2076,
NEOQGY, Mk. K. C.— .
‘Appointment of —— a8 a Chairman on the Panel. 445,

Budget demand for ‘‘ Indian 'ostal and Telegraph Department . (Im-
provement and cheapening of postal facilities). 1b66-1569, 1585,

Election of —— to the panel of the Standing Committee to advise on

" questions relating to Emigration. 941,

Qath of Office. & -

Question 7e alleged assaults on Indians by Mr. Payene, Loco. Foreman,
Lalmonirhit, E. B. Railway. 117

Question r¢ alleged ill-treatment of staff by Mr. Kerr, District Locomotive
Superintendent, E. B, Railway. 116.

Question re allowances of State Prisoners in Bengal. 381, 920-522.

Question re appeals against decisions of the Chief Medical Officer, E. B

Railway. 117
Question re appointment of Station Mautvls as Travelling Ticket Inspec-
v tors on the E. B. Railway. 118.

Question re Bengal Regulation 111 of 1818. 919,

Question e Catering Department, E. B. Railway. 119,

Question re compulsory prepayment of freight on coal on the Fast Indian
and Bengal Nagpur Railways. 18186.

Question re cost of Kasta and Damaguria sidings, E. I. Ry. 2T

Question »¢ disposal of work in connection with the inward foreign parcel.
mail. 1813,

Question re exercise of the personal powers of the Governor General”

1082-1987, *
Question r¢ expenditure on deputation of Sir Tej Bahadur Sapru to-
England. 29,

Question re¢ Food Inspectors and Tr mlsportatmn Officers on the E. B..
Railway. 110
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NEOGI, Mz. K. C.—contd.

Question re further constitutional advence in India before 1u2v. 2187,

Question (Supplementary) re grant of extensions to the members of the
India Council. 1350
Question re grant of retiring gratuity to gazetted officers of the E. B.

Railway. 119.
Question 7¢ grievances of Indian guards and drivers, E. B. Railway.
116. '

Question r¢ housc rent allowance for menial staff of SBtate Railways. 116,

Question re leave of menial staft of State Railways. 116-117.

Question (Supplementary) re Longwood Hotel, Simla. 2012-13, 2014.

Question re orderly peons for Inspectors of Post Offices: 1813-14.

Question re¢ overtime allowances to clerks of the (lemeral Post Office,
Calcutta. 1813.

Question re purchase of coal for Stule Railways. 38

Question re railway facilities to the Karanpura and Talcher coalfields.
37.

Question re recovery of Municipal and Halkhuri taxes from the postal
and telegraph staff occupying Government quarters. 1614, -

Queation re reduction of coal freights. 35,

Question r¢ reduction of pay of Indian employees of the E. B. Railway.

118.

Question 7 reinstatement of employees dismissed by the E. B. Railway.
117. ) :

Quut'llon re representations from BState prisoners in Bengal. 31, 990-
022

Question re retrenchment of Iadians, Anglo-lndians and Europeans on
the E. B. Railway. 118. -

Question rr reirenchments on the E. B. Railway. 118,

Question (Supplementary) re rules under section 67 of the (overnment
of India Act. 1902

Question r¢ separate establishment for the Legislature. 2.

Question re State prisoners. 30,

Question (Supplementary) re State prisoners. 205,

Question re State prisoners in Bengal. 30-32

Quostion re terms of employment of subordinate and superior cstablish-
ments of the E. B. Railway. 117-118. '

Qnestion re total monthly expenditure and staff of certain post offices in
Calcutta. 1814-13.

Question 7¢ transfer of the Station Master, Ballygunj. 107-108

Question re treatment of State prisoners in Bengal. 919.422.

Question 7e visits to State prisoners in Bengal. 919-820.

Question r~ wagons for coal traffic. 36.

Question re withdrawal of Railway Department Notification No. 1-D,,
dated the 28th December, 1916. 1816.

Question re working hours, leave reserve, allowances, etc,, of R. M. B.

. etaff. 1815-1818.

Question 7¢ working of the reforms. 28-29.

Resolution 7¢ abolition of the Cotton Excise Duty. 2032.

Resolution 7 imposition of a countervailing duty on South African coal
imported into India. 985-888, 323-32b. :

Resolution re separation of Railway Finance from (General finance. 298

Resolution r» Transferred Subjnots in the Provincen. 020,
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NEW CAPITAL COMMITTEE— -
Question re annual administration reports of the —. 3092,
Questinn e persounel of the —. 1099

NEW CAPITAL RAILWAY—
See under ** Railway(s) 7 —,
NEW DELHI—
Question e ——. 206
Question re capital expenditure on ——, 107.

NEW IMPERIAL CAPITAL—
Question re railway station for the —, 207.
NEWSPAPERS—

Question re subscriptions to — by Departments of the Government of
India. 1114-1116, 2118.

NICKEJ, COINS—
See under “‘ Coins "’

NOBEL PEACE PRIZE—
Question re —. 673-674.
NO-CONFIDENCE—
Question re vote of -—-— in the Central Provinces Legislative Council.
443.
O
NOMINATION PAPERS—

Question re —— of candidates for election to the Legislative Assembly.
1280-81.

NON-SWARAJIST CANDIDATE—
Question re Brigade order re voting for a —. 1274.

NOOR MUHAMMAD—
Question re discharge of —— driver on the E. B. Railway for running
against signals. 162.
NORTH-WEST FRONTIER—

Question re payment of military pensions by post offices in the Pl.u:usb
and —— circle. 1362-63.

Question re number of British officers murdered on the —. 159-60.
NORTH-WEST FRONTIER PROVINCE—

Budget Demand for the ‘‘ —"". 1880.

Demand for Supplementary Grant for the ¢ — 7', 861.

Question %¢ cxtension of Reforms to the ——. 1889

Question 7¢ judicial work in the —. 1609.

Question 7¢ murder of Indians and abduction of Indian women by frontier
tribesmen in the ——. 160-181.

Question re Original Major Works in the — and Baluchistan. 2004-05.

Question re pay of civil olerical establishments in the —-. 1885, 1889-
90,

Question re pay of clerks of the Irrigation Department in the ——. 1880,
1895.

Question r¢ pay of Extra Assistant Commissioners and Munsiffs in the
—, 1809-10.

Question re police force employed on strategic railways in the —. 1614-
165.

Question re revision of pay of civil clerks in the — 1860, 1898.
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N.-W. F. PROVINCE INQUIRY COMMITTEE REPORT-—
Question regarding the ——. 120, 1360.

NORTH-WEST FRONTIER REGULATIONS—
Question »¢ imprisonment of persons under section 40 of the ——. 470.

NORTH WESTERN RAILWAY—
Question re Claims Inspectors on the —. 667.
Question r¢ Commercial Department, —. 667.
Question r¢ Commercial Superintendents on the —-. 687.

-

Question rc¢ compensatory allowances for the ataff of the —— at ilarachi.
439.

Question re derailment on the Rohri-Khanpur section of the ——, 2189

Question ¢ European Station Masters at certain stations on ihe —.
669.

Question re (Goods and Cnnrhmg Clerks on the -—— . 668,

Question re¢ inadequate supply of drinking water for passengevs on the
—. 1486,

Question rec leave of the traffic staff of the —. 865-866.

Question re Muhammadans employed on the -—. 2010,

Question ;¢ railway rates and fares on the Kalabagh and Bannu branch
of the -——. 1610-11,

Question »+ retrenchments on the -——. 439, . Py

Question re termination of the services of the traffic- staff of the ——,
B66.

Question re theft and pilferage on the —-, 2019,

Question re Traffic Tnspectors on the —. 867,

Question r+ Traffic Inspectors (Commercial) on the —. 868.

Question re the trafic staff of the —— 885,

Question rr transfers of the traffic staff of the —. 865.
NOTES (ONE-RUPEE)—

Question rr discontinuance of ——. 440,
NOTIFICATION(8)--
Question r¢ withdrawal of Railway Department —— No., i 1), dated the

,268th December, 19168. 1816,
0

©OATH OF OFFICE-
Abdul Haye, Mr. 3.
Abdul Karim, Khwaja. 2.
Abdul Qaiyum, Nawab Sir Sahibzada. 4.
Abhyankar, Mr. M. V. 3.
Abul Kassem, Maulvi. 469,
Acharya, Mr. M. K. 943,
Ahmed Ali Khan, Mr. 3.
Ahmed, Mr. Kabeerud-Din. 3. -
Aiyangar, Mr. (. Duraiswami. 2,
Aivangar, Mr. K. A. Rama. 2.
Aiyar, Mr. A. V. V. 1097,
Aiyar, Sir Palamaneri Sundaram Aiyer Sivaswamy. 403.
Ajab Khan—Honorary Captain. 15,
Akram Hussain Bahadur, Prince Afsar-ul Mulk Mirpe Mubammad. 136

Alimuzzaman Chowdhry, Mr. 2.
L ]
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OATH OF OFFICE--contd. '
Allen, Mr. Basil Copleston. 2.
Aney, Mr. M. 8. .
Ariff, Mr. Yacoob, C. 1339,
Asjad-ul-lah, Maulvi Miyan. 3.
Bahawal Buksh, (‘haudhri. 3, '
Bell, Mr. Robert Duncan, al7.
Belvi, Mr. D, V. 2

Bhat, Mr. K. Sadasiva. 2
Blackett, The Honourable Sir Basil Phillot. 1,
Burdon, Mr. Ernest. 657,

Butler, Mr. M. 8. ). 199.

Calvert, Mr. Hubert. 2.

Chaman Lal, Mr. 3.

Chanda, Mr, K. K. 3. ’
Chatterjes, The Honourable Mr. A. . 1.
Chettivar, Nir M, (. T. M. 1143,
Chetty, Mr. R. K. shanmukham. 2.

Jlarke, Mr. Gieoffrex Rothe, 2.

Jocke, Mr. H. GG. ¢,

Dalal, Sardar, B, A. 4.

Das, Mr. Bhubunannandn, 3.

Das, Mr. Nilakantha, 3.

Dattn, e, 8. K. 4.
Dumasia, Mr. N. M. 2
Vuni Chund, Lala. 3.

Dunk, Mr. H. R 2. .
Dutt, Mr. Amar Nath., 2.
Faridoonji, Mr. Rustomji. 2
Fleming, Mr. E. ;. 3.

Fraser, Sir Gordon. 403,

Ghose, Mr. Surendra Chandra. 1.
‘Ghulam Abbas, Sayyad. 8.

Ghulam Bari, Khan Sahib. 3

¥iduey, Lt.-Col. H. A. J. B17.

(ioswami, Mr. T. C. 2

Gour, Dr. H. 5. 1929

Govind Das, Seth. 3.

(Gulab Singh, Sardar. 3.

Hailey, The Honourable Sir Malcolm. 1.

Hans Raj, Lala. 3.

Hari Prasad Lal, Rai. 3.

Hindley, Mr. ('lement Daniel Maggs. 1191.

Hira 8ingh, Sardar Bahadur, Oaptain. 4.

Holme, Mr. Henry Edward. ¢

Howell, Mr. Evelyn Berkeley. 1.

Hyder, Dr. Lodhi Karim. 3.

Innes, The Honourable Sir Charles. 1.

Ismail Khan, Mr. 3.

iyengar, Mr. A. Rangaswami. 2.

Jajodia, Mr, Runglal. 3.

Jeelani, Haji 5. A. K. 2

Jinnah, Mr. M. A, ¢

Joshi, Mr. N. M. 129

Kartar Singh, Sardar. 3. :
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OQATH OF OFFICE -contd.
Kasturbhai Lalbhai, beth 2.
Kazim Ali, Mr. M. 3.
Kelkar, Mr. N. C. 2.

Kidwai, Shaikh Mushii Hosain, 881,
Kun, Maung. 253.

Kyi, Maung Tok. 3.

Ley, Mr. Arthur Herbert. 583.
Lindsay, Mr. Darcy. 3. .
Lloyd, Mr. Allan Hubert. 1338, 208].
Lohokare, Mr. K. . 2.

Mahmood Schamunad, Sahib Bahadur, Mr. 403.

Makan, Mr. M. E. 2

Malaviya, Pandit K. K. a.

Malaviya, Pandit Madan Mohan. 16.

Mehta, Mr. J. M. 2. :

Misra, Pandit H. N. 3.

Misra, Mr. 8. D. 3.

Moir, Mr. Thomas Eyebron. 1.

Moncrieff Smith, Sir Henry. 1.

Muhammad Tsmail, Khan Bahadur Saiyid. 1339.
Mahbooh Ali Khan Muhammad Akbar Khan, Sardar. 129
Murtuza Sahib Bahadur, Maulvi Sayved. 2.

Mutalik, Sardar V. N. 2.

Nag, Mr. Girish Chandra. 2

Nambiyar, Mr. K. K. 2.

Narain Das, Mr. 3.

Nehru,. Dr. Kighenlal. 3.

Nehru, Pandit Motilal. 3.

Nehru, Pandit Shamlal. 3.

Neogy. Mr. K. 0. 2

O’Malley, Mr. Lewis Sydney Steward. 2.

Owens, Lt.-Col. Francia Charles. 22,

Pal, Mr. B. C. 2
Parsons, Mr. Alfred Alan ILethbridge. 1
Patel, Mr. V. J. ¢
Percival, Mr. Philip Edward. 2.

Phookun, Srijut Tarun Ram. 3,

Pivare Lal, Mr. '3

President, Mr. 1.

Purshotamdar Thakurdas, Sir. 2.

Raj Narain, Roi Bahadur. 1963

Bajan Bakhsh Shah, Makhdum Syed. 3.
Ramachandra Rao, Diwan Bahadur, M. 2.
Ranga Iyer; Mr. C. 8. &

Rangachariar, Diwan Bahadur Tiruvenkata. 2
Ray, Mr. K. 8. 2

Rhodes, Rir Oampbell. 3.

Richey, Mr. James Alexander. 1.

Roy, Mr. B. C. 2

Roy, Mr. K. C. 4.

Rushbrook-Williams, Mr. Lawrence Frederic. 1, 1607,
Sadiq Hasan, Mr. 8. 3.

Samarth, Mr, N. M. 199,

Samiunllah Khan, Mr. M. 3.
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Sarda, Rai Sahib Harbilas. 3.

Sarfaraz Hussain Khan, Khan Bahadur. 3
Betalvad, Sir Chimanlal Harilal. 129.

Bhafee, Maulvi Muhammad. 3.

Shams-uz-Zoha, Khan Bahadur, M. 178.

8i, Maung Ba. 3.

Sinha, Mr. Ambika Prasad. 277.

Binha, Mr. Devaki Prasad. 3.

Sinha, Kumar Ganganand. 3.

Bingh, Raja Amarpal. 3.

Singh, Mr. Gaya Prasad. 3.

Singh, Raja Raghunandan Prashad. 3.

Singh, Rai Bahadur Shyam Narayan. 8,
Stanyon, Col. Sir Henry. 3.

Syamacharan, Mr, 3.

Tonkinson, Mr. Harry. 1079. .
Tottenham, Mr. Alexander Robert Loftus. 1, 1883
Turing, Mr. Julus Mathison. 2

Ujagar Singh Bedi, Baba. 3.

Venkatapatiraju, Mr. Bhupatiraju, %.
Venkataramana, Mr. Kakutur, 2 N
Vishindas, Mr. H. 2

Wajihuddin, Haji, 3. -

Willson, Mr. W. B. J. 4 :
Wright, Mr. Wilfred Thomas Mermond. 1, 2081.
Yakub, Maulvi M. 3

Yusuf Imam, Mr. 1929.

OBSCENE PUBLICATIONS—

118

Resolution re ratification of the International Convention for the suppres-

sion of the circulation of, and traffic in, —. 1327-88.

OBSERVATORIES—
* Question re Aerological —. 2012

OFFICE ESTABLISHMENT—
Question re —— for the Indian Legislature. 68e,

OFFICERS, BRITISH AND INDIAN—
Question re interchange of —— 421.

OFFICIALS, POSTAL— )
Question re allowances to —— in Assam, 8017.

« OIL FUEL—
Question 7¢ use of —~— on Railways. 1385

OLIVIER, LORD—
' Question r¢ ——-'s speech in the House of Lords, $168.

O'MALLEY, Mr, LEWIS SYDNEY STEWARD—

Oath of QOffice., 2.
Resolution »¢ repeal of Bengal Regulation III of 1818, 9088-50.
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OPIUM—

Budget Demand for “‘ — . 1420-1430.

Question re annual sale of —- during the last ten years 2185-66.

Question re export of ——. 2113-15.

Question re loss of —— revenue. 193-194. _

Question re supply of -—- to Hong Kong and the Straits Settlements.
1132-1133. :

ORDERLY PEON(8)— _
Question re ——- for Inspectors of- Post Offices. 1813-14.

ORDNANCE FACTORIES—

Question re Chief Clerks in -—, 671,

Question re clerks in ——. 670-871.

Question 7¢ Indian Gazetted Officers in -—. 670.

Question re reorganisation of the superior services of --- . @71,
Question re trainiug of Indians in ——. 21256-26.

ORIGINAL MAJOR WORKS—
Question re — in the N.-W. F. Province and Baluchistan. 2004-05.

ORIYAB-*

Question re employment of — on the B. N. Railway. 137.
Question re number of —— in Govt. service. 138-39,
Question r¢ union of -— speaking tracts. 179

ORTHODOX QUARTERS--

Question re size of rooms in --— and unorthodox quarters in ilaisina.
1113-1114.
OUDH AND ROHILKHAND RAILWAY-
Question r¢ Advisory Committee, ——, 875.
Question re Superintendent of Stationery and Printing. 676. .
Question re Travelling Ticket Checkers on the — @78,
OUTRAGE(8)-
Question re alleged -~ by Anglo-Indians on an Indian woman. 1105,
OVERBRIDGE(8)— .
Question 7¢ --—— between Hamilton Road and Delhi City. 1097-1098.
Question re want of raised platforms and — at stations on the Burdwan-
Howrah Cord section of the East Indian Railway. ©48-847.
OVERCROWDING—
Question re — in trains. 2170,

OYEBTIME ALLOWANCES—
Sée under * Allowance(s) .-
OWENS, Lr.-Cor. ¥, C.—

Expression of regrot at the death of Sir Frank McCarthy, '
Oath of Office. ¢. : cCarthy. oA,
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P

PACT— :
See under '' Nationalist Party

PAL, Me. BIPIN CHANDRA. -

Budget Demand for '‘ Customs . 1393-99.

Budget Demand for “ Education " (Grant to Oalcutta University). 1849

Budget Demund for “ Emigration, Internal’”. (Recruitment of Labour
for Assam). 1863-65.

" Budget Demand for *‘ Jails and Convict Settlemenis ’. 1803,

Budget Demand for * Taxes on Income . 1420,

Discussion re alleged Pact between (Government and the Nationalist
Party. 1736-1737.

General Discussion on the Budget. 1185-1244.

Indian Penal Code (Amendment) Bill--

Motion to refer to Select Committee. 174-765.

Indian Penal Code (Amendment) Bill (Amendment of seetion 375)--
Motion to refer to Select Committee. 1031-53, 1065.

Oath of Office. 2.

Question (Supplementary) re appointment by the British Cabinet of a
- Committee to considet Tndian Affairs. 1373-1376. .

Question (Supplamentnry} "r¢ books and periodicals issued to Stat«er
Prisoners in Bengal. 92¢.

Question 7¢ case of Bubu Har Bhagwan Das. '701.

Question r¢ fine imposed on Ram Amugnapa Tewari, Postman of Calcutta.
702.

.Question re fines imposed on Postal Employees. 702-703.

Question re grievances of Tndian seamen. 703,

Question r¢ loss of a mail bag at Peshawar, %01.

Question re recoveries from R. M. §. officials for losa of insured articles.
702.

Qpestion rc speech of Mr. P, C. Mitter. 1618-1619.

Question re theft of mail bags at Multan. 701.

Resolution re abolition of the Cotton Excise Duty 2034, 2038-40.

Resolution re adoption of measures for the convenience of Indian Rm]—
way Passengers. 508-510.

Resolution re amalgamation of the Indmn Territorial Force with the
Auxiliary Force. 230-232,

Resolution re grant of full self-governing Dominion status to India.
362, B786, T08-T17. '

Resolution re grievances of the Sikh community. 964-66, 089.

Resolution r Ratification of the International Convention for the sup-
pression of the circulation of, and traffic in, obscene publications. 1334-
35. .

Resolution re repeal of Bengal Regulatmn TTI of Is18. 2058-61, 2078.

‘Resolution re transferred subjects in the Provinces. 620.

PANEL(B)—
Flection of --—- for Standing Committces. 176-77. : AR AN
Flection of a —— of the Standing Committee to advise on qua!tlons
relating to Emmra.tmn ‘941,

T

PANEL OF CHAIRMEN— - L
Appointment of —, 448,
1 2
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PANNA LAL GOPI— . )
Question 7e casc of -—— late Assistant Stotion Muster of Karbighwan
Station on the East Indizn Railway. 1615

PAPER PULP--
Question r« manufacture of —-—. 684,
PARBELIA COLLIERY— .
Question re inquiry into the explosion at the —. 1310.

PARSI PIONEERS—

See under "' Pioneers ',

PARSONS, Mk. A. A. L—
Budget Demand for * Railways '. 1537, 1584-58.
Oath of Office. 1.

PARTIES— o
Question re strength of the various --—- in the Legislative A_uembly.
414-416. %

PASBAGES—
Question re eatitled *--- to the United Kingdom. 1861%.

PASSENGER(8)—

Question re’ extension of Xmas concession on Railways to Intermediate
and Third class. 1311, -

Question re liability of earrying companies for accidents to —. 1205-96.

Question re travelling facilities for third class railway —. 1309-10.
PASBENGER AGENTS— '
Question re —- at railway stations. 893,
PASBENGER GUARDS—
Question re 802-883.
Question re —— on third class Express and Passenger trains. 868

PASSENGER SUPERINTENDENTS—
See under ‘' Bombay, Baroda and Central India Railway .

PASSEB—

Question re free —- for chaplains on the G. I. P, Railway. ¢06.
Question re free —— for Members of Railway Uniens. 699,
- Question r» issue of free Railway —— for the ministerial staff of
the Railway Department. 130-132.
PASSPORT(8)—

Indian —— (Amendment) Bifl—
See under * Bill(s) .

‘Question re refusal of —— to the proposed Indian delegation to Turkey,
Persia and certain Arab States. 2174-77.
Question re restrictions on the issue and renewal of —-. 2108,

PATEL, Me. V. J.—

Budget Demand for * Customs ”. 1378, 1405-09, 1414, 1418, 14is.
Budget Demand for “ Taxes on Income ”. 1410
Indian Finance Bill—

Motion to consider. 1913, 1038-30, 1947, 1688.
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PATEL, Mz. V. J.—contd.

Motion for Adjournment to discuss the occurrences at Jaito on the 2lal
February, 1924. 924. -

Oath of Office. 2.

Question re abolition of impressed labour. 418-419.

Question re action taken on certain resolutions passod by the Council of
State. 416-417. : _

Question re additional taxution levied by the Central Govt. since the

. inauguration of the Reforms. 411-412,

Question »¢ admission of Indians to the Naval, Military and Auxiliary
Forces. 419,

Question re affairs of the Alliance Bank. 431-432.

Question r¢ Auxiliary and Territorial Forces. 433.

Question r¢ Balance sheets of Foreign Banks. 423-424.

Question re Cash Balances of the Govt. of India, 425.

Question re changes on the Political Deptt. 426.

Question r¢ cheap and speedy Justice,  421-422.

Question (Supplementary) re clerks in Ordnuauce Factories. 670-871.

Question »e correspondence between the Secrctary of State for India end
the Govt. of India r¢ the arrest of Mr. Gandhi. 426.

Question re deadlock in the Central Provinces. 414.

Question rc defence of India by Indisns. 420.

Question (Supplementary) re disqualification for eleetion to the legis-
latures (Indian and Provincial), 184, 410,

Question 7¢ equality of status in the Dominions. 420.

Question re Govt. servants and Membership of Political Associations.
413-414.

Question re Governor's Conferences. 437-428.

Question res Imperial Bank of luodia. 432-433.

Quostion »e Imperial Medical Research Institute. 411.

Question re Income-tax paid by Foreign Companies. 438-429.

Question r¢ Indian apprentices in the B. N. and G. L. P. Railways. 430.

Question (Supplementary) re Indian Cadets at Sandhurst. @58,

Question re Indian commitments at the Imporial Economic Conference.
428-427. _

Question re Indian contributions towards the Royal Military Academy
Woolwich. 412 :

Question 7z Indian Debt. 424-423. ‘

Question (Supplementary) re Indian QGazettod officers in Ordnance
Factories. 670.

Question re Indians on State Railways. 420,

Question re Indians in the Naval and Air Torces. 412-413.

Question r intorchange of British and Indian Service Officors. 421

Question re lenve of olerks in the office of the Accountant General,

Bombay. 416.
Question re Military Expenditure. 420.
Question re Minimum age for child I.nl:our‘ 418, )
Question re Motions for adjournment in the Indian Legislatare. 408-
400.
Question re nomination of Indians for Sa.r{dh.nrst. 413, L
Question re number of voters for the Provineial Councils and the Legis
lative Assembly. 414 . .
Quostion re offers to Swarajists to Administer Transferred subjects-om
Bengal and the Central Provinces. 41B. - P DS
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YATEL, M. V. J.—contd. .
Question re officers of the Political Deptt. 431.
Question re officers of the Territorial und Auxiliary Forces. 420.
Question ¢ paper used in Govt. Printiug and btatlonan y. 423,
Question re¢ pay of Comunissioned Ranks. 420.
Question r¢ Political officers who have not passed Departmental Examina-
tions. 403-404.
Question re 'Post Office Cash Certificates. 423,
Question (Supplementary) re power of veto of the Secretary of State for
India. 906-907. ’
Questian re propaganda work in America by Mr. Rustomji. 410-411.
Question re protection of Princes Bill. 405.
Question r¢ purchase of Btores. 423,
Question re Questions in the Legislative Assembly and Council of Btate.
407-408.
Question re Railway Quarters for Kuropoans, Anglo-Indians and Indians.
404-405.
Question re recruitment of All-India Services, 422,
Questidon re recruitinent of Comrmissioned Ranks. 421,
. Question re recruitment of Forest Service. 4%22.
Question re recruitment of Seamen. 418.
Question re registration of Trade Unions, 417-418.
Question re repair facilities for Foreign Shipping Comnpanies. 424,
Question re Research Scholarships. 422. _
Question r« reservation of Railway Compartments. 420-430.
Question re Reserved and Transferred subjects. 415.
Question re Resolutions in the Legislative Assembly and Qouncil of
State. 4006-407.
Question re¢ restrictions on the return to India of Mr. B. G. Horniman.
41e. . . -
Question r~ stafl of the High Commissioner for India. 405-408.
Question (Supplementary) re State Prisoners. 205.
Question re statement of Govt. officials belore the Indian Murine Com-
mittee. 430.
Question re strength of the various parties in the lLegislative Assembly.
414-415, 418.
Question re superior Btaff of the Government of India. 430-431.
Question (Supplementary) »e travelling n‘llw ance of Members of the
Legislative Assembly. 185.
Question re¢ Vizagapatam Harbour. 411.
Question rc working of the Reforms in the Central Irovinces. 2.
Resolution re abolition of the Cotton Hxcise Duty. 2034,
Rosolution re grant of nelf-govarning Dominion Ntatus to Tndia. 587,
558, 550-565. ¥
Resolution re repeal of Bengal Ragulntmn ITT of 1818, 2084, 207¢,
Resolution re return to India of Mr. B, G. Horniman. 791 708, H13
814,

PATHI MALLA JOHAR—
Question re Postal letter boxes in the villages of ——. 859.

PATNA— :
Question re propnaed Ry. bridge across the Ganges at —. 158,

PATNA CITY— .
Question re stopphge of the down 'Pqunb ‘mail at —— Btation. %165
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PATNA UNIVERSITY—

Question re ——— 1705,
PAY-~

Question »e improved scales of —— for postal employees. 1903-04.

Question »¢ ——, allowances and hours of work of the Teolegraph Stafl.
1892.

Question 7¢ -~ and allowances of all ranks in a British regiment. 672
673, : -

Question re —-- und staff pay of British officers rerving with the Indian
Army. 2018,

Question re - of civil clerical establishment, N._W. F. P. 1805.

Question r¢ —- of clerks of the Irrigation Department, N.-W. F. Pro-
vince, 1895,

Question r¢ petition from Postal Associations in Bengal for raising the
—— of postal subordinates, 944-45.

Question re revision of ——- of Civil clerks in the N. -W. F. Province,
1880, 1896.
Queation re scales of —— of certain classes of Postal officials in Bombay.
1366.
PAYENE, M. (LOCO. FOREMAN, LALMONIRHAT, E. B. RY.)—
Question »« alleged assaults on Indians by -—. 117.

PENAL CODE (AMENDMENT) BILL, INDIAN-
See under * Bills .

PENINSULAR AND ORIENTAL MAIL CONTRACT--

Question re —— 142,
PENINSULAR LOCOMOTIVE CO.—
Question re remunerative preference prlomined to - 157-59.
PENBIONS— )
Question r¢ conversion of Rupee --—- paid in England. 138
Question re decision on the recommendations of the Incheape (‘ommittee
re 137.
Question r¢ grant of —— and privilege leave fuulltles to menials of the
Postal Department. 1367,
Question ¢ new —— Rules. 1809,
Question r¢ number of officers permitted to relire on proportionate -
1995-08.
Question ve - of Bedar Bakht. 1351.
Question r~ ——- to the dependents of Military Assistant and Sub-Assist.

ant Burgeons killed in the war. 1127,
Question re Provident Fund and commutation of -—- 114
Question re substitution of a Provident Fund for -—- 1733.
See * Military Pensions ”.

See Superannuat-ion Al]owancas and --=-

PENSIONS (MILITARY)--
Question re ——. 2108,

PENSION DEPARTMENT--
Question re accommodation of the -~ —- in Bambay. 685.

PENSION RULES— L )
Question re the new —. 1709, . .
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PENSIONERS—
Question re Government —— in Bombay. 665,

PEONS—
Question r¢ Orderly —— for Inspectors of Post Offices. 1804.

PERCIVAL, Me. P. E—
Court-fees (Amendment) Bill—
Motion to refer to Select Committee. 2148, 2146, 2147-48, 2140, 2183.
Expression of regret ot the death of Mr. G. M. Bhurgri. 1434,
Qath of Office. 2
Passport (Amendment) Bill (Indian)—
Consideration of clause 2. 462
Resolution re repeal of Bengal Regulation III of 1818. 2067,

PERMANENT SETTLEMENT—
Question r¢e —— in Madras. 1996-07,

PERSIA—
Motion for Adjourmment to discuss the refusal of passports to the pro-.
posed Indian delegationa to Turkey —— and certain Arab States. 2171-
78, 2212-30.
Question re military diplomatic and consular expenditure in -~—. 2000.
Question re refusal of passports to the proposed Indian delegations to-
Turkey —— and certain Arab States. 2174-77.

PERSIAN GULF—
Question re reduction’'of expenditure on lighting and buoying of the ——.

2085,
Question r¢ repair of cables in the —-— by private companios. 2084,
PESHAWAR DISTRICT—
Question re conversion of the Mardan Sub-division of the -—— into a sepa -
rate district. 1608-09.
PETITION(8)- -
Question r¢ —— from Postal Associations in Benga! for raising the pay

of postal subordinate. 844-45.
See * Committee on Public Petitions ',

PHOOKUN, Mr. TARUN RAM—
QOath of Office. 3.

PIONEERS--
Question re the Parsi ——. 1810-13.

PILCHER, Mz. G.—

Budget Demand for “ Meteorology . 1821-24,1828-28.

General Discussion on the Budget. 1913-18, 1268,

Indian Finance Bill--
Motion to consider. 1013

Question /¢ discovery of 8 Bomb Factory at Maniktala. 160697, 1968,

Question r¢ publication of the Report of the Tariff Board on the Bteel
Industry. 2172-74.

Resolution rr grievances of the Rikh Community. 978-79,

Resolution re repeal of Bengnl Regulation IIT of 1818, 2078

PILFERAGE—
Question s+~ theft apd - --- on the N.-W. Ry. 2010.
.
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PILGRIMS—

Question re¢ inconveniences caused to Indian —- during the recent Haj
Pilgrimage. 58.
PILGRIM TRAFF1C—
Question re opening of the port of Calcutta for - —-. 148.

L]
PIYARE LAIL, Mz,
Oath of Office. 3.
Question re acquisition by the railway Authnntws of gurdens in the

vicinity of Delhi. 1097,
Question r¢ annual administration reports of the New Cupitul Committee.

2002,

Question re filling of vacancies in the Central Board of Revenuo. 1735.

Question re increase in the fees for registration of telegraphic addresses..
2094,

Question r¢ issue of tickets for Shakurpur station. 1097,

Question re Jain represcntation on the Legislature or Commissions and
Committees. 1088.

Question re number of Indians and Europeans employed ut the Delhi Ry
Station. 2083.

Question ¢ overbridge between Hamilton Road and Delhi City. 1097

1008.
Question r¢ pay of daftaries in the Secretariat and Anny Headquarters.

1733-1734.
Question 7« personnel of the New Capital Committee. 1099,
Question re quarters in the Lady Hardinge Medieal College Hespital for
Indisns and Europeans respectively, 2002-83.
Question 7¢ recruitment of income-tax officers. 1735.
Question r¢ reservation of seats at the Delhi Ry. Station. 2093.
Question re substitution of a Provident Fund for pensions. 1733.
Question re supply of the Delhi edministration report to the Assembly
Library. 2092
Question re transfer of the Delhi Fort to the civil authorities. 1098,
Question re vacancies in the office of the Central Board of Revenne. 1734,
Question re want of weiting room at Delhi Ry. Station for inter & third
olass Lady passengers. 2093.

PLAGULE~

Question re - -~ in India and steps taken by Govt. to combut the disease.
483.
PLATFORM— _
Question »c want of raised -—- and overbridges at stationa on the
Burdwan-Howrah chord section of the East Indian Railway. 0846847
POLICE -
Budget Demand for “ —— ', 1804.

Demand for Supplementary ‘Grant for “—— "', 848-850,
" .POLICE FORCE-— _
Question re ——~ employed on Btrategio Railway in the N.-W. F. Pro-
vince. 10614-15.

POLICE SERVICE—
Question r¢ Indianisation of the —— in the United Provinces 2087."

Question re promotion of Provineial —- officers to the Tmpérial ~+~-"in-
the United Provinces. 2087-88, :
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POLITICAL AGENCIES—

Question re abolition of —. 116,
POLITICAL AGENTS—
Question re number of ~—- Huropean and Indian Residents and —— in

Indian States. 1005.

POLITICAL, ASSOCIATION(S)—
Question re Govt.. servants and memboership of - —. 413.414.
See under *‘ Associations .

POLITICAL CRIMES—
Question re the percentage of C. I. 1). employees enguged in the detec-
tion of ——. 1704,

POLITICAL DEPIT.—
Question re changes in the —, 428,

Question re employment of Indmna in the —. 1136,

Question r« number of Indians holding medical appointmente in the - --.
1806,

Question re officers of the —-, 431,

Question ¢ replacement of certain military officers in the —---
by civilians. 1298,

POLITICAL AND NON-POLITICAL PRISONERS. -

See under ** Prisoners .

POLITICAL EXPENDITURE—

Question re retrenchment in --—-, 110,
POLITICAL OFFICENS—
Question r¢ —- who have not passed Departmentpl Examination. 403-
A 1
POLITICAL PRISONERS—

Discussion relating to the treatment of —— on the motion for the' reduc-
tion of the demand under sub—hud ‘ Home Deptt.”. 1658, 1667-09
1683-84.

Question 7« conditions entered into in case of remission of sentence of
—. 281

Question re treatment accorded to - in jails, 281,

POPULATION--.

Question re - income amd educational expenditure of Hritish India.

b7-58.
POPULATION (PAUPER)—
Quesation 7 the —— of India. 1347,

PORTS AND PILOTAGE— ’
Budget Demand for ‘' -—". 1804-1807.
Demand for Supplementary Grant for ‘' —-". 850,

POSTS AND TELEGRAPHS—-
Question r¢ employment of a larger percentage of Muhammadans in the

Acocount Department, —-, 149-50. ) y
Sec under “.Indian Postal and. Telegraph Department ™.

POSTS AND TELEGRAPHS DEPARTHENT——
Quett!on re retrenchment in the ——— T8S. ; i
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POST AND TELF'GRAI’H OFFICE8—

- 1138,
POSTMASTERB-—
Question re free quarters or grant of house rent in liew thereof to -
2121,
Question re¢ reduction of the allowance of rural branch ——- 1894,

POSTMASTER GENERAL, BOMBAY—
Question e interim relief to certain employees of the office of the ~——

b87-88.
POSTMASTERE (DEPUTY AND ASSISTANT)—
Question rc duty allowances for ——-. 1713
POSTMEN—- ‘ '
Question re¢ retrenchment of —--- in the Nadia Divi_sfon. . 1895.
POST OrFICE(S)—
Question re absentees in the R. M. 8. and in certain ——. 887,
Questlon re adequacy of staff m the — a.nd R. M. b 887
Question re closing of V:Igan; DBranch —. 2170.
Question re closing of —- in the Punjab. 2019..
Question re¢ contribuffon from the residents of the Nadia District for
village —-. 1804-95,
Question »e conversion of the Naravangu.uj Sub-Office into a head ~—.
1122-23.

Question re distribution of quinine through ——. 1314,
‘Question re establishment of —— in each Union Béard in Bengal. 944.
Quostion re¢ income and expenditure of the —~ since the introduction

of the enhanced rates of postage. 679.

‘Question re increasc. of work:-in the —. 889,

Question re loenl contribution frow villagers for --— in Burdwan, 940,

Question r« orderly peons for Inspectors of ——. 1813-14. '

Question re overtime n.llovmncﬂa to clerks of the Cleneral -— Ca]mt,tu.
1813.

Question re payment of military pensions by - -~ in the Punjab and
N.-W. F. Circle. 1362-63.

Question rr poshng of Buperintendents of — - to their home diatricts
1124,

Question re raising of the status of the Burdwun --—. 948,

Question »r¢ raising of the status of the head —— in the BRengal Clrele.
945,

“Question rc reduction of delivery staff of —-. 945,

Question re season —— at Milam, 659,

Question r¢ sub- —— at Manjhaul in Monghyr. 2121-22,
Question re Superintendents of the —-— in the Dacea District. 1123.

‘Question »¢ system of appeals in the ——. 2018,

Question »e total monthly expenditure and . ataff of certuin ~—-! in
Calcutta, 1814-15.

Sece under * Buperintendents of —— ',

POST OFFICES, CLERICAL STAFF—
Question re strenn:t.h of clerical staff in each hond post. nﬁim in_the

Punjab and N.-W. F. circle. 1437, o
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POST OFFIOES, SUPERINTENDENTS—

Ql;;:tion re increments of Postal Inspectors and” Head Clerks to —---

Question r¢ pay of --—-.-, 700-01.
Question rc pay of Postul Inspestors and Head Clerks to —. 59394

Question re Postal Inspectors and Head Clerks to —. £03.
POSTAL ACCOUNTS DEPARTMENT—
Question »e Mubammadans in the ——. 1732-33,

POSTAL AND TELEGRAPH BUILDINGS—
Question re¢ expenditure on ——-, 887,
POSTAL ASSOCIATION(S)—-

Question re nction taken on the Resolution pasaed by the Burdwan ——.
843,

Question r¢ petition from — in Bengal for raising the scales of pay
of postal subordinates. 844-45. )

POBTAL CLERKS—

Question re grievances of ——. 676.
Question re working hours of ---- on week days, bolidays and Sundeys.
2127,
POSTAL CLERICAL STRENGTH—
Question re shortage in the —- 1362, ¢

POSTAL DEPARTMENT—
Question +¢ uction taken by the —- on the recommendations of the Joint
R. M. 8. Conference, 2157,
Question re yrant of compensatary allowauces to the staff of the ~— in
Presidency towns and in Rangoon and Karachi. 1369,
Question re punishments in the —. 1714,
Question re selection grade appointments in the —, 1361,

POSTAL EMPLOYEES—
Question re appeals of - —- , 1713
Question rr expenditure on quarters for ——. 888,
Question re fines imposed on -———-. 702-03.
Question re improved scales of pay for —, 1903-04,

Question ¢ medical examination of ——. 890,
Question r¢ pay of certain classes of —— in Caleutta, Alipur and Howrah.
892

_Quaai.ion r¢ ~—— under the Workmen’s Compensation Act. 1309
Quéstion r¢ promotion of -—- in the Bengal Circle. 844,

POSTAL FACILITIES—

Question r» improvement of rural -—- . - 197-08,

POSTAL INSPECTORS—
Question rc grievances of —— and Superintendents’ Head Clerks. 608.
Question re increments of -— and head clerks to Superintendents of
Post Offices. 594,

Question re pay of — - and Head Clecks to Buperintendeats of Post
Offices.  593-04.
Question ¢ —--—. 80§07

‘Question re — dnd Head Clerks to Buperintendents of Post Offices.
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POSTAL LETTERS—

Question re interception of ——. 661
Question re¢ loss of — 204,

POSTAL OI'FICIALS—

Question re fines imposed on —- of thé Lahore General Post Office.
1361-62.

Question re grant of housde rent allowances to subordinate —— in Bombay.
1367.

Question re grant of local allowances to —— and R. M. 8. Officiala.
801-82.

Question re¢ inadequacy of pay of —. 1712-13.

Question e local allowances of —— in the Punjab, 1360-61.

Question re scales of pay of certain classes of —— in Bombay. 1366

POSTAL PUBLICATIONS—

Question se¢ income from advertisements on — telegraph forms. 198.
POSTAL STAFF—

Question re¢ increase of the —— and telegraph staff. 886.

Question re¢ increment of less than a rupee for —. 1368.- ’

Question re local allowance to —— employed in Assan. 2017

Question r¢ minimum demands of the subordinate —. 1194,

Question re pmnishments inflicted on the
Postal Circle. 1434-35.° .

‘Question re punishments inflicted on the -—- of the Rawalpindi G. P. O,
1436-38.

«Question re recovery of Municipal and Halkburi taxes from the -—-
occupying Government quarters. 1814, .
«Question re rejection by Mr. Williams, Postmaster, Rawalpindi, of medical

certificates granted to the —— employed under him, 1436-37.

in the Punjab and N.-W. F.

POSTAL SUPERINTENDENTS’ HEAD CLERES—-

Question r¢ grievances of Postal Inspectors and -—. 898-97, 898.
POSTAL VOTING— _

Question re extension of the -— system to purdah ladies. 2090
POWERS OF CERTIFICATION—

Question re limitation of the ---- of the Governor General. 190.91.
PRESCRIPTIONS—

Question re —— for Indians and non.Indians on the Great Indian Penin-
. sula Railway. 683

PRESIDENCY MAGISTRATE(S)—
Question re Honorary —. 1350.

" PRESIDENCY TOWNB—

Question re grant of compensatory allowancu_ to the staff of the Postal
and Telegraph Department in —— and in Rangoon and Karachi.
1369.
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PRESIDENT, Mr.—

Budget Demand for ‘' Education”’—
Suggestion that the titles of some of the votes should be revised. 1848.
Budget Demand for * Emigration, Internal ”--
Points out that amendment or repeal of existing laws is not within
the scope of the Budget debate. 1857.
Congratulations to Diwan Bahadur T. Rangachariar on his election as
Deputy President. 253,
Death of Sir Frank McCartby. 704-05.
Exercise of —'s discretion urder Standing Order 8(4) in the matter of

the transfer of Resolutions from the secondary to the regular List of
Business. 512-13, 515.

Inquiry whether the salary of --- is votable or non-votable. 1376.
Oath of Office. 1. .
Observations by —-- regarding appeals to himself from the rulings of

any person authorised to occupy the Chair during his absence. 1690,

1840. . .
Observations by -—— regarding asking of questions cut‘ng_ reflections.
upon individuals. 1724.
Observations by —— regarding references to matters of no public import.

gnce which transpiré outside the House. 1737.
Resolution re greetings of the Assembly to the Labour Party. 655.-

Ruling by ——- that amendmments of subsatance cannot-be introduced in a
consolidating Bill. 1324, 1325, -
Ruling by ---- that thep Chair caunot, as a rule, - allow a motion to

adjourn consideration” of a proposition merely in order to give pre-
ference to another item. 2041.

Ruling by —— that the discussion of incidents ocourring in the territory
of an Indian State is not in order. 1040, .

Ruling by —- that the discussion of the salt tax under the Demand for
‘“ SBalt ”’ is not in order. 1424, :

Ruling by ~—- that the discussion, either by way of Resolution or on a
motion for adjournment, of matters relating to the relations of His
Majesty's Goverument, or of the Governor (General, or of the Gov-
ernor (General in Council, with any Prince, or Chief, or to the adminis
tration of the territory of any such Prince or Chief, cannot be allowed;
and the fact that such territory is temporarily under the adminis
tration of an officer appointed by Government is irrelevant. 023, 924,
925, 928, N

Ruling by —— that during the discussion of the Demands for Grants,
if a general. discussion takes place on the motion to omit the first
Demand, no further general discussion can arise under any other motion
40 omit other Demands. 1378-70,

Ruling by —— that during the discussion on Demands for Grants, a
reduction can be moved, in order to raise a question on the portions
which fall under the voted portion, and nc’: op that portion which is
not open to actual reduction by the vete of the Assembly. 1647

Ruling by —— that the Ecclesiastical Department can be brought under
discussion during the consideration -of the Demands for Grants, but
it cannot be made the snbject of a reduction, 1747.

Ruling by -—— that motions for reduction in relation to certnin non-

- “'voted itamd which are thrown opén for discussion. cannot be allowed.

1648. . - .31 -
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PRESIDENT, MR.—contd.

Ruling by — that a motion for recommittal of a Bill to Select Com-
mittee must be justified on the ground either that the Select Com-
mittee have not adequately considered the Bill or that unforseseen
circumstances have arisen since they considered it. 928, 920, 930.

Ruling by —— that Questions cannot be asked on behalf of a Member
who has not taken the Oath of Office. 382.
Ruling by —— that when the House passes, by a majority either a

motion that a Bill be taken into consideration or. the alternative motion
that the Bill be referred to Belect Committee, il stands committed to
the principle of the Bill. 175.
Statement by — in respect of the moving of amendments on the Resolu-
tion re grant of full self-governing Dominion Status to India. 348-49.
Statement by —— re fixing of a date and time for the Hon’ble Finance
Member’'s speech introducing the Budget. 879.
Buggestion by —— as to the sketch of course of business during the
" discussion on Demands for Grants, 1627-28.

PRESS(ES)—

Question re exclusion of —-- workers from t.he benefita of the C. 8. R.
and Fundamental Rules. 1981-82.

Question re provident fund for

employees. - 1981,

Question r¢ quarters for —— employees. 1082,
PRESSES, GOVERNMENT OF INDIA-—-
Question r¢ Works Committees on the ——~-. 1979.

PREVENTIVE SBERVICE-- ,
Question re¢ number of Kuropeans, Anglo-Indians and ludians in the —-
of the Customs Department. 2157-58.

PRICE, WATERHOUSE AND CO.—
Quostlon re engagement by the Government of India of the services of
Mesars. ——, Chartered Accountunts. 1356,

PRINTING OF CURRENCY NOTES IN INDIA—
See under “ Currency Notes ”’

PRISONER(S)— _
Question re facilities to - to appeal against the decision of the Jail
authorities. 2164.
Question re Legislative bodies and —~. 1286-87.
Question r¢ Moplah and other -—- in the Andamans. 1138. .
* Question re number of -— in Jails in each Province under the direct
charge of the Central Government and number released. 2163.
Question r¢ right of —— to sec orders, rules, etc., with regard to their
duties and discipline, 2164.
Question re treatment of political and non-political ~—~-, 1285-88.

PRIVATE BUILDERS—
. Question re reservation of land in Raisina for ——. 207.

PRIVILEGE LEAVE--
Question re grant of pensions and — facilities to menialn of the, Pusta.l
Department. 1387.
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PRIVILEGE TICKET ORDERS—
Question re cost of free railway passes and -— grnnt.od on certain

Railways. 1126.
Question re free rnilway passes and — granted in 1923, 1126
Question re restrictions of free railway passes and —, 1128,

PROPAGANDA—
Question r¢ —— work in America by Mr. Rustomji. 410-11, 1977,

PROPERTY~;
Question r¢ attachment of —— of lncome-tax assesseea in the Punjab.

180.

' PROBECUTION(8)~—
Question re —— for counterfeiting coins. 1308-04.

PROTECTED MONUMENTS—
Question re ——. 2085-88.

PROTECTION OF PRINCES BILL— .
Question re ——. 405,

PROVIDENT FUND—
Question re — and commutation of pensions. 114.
Queostion r¢ —— for Press employees. 1981.
Question re substitution of o —— for pensions. 1733.

PROVINCE(B)—
Question re constitution of the —— on a linguistic basis. 883-86,

PROVINCIAL CONTRIBUTIONB—

Question re ——. 874, 690.
Question re --—— to the Oentral Revenues. 133.

Resolution r¢ reduction of ——. 330-46.

PROVINCIAL FINANCE MEMBERS— /
Question re Conference of —. 658.

PROVINCIAL GOVERNORS—

Question re transaction of business by —-—. 23081
PROVINCIAL GOVERNMENTS—
Budget Demand for Adjustment with ——. 1880. .

See ‘* Adjustments with Provincial Governments "’

PROVINCIAL GOVERNMENTS OFFICES (MECHANICAL BRANCHES)—
Question re —— of the clerical establishment. 867.

PROVINQIAL JUDICIAL SERVICE—
Question re High Court Judgships for Membera of the ——. 44-45.

PROVINCIAL MINISTERS—
Question re procedure re resignation and acceptancoe of office of —.
221,

PROVINCIAL SUBMCTS— .
- Qnostion re regulation of action of Provincinl Governments in regard to

—, 219-90.
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PUBLIC ACCOUNTS COMMITTEE—
Election' of the ——. 273.
Motion for election of the —. 127,

PUBLIC HEALTH—
Budget Demand for ——. 1852,

PUBLIC HEALTH COMMISSIONER—
Question re ubolition of the post of ——. 2088,

PUBLIC PETITIONS, COMMITTEE ON—
Appointment of persons to serve on ——. 817,
PUBLIC SERVICES—

Statement laid on the table 7¢ the percentage of Indians in certain
—. 2178-83.

PUBLIC SERVICES COMMISSION—

Question re employment of English Reporters by the —. 1108-07.
PUBLIC WORKS DEPARTMENT, DELHI—

Question re appointment of Mr, C. 8. Roberts as a Cattle Ranger in the

- 1716.

Question re appointment of Mr. T, (ately as a Temporary Engineer in
the 1717-18.

Question re Architects employed in the —, 1726,

Question re delay in the grant of increments to subordinates in the —,
1716.

Question re employment of Sikh Contractors in the — 2100-01.

Question »¢ pay and qualifications of Mr. A. Wemyss. 1718-19.

Question re recovery of rent for Bungalows at Raisina not vacated by
tenants belonging to the ——. 2101-02.

Question re shortage of electric bulbs in the 8rd Project Division, —.

1718.

Question re shortage of insulated wire in the stock of the 3rd Project
Division, ——. 2101.

Question re startm‘ pay of Indian and European clerks in the ——,
1715.

Question 7¢ termination of services of certain temporary employees of
the —, 1721-22.

See *‘ Aspistant Estate Officer, Delhi.”
See “ Kumar, Mr.”

See “ Ram Pershad, Mr.”

See * Bandhu, Mr.”

See ' Wilkins, Mr. W.”

PUBLICATIONS— _
Question re delay by the Government Press, Oalcutta, in supplying Govern-
ment —— to the Public. 1893
PUBLICATIONS (ARMY)—
Question re supply to the Assembly Library of certain —. 1617-18.

PUBLICITY COMMITTEE—
See under ‘‘ Advisory Publicity Oommttee ”,
PUBLICITY DEPARTMENT—

Question re expenditure incurred during the Ia.st ten years on the —
and the Central Intelligence and Excise Departments. 1703-04.



130 INDEX TO LHGISLATIVE ABBEMBLY DEBATES.

I'UNJAB—

Question r¢ assessment of Income-tax in the —. 185-88.

Question 7¢ attachment of property of Income-tax ussessees in the —,
186-87. -

Question re closing of post offices in the ——. 2019,

Question re income-tax assessment in the ——. 1370-71.

Question re¢ local allowances of postal officials in the ——. 1360-61.

Question r¢ payment of Military pensions by Post Offices in the ——
and N:-W. F. Circle. 1382-63.

Question re¢ reduction of salaries of the subordinate services in the —,
592,

Question re revenue from income-tax in the —. 187.

PUNJAB MAILS—
Question e Inter-class accommodation on the Up and Down —. 1%75-

76.
Question re stoppage of the Down —— at Patna City Station. !106
Question re Third class carriages on the —, 688-89,

PURCHASE OF STORES—
See ¢ Stores .

PURDAH LADIES—
Question re extension of ‘‘ Postal Voting '’ system to ——. 9000.

PURSHOTAMDAS THAKURDAS, Sir—

Budget Demand for ‘ Forests . 1481-62.

Budget Demand for ‘ General Administration . 1764-68, 1773.

Budget Demand for ‘‘ Indo-European Telegraph Department . 1629-31,
1636-38.

Budget Demand for * Meteordlogy '’. 1827-28,

Budget Demand for *‘ Indian Postal and Telegraph Department ’. 1601,
1604-05.

Budget Demand for ‘' Railways '’. 1510-26, 1529, 1531, 1832

Budget Demand for ‘' Railways—Working Expenses . 1475-76, 1478-79,
1491, 1493, 1517.

Budget Demand for “ Balt ”’. 1558-59, 1490.

Budget Demand for ‘ Taxes on Income . 1420.

Demand for Bupplementary Grant for Indo- European Telegraph De-
partment ', 834,

Election of —— to the Standing Committes for the Commerce Depart-
ment. 347,

Election of — to the Btanding Committee for the Department of
Industries and Labour. 401.

Flection of —— to the panel of the Btanding Committee to advise on
questions relating to Emigration. 941,

Election of —— to serve on the Standing Finance Committes, 2183.

Faxpression of regret at the death of Mr. Q. M. Bhurgri. 1432

. General Discussion on the Budget. 117791, 1227.

Indian Coinage (Amendment) Bill—
Motion to consider. 265-66.
Molion for constitution of the Select Coinmittes. 517,

Indian Finance Bill—
Motion to consider. 10566-50.
Onth of Office. .
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)
PURSHOTAMDAS THAK URDAS, Sir-—contd.

Question re nction taken by Government on Hulett’'s Ordinancé passed
by the Provincial Council in South Africa. 151.

Question r¢ amouuts in dispute between His Majesty’s Government and
the Government of India. 27-28.

Question re¢ appointwment of Advisory Committees for the B., B. and C. [
and G. 1. P, Railways, 139-40.

Question r¢ balance in the hands of the Becretary of Btate on 3lst
Mavch 1923 15051.

Question ¢ bill passed by the House of Lords in connection with the
Bombay, Baroda and Central India Railway. 2124.

Question re Book Depbt for the sale of Government publications. 2122,

‘Question (Supplementary) »e British Empire Exhibition. 142.

‘Question r¢ Capital expenditure on New Delhi. 107,

Question r¢ Colonial-Indian Military expenditure. 29-30.

Question re coal contracts for Railways. 53-4.

Question re coudition of Indians in Kenya. 26-7.

Question re contract with Messrs. De La Rue and Co. 1302-03.

Question re correspondence between the Government of India and the
Secretary of State r¢ (urrency and Exchange. 56-7.

Question re discontinuance of the One Rupee Note. 440.

Question re disposal of ships and boats belonging to the Royal Indian
Marine, 24-5.

Question re Emigration Rules. 26.

Question re evidence in the case against the late Mr. Church, 54.5,

Question re¢ expenditure on Lee Commission. 28

‘Question re filling up of the vacancies caused by failures among Indian
cadets at Sandhurst. 2123,

Question re future control of the Indo-European Telegraph Department.
55-6.

Question re Indian Civil Service. 33-5,

Question re items of Financial Expenditure in dispute between His
Majesty's Government and the Government of India. 23-4.

Question re location of the experimental Security Press in Delhi. 1302,

Question re Military Dairy Farms. 52

Question re powers of the High Commissioner for India in London. 157,

Question re printing of Securities, Stamps and Currency Notes in India.
1301-02.

‘Question re profita earned on Enemy Ships. 151.

Question re publication of the correspondence relating to Kenya. 25-6.

Question re quantity of stores purchased by the High Commissioner for
India from 1st April 1923 to 30th September 1923. 157,

Question re Rate of Exchange adopted by Railways for comparison of
Rupee and Sterling Tenders for Stores. 1300-01. -
Question re rate of Interest on instalments drawn by the Imperial Bank.
674-15.

Question re recommendations of the Inchcape Committee. 107.

Question re reduction in the Ecclesiastical Department. 66.

Question re remunerative preference promised to the Peninsular Loco-
motive Co. 157-69. .

Question re retrenchment in the Royal Indian Marine. 24.

Question re sale of gold from the Currenoy Depagtment. B7.

Question (Supplementary) re Balt Factories in Ma.drls. 2000.

’ X 2
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PURSHOTAMDAS THAKURDAS, Sike—concld.

Question re sterling securities held ox account of the Gold Standard
Reserve. 111-12.

Question re tenders for Locomotives made in India. 157-89.

Question re training of Indians in,Ordnance Factories. 2125-26.

Resolution re adoption of measures for the convenience of Indian Rail-
way Passengers. 510-12.

Resolution re approval by the Indian Legislature of Government Con-

tracts. 614-17.
Resolution re grant of full self-governing Dominion Status to India. 379,
519-27,

Resolution re imposition of a countervailing duty on Bouth Africa Coal.
908-303, 308, 321.

Renolution re tenders for Government Btores. 632, 635, 643-46.
PUSA AGRICULTURAL INSTITUTE—

Question re ——. 30-42.
Question re retrenchment of expenditure in the —. 1101.
Question re supply of seeds by the —. 1100,

PUBA RESEARCH INSTITUTE—
Question re predominance of European officers in the ——. 1108.
Question re —. 1099,
See under ‘‘ Research Institute '’

Q
QUARTERS—
Question re expenditure on —— for postal and telegraph employees.
888.
Question re free — for signallers on the G. 1. P. Railway. 694.
Question re opening of a beef shop near the Hindu —— in Raisina.
1907.

Question re provision of free ~—— for Commercial Inspectors. 688,

Question re —— for the Indian staff of the Delhi New Ol.pital Railway.
1318.

Question re —— for the European and Anglo-Indian staff o.f the Delhi
New Capital Railway. 1313.

Question re —— for Press employees. 1962,

Question re railway —— for European and Indian staff. 1273,

Question re recovery of Municipal and Halkhuri taxes from the postal

and telegraph staff occupying Government —. 1814,
Question re size of bedrooms in ‘ D’ type —— in Raisina. 1114.
Question re unorthodox and orthodox —— at Raisina. 1126.

QUFSTIONS—

Obscrvations by Mr. President regarding the asking of —— casting a
reflection upon individuals. 1724,

Proposal to frame a rule so as to ensure that starred —— are of luﬁcwnt
importance to be answered as such., 1724,

Question re — in the Legislative Assembly and Council of Btate. 407-

408,
Question raised whether long answers to —— should be laid on the
table. 1724.

Ruling re putting of —— on behalf of a Member who. has not taken the
Oath. 32
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QUININE—
Question re distribution of —— through Post Offices. 1314.

QUORUM—
See under *‘ Select Committees

QUTAB MINAR—

Question re¢ mosque near —. 2119,
R
RACIAL INEQUALITY—
Question 7e —— on the Eastern Bengal Railway. 2171, ,
RADIUM INSTITUTE, RANCHI-—
Question »¢ —-. 1440,

RAGHUNANDAN PRABSAD SINGH, Raja—
Question re export of bovine cattle. 108.
Question re income from third class railway passengers, 111.
Resolution re grievances of the Sikh Community, 964.

RAID, POLICE—
Quesb:or: re —— on the office of the Rajasthan Volunteer Oorps in Ajmere.
2169,
RAIDS—
Question r¢ arming of population in Frontier territory subject to —.
882,
Question »e tribal —— in the Indus plains. 183,
RAILWAY(8)—
Budget Demand for ‘‘ — "', 1519-68.
Question re acquisition by the —— authorities of gardens in the vicinity
of Delhi. 1007.
Qucstion re alleged bribery and corruption on the —. 187, 188.
Question r¢ appointment, of Indians as Traffic Inspectors on —. 1889.
Question r¢ appointment of Indians on ——. 1308.
Question re bookstalls and advertisement contracts on ——, 88b.
Question re¢ coal contracts for ——.  53-54.
Question re coal surveys on behalf of the —. 1386.
Question r¢ consumption of coal on ——. 862-83.
Question ¢ consumption of fuel on —. 589,

Question r¢ contracts for the supply of coal to ——. 589-90,
Question »¢ economies effected by the Financial Commissioner, —.

591-92.

Question re¢ employment of Indians in the Superior —— Traffic Bervices
of —. 2097.

Question 7« cstablishment roll of —— staff. 1274. '

Question ¢ European, Anglo-Indian and Indian apprentices on —.
004-95.

Question 7e expenditure on maintenance and renewals on ——. 588,

Question re extension of X’mas concessions on —— to intermediate and
third class passengers. 1311.

Question 7 extension of the Bankura-Damodar River ——. 946,

Question re Fines Funds on State —. 891-92.
L ]
]
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RAILWAY(8)—contd.

Question re Indians and Europeans on State and Company managed.
— 87

Question re issue of tickets for Shakurpur —— Station. 1097.

Question r¢ Leave Rules for —— servants. 1307.

Question re local advisory Committee on ——. 1137,

Question re loco. foremen on the B, B. & C. I. —. 1095,

Question re maintenance of way, works and rolling stock on —. 588-
89, ’ .

Question re mileage of ——. 1138.

Question re military trafic on —. 580 .t

Question re¢ number of third class carriages on the principal —. 087-

Queltion re orders for wagons for State —— from Indian firme. 1904-06.

Question r¢ overbridge between Hamilton Road and Delhi City. 1007-
8.

Question re preferential rates grantad by certain —— on goods shipped
by a particular non-Indian Ling. 2016,

Questions r¢ proposed — from Gujrat to Sargodha and Khushab.
592-93, 2019-20.

Question r¢ propused —— between Hyderabad to Delhi, 1007,

Question re proposed —— between Muttra and A.ligar vid Brindabamn.
2115.

Question re proposed —— from Vasad to Kathunu 1343-44.

Question 7¢ proposed metre gnuge —— from Chittagong to Arakan, 441-
42,

Question re proposed metre gauge -— from Tirupati to Madras. 1308.

Question re purchase of coal for State —— 38. .

Question re quantity of land held by the '-——— authorities in India. 489.

Question re quarters for the European and Anglo.Indian staff of the
Delhi New Capital ——. 1313,

Question r¢ quarters for the Indian Staff of the Delhi New Capital —
1312-18.

Question re — and Trade Unions, 697.

Qucstion 72 —— connection betwcen Muzaffarpur and Sitamarhi. 1288.
Question r¢ —— lands on both sides of Rallway lines. 1314-15.
Question re —— quarters for European and Indwan staff. 1273.
Question re —— Btatistical Returns. 502 ‘

Question re rate of exchange adopted by —— for companies of Rupee and
Sterling tenders for Btores. 1300-01.

Question re recruitment for superior posts on the ——. 182, 188,

Question re reduction in the staff of —. '590-01.

Question re reduction of working expenses of ——, 888,

Question re reduction of expenditure on —— carringes and wagons.

Question re reservation of berths on —. 1273

Question re retrenchments on Indian —. 48. .
''Question re shorter — route to Dacca from Goalundo. 1314

Question 7 summary bnlance sheet showing the financial results of —.
590.

Question re supply of drinking water for Indian passengers on —. 984.

Question re third class carriages on English, Continental and Indian —-
685,

Question re training of In&am; for higher posts on the —. 1308-09.
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RAILWAY (8)—concld.
Questiou re travelling facilities for third class —— passengers. 13(9-1C.
Question re Trikannad —— BStation. 1279-80.
Question re use of oil fuel on —. 1355.
Question re Vasad-Borsad-Katana ——. 1282
Question re wagon allotment for coal traffic on the Bengal Nagpur — -.
943.
RAILWAYS AND IRRIGATION WORKS—
Budget Demand for ““ — . 1882,

RAILWAY, ASSAM BENGAL—

Question re increase of fares on the Bhairab-Tangi Section of the —.
1124,

RAILWAY BOARD—
Question ¢ appointment of an Indian as Member of the —. 469-70.
Question r¢ appointment of Indians on the —. 477.
Question re grievances of the ministerial establishment of the ——. 1364.
Question re leave reserve for the office of the ——. 1365.
Question re temporary hands in the office of the ——. 1364-85.

RAILWAY BRIDGE—

Question re proposed —— across the Ganges at Mokameh Ghat. 156~
6.
Question 7¢ proposed —— across the Ganges at Patna. 156,
RAILWAYS, CAPITAL COBT OF—
Question re interest on the unproductive portion of the ——. 895-98.

RAILWAY CARRIAGES— :
Question re cost of construction of different classes of —, 1618
Question re expenditure.on construction of first, second and third class
— —. 687,
Question re length of first, second and third class —. 868,
Question ¢ number of third class —— on the principal railways. 687-88.
Question re overcrowding of third class ——. 687.

Question re third class —— on English, Oontinental and Indian Rail-
ways. 688,
Question ¢ third class -——— on the Punjab Mail. 688-89.

RAILWAY COLLIERIES--
Question re ——. 1354,

RAILWAY COLONY—

Question e -—— at Jonesganj, Ajmer. 2003-04.
RATLWAY COMPARTMENTS— -
Question rr rescrvation of —. 429-30.

. RATLWAY DEMANDS— |
Question re sub-division of -——. 805.

RAILWAY DEPARTMENT-—
Question re Indians employed in the Buperior grade of the Stores Depart-

ment of the —, 1339, ,
Question re withdrawal of — Notifioation No. 1.D., dated the 28th

December, 1916. 1818.
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RAILWAY DISASTER—

Question re Ramgunga ——, 2178.
RAILWAY DRIVERS—
Question re Indian ——. @99,
RAILWAY EMPLOYEES—
Question r¢ medical certificates of —. 688,
RAILWAY ESTABLISHMENT ROLLS—
Question re supply to Members of the Legislature of the ——- and working

estimates. 895. .
RAILWAY FACILITIES—

Question re —— for the Karanpura and Talcher Coal-fields. 37.
RAILWAY FARES—

Question re increase in —, 9186,

Queation re increase of —— on the Bhairab-Tangi section of the Assam

Bengal Railway. 1124,
RAILWAY FINANCE—
Resolution re separation of —— from (eneral Finance. 222, 1139-42.

RAILWAY INDUSTRIES COMMITTEE— )
Question re recommendation of ——. 217.

RAILWAY LINE(B)—
Question re doubling of —— from Madras to Pallavaram. 114.

Question re mileage of new —, 908.

Question re railway lands on both sides of —. 1314-15.
RAILWAY MAIL SERVICE—

Question re abolition of —— sections. 890.

Question re absentees in the —— and in certain Post Offices. 887.
Question re action taken by the Postal Department on the recommenda-

tions of the joint —— Conference. 38157,
Question re adequacy of steff m the Post Office and ——. 887,
Question re grant of local allowances to Postal and ——. 881-93.
Question rc leave reserve in the —— 887.
Question r¢ working hours, leave reserve, allowances, etc., of —
staff. 1815-16.
RAILWAY MATERIAL—
Question re British tenders for ——. £10.
RAILWAY MEN—
Question re grievances of —. 699,
RAILWAY OVERBRIDGE—
Question re —— at Bahawalnagar Railway Btation. 502
RAILWAY PASSENGERS—
Question re income from third class ——. 111.
Question re seating and sleeping accommodation for —. 569.

Question re transfer of —— from a lower to a higher class of compart-
ment in cases of overcrowding. 862,
Resolution re adoption of measures for the convenience of Indian —.

Afva =YO
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RAILWAY PABSENGERS CONFERENCE—

Question re resolutions of the —— at Sonepur. 154.
RAILWAY PASSES—
Question 7¢ cost of free —— and P. T. O’s. granted on certain Rail-
ways. 1126.
Question re free —— and P. T. Os. granted in 1923. 1126.
Question re isgue of free —— for the ministerial stafi of the Railway
Department. 130-32.
Question r¢ restriction of number of free —— and P. T. Os, 1125.
Question re revision of rules re grant of free —. 1125.
‘RAILWAY QUARTLER(S)—
Question r¢ - — for Europeans. 1112-13.
Question r¢ —— for Europeans, Arnglo-Indians and Indians. 404-05.
Question r¢ —— for Indians, 1112
RAILWAY RATES AND FARES—
Question r¢ -—— on the Kalabagh and Baunu Branch of the Norgh

Western Railway. 1610-11.

RAILWAY RATING—
Question re ——. 882,

RAILWAY RISK NOTES—
Question re —— 435-36

RAILWAY ROLLING BTOCK—

Question re maintenance and renewal of ——. 581,

RAILWAY SERVANT(8)--
Question r¢ definition of ‘‘ — . 133,
Questioy, re leave rules Yor —. 1307.

RAILWAY SERVICES—
Question »¢ Indianization of the higher grades of the —. 698.

RAILWAY STAFF—
Question re establishment roll of —. 1274

HAILWAYS, STATE—
Question re Indians on —. 439,

RAILWAY(B), STATE-MANAGED—
Question re¢ Europcans and Indians on -———. 908.
Question re gross earnings and working expenses of the —. 900,

RAILWAY STATION(8)—

Question rc passenger agents at ——. 893.

Question e — for New Imperial Capital. 207.
RAILWAY STORES—

Question re reduction in the purchase of —. 591
KAILWAY STRIKES—

Question re —. 1134-35.

RAILWAY TIOKETS— )
Question re receipts from first, sccond and third class —. 8688-89.
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HAILWAY TRAVELLING FACILITIES—
Question re third class ——, 6984-85,

RAILWAY UNION(8)—
Discussion regarding recognition of ——. 1563-68,
Question re free passes for members of ——. 699,

BAILWAY VAGARIES—

Question re letter and oditorial comments in the “ Bwarajya ’’ entitled
L1 S ”-I 3102_03.

RAILWAY WAGON(8)—
Question re tenders for —— and locomotives. 207-04,
Question re tenders for -—, ete. 201-02.

RAILWAY WORKING ESTIMATES—

Question re supply to Members of the Legislatures of Railway establish-
ment rolls and ——. 895,

RAIBINA (NEW DELHI)-- : .
Question re accommodation for Members of the legislature at -—
1893.
Question re ' C’ and *“ D" Type Unorthodox quarters at —. 1113.
Question re dispensary in ——. 1984.

Question re New Chambers of the Legislature at ——. 2012.

Question re opening of a heef shop near the Hindu quarters in — —.
1907. .

Question re reservation of land in — — for private builders. 207.

Question re size of bed rooms in ‘“ D"’ Type quarters in —. 11i4.
Question re size of rooms in orthodox and unorthodox quarterssin —-,

1113-14. .
Question r¢ unorthodox and orthodox quarters at —. 1126,
Question re unorthodox quarters at —. 1126

SJee ‘“ Health Officer, Raisina *’,

RAISINA BANITARY STAFF—
Question re¢ pay and qualifications of —- - 1719-20,

RAJAN BAKHSH SHAH, Makuvvm Syrp—
Oath of Office. 3.
Question re income-tax assessment in the Punjab. 1370-T1.
Question r¢ inconvemiences caused to Indian Pilgrims during the recent
Haj pilgrimage. b8
Question re population, income and educatioual expenditure of British

India. 57-568.
RAJABTHEN VOLUNTEER CORPS-- , '
Question r¢ raid in the office of the —— n Ajmere, £169.
RAJBAR]—
Question rc shuttle train hetween Goalundo and ——. 442,

RAJNARAIN, Ra1 BAEADUR—
Oath of Office. 1063.
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RAJPUTANA—
Budget Demand for ** -— 7. 181, _
Demand for Bupplementary Grant for . —— ", 863,

Question re establishment of &' University for —. 138.
Question re —— University, 681,

RAMACHANDRA RAO, Diwax BaHapur M.~

Appointment of — to the Library Committee. 445.

Budget Demand for ‘* Emigration, Internal”. (Proper treatment of
labourers in India). 1855-56, 1859, 1861, 1866.

Budget Demand for ** Excise . 1451-54.

Budget Demand for ‘' Forest ', 1462-63.

Budget Demand for *‘ General Administration ', 1656-58, 1687-91, 1701,
1711-44, 17568, 1763, 1765-66, 1776-77, 1786-87, 1703

Budget Demand for ‘‘ Indian Postal and Telegraph Department ’
(Improvement and cheapening of postal facilities). 1572-74.

Budgest Demand for ** Indo-European Tclegraph Department '/, 1632-33.

Budget Demand for * Interest on Ordinary Debt and Reduction or
Avoidance of Dobt.”’ 1640-42, 1646-47, 1649, 1651.53,

Budget Demand for ‘* Railways —— Working Expenses ”’. 1485-88.

Court-fees (Amendnent) Bill—
Motion to refer Lo sclect Commitiee. 2151-52.

Demand for Bupplementary Grant for ‘° Administration of Justice *.
845-46.

Demand for Bupplementary Grant for ‘' Indo-European Telegraph
Department.’” 832-33, 835-36, 838. i

Demand for Bupplementary Grant for ‘- Miscellaneous’’. 852-53, 860.

Discussion »¢ May Session in Simla. 1738.

Election of --— to the Standing Committee for the Qommerce Depart-
ment, 347, N

Election of ---— to serve on the Btanding Finance Committce. 234,
2183.

Indian Penal Code (Amendment) Bill (Prbhect.ion of Minor (irls)—
Motion to add the name of Dr. 8. K. Datta to the Select Committee.
416, .

Indian Tolls Bill—
Motion to consider. 1321-22.
Motion to postpone further consideration. 1325,

Oath of Office. 2.

Question (Supplementary) r¢ aceident on the Rohilkhand and Kumaon
Railway. 1065. .

Question rr agency functions discharged by the Secrctary of State on
bohalf of the Government of India. 1117-18. ,

Question re applications from Tocal Governments under rule 27 of the
Devolution Rules. 58, 870. _

Question re appointments and salaries of certain classes of officers in
Departments of the Government of India. 1371 ) ]

Question (Supplementary) ¢ appdintment by the British Cabinet of
a Committee to consider Indian Affairs. 1374

Question (Supplementary) re delay on the part of the Secretary' of
State in coming to a decision on the recommendations of the Medical
Services Committee. 279, . .

Question (Supplementary) rc Emigration Agent in Mauritius. 1369-70.



140 INDEX TO LKGISLATIVE ASSEMBLY DEBATES,

RAMACHANDRA RAO, Diwan BAHADUR M.—contd.

Question (Supplementary) r¢ employment of English Reporters by the
Public Services Commission. 1107,

Question (Supplementary) re exercise of the personal powers of tho
Governor General. 1984-87.

Question (Supplemeatary) re floods in lndia. 867.

Question (Supplementary) re Indian contributions towards the Royal
Military Academy, Woolwich. 412.

Question re Irrigation Scheme. B51.

Question re Kenya Immigration Bill. 47.

Question (Supplementary) re¢ Krishnasagara and Metur reservoir pro-
jects. 1017.

Question (Supplementary) re Land Revenue legislation in the Madras
Presidency. 1279. .

Question (Supplementary) re location of troops at Muzaffarpur. 1102.

Question (Supplementary) re¢ publication of the Report of the Tariff
Board on the Bteel Industry. 2173-74.

Question re recommendations of the Indinn Railways Committee. 48.

Question re recommendations of Indian Students Committee. 214.

Question re reductions in the Indian Army. 50.

Question r¢ reduction of staff. 870.

Question re reorganisation of the Central Stores Department. 51-52.

Question re reporte of the Fiji and British Guiana Deputations. 48,

Question re retrenchments in Military Bervices. 58, 106

Question re retrenchments on Indian Railways. 48.

Question (Bupplementary) re rules under section 67 of the (Jovernment
of india Act. 1900

Question (Bupplementary) re Becretary of BState's ocontrol over the
Provincial Reserved subject of Land Revenue. 948,

Question r¢ State Prisoners. 49.

Question re Taxation Inquiry. 870.

Resolution re amaigamation of the Indian Territorial Force with the
Auxiliary Force. 248-49.

Resolution re approval by the Indian Legislature of Government Con-
tracts. 598-601, 604.

Resolutien re grant of self-governing Dominion Status to India.

Resolution re¢ imposition of a countervailing duty on BSouth African
Coal. 314-17. '

Resolution r¢ reduction of the Provincial Contributions. 345-48.

Resolution re vesting of the Revenues of India in the Governor General
in Council. 484-83.

"RAMGANGA—
Question r» —— Railway Disaster. 2172.

BAM PERSHAD, Mz.—

Question re termination of services of ——, sub-engiuecr, Public Works
Department, Delb1r. 17383
. RANEEGUNJ—
Question re coal mines in the Jhoria and —— conlfields under Indian

and European management. 918,
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RANGACHARIAR, Diwax Basapur T.—

Appointment of —— to serve on the Committece on Public Petitions..
817.

Code of Criminal Procedure (Amendment) Bill--
Motion for leave to introduce. B871-73.
Death of Bir Frank McCarthy. 703-04. -

Demand for Bupplementary Grant for ‘ Indo-European Telegraph
Department "', 838, ' '

Election of —— as Deputy President, 177.

Election of —— to the Standing Committee for the Home Department.
400. .

General Discussion on the Budget. 11685-72.

Indian Coinage (Amendment) Bill—

Motion to refer to Belect Committee. 289.

Indian Penal Code (Amendment) Bill (Amendment of section 375)—
Motion to refer to Select Committee. 1051.

Indian Penal Qode (Amendment) Bill (Protection of Minor Girls)—
Motion to refer to Belect Committee. 168, 172, 175.

Consideration of the Report of the Select Committce. 1022-24, 1026-28,.
1037, 10398.

"

Indian Registration (Amendment) Bill—
Motion for leave to introduce. 1083-85.

Motion for Adjournment to discuss the occurrences at Jaito on the
21st February, 1924. 925.

Oath of Office. 2.
Question (Bupplementary) »r¢ abolition of Divisional Commigsioners.

Question re action taken on the recommendations of the Inchcape Com-
mittec. 163

Question re appointment of Indians to superior posts in the Govern-
ment of India Secretariat. 164.

Questions re consumption of salt in India. 163,

Question r¢ employment of English Reportors by the Public Services
Commission, 1108-07. ’ .

Question 7¢ expiry of postal mail contracts on the coastal lines of India
and Burma. 165 ,

Questions re increase of wages of Tndian labourers in Ceylon and the
Straits Settlements. 163. )

Question (Supplementary) re Indian Civil Ber?ice. 34.

Question (Supplementary) re Nobel IPeace Prize. 674. )

Question (Supplementary) »e pay and allowances of all ranks in a

British Regiment. 672-73. o

Question (Supplementary) re gubscriptions to news-papers by Depart-
ments of the Government of India. 1116 _

Question re supply to Members of Legislature of certain Government
publications. 185. .

Question (Supplementary) re use of enemy steamships. 151

Resolution re approval by the Indian Legislature of Government Con-
tracts. G08. .

Resolution r¢ Constitution of High Gou.rts. 786-?85-3‘ o

Resolution re grant of full self-governing Dominion Status to India.
991-29, 349-56, 566, 857-58, 581, 745-52. .

Resolution re grestings of the Assembly to the Labour Party. 652-53.
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RANGACHARIAR, Diwax Basanur T.—contd.

Resolution re imposition of a countervailing duty on South Afriean
Coal. 294

Resolution re separation of Railway Finance from (eneral Finanea.
1140-41.

Thanks to the Assembly for his election as Deputy President. 253,

Withdmwal by —— of his name from the nominations for the panel
of the Standing Committee to advise on Emigration questions. 941

RANGA IYER, Mk. C. 8.—

Exercise of Mr. President’s discretion under Btanding Order 8 (4)
the matter of the transfer of Resolutions from the secondary to the
regular List of Business. 514,

+  General Discussion on the Budget. 1181--97.

Imperial Bank of India (Amendment) Bill—
Motion to circulate. 2139.

Motion for Adjournment to discuss the refusai of Passports to the
proposed Indian (elegations to Turkey, Persia and certain Arab
Btates. 2934,

Vath of Office. 3.

Question re accident on the Rohilkhand and Kumaon Railway. 1964-95.

Question re appointment of ex-Indian Army Reserve Officers in the
Military Accounts Department. 1339-40. §

Question re compulsory retirement of clerks, Accountants and Deputy
Assistant Controllers of the Military Accounts Department. 1341,
Question r¢ Indians employed in the superior grade of the Stores

Departments of the Railway Department. 1339.

Question re Military Accountants. 1339.

Question re pay of accountants and clerks. Military Accounts Depart-
ment. 1340.

Question re pay of clerks in Military Accounts Department. 1340-41.

Question re proscription of the book by Lala Lajpat Rai entitlad
“Young India”. 662

Question re proscription of the book by Mr. Ramsay Macdonald entitled
- The Awakening of Indis.” @62.

Question r¢ Ramganga Railway Disaster. 2172

Question rr reduction of Military Accounts Offices. 1341

Qnestion (Supplementary) re -refusal of passports to the proposed
Indian delegations to Turkey, Persia and certain Arab Btates. 2176.

Question re stoppage of increments of pay of Clerks and Accountants.
1341-42.

Resolution re answering of questions put by non-official Members on
subjects, over which the Governor General in Council has contrg! and
superintendence, by Government members. 492,

Resolution re repeal of Bengal Regulation ITT of 1818. 2070.

Resolution re return to India of Mr. B. G. Horniman, 808-09,

DIANGOON—
Question re grant of compensatory allowances to the staff of the Postal

and Telegraph Department in Presidenocy towns and in —— and
Karachi. 1360. .

RATES, PREFERENTIAL—
Question re —— granted by certain Railways on goods shipped by a
particular non-h;ndian line of stoamers. 2016
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RATES TRIBUNAL—
Question s¢ appointment of a ——. 1312, 1439,
L]

RAY, Me. KUMAR SANKAR—

General Discussion on the Ludget. 1220-23. -

Oath of Office. 2.

Question re activities of the Indian Trade Comwmissioner in Londoa.
3o,

Question re¢ administration of minor provinces, 683-84,

Question s¢ arming of population in Frontier Territory subject to
raids. 482, .

Question re contributions io the Imperial Institute, London. 684.

Question re¢ cost of collection of revenue, 1314,

Question »e distance hetween Calcutta and Dacca. 440-41.

Question re distribution of quinine through Post Offices. 1314.

Question r¢ duty on imported hair belting, 2090.

Question rc employment of the Army during Peace. 685-86.

Question ¢ employment of the Military to quell internal disturbances.
2015.

Question re freight on cement from Dwarks to Madras. 1315.

Question re Hydro-Electric Survey of India. 854,

Question re improved methods of agriculture, ete. 685.

Question »e Industry and Agriculture. 684.

Question r¢ late arrival of trains at Dacca via Sirajganj. 441.

Question r¢ loans to villagers by the Postal Savings Bank. 2016-17.

Question »¢ manufacture of paper pulp. 684.

Question r¢ pay and staff pay of British officers serving with the Indian
Army. 2016.

Question re preferential rates granted by certain Railways on goods
shipped by a particular non-Indian Line of Steamers. 2016.

Question re preservation for Indians of the right of working up the
material resources of India. 1314.

Question 7e promotions in the Indian Army. 2000.

Question re¢ proposed metre gauge railway from Chittagong to Arakan.
44142,

Question re Railway land held by Railway authorities in India. 460.

Question re Railway lands on both sides of Railway Lines. 1314-15.

Question re Railway rating. 882

Question re redistribution of the various Departments of the Govern-
ment of India. 683.

Question r¢ reorganisation of the different Departments of the Govern-
ment of India. 683,

Question re shorter Railway route to Dacca from Goalundo. 1314.

Question re shuttle train botween Goalundo and Rajbari. 442.

"Question r¢ speod of train on the Eastern Bengal Railway. 441.

Question re training facilities for students with forms receiving orders
for the supply of Stores to Government. 1313.

Question re training of Indian foremen. 685. _

Question re troops employed to protect the different Frontiers. 2016.

RAZANI—
Question rc health of troops at Rarmak and —— 184.

RAZMAEK~— =
Question re health of troops at —— and Razani. 184
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RECEIPTS AND LXPENDITURE—
Question re total —— of the Goverument of [udia. 1122.°
Recommendation of the Governor (leneral --— unmder section 67-B of :the
Government of lndw Act in connection with the Indian Finance Bill,
1988.

RECRUITS—
See under ‘ Indian Territorial Force

REDDI, Mr. K. VENKATARAMANA-—

Budget Demand for * Miscellaneous Departments ' (British Mmpiie
Exhibition). 1875.

Oath of Office. 2.

Question re death among mail runners and compensation allowed to
their families. 2112

Question re expenditure on the British Empire Exhibition. 2165.

Question re expenditure on the Ecclesiastical Expenditure. 1997-98.

Question r¢ Forests area under the Government of India and revenue
derived therefrom. 1988.

Question r¢ Military Diplomatic and Consular Expenditure in DPorsia.
2000. .

Question r¢ number of cattle exported to foreign countries for the last
two years. 484.

Quesnon r¢ number of officers permtttnd' to retire on  proportionat:
pensions. 1995-96.

Question r¢ Permanent Settlement in Madras. 1906.97,

Question re proposed Railway betwreen Hyderabad and Delhi. 1087

Question re Resolutions passed by the Legislative Assembly and action
taken by Government thereon. 2111-12.

Question r¢ Salt Factories in Madras. 10992000, °

Questmn re acheme for the separation of judicial from Executive fune-
tions in Madras. 2111

Question re terms of reference of the Taxation (‘ommlttae 1968,

Question re Wireless Branch of the Telegraph Department, 1996-96.

REDUCTION—
See under ¢ Military Accounts Officos.’”’

REFORMB—
Question re enquiry into working of ——. 1707,
Question re extension of —— to the N. W. F. Provines. 1887
Question ¢ grant of further -—. 33, 189, 190.
Question r¢ working of the —. 28-29.

REFRESHMENTB—
Question r~ —— for Indianas on the B. N. Railway. 547.

REFRESHMENT ACCOMMODATION. -
Question re —— on traing for Indian passongers. 87r.

REFRESHMENTS AT RAILWAY RTATIONS—
Question re contracts for the supply of —— 014-12

REFRESHMENT ROOMBS—
Question re “—— at.Delhi Railway Station. 677.

REFRESHMENT ROOMS ON E. I. RAILWAY—
See under * East Indian Railway ”,
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\
REFUNDB—
Budget Demand for ‘‘ — "', 1880, . .-
Demand for Bupplementary Grant for —. 8481.
REGISTRATION— ) '

Indian —— (Amendment) Bill--
See under ¢ Rill(s)”.

REGULATION III OF 1818—
Question re arrests in Bengal under ——. 771,
Question r¢ arrests under ——. 662-63,
Resolution re repeal of Bengal —. 2043-80.

RELEASE—

Resolution r¢ —— of Maulana Hasrat Mohani. 1001-16.
_ Resolution r¢ —— of Sardar Kharak Bingh. 9903-1001.
REPEAL—

Question re —— of the Workmen's Breach of Contract Act. 1309.

REPEALING AND AMENDING ACT, 1924—
Assent to thé —- by the Governor General.. 2183.

REPEALING AND AMENDING BILL-—
See under ‘* Bill(s)".

4

REPORT(8)-~ .
Question re action taken on the —— of the Indian Bugar Committee.
482,
¢ Question, re annual —— of the Lady Hardinge Medical College. 2108.

Question re publication of the —— of the Guiana Commission. 106-57.

Question re publication of the —— of the North-West Frontier Provinee
Inquiry Committes. 129.

Question re —— of Commissions and Committees. 1111-12.

Question re —— of the Seaman’s Recruitment Committes. 1311.

Question re supply to Members of the Assembly of all Indian Census
—, 1810. -

REPORTERS— ) o
Question re employment of English —— by the Public Servicos Cow

mission. 1108-07.

RESEARCH INSTITUTE—
Question re specialists in the Pusa —-. 2081-82.

RESEARCH SCHOLARSHIP— N
Question re —. 422
See under ‘‘ Scholarships ”.

RESERVATION OF BERTHS-~-
Question re — on Railways. 1273,

RESERVED SUBJECT(B)—
) FQuostion re extent of control of the 8. of 8. and the Government of

India of the Provincial — of Land Revenue. 947848,
Question re —— and Transferred Subjects. 415.

RESERVES— o . .
Question re large —— of nickel coins. 1304.



1% INBEX. TO LEOIMLARIVE. ASSAMBLY DEBATES,

?
RESIDENT(S)— ”

Question re number of Europea.n and Indmn — and Pullhcal m&
in Indian States. lﬂoo.

REBOLUTION(8)—
Exercise of Mr. President’s discretion under Standing Order 8 {(4) in
the matter of the transfer of —— from the secondary to tho regular

List of ‘Business. 518-15.

Queation re action taken on certain —— passed by the Council of State.
416-17.

Question re increase 1n the number of days allotted for the disoussion of
non-official —. 1207,

Question re —— an the Legislative Assembly aod Council of State.
408-07.

Question re passed by the Legislative Assembly and action taken
thereon by Government. 2111-lx.

—— re abolition of the Cotton Excise Duty. 2020-43.

re adoption of measurea for the convenience of Indian Railway
passcngers.  404-513.

—— re amalgamstion of the Indian Territorial Foroe with the Auxiliary
Force. 203-53.

——re answering of questions put by non-official Members on subjecta,
over which the Governor General in Council has control and superin-
tendence, by Government Members. 485-84. _

——=-pe approval by the Indian Legislature of Govt. Contracta. 506-690.

——re constitution of High Courta. 786-90.

—— re grant of full self-governing Dominion Status to India. 231-18,
348-401, b516-8%.

—— re grestings of the Asmembly te the Labour Party. 648-5b8.

—— re grievances of the Sikh community. 949-92.

—— re imposition of a countervailing duty on South African coal im-
ported into India. £85-328.

—— re Muhammadan Repressntation. 258, 772.

-— re Muhammadan representation in the Imperial and Pronncml
Isglslaturen and in the Government Bervices. 485,

—— re ratification of the International Convention for the suppressios
of the circulation of, and traffic in, obscene publications. 1327-38.

—— re reduction of Provincial contribution. 330-46.

—— re release of Maulana Hasrat Mohani. 100-115.

—— re release of Mr. Gandhi. 222,

~—— re release of Sardar Kharak Singh. 992-1001.

—— re repeal of Bengal Regulation IIT of 1819, 9043-80.

—— re return to India of Mr. B. G. Horniman. » 791-8186.

~—— re separation of Ry. Finance from General® Finance. 298, 1139-48,
1316-18.

—— re tenders for Govemment Stores. 620-48,

——— re Transferred subjects in the Provinces. 620.

—— re vesting of the Revenues of India in the Governor General in
Council, 484-85 ,

Btatement (] d on the table) re action taken by Government on eertain
—— passed by the Council of State. B817-91. -

RETIREMENT (COMPULBORY)—
See under ‘‘ Military Aecounts Departomsns .
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RETIRING GRATUITY-
Question re grant of —— to gazetted officers of the E. B B,n.ll!n). 119

RETRENCHMENT(S)—
Question re —- on the E. B, Railway. 118,

, Question re —— in expenditure under ‘‘ Audit . 110.

“ Question re —— in expenditure under ‘ General Administration ”’. 110.
Question re — in expenditure under ‘' Irrigation . 110.
Quesgtion re -—— in expenditure under “ Jails, Police, ete.”. 110, .
Question re -—— on the G. I. P. Railway. 1368 o
Question re —— of Indians, Anglo-Indians and Furopeans oo the

K. B. Railway. 118.
Questron r¢ — on lndian Railways. 48,
Question re ——— in the Indo-European Telegraph Department. 110
Question re - —in Military Services. 58, 108.
Question re -—-- in national expenditure. 169,
Question re -—-— on the North-Western Railway. 449

Question r¢ —--- in Political Expenditure. 110.
Question re —— of postmen in the Nadin Division, 1895.
Question re -— - in the Posts and Telegraphs Department. 100-16.

Question re -—— of superior appointments in the Socretariat. 1108:10.

RETRENCHMENT OFFICER--
Question re report of the —— on the Olaims Branch of the . 1. P,

_ Railway. 1368-69.
REUTERS LIMITED, Mgzssxzs.--

. Question re payment to -~ - for supply of their news services. 110-41.
REVENUE—
Question re Berar —-.  1813-14.
Question re cost of collsction of —-- 1314,

Question re loss of opium ——, 103-84.
Question re —— from income-tax in the Punjab. 187,

REVENUE, COLLECTION OF—
See under ‘‘ Revenue .

REVENUE DEPARTMENT—
Question re employment of men of - - to do income-tax work in

Bombay and Sind. 120.

REVENUES OF INDIA— .
Resolution re vesting of the ---- in the Goavernor General in

Council. 484-85.

REVENUE, POSTAL—
Question re surplus ——. B87.

REVENUE SETTLEMENT—
Question re extension of the term of —— in the U. P. 9184,

" RHODES, 8ir CAMPBELL—
Alleged Pact hetween Government and the Nationalist Party. 1736
Budget Demand for * Customs’. 1403-05.
Budget Demand for ‘ Joint Stock Companies ”’. 1868-89.
Budget Demand for * Ports and Pilotage . 1&05.
Budget Demand for " Railways—Working Exponul " 1508

o LS
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RHODES, B8in OAMPBELL—contd.

Demand for Bupplementary Grant for '‘ Customs ', 828-29.

Election of —— to serve on the Btanding Finance Lommtt.oe 284,

Election of —- to.the Standing Comunittee for the Department of
Industries and Labour. 401.

Exercisc of Mr. President’s discretion under Standing Order 8 (4) in
the matter of the transfer of Resolutions from the secondary to the
regular List of Business. B514.

Expression of regret at the death of Mr, G. M. Bhurgri. 1432

General Discussion on the Budget. 1197-98

Indsn Finance Bill—

Motion to consider. 1941 .

Indian Penal Code (Amendment) Bill (Amendment of section 378).--
Motion to refer to Belect Committee. 1046-50.

Oath of Office. 3.

Question (Supplementary) re accident on the Rohilkhand and Kummn
Railway. 1965

Question re archmological and historical discoveries at Raisina. 688,

Question re¢ countervailing duty on South African Coal. 1808,

Question (Supplementary) rc inquiry into working of Reforms. 1707,

Question (Supplementary) rc protection of the steel industry. 438.

Question (Supplementary) re publication of the Report of the Tariff
Board on the Steel Industry. 2173

Question (Supplementary) re Vizagapatam Harbour 411,

Resolution re approval by the Indian Legislature of Government
Contracts. 618.

Licsolution re grant of full self-governing Dominion Status to India.
375-79, 525.

Row!utmn re imposition of a couutervailing dutw on Bouth African
Coal. 319-21.

Resolution re ratification of the International Convention for the sup-
i);;;nmn of the circulation of, and traffic in, obscene publications.

Resolution re tenders for Government Stores. 639-41.

RICHEY, Mz. J. A—
Indian Cotton Cess (Amendment) Bill—
Motion for leave to introduce. 126-27.
Motion to consider. 178.
Motion to pass. 176.
QOath of Office. 1.

ROAD(8)—

Q:]uis;l:on re feeder —— from Madhobdi HAt to Jinardi Railway station.

RIBERTS, Mz, C. 8.~

Questlon re appointment of —— as a Cattle Ranger in the Publie Works
Department, Delhi. 1716,

ROHILKHAND AND KUMAON RAIWAY--
Question re nccident on the ——. 1064-85.

ROHRI KHANPUR—
Question re derailment on the —- mection of the N. W. Railway. 9150

~
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RIOLLING BTOCK—
Question re renewals of, and addition to, rollmg stook. 894

ROY Mz B. C.—
Election of —~ to the Standing Committee for the Homo Depart-
ment. 400.
Oath of Office. 2.
Question re additional trains for incoming Foreign Mails. 688,
Question re applicant for vacancies in the Geological Survey of India.

Question re article in the “ A. B. Patrika ” headed “ Rerious E. I.
Railway Grievances.”” 1305

Question r¢ “C” and “D” Type Unorthodox Quarters at Raisina.
1113.

Question r¢ closing down of Hridaipur Station. 689.

Question re complaints by Indians in Kenya. 1111,

Question re cost of Commissions and Committees. 1111.

Question re cost of construction of different classes of Railway curriages.
1618,

Question re cost of free Railway passes and P. T. Os. granted on certain
Railways. 1126.

Question re difficulties of small collieries in the matter of wagon supply.
1138-39.

Question re entitled passages to the United Kingdom. 1617,

‘Question re expenditure on construction of I, II a.nd IIT class Railway
carriages. 687,

Question re express and slow third class trains. 688, ‘

Question re Forest College at Dehra Dun. 690.

Question re free Railway passes and P. T. Os. granted in 1823. 1126.

Question re Geolagical Survey of India. 434

Question re Government servants and membership of the Anglo-ln\dla.n
Empire League and the Anglo-Indian Association. 1277-78.

Question re grants for Commissions and Committees. 1112.

Question re grievances of Postal clerks. 676.

Question re High Court Judgeships for members of the "Provincial
Judicial Service. 44-45.

Question r¢ import of matihes. 689,

Question re import of splints, veneers and empty match boxes. 435,

‘Question re imports of veneers, splints and dummy match boxes, 689-90.

Question re latrine accommodation in ca.rrmgea of all classcs on the
Fast Indian Railway. 1305-06.

‘Question r¢ fhmber of third class carriages on the principal railways.
687-88.

Questions ¢ propaganda work in America by Mr. Rustomji. 411, 1277.

Question re Provincial contributions. 680.

‘Question re Railway quarters for Europeans. 1112-13.

Question re Railway quarters for Indians. 1112

Question re reports of Commissions and Committees. 1111-12.

Question re restriction of number of free Railway passes and P. T. Os.
1126.

Question re revision of the Rules re grant of free railwn.y passes. 1125,

Question re size of bed rooms in “D?” type quarters in Raisina, 1114.

Question re size of rooms in orthodox and unorthodox quarters at
Raisina. 1113-14.

Question re storage of coal at Ballygunge Railway Station. 1111,

»
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ROY Mz, B. C.—contd.

Quut:on #e supply to the Assembly Library of oertun Arw Pub}.lod—
tions. 1617-18. .

Question' re tenders for locomotives. 1139.

Question re third class carriages on English Contlneata.l a.nd Imlun
Railways. 688, .

Question re third class carriages on the Punjab Mail. 038-09

Question r¢ unorthodox and orthodox quarters at Raisina. 1126,

Question e unorthodox quarters at Raisina, 1126. '

Question re various allowances of married and unmarried Bnﬁlh
Officéers and soldiers. 1618..

Resolution re overciowding of third class railway carriages. 687,

ROY, Mr. K. C.— *
Appointment of —— to the Library Committes. 445,
Election of ----- to serve ou the Standing Finance Committee. 284. .
Elect:on of < to the Standing Committee for the Department of

‘Industries and Labour. 401. B
Indian Tariff (Amendment) Bill—
- Nomination of membors of Select Cominitten, "Bﬁ L

Oath of Office. 4.

Question re activities of Musa Khan in Wasiristan. = 440,

Question (Supplementary) re appointment by the British Cabinet of a
(‘ommittes to consider Indian Affairs. 1373,

Questmn re delay in the publication uf the report of the }!'ln Deputa-
tion. -278.

*Question (Supplementary) re grant of further Reforms. 33. ’

Question re¢ health of troope stationed at Razmak and Razani. 184,

Question r¢ honorary Presidency Magistrates. 1350, -

Question »¢ Kenya Immigration Ordinance. 277

Question 7~ Kohat and Landikotal murder gangs. 183.

Question (Supplementary) re-lovation of troops at Muzaffarpur. 1101

Question re position of Bills pending in the Indian Legislature on the
-dissalution of one Chamber. 1442-43.

Question r¢ proscription of Mr. Ramsay Macdonald’s book ‘' The
Awakening of India . 165-86.

Question (Supplementnry) re protection of the Steel Tndustry. 438,

Question re recommendation of the Imperial Conference for the forma-
tion of a Committee to connider the status of Indians in other parts
of the Empire. 277

ngon re reduction in the uumhm of Fxecutive (‘uunuliors in Bengal.

Question (Bupplementary) re officia]l reports from 'Provmcml Gavern-
ments on the working of the Reforms. 28,

Question re total strength of the Council of Tndis. 1349-50.

Question re tribal raids in the Indus plains. 183,

Resolution re grant'of self-governing Dominion Status to India.. 548.

ROYAL AIR FORCE— '
Question 7~ Furopean recruits for the ——. 2004, o
Question re Finance Section of the —- Headquarters. 1995, .
Question r¢ motor vehigles for the —. 1995, .

ROY AT, ARMY MEDICAI, CORPS OFFICERS.--
Question e 1. M. 8. and —. 214-15.



RBOYAL CALCUTTA TURF CLUB— T
Y "Question re alienation of land at Barrackpore to the ~ - 58384,
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ROYAL INDIAN MARINE—

Question re disposal of ships and boats helongmg to the — . 2428.
Question re retrenchment in the —. 24. ]

ROYAL INDIAN MILITARY COLLEGE —

Question re Bengal students for the ——, Dehra Dun. 1359-53.

ROYAL MAIL SBERVICE OFFICIALS—

Question re recoveries from —— for loss of insured articles. - 70%.

ROYAL MILITARY ACADEMY, ‘WOOLWICH—

Question re Indian contributions towards the —. 412

ROYAL MILITARY COLLEGE, SANDHURST—

Question re selection of Bengal students for the —. 1353,

RULEbB—

Question r¢ - -— under section 87 of the Government of India Act. 1897
1908.

RULING(S)--

~—— by Mr. Chairman that the discussion of what happened in the
territory of an Indian State is not in order. 1689,

—--- by Mr, President that amendments of substance cannot be introduced
in & consolidating Bill. 1324 and 1326.

—— by Mr. President that the Chair cannot allow, as a rule, a motion to
adjourn consideration of a propositicn merely in order to give prefer-
ence to another itemn. 2041,

—— by Mr. President that the discussion of incidents occurring in the
territory of an Indian State is not in order. 194Q,

—— by Mr. President that the discussion of the salt tax under the
Demand for *“ Salt” is not in crder. 1424,

——by Mr. President that the discussion, either by way of Resolution or
on a Motion for Adjournment, of matters relating to the relations of
His Majesty’s Government, or of the Governor General, or of the
CGovernor Gencral in Council, with any Prince or Chief, or to the
administration of the territory of any such Prince or Chief, cannot
be allowed; and the fact that such territory is temporarily under the
administration of an officer appointed by Government is irrelevant.
023, 024, 025, 026.

—_ by Mr. President that during the discussion of the Demands for
Grants, if o general discussion takes pIn.ce on the motion to omit the
first Demand, no further general discussion can arise under any. other
motion to omit other Demands. 1378-79.

—— by Mr. President that durmg the discussion on Demands for Grants,
» reduction can be moved, in order to raise a question on the portions
which fall under the voted portion, and not on that portion which
is not open to actual reduction by the vote of the Assembly. 1647.

—-— by Mr. President that the.Ecclesiastical Deptt. can be brought under
discussion during the consideration of the Demands for Grants, but
it cannot be the nmbject of a reduction. 1747.

Question re ferry service botween —— and —— Ghat. 121-22.

—— by Mr. President that motions for reduction in relation to certain
non-voted items which are thrown open for discussion cannot be

allowed. 1648, .
»
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RULING(8)—contd. .
—— by Mr. President that a motion for recommittal of i Bill to Selett:

Committee must be justified on the ground either that the Select Com-
mittee have not adequately considercd the Bill or that unforeseen eir-
stances have arisen smince they considered it. 928, 039, 830.

—by Mr. President that questions cannot be asked on behalf of a
Member who has not taken the Oath of Office. 32.

-— - by Mr. President that when the House passes, by a majority, either
a motion that a Bill be taken into consideration or the alternative
motion that the Bill be referred to Belect Committes, it stands com-

mitted to the principle of the Bill. T75.

RUPEES— '
Question re commission charged for changing —. 1304.

RURHBROOK-WILLIAMS, M. L. F.—
Oath of Office. 1, 1607.

RUBTOMJI, Mr.—
Questions rs propaganda work in America by —. 410, 411, 1377,

SABARMATI— ¢
Question re running of the evening train wn.bout. lights between ——
and Dholka. 1343.

SADIQ HASAN, Mz S.—
Oath of Office. 2.
Question re appointment of an Indian as Member of the Railway
Board. 469-70.
Question rc Indian soldiers employed in Mesopotamia. 469,
Resolution re grievances of the Sikh community. 990,
Resolution re release of Maulana Hasrat Mohani. 1001-3, 1016,

BALT— -
Budget Demand for “ —— ", 1493-28,
Question 7~ consumption of —- in India. 163
Question rc effect of enhanced duty on consumption of ———. 183.
Question r¢ imports of foreign sugar and — -~ 1348,
Question re¢ laying on the table of a statement showing the quantmu,

rates and revenue on --—, 149.
Question rc¢ restrictions on the manufacture of earth——. 136354,
BALT DUTY--
Question 7c contribution to Burma for the collection of the - --—. 1357,

S8ALT FACTORIES—
Question 77 -~ — in Madras. 1999-2000.

SALT TAX-
Question re duty realised from the enhanced —-, 135-36,
Qu;;;lon re cffect of the enhanced —— on the working man’s efipenses.
1
SALUTES—

Question re cost of —— to high Government officials. 676



fNDEX TO LEGISLATIVE ASSHMBLY DEBATES, 158

SAMARTH, Mz. N. M.—
Election of —— to the Standing Committee for the Home Depnrtamnt.

400.
Indian Penal Code (Amendment) Bill (Protection of minor gxrls)-w—
Motion to refer to Belect Committee. 173.

Quath of Office. 1929.

SAMIULLAH KHAN, Mz. M.—
Oath of Office 3.
SANDHU, Mz.—
Question re termination of the services of —— ahd Mr. Kumar, tem-
porary engineers, Public Works Department, Delhi, 1722-25.

BANDHURST--
Question re Indian Cadets at —. 659.
Question re nomination of Indians for —. 412, 1263-84.

BANTRAGACHI—
Question r¢ opening of the —— Vishnupur Branch of the Beagal
Nagpur Railway. 948.
SARDA, Ra1 Sarms M. HARBILAS—
General Discussion on the Budget. 1154-56.

Oath of Office 3.
Question (Supplementary) re establishment of a University at Raj-

—

K

putana. 138,
Question r¢ local foremen on the Dombay, Baroda and Central India

Railway. 1905.
Question r¢ number of Kuropean and Indian Residents and Political

Agents in Indian States. 1905.
Question re number of Indians holding medical uppomtmentu in the
Political Department. 1995

Question re¢ Rajputana University. 691
Resolution re repeal of Bengal Regulation ITI of 1818, 2057-54.

S8ARFARAZ HUSSAIN KHAN, Knaan Bagapve—
General Dicussion on the Budget. 1143-45.

Indian Merchant Shipping (Amendment) Bill—
Motion for leave to introduce. 269, -
Motion to circulate. 1971-72. "

Indian Penal Code (Amendment) Bill (Protection of Minor girls)-——
Motion to refer to Select Committee. 171.

Motion for Adjournment to discuss the refusal of passports to the pro-
posod Indian Delegation to Turkey, Persia and certain Arab States.

£2218-18.
Qath of Office. 3
Question r¢ admission of Indians to the Royal Military Academy at
Woolwich. 1205, _
Question re Alambagh temple dispute. 1439.
Question re allowances drawn by officers of the
1706-07.
Question re amendment of the Income-tax Act. 1430.

Question re appointment of a Rates Tribunal. 1488. _
Question re appointment of Indians as Traffic Inspectors on railways.

1889.
Question ro Bengnl Nagpur Railway grisvances,

Imperial Bervices.

2181.
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BA.BFA.BM HUBSBAIN KHAN, Kaax BauADUR—comid. .

‘Question re. Brigade Order re voting for a non- Bwsru}u‘l clnduhio.
1374, :

Question re casualties due to derailment on the Bohri-Khanpur soetion
of the North Western Railway. 2150, '

Question re closing of the Nilganj branch post office. 2170. ,

Question re corfespondence relating to the Protection of Princes Bxll
1208.

Question re dispensary in Raisina. 1964

Quedtion rec employment of Indians in the Foro;gn a.nd Polltlcal lmi
Army Departments. 1208-97.

Question re employment of Indian soldiers in Mesopotamia. 1206.

Question re establishment list of the office of the High Commtuloner
for India. 1274,

Question re cstablishment list of the variogs Departments of- t.he Govern-
rent of India Secretariat. 1274,
estion re establishment roll of the Railway staff. 1974,

Question re expenditure on the Ecclesiastical Department. 1440,

Question re expiration of the present contract for printing of stamps.
1876.

Qnestmn re extension of time for the guneral discussion of the Budget:

Q'uest.lon re Frontier Inquiry Committes. 1281-82.

Question (Supplementary) -re grant of conveyance allowance in Bunln.
to Members of the Indian l.egislature residing at Longwood Hobel
2167.

Quecstion re grant of leave to recruits of the 11/10th Hyderabad Ragl
ment {Bengnl) of the Indian Territorial Force. 2160.

Questlon re.incresse in the number of days allotted for the dmcuamon
"of non-official Resolutiona. 1207

Question 7¢ increments of Postal Inspectors and Head Clerks to Superm
tendents of Post Offices. 604

Question re inter class accommodation on the Up and Down Punjab

* mails, 1275-78.

Question r¢ Kenya Immigration Ordinance. 6886, '

Question re Lady Hardinge Medlcnl College and Hospital, Delhi. 1208
99,

Question re liability of cwymg companies for aocidents to passengers.
1205-86. b

Question re Longwood Hotel, Simla. 1282-85, 2012-14, 2171.

Question re military expenditure. 1108,

Questiou re mortality from cancer. 1441, -

Question re Multan Muslims and Income-tax. 1351

Question re nomination of Indians for ,Sn.ndhurst.. 1203 94,

Question re number of research specialists in the Piisa Rescarch Inatitute.
2081-83.

Question re office utubluhment for the Indian Legislature. 688,

Question re opening of o Central Radium Institute. 1440. = ’

Question r¢ overcrowding in trains. 2170.

Question re passenger agents at railway ntahona 803.

Question re passenger guards. 862-93.

Question re passenger guards on third clasx express passenger tsa.ml
803,

Question r¢ pay of Postal Inlpe-"tm‘a and Head Clerks to Bupormt.englentr
of Post Offices. J593-94.
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.
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Quention re pension of one Bedar Bakht, 1351.

Question re personnel of the Colonics Committee. 10456, *

Question re Postal Ingpectors and Head Clerks to Buperintendenta of
Post Offices: 503. ' Y T

"'Question re predominance of European officers in the ‘Pusa Research

Institute. 1108. )

Question re presence of Government servants at meetings of the Coongress
and other political associations, 1287.

Question re printing of stamps in India. 1274-76.

Question re protection of the steel industry. 1287-8s,

Question re quarters for the European and Anglo-Indian staff of the
Delhi New Capital Railway. 1313, .

Question re quarters for the Indian stafl of the Delhi New Cupital
Railway. 1312-13.

Question re questions relating to Kenya. 686.

Quoestion 7e racial inequality on the Eastern Bengal Railway. 217).

Question re¢ Radiumn Institute at Ranchi 1440.

Question re¢ railway connection between Muzaffarpur and Sitamarhi.
12886.

Question re railway quarters for European and Indian Staff. 1273.

Question r¢ refreshment rooms ot Delhi railway station. 677.

Question re replacement of certain military officers in the 1Political Depart-
ment by civilians, 1298, .

Question re resolution adopted at a general meeting of British Guiana.
Indians on the 22nd November 1023. 1358,

Question re retrenchment of superior appointments in the rSecretariat.
1109-10.

Question #c separate entrance gates for female passengers at Howrah
station. 2161 -

Question e separate entrances to the Howrah and Sealdnh railway sto-
tions for male and fcmale passengers. 2169-70.

Question re settlement. of financial expeuditure in dispute between the
Home and Indian Governments. 1706, : )

Quostion re¢ staff under the High Commissioner for India in receipt of
more than Rs. 300 a month. 1208

Question r¢ State prisoners in the Central Jail, Alipur. 1108-08.

Quesntion rr atoppage of the Down Punjab Mail at Patna City station.

216b.

Question »¢ superior appointments held by Indians in’the Secretariat.
1109.

Question re third class passengers on the Fastern Bengal Railway.
2160-61. -

Question re transfer of railway passengers fromea lower to a higher alass
of compartment in cases of overcrowding. 892.

Question re use of Longwood Hotel by commercial travellers and other
members of the public. 2014 . .

Question 7 Vasad-Borsad-Katana Railway. 1282,

Question re working of the Bengal and North-Western Railway. 2082-
83.

Resolution re approval by the Indian Legislature of Governments com-

tracts. 601-02, 619, .
Resolution re repeal of Bengal Regulation ITI qf 1818. 2050-52, 2088-70.
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SARGODA—
Question re propoled railway from Gujrat to —— and Khnahab !019—
2. .
SARMA, Tes Hox'sizs 818 NARASIMHA—

Budget Demand for * General Administration ”. 1743, 1748, 1750-1768,
1763-1764.- '

Budget Demand for ‘‘ Education ’ (Grants to Universities). 1845-48.
Budget Demand for ‘‘ Forests . 1463,

Expression of regret at the death of Mr. G. M. Bhurgri, 1433
-

BAPRU, Siz TEJ BAHADUR—
Question re expenditure on the deputation of -—- to England, 28-30.
SATARA—

Question re cost of the —— Koregam bmneh of the Madras and Southern
Mahratta Railway. 1048.

SAUGOR CANTONMENT—

Question re conversion of the Sadr Bazar of the —— into u municipal
committee. 2080,
Question re income from culturable lands in the —. 2089,
"SAVINGS BANK, POSTAIL—
Question re loans to villagers by the ——. 2016-17.
SCHOLARSHIP—

Quostion re grant of —— to Indiana for research work. 134.

Question re —— for the technical training abroad of Indians and Anglo-
Indiaus. 438-37.

:8SCHOOLS—
Question r¢ Army Training ——. 189,
SCIENTIFIC DEPARTMENTS—
Budget Demand for * Other — . 1843,
Sea Customs (Amendment) Act, 1024
Assent to the —— by the Governor General. 2183.

Bea Customs (Amendment) Bill—
See under ‘* Bill(s) ”.

SEALDAH RAILWAY STATION-—

Question re separate-entrances for male and fema.le passengers at the
—, 2169-70.

SEAMEN—
Question re grievances of Indian —, 708,
Question 7¢ Indian —— under the Workmen's C'ompensation Act. 1309.
Question re recruitment of ——. 418

.SEAMPN'S RECRUITMENT OOMMITTEE—

Ses under ' Commpteo ",
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-

BEQORETARIAT—
Question re appointment of Indians to snpenor posu in the —, 164.
See ** Datiry(ies) ", .
Question re establishment list of the various Departmenm of the Govern

ment of India —--. 1274, '

Quostion re retrenchment of superior appointment in the —. 1108-10.
Question rc superior appointments held by Indians in the —, 1109
Question re superior —— appointments. 473.

SEORETARIES— ’
Question re appointment of Indians on the I.-C. B. cadre as —— and

Deputy Secretaries. 907.

Question re travelling allowances of. Members of the Executive Counecil
and ~~—, 663-84.

SECRETARY OF STATE FOR INDIA—
Budget Demand for ‘‘ Expenditure in England under the control of the

— " 1881.

Question re agency functions discharged by the —— on behalf of the
Government of India. 1117-18.

Question re balance in the hands of the —— on the 31st March, 1928,
150-51.

Question re Colonial banks and firms on the borrowing list of the —
1201.

Question re extent of control of the — and the Government of India-

over the provincial reserved subject of Land Revenue, 847-48.
Question re power of veto of the —. 008-907.

BECRET SERVICE CONTINGENCIES— -

Question re expenditure on ——. 2167.
SECURITIES~
Question re commission on the purchase and salo of —. 1291.
Question re prmtmg of ——-, stamps and currency notes in India. 1301-
02.
SECURITY PRESS—
Quostion re location of the experimental —— in Delhi. 1302.
SELECTION GRADE APPOINTMENTS—
Question re ~—— in the Postal Department. 1361

'
SELF-GOVERNMENT—

Resolution re grant of full self-governing Dominion Status to India. $21-
22, 348-401, B18-82, T709-69.

SERVICE(S), ALL-INDIA--

Questiol? re recruitment of the Indian aristocracy to the —. 181
SESSION(8)—
Discussion 7e May —-— in Simla. 1738-41.

Question re Autumn —- of the Central Legislature. 1285.
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SETALVAD, Six CHIMANLAL—
... Appointment -of = to be a Chairman on the panel. #40.. et g
General discussion on the Budget. 1150-54, 1267 "
:-. Indisn Tolls Bill— -
Motion to refer to Sdoct. Commities. 1334

¢ . Qath of Office. 190,
Resolution re reductmn of tho Provinoial Contnbutaom. 830-939.

BHAFEE, MAULVI nnmmn—

Budget Demand for ‘' Btamps”. 1457-68,

Motion for Adjournment to discuss the refusal of passports to the pro.
posed Indian Delegations to Turkey, Persia and certein Arab States.
21718, . .- .

Oath of Office. 3.

‘SHAFI, Tz Hox’sx Sirn MIAN MUHAMMAD—
. Budget Demand for * General Administration . 1754, 1786-66.

‘SHAHJAHANPUR—
Question re expenditure vn the Army Clothing Factory, —-~, 153-b4.

BSHAKURPUR—
Question re issue of tickets for —— station. 1007

SHAMS-UZ-ZOHA, KaAN Bamapur--
Discussion re May Bession in Simla. 1739,

Oath of Office. 179.
SHERGHATI—
. 890-01, 1607-08,

Question re railway connection between Gaya and —--
1703.

‘BHIPS—
Question re disposal of --— aird boats belonging to the Royal Indian

Marine. 24-28.
BHIPS, ENEMY—

Question re profits earned on -—-. 151

SHIROMANI AKALI DAL—
Discussion relating to the —— on the motion for reduction of the

Demand under sub-head * Home Department’, 1675-77.
Question re the declaration of the Shiromani Gurdwara Prabandhak
Committee and the —— as unjawful associations under the Oriminal

Law Amendment Act. 479

SHIROMANI GURDWARA PRABANDHAK COMMITTEE~-
Discussion relating to the —~ on the motion to reduce the demand under
sub-head ‘ Home Department’, 1675-77.
Question re the declaration of the —- and the Shiromani Akali Dal as
wnlawful associations under the Criminal Law Amendméht Act. 472
See nnder “ Committee "', .

B8] MAUNG BA—
Oath of Office. 3.
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SIALKOT CANTONMENT— Sy T
. Question re appeal of the residents of Siulaot agninst vertain resolutions
of the —— Committes. 904-08. '
Question re erection of platforms by the residente of the —— baszars.

905-06. :

Question re removal of platforms erected by the residents of the —
. bazaars. 9056-08.

Question re rent for platforms and sites by residents of the ——.  905-08.
Question re residential area in the — bazars. 905-08. :
BIGNALLERS— .
Question re free quarters for ——- on the Great Indian Peninsula Rail-
way. 694.
SIKH(8)—
Question re policy of the Punjab Government towards ——. 478,
Question re —— in certain Government offices. 585-86.
Resolution re gricvances of the — commumity. $49-88.
SIKH HOLIDAYS-—
Question re -——. 3108

8ILK INDUSTRY—
Question re work done by Mr. H. Maxwell Lefroy to improve the ——,

1357.
SIMLA—
Grant of convevance allowance to wombers of the Indian Legislature in
—. 2167.
Information re the special session of the Amsembly in —--- 1307.
Question re Longwood Hotel, ——. 1283-88.

SIMLA SESSION, 1023—
Question re cost of —— of the Indian Legislature. 1984

SINGH, Mr. GAYA PRASAD—

Budget Demnand for *‘ Railways . 1537-39.

Election of —— to serve on the Standing Finance Cowmmittee. 2143

Oath of Office. 3.

Queation r¢ abolition of Divisional Commissionerships. 38-39.

Question re abolition of the post of Inspector General of Irrigation.
2084-85.

‘Question re- abolition of the post of Public Health Commissioner. £086.

Question re Aerological Observatories. 2012.

Question re allowance of more time to the Assembly to study the Budget.
2014.

Question re anti-drink movement in India. 1706. » )

Question (Supplementary) re appointment by the British Cabinet of a
Committee to consider Indian Affairs. 1375.

Question re arrests in Bengal under Regulation III of 1818, 771

‘Question (Supplomentary) re arrests under Regulation TII of 1818. 662-
63. ]

Question re assessment to income-tax of the profits of indige planters.

‘Queation re Berar Revenue. 1613-14.
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S8INGH, Mz. GAYA PRABAD—contd.
Quect.lon re case of Panna Lal Gopi, late Aulltn.nt Btation M of

Karblghwm station on the East Indian Railway. 1616.

" "Qitestion re change in the Wagiristan policy and the. strength ot the
Adeu garrison. 2083-84,

Question e Civil Justice Committee. 2008-07.°

Quostion re compensation in respect of suffering or damage cansed by

enemy wction during the late war. 2007-11. .
Question (Supplementary) re concession to first and second class passen

gers. 894.
Question (Supplementary) re constitution of the governing body of the

Lady Hardinge Medical College. 1129,
Quesation (Suppiementary) re contemplated appointment of a (lommittee
to examine into the criminal administration. 2007.
Question (Supplementary) re cost of salutes to-high (iovernment nﬂicmll

87h.
Question re vost of troops stationed at Muzaffarpur. 46-47.

Question re curtailment of expenditure on the Indian Stores Department,
as recommended by the Retrenchment Committee. 2088,

Question re expansion of the Indian Stores Deptt. 2087.

Question re expenditure on Becret service contingencies. 2167.

Question re extension of the time allowed for the General discussion on

the Budget. $014-15.
Question re fencing on the Bengnl and North Western Railway. 155,

Question (Supplementnry) re floods in India. 866
Question re floods in Western Bihar. 443.
Question re grievances of Btate prisoners in the Central J&ﬂ Alipore.

44,
Questidn re identity of the two Judges who cxamined the cases of Btate

Prisoners in Bengal. 1611-12.
Question re inconvenience to passengers on the Bengal and North West-

ern Railway. 154.
Question (Supplementary) re Indian Garetied Officers in Indian Ordnance

Factories. 670.

Question re inquiry into the causes of the floods in Bihar and Orissa.
2117-18.

Question (Bupplementary) re Local Advisory Gommxtteea on Railways.

1137.
Question re Local Advisory Council on the Bengal and North Western

Railway. 1103-04.
Question re Iocation of troops at Muzaffarpur. 45-48, 1101-09.

Question (Supplementary) re Longwood Hotel, Sun]a 1284,
Queation re Lord Olivier’s speech in the House of Lords about Irdia.

9168,
Question re malpractices of certain employees on the East Indian Rail-
way. 1615.

Question re¢ Minor Provinces. 1360,

Question r~ new Chambers of the Legislatures at Raisina. 20)2.

Qt;;;(t):on re North-West Frontier Province Inquiry Committee Report.

Question re Original Major Workn in the North-West Frontier Province
and Baluchistan. 2004-05,

Question (Supplementary) re pay and allowances of all ranks i in’ a British
regiment, 672, .
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BINGH, Mz. GAYA PRASAD—concld.

Question re pay and allowances of chaplains recruited in India. 1707.
- Question re pay of Post Office Superintendents. 700-01.

Question re pilferage of fruit on the Bengal and North Western Railway.
155.

Question re police force employed on strategic railways in the North-
West Frontier Province. 1614-15.

Question re proposed railway bridge across the Ganges at Mokameh
Ghat. 155-156.

Question re proposed railway bridge across the Ganges at Patna. 156,

Queat.mn re protected monuments. - 2085-86.

Question re provision of high level platforms on the Bengal and North
Western Railway. 166.

Question me Pusa Agricultural Institute. 39-42.

Question re Pusa. Research Institute. 1099, _

Question re railway connection between Muzaffarpur and Sitamarhi. 156.

Question 7¢ removal of the district jail, Delhi, from its present site.
2011.

Question re repair of cables in the Persian Gulf by private companies.

Question re representation of Berar on the Local and Central Legis-
latures. 1104-06.

Question re Resolutions of the Railway Passengers Conference at
Sonepur. 154. ¢ )

Question re retrenchment of expenditure on the lighting and buoying of
the Persian Gulf. 2085.

Questiou re retrenchment of expenditure in the Pusa Agricultural Insti-
tute. 1101.

Questmm (Supplementary) re Salt factories in Madras. 2000.

-Questmn re separation of judicial and executive functions. 442

Question re shrine of Badri Nath. 43.

Question re slaughter house for soldiers at Muzaffarpur. 1102-1103.

Question re strength of the police force in the Kohat and Bannu
Cantonments. 1358-59. _

Question re subscriptions to certain newspapers by Departments of the
Government of India. 2118.

Question re supply of seeds by the Pusa Agricultural Institute. 1100.

Question re Taxation Committee. 2011.

Question re utilization of the services of the law officers of the Bengal
Government. 2006.

Question re vote of No-Confidence in the Centra.l Provinces Legislative
Council. 443,

Question re Waziristan occupation and reductions of the Aden garrison.
2083.

Question (Supplementary) re working of the Bengal and North Western

. Railway. 2083. .
Resolution re return to India of Mr. B. G. Horniman. 798

SINGH, Rar Bamipur SHYAM NARAYAN—
Oath .of Office. 2.

* SINGH, Rasa. AMARPAYL~-
Oath of Office. 3.
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SINGH, Raa RAGHUNANDAN PRABAD—
Appomtmenb of —— to serve on the Oommittee on Pubhc Pertataonl.
817.
Electioy of -— to the Btanding Committee for the Departmdht of Educa-
" tion, Health and Lands. 585.

Indian Coinage (Amendment) Bill— . .
Motion to consider report of the Select Gommn.tae. $36-30. .

Oath of Offica. 3.

Question re dairy farms and breedmg centres. 915,

Question re express train between Howrah and Delhi vsd Jamalpur, 916

Question re increase in railway fares. 916

SINHA, KUMAR GANGANAND—

Election of —— to the Standing Committee for the Department of Indus-
tries and Labour, 401

Election of — to the Stapding Committee for the Department of :-Educa-
tion, Health and Lands. 585.

Oath of Office. 3.

Question re admission of Indians to the military, naval, air and Auxi-
liary Foroes. 437-38,

Question re annual report of the Lady Hardinge Medical College. 2108,

Question r¢ appointment of Indians as Assistant Qontrollers of Stores.
2008,

Question re appointment of Indians to the lmparu.l Customs Services,
2008.

Question re appointment of Indians as Bupermtendonts of Post Offices.
2099,

Question re audit of the accounta of the Lady Hardinge Medm&l College.
2109,

Question r¢ audit and inspection note on the Lady Hardinge Medical
College for 1922-23. 2110-11.

Question r~ Central Research Institute. 1358.

Question r« employment of Indians in the Audit and Accounts Bervices.
2097,

Question r¢ employment of Indians in the superior traffic services of
Railways. 2007,

Question r¢ examination by a non-official Member of the Legislative
Assembly into the expenditure of the Lady Hardinge Medical College.
2111.

Question re inspection of the Lady Hardinge Medical College. 2109.

Question r2 match industry. 1357-58.

Quutntm re Medical Research Institute., 435,

Question re purchase of stores by the High Commissioner for India. 437.

Question r¢ railway risk notes. 435-38.

Question re scholarships for the technical training nbroul of Indians
and Anglo-Indians, 436-37.

Question re training of Indian graduates at the .Tama.lptrr railway work-
shop., 1858,

Question re utilization of the services of Unani and Ayurvedic experts.
436.

Question re work done by Mr. H. Maxwell Lefroy to improve the silk
industry. 1357.

Resolution 7o imposition of a countervailing duty -en Bouﬁl Ahiﬂn Coal.
28890,
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SINHA, Mz. AMBIKA PRASAD—
Oath of Office. 277.

SINHA, Mn. DEVAKI PRASAD— .
Asks for a ruling whether the salary of the President of the TLegislative
Assembly is votable or non-votable, 1376,
Budget Demand for ‘‘ General Administration ”’. 1664.’
Budget Demand for ‘ Mines ”’ (Matters re welfaré of the workers in
the mines). 1836-42.
Budget Demand for ‘‘ Taxes on Income ”’, 1421-22.
Indian Finance Bill—
Motion to consider. 1912,
Motion for leave to introduce in the recommended form. 1677.

Indian Tarif (Amendment) Bill—
Motion to consider report of the Select Uommittee. 1318-19.

Motion for Adjournment to discuss the departure of the Akali Jatha
from Amritsar and its imminent arrival at Jaito Gurdwara. 1625.

Motion for Adjournment to discuss the refusal of passports to the pro-
posed Indian Delegations to Turkey, Persia and certain Arab States.
2225,

Qath of Office. 3.

Question (Bupplementary) re abolition of Boards of Revenue in provinces
other than the United Provinces. 281.

Question (Supplementary) re abolition of Divisional Commissioners, 49.

Question re accommodation for Members of the Legislature in Raisina.
1893.

Question (Supplementary) re annual sale of opium for medicinal purposes.
2166, .

Question (Supplementary) rc¢ appointment of the British Cabinet of a
Committes to consider Indian affairs. 1378, 1874.

‘Question re British Guiana colonization scheme. 1133-34.

‘Question 7e coal mines in the Raneegung and Jharia coalfields under
Indian and Furopean management. 918,

Question (Supplementary) re cost of troops stationed at Muzaffarpur. 46-
47,

Question (Supplementary) re death of coolies from rupture of the spleen,

Question (Supplementary) r« declaration of policy in the Central Pro-
vincer regarding transferred subjects. 2159.

Question (Supplementary) »e exercise of the personal powers of the
Governor General. 1087. -

Question re ferry service betweon Monghyr and Moonghyr Ghat. 121-22.

Question 7¢ insanitary condition of compartments on the Bengal
and North Western Railway. 121

Question re Kenya Immigration Bill. 1134,

Question (Supplementary) re Local Advisory Council on the Bengal and
North Western Railway. 1104.

Question (Supplementary) re location of troops at Muzeffarpur. 1101-
1102.

Question (Supplementary) re Longwood Hotel, Simla. 2012.

Quostion (Supplementary) r¢ Mahabudha Temple at Buddha Gaya. @79

Question (Supplementary) re Nobel Peace Prize. 673-674.

Question (Supplementary) re nomination to the Assembly of a non-
official from the Central Provinces and Berar. 2107

. w2
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BINHA, Mr. DEVAKI PRASAD—conid,
Question (Supplementary) re number of officers permitted to retire on
proportionate pensions. 1896,
Questions (Supplementary) re personnel of the Colonies Committee. 1048,
2089,

Questéon (Supplementary) re Radium Institute at Ranchi. 1440,

Question re railway strikes. 1134-35.

Question (Supplementary) re slaughter house for troops at Musaffarpur.
1103.

Question 7¢ SBub-Post Office at Manjhaul in Monghyr. 2121-28.

Question (Supplementary) re subscriptions to newspapers by depart.
ments of the G6vt. of India. 1116.

Question re supply of opium to Hong Kong and the Straits Settlements.
1132-33.

Question re wagon allotment for coal traffic on the Bengal Nagpur Rail-
way. 043.

Question re wagons for the coal traffic. 918.

Resolution re imposition of a countervailing duty on South African coal.
311-14, 3%0.

SITAMARHI—
Question r¢ railway connection between Muzaftarpur and ——. 156,

1888,
SKINS—
Question re¢ export duty on raw hides and —. 2000-01, 2002.
Question re export trade in raw hides and —. 2001-02.
Question re export of raw hides and —. 2003.

SLAUGHTER HOUSE(S)—
Question 7¢ military ——. 1351-1362.
Question r¢ —— for troops at Muzaffarpur. 1102-1103.

SOLDIER(S)—
Question r¢ employment of Indian —— in Mesopotamia. 1296,
Question re various allowances of married and unmarried British Officers

and —. 1618
SONEPORE—
Question re resolutions of the Railway Passengers’ Conference, —
154, “

SOUTH AFRICAN COAL—
Question re¢ countervailing import duty on —-. 912.
Resolution re imposition of a countervailing duty on —. 285-399.

S8OUTH AFRICAN COAL—
See under * Coal *’,

SPECIAL TRAIN—
See under * Train ”’.

SPEECH(ES)—
" Question re — of Mr. P. 0. Mitter. 1618-19.

See under * Time limit for speeches ”’,

SPLINTS—
Question re import duty on —— and dummy match boxes. 1123.
Question re imports of veneers, — and mummy match boxes. 689-690.
Question ré ~——, veneers and empty match boxes. 438,
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STAFF COUNCILS—
© Question re appointment of —— by the Great Indian Peninsula Ry.

2120,

Question re giving effect to the recommendations of the — of the
Great Indian Peninsula Ry. 2120-21.
STAFF PAY—

See under ‘' Pay .

STAFF SELECTION BOARD—
Question re ——. B586.587.

STAMPS—
Budget demand for ““ ——'. 1457-14b8.
Question re expiration of the present contract for printing of ——. 1276.
Question re printing of securities, —— and currency notes in India.
1301-02.
Question r¢ printing of —— in India. 198-198, 1274-75.

STAMP DUTY—
Question re exemption of cheques of Co-operative Banks from ——. 904.

STANDING COMMITTEE(S)—

Announcement by Mr. President re election of —— for the Department
of Education, Health and Lands. 347.

Election of a panel of the —— to advise on questions relating to Emigra-
tion. 941,

Election of panels for —. 176-77.

Election of —— for the Commerce Department. 847.

Election of —— for the Department of Education, Health and Lands
595,

Election of —— for the Department of Industries and Labour. 401.

Election of —— for the Home Department. 400.

Election of a panel for the —— for the Department of Education,
Health and Lands. Y709.

Nominations for election of —— for the Home and Industries and Labour
Departments. 347.

Question re ——. 189-200.

See under “ Advisory Publicity Committee .

BSTANDING FINANCE COMMITTEE—
Announcement of the names of Members nominated for election to the
——. 274, 2154, .
Motion to proceed to the election of Members of the —. 128, 19808,
Result of election of Members to the —. 984, 2183, .

BTANDING ORDERS—
Motion for leave to amend the — in order to enable the House to lay

down the quorum for Belect Committees. 940-41.

Announcement re nomination of Members for the Select Committee on
the amendmcent of the ——. 949, .

Election of the Select Qommittee to consider the amendment of the ——.
1119. -

Presentation of the report of the Select Committee on the amendment ot
the ——. 1510.

Motion to consider the amendment of the —. 1973-78.

Assent of the Governor General to the amendment of the —-. 8187,
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STANDING ORDER 8(4).
Exercise of Mr. President’s discretion under — in the matter of transfer
of Resolutions from the secondary to the regular List of Business.
512-15.

STANYON, Couonzn Sig HENRY—-
Appointment of —— to be a Chairman on the panel. 445.
Appointment of ——— to serve on the Committee on Public Petitions. 817.
Budget Demand for “ Excise . 1449-50.
Court-fees (Amendment) Bill—
Motion to refer to Belect Committee. 2144, 2146.

Hindu Coparcener’s Liability Bill-—

Motion to refer to Select Committee. 2190-91.

Indian Finance Bill—

Motion to consider. 1839,
Indian Passport (Amendment) Bill—
Motion to consider. 457-88.

Indian Penal Code (Amendment) Bill (Protection of Minor Girls)—
Motion to refer to Select Committee. 169.70.

Motion for Adjournment to discuss the refusal of passports to the pro-
posed Indian Delegations to Turkey, Persia and certain Arab States.
2290-21.

Oath of Office. 3.

Question re deterioration of Insulin in India. 161.

Question (Supplementary) r¢ Longwood Hotel, Simla. 1284,

. Resolution r¢ amnlgamation of the Indian Territorial Force with the
Auxiliary Force. 343-46.
Resolution re grant of full self-governing Dominion Status to India. 742-

45.
Resolution r= Ratification of the International Convention for the sup-
pression of, and traffie in, obscene publications. 1331

STATEMENT OF BURINESS-—
——— by the Honourable Sir Malcolm Hailey. 401, 395, 871, 1737-35,

STATEMENT(S) (LAID ON THE TABLE)-—

—— showing action taken by Government on certain Resolutions passed
by the Council of State. 817-21.

--—- showing annual expenditure incurred during the lust ten years on
the Central Intelligence Department and the Bureau of Public Ib-
formation. 1704.

—— showing appointments and salaries of certain classes of officers in
the Departments of the Government of India. 2134-30,

—— showing cases in which the lowest tenders for stores for the Gov-
ernment of India have not been accepted by the High Commissioner
for India. 1883-88. ‘

—— showing cases in which tenders other than the lowest for stores
.purchased for India have been accepted by the High Qommissioner for
India during the half year ending 30th June, 1923. 18-22.

—— showing cost of Committees and Commissions appointed since 1921
2132-84. '

—— showing grant of licences for fire-arms in 1923, 2178.

-—— showing percentage of Indians in oertain public servicos. 2178-
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STATEMENT(8) (LAID ON THE TABLE)-—contd.
—— showing retrenchment in actual expenditure in connection with the
Inchcape Committee’s recommendations and otherwise. b8(a)-106.
—— showing total cost incurred on Committees and Commissions in

1923-24. 1088, °

BTATE(S), INDIAN—
. Question re number of European and Indian Residents and Political

Agents in ——. 1805.
STATE PRISONERS--
Question r¢ allowances of --—- in Bengal 31, 920-22.
Question re grievances of —— in the Central Jail, Alipore. 44.

Question re¢ identity of the two Judges who examined the cases of ——-
in Bengal. 1611-12.

Question re¢ rank of the two Judges who examined the cases of — in
Bengal. 1348, 1352.

Question re¢ representations from -—— in Bengal. 31, 820-22.
Question »¢ ——. 30, 49, 204-06.
Question re in Bengal. 30-31, 31-32.
Question r¢ —— in the Central Jail, Alipur, 1108-1109.
Question re treatment of —— in Bengal. $19-22,
Question 7¢ visits to —— in Bengal. 919, 820.
Statement hy the Hon'ble Bir Malcolm Hailey re ----- in Bengal. 1988
88.
STATE RAILWAYS— :
Question r¢ house rent allowances for menial staff of —. 116.

Question re leave of menial staff of —-. 118-17,

Question re savings in the working expenses of —— 1346-47.
Question r¢ scales of pay for Claims Inspectors on —. 668.
See under ** Railways .

STEAMERS—
Question ¢ preferential rate granted by certain Railways on goods
shipped by a partioular non-Indian line of -—— 2016.

STEEL INDUSTRY— .
Question re publication of the report of the Tariff Board on the ——

2172-74. .
Question e protection of the ———. 438-39, 1287-88,
STERLING SECURITIES—
Question, 7 -—— held on account of the Gold Standard Reserve. 111.
12.
STOCK VERIFIERS—
Question re ——, ete. 688,
STORES—
Question re expenditure on —— purchased in India, Great Britain, etc.
143-44.
Question re Government's future policy regerding the purchase of ——-.
202,
Question re purchase of ——. 423,
Question rs purchase of —-- in England. 883-884, 907.

Question »# purchase of -— bv the Hlp;h Commissioner for Indin.
437,
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STOREBS—contd. .

‘Question re quantity of — purchased by the High Commissioner for
India from 1-4-23 to 30-8-23. 187. }

Question re rate of exchange adopted by Railways for comparison of
rupee and sterling tenders for ——, 1300-01.

Question re training facilities for students with firms receiving orders for
the supply of — to Govt.. 1313.

Statement (laid on the table) re tenders in respect of —— purchared for
India, which have been accepted by the High Commissioner for Indis
during the half year ending 30th June 1923. 15-22.

STORES DEPARTMENT-—
Question re Indians employed in the superior grade of the —— of the
Railway Department. 1339,

STRAITS SETTLEMENTS—

Question re increase of wagee of Indian labourers in the —--, 163
Question re supply of opium to Hong Kong and the — . 1132-33.
STRATEGIC RAILWAYS—
Question re police force employed on —— in the North-West Frontier
Province. 1614-15.
STUDENT(S)—

Question re training facilities for —— with firms recciving orders for the
supply of stores to Government. 1313.
Question r¢ Bengal- —— for the Royal Indian Military College, Dehra
Dun. 1352-33. )
Question re selection of Bengal —— for the Royal Military College, S8and-
hurst. 1353.

STATION MASTER(S)—
Question re appointment of ——— as Travelling Ticket Inspectors on the
East Bengal Railway. 168 o
Question re European —— at certain stations on the Worth Western Rail-
way. 669. '
Question re transfer of the —— Ballygung. 107-108.

STATION SUPERINTENDENTS—
Question r¢ non-employment of Indian —, etc., at important stations
on the East Indian Ry. 252.83,

STATION HOSP1TAL(8)—
Question re British and Indian ——. 215-16.

STATIONERY AND PRINTING—
—— including Expenditure in England.
Budget Demand for * ——". 1880.

SUB-ASSISTANT SURGEONS—

Question re classification of Military —— holding Viceroy’s Commissions.
£104-05.

Question re demobilization of Assistant Burgeons and — (Military).
1616.

Question re duties of Military —. 2108.

Question re Military Assistant and ——. 1006-08.

Question re registrgtion of Military Assistant Surgeons and ——. 922.

w ]
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SUBORDINATE ACCOUNTS SERVICE— -
Question re Anglo-Indians, Hindus and Muhammadans in the ——, 1165

8.

SUBORDINATE SERVIOES—
Question re reduction of salaries of the —— in the Punjab. 592.

SUB-POSTMASTER, FORT WILLIAM--
.. Question re the — 891.

SUBSIDIARY COINS~-
See under ** Coins .

SUGAR—
Question re increase in revenue from the duty on foreign ——. 1348.
Question re imports of foreign —- and salt. 1348,

Question re imports of —— from Java, Cuba and Hawaii. 482

SUEKKUR BARRAGE—
Purchase of stores in India for New Delhi and the —-. 145,

SUPERANNUATION ALLOWANCES AND PENBIONS—Including Expen-
diture in England.
Budget Demand for ‘“— . 1876. .
Demand for SBupplementary Grant for ‘‘-—- . 852

SUPERINTENDENTS OF POST OFFICES—
Question r¢ appointment of Indians as —. 2099

SUPERINTENDENT OF ETATIONERY AND PRINTING—
Question re —— Oudh and Rohilkund Railway. 678.

" SUPERTIOR AUDIT SERVICE—
Question re the number of Europeans, Hindus and Muha.mmada.ns in the

— 1116-17.

SUPER-TAX—
Question re income-tax and —— realised from cotton mills. 1344-45.

‘SUPPLEMENTARY GRANTS—
Demands for —— for 1923-1924. 822-863,

SUPREME COURT—
Question re establishment of a —— in India. 181, -

SURVEY OF INDTA—
Budget Demand for ‘‘ — . 1817-20,
Demand for Supplementary Grant for * — . 850.

SURPLUS OFFICERS—
Question re cost of demobilization of —. 137.

‘BWARAJIST(8)—
Questicn re Brigade Order re voting for n non -—— candidate 445, 483,

SWARAJYA MOVEMENT— . . .
Question re participation of Government pensioners in the Khilafat and

- 113,



170 INDEX TO LEGISLATIVE ABSEMBLY DEBATES.

SWARAJYA PARTY—CENTRAL COUNCIL—
Question re de.nands of the ——. 448,

SYAMACHARAN, Mr.

Oath of Office. 8.

Question 7¢ annunl import of foreign liquors into India during the Irat.
ten years. S1FG.

Question re auraal income from the Excise Department during tha Inat.
ten years. 21668,

Question re annual sule of opiumn during the last ten years. 21656-66.

Question re import and export of cattle. 911,

Question re imports of foreign sugar and salt. 1348,

_Question r¢ increase in revenue from the duty on foreign sugar 1348

Question re rank of the two Judges who examined the cases of Btate
prisoners in Bengal. 1348,

Question re recommendatione of the Industrial Commission. 134w

SYMES, Mr. W. F.—
Question r¢ rent dues from Mr. ——, Executive Engineer, for Bungulcw
No. 2 Church Road, Raisina. 2009.

, -

TARIFF (AMENDMENT) BILL~—
See under ‘* Bills .

TARIFF BOARD-- _
Question re publication of the Report of the —— on the Bteel Industry.
2172-74.
See under ‘' Bession(s)’.

TARIFF VALUES—
Question r¢ —— on ootton goods. 218,

TAXATION-
Quostion re additional —— levied by the Central Government since the
inauguretion of the Reforms. 411-12.
Question re levy of -— by executive action. 218-19, H21-1128,
Question r¢ —— in Bhagur. 68%2.

TAXATION COMMITTEE—
Question re ——. 657-58.
Question r¢ terms of reference of the ——. 1808
See under ““ Committee ', .

TAXATION INQUIRY -
Question re —. 870.

TAXES—
Question re the recovery of Muicipal and Halkhuri — — from the postal
and telegraph staff occupying Government quarters. 1814

TAXES ON INCOME--
Budget Demand for ““ — 7. 14191428,

o n

Demand for Supplementary Grant for ‘‘ —-". 830.32.
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TEA GARDEN(S8)—
Question r¢ Assam -—— cmigrants, 482-83.
Question 7¢ wages in the ——~ of Apsam for adult male and female
labourers. 483.

TECHNICAL TRAINING—

Question re scholurships for the -~-- abroad of Indians and Anglo-
Indians. 436-37.

TELEGRAPH DEPARTMENT—
Question r¢ grant of compensatory allowances fo the staff of the —— in_
Presidency towns and in Rangoon and Karachi. 1369.
Question ¢ Wircless Branch of the —. 1998-09.

TELEGRAPH EMPLOYEES—
Question re medical examination of —. B890.
Question r¢ quarters for —. B88.

TELEGRAPH FORMS—
Question re incomc from advertisements on postal publications and —.

198,

"ELEGRAPH LINES--
Question re cost of --— and of the Traffic Branch. 860,

Question re miloage of —. 11386,
TELEGRAPH OFFICE(8)—

Question »¢ unremunerative departmental -—— 888-80.

TELEGRAPH OFFICIALS—
Question »e recovery of house rent and municipal taxes from——. 476.

TELEGRAPH RATES--
Question re¢ inland deferred -——. 196-97.

TELEGRAPH STAFF-—
Question re house rent allowances for ——. 111,
Quostion re increase of the postal and ——. 886,
Quostion re local allowances to —— employed in Assam. 2017,
Question r¢ pay allowances and hours of work of the ——. 1802
Question re¢ recovery of Municipal and Halkhuri taxcs from the —
occupying Government quarters. 1814,

TELEGRAPH TRAFFIC—
Question re incrense of —-. 889,

TELEGRAPHIC ADDRESSES— ) .
Question ¢ 1ncrease in the fees for registration of ———. 2004

TELEGRAPHISTS—
Question »e reduection of ——,  916.
TELEPHONE—
Question re grant of -—— and wireloss concessions to various utility

companies. 150.
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TENDER(B)—
Question re rate of exchange .adopted by Railways for comparison of
rupee and sterling —— for stores. 1300-01.

Question re —— for locomotives made in India. 157-59,
Statement laid on the table re —— for stores for the Government of
India. 1883-88.
JERRITORIAL FORCE—
Question re amaglamation of the Parsi Pionsers with the —-. , 1812,
Question re Auxiliary Force and the —-, 433.

Question re Indian —. 182

Question re officers of the —— and Auxiliary Forces. 420.

Question re recruitment for the —-— in the Punjab and United

Provinces. 854

THATHAMEDA TAX—

Question re abolition of the — in Upper Burma. 1366-07.
THEFT(8)—

Question re —— and pilferage on the N. W. Railway. 2018,

THIRD CLASS ACCOMMODATION-—
Question re reservation of —— on the Kalka Simla Railway during the
move of the Government of India. 1993-84.

TIMBER MERCHANTS~—

Question re assessment to income-tax of —— in the Punjab. 1886,
TIME GUN—
Question re cost of firing ——. 675,

TIME LIMIT FOR SPEECHES —

Adoption of a motion that specches at subsequent stages of the debate
on Demands for Grants should be limited to ten minutes, but that,
where a Member of the Government has to reply to & number of
speeches, he may have such latitude as the Chair may choose to allow

him. 1758.

TIME BCALE—

Question re —— of pay for the staff of G. I. P. Railway. 693,
TIRUPATI— .

Question re proposed meter gauge railway from —— to Madras. 1305.
TIRUPATI EAST STATION-—

Question re waiting accommodation at ———. 882,
TITLE(8)—

Question re the grant of the —— of Hon’ble to Members of the Legisla-
tive Assembly. 2088-90.

TIWARI, RAM AMUGRAPA -
Question r fine imposed on ~—— postman of Caloutta. 702.

TOK KYI, MAUNG— .

Elestion of —— to the Standing Committee for the Commerce Depart-
ment. 347.

Oath of Office. 3.

Question re abolition of the Thathameda tax in Upper Burma. 1856-57.

Question re contribution to Burma for the collection of the salt duty.
1357.

Question re Mahabudha Temple at Budha Gaya 679,
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TONKINSON, Mz, H.—-
Court-fees (Amendment) Bill—
Motion to refer —— to Belect Committee. 2148,
Hindu Ooparcener's Liability Bill—
. Motion to refer to Select Committee. 2194-97.
Oath of Office. 1079.
TOTTENHAM, Mze. A. R. L.—
Oath of Office. 1, 1883.

TOURS—
Question re expenditure on the Governor (General’s —— B85,
TRADE UNION(S)—
Question re officials or —— staff maintained by foreign countries n.

India and vice versa. 184, 188.
Question re Railways and ——. 697.
Question re registration of — 417-18,
Question re¢ registration and protection of —. 444.

TRAFFIC INBPECTORS—
Question re appointments of Indians to the cadre of —— 666, 1889,
Question r¢ Indian —— and Traffic Superintendents. 806.
Question r¢ —— on the North Western Railway. 667.

TRAFFIC INSPECTORS (COMMERCIAL)—

Quostion re on the N, W. Railway. 668.
TRAFFIC STAFF—
Question re leave of the —— of the N. W. Railway. 885-66. )
Question re termination of the services of the — of the N. W. Rail-
way. B866. .
Question re —— of the North Western Railway. 885.
Question re transfers of the —— of the North Western Railway, 865.
TRAFFIC SUPERINTENDENT(S)—
Question re Indian Traffic Inspectors and —. 806. .
TRAINING REGULATIONS—
Question r¢ —— of the Auxiliary Force. 681.
TRAINS— ) ) _
Question r¢ additional --— for incoming foreign mails. 688.
Question re cxpress and slow third class —. 688.
Question re Hiz Excellency the Viceroy's Special —. 1202
Question re passenger guards on third class cxpress and passenger ——
803.
Question re refreshment accommodation on — for Indian passengers
—, 870.
TRANSFERRED DEPARTMENTS—
Question re control of —. 1114

TRANSFERRED SUBJECTS—
Question re declaration of policy in the Central Provinces with rega.rd
to ——. 2158-59.
Question re offers to Swarajists to administer — in Bengal and the
Central Provinces. 416.
Question re Reserved and —. 418.
‘Resolution re — in the Provinces. 630.



174 INDEX. TO LE@ISLATIVE ASSEMBLY DEBATES.

"TRANSPORTATION DEPARTMENT—
Question re — and Gommercml Department on the G. 1. P. Railway.

608.

TRANSPORTATION OF ¥ ICERB—
Question ¢ Food Inspectors and —- on the E. B. Railway. 119!

TRAVELLING ALLOWANCES—
Question re —— of Members of the Executive Council and Secrctaries.

663-64.
Question r¢ —- of Members of the Legislative Aesembly. 194-185.

TRAVELLING TICKET CHECKERS—
Question rc —— on the Oudh and Rohilkhand Railway. 676.

TRAVELLING TIOKET INSPECTORS—
Question r¢ appointment of Station Mautérs as —— on the E. B,

Railway. 118.

TRAVELLERS (COMMERCIAL)—
Question 7¢ use of Longwood Hotel hy —— and other members of the

public. 2014

TRIKANNAD BRAILWAY STATION
Question re 1279-B0, 2171.

TROOPB—
Question r¢ cost of —— stutioned at Muzaffarpur. 4847,
Question re health of —— stationed at Razinak and Razani. 184, -
Question re location of —— at Muzaflarpur. 45, 45-46, 1101-02.
Question re reduction of British — in India. 1
Question re — employed to protect the different Fronluers 2016.

TRUSTR RILL, HINDU RELIGIOUS AND CHARITABLE—
See under “ Bills *’

TURKEY—
PMotion for Adjournment to discuss the refusal of passports to tho
proposed Indian delegation to --——, Persia and certain Arab Btates.
2177-78, 2212-30.

Question re refusal of passports to the proposed Indian Deolegations to
----- , Persia and certain Arab Btates. 217477,

TURNING, Me. J. M.—
Budget Demand for ‘' Emigration, Internal.,”’ (Dovelopment of Agoncy
Tracts in Madras). 1867,
Qath of Offico. 2.
Rosolution re repeal of Bengal Regulation 111 of 181s. $061-63.

v

1JJAQA.R SINGH BEDT Basa—
Oath of Office. 3.
Question re exemptions under the Indian Arms Hules. 1288-89.
Question re life licences under the Indian Arms Rules. 1286-80.
Question r¢ renewal of licences for arms. 1290.
Question (Supplementary) re cheap and speedy justice. 421
Resolution re grievances of the Bikh community. 579-80.
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{'NANT AND AYURVEDIC LXPERTS—
Question r¢ utilization of the services of ——. 435

UNITED KINGDOM— ©
Question re entitled passages to the ——, 1617,

UNITED PROVINCES--
Question. re abolition of the Board of Revenue in the —, 280-81.

Question re extension of the term sf revenue .settlememt in fhe -—
2124.

Question re Indianisation of the Police Service in the —. 92087,
Question re promotion of provincial -Police Service officers to ths

Imperial Police Service in the —— 2087-88.
Question re separation of Judicial and exgoutive functions in the —,
2088.
UNIVERSITY—
Question re establishment of 3 —— for Rajputana. 138.
AINORTHODOX QUARTERS—
Question r¢ “C” and “D” type —— at Raisina. 1113.
Question r2 size of roome in orthodox and — in Raisina. 1118.14.
v
VABAD~—
Question 7¢ proposed railway from —— to Kathana. 1343-44.
VASAD-BORSAD-KEATHANA-—
Question re the —— Railway. 1282
VENEERS—
Questiona r¢ imports of ———, splints and dummy match boxes. 435, 689-
00.

VENKATAPATIRAJU, Mz, B.—

Budget Demand for ‘‘ Emigration, Internal ', (Proper treatment of
labourers in India). 1854-65, 1861.

Budget Demand for *‘ Kxoise . 1445-48, 1447, 1457.

Budget Demand for ‘ Forest ., 1458-80.

Budget Demand for ‘ General Administration . 1793.

Budget Demand for * Indian Postal and Telegraph Department "
(Improvement and cheapening of postal facilities). 1576-78.

Budget . Demand for ‘‘Indo-European Telegraph Department .
(Recommendations of the Retrenchment Commitiee in the matter of
economising expenditure). 1638-39, 1640.

Budget Demand for ‘‘ Interest on Miscellaneous Obligations.” 16853,

Budget Demand for “ Jails and Convict Settlementa ¥, 1803

Budget Demand for ‘* Medical Services.” (Central Research Institute
at Delhi and Indmnmn.tmn of the Civil side of the Medical Services).
1860-61.

Budget Demand for  Ports and Pilotage . 1804-05.

Budget Demand for * Railways—Working Expenses.” 1478-75.

Budget Demand for “Railways.” 1540-42.
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VENEKATAPATIRAJU, Me. B.—contd.

Court-fees (Amendment) Bill—
Motion to refer to Belect Committee. 2149-51. .

Demand for Supplementary Grant for ‘ Administration of Justice’
846 R

Election of —— to the panel of the Standing Committee to advise on
questions relating to Emigration. 941

Election of —— to the Standing Committee for the Department of
Education, Health and Lahds. 885.

Indian Tariff (Amendment) Bill—
Motion to consider. 451-53.

Motions for Adjournment to discuss the departure of the Akali Jatha
from Amritsar and its imminent arrival at Jaito Gurdwara. 1037.

Oath of Office. 2

Question re admission of Indians to all arms of the Military, Naval ’ad
Air Forces in India. 135

Question re capitation charges payable to the War Office. 187.

Question re Census of production of British India. 134,

Question re conversion of rupee pensions paid in England. 138

Question re cost of demobilization of surplus officers. 137.

Question re duty realised from enhanced salt tax. 135-38,

Questions re employment of Oriyns on the Bengal Nagpur Railway. 137.

Question re equipment of Agricultural Research Insfitute and College
to train Indians for the Indian Agricultural Service. 139.

Question re establishment of & University for Rajputana. 138.

Question re export of cattle to foreign countries, during 1922-28 and
1923-24. 161.

Question re grant of further Reforms. 33.

Question re grant of acholarships to Indians for resea.rcb work. 134.

Question ¢ number of licenses fur fire-arms granted in India. 134.

Questions re number of Oriyas in Government Service. 138-39.

Questions re opening of a School of Mining and Geology at Dhanbad.
135.

Question re preaenta.tlcm of a Joint Address to His Excellency the Vioe-
roy by Members of the Legislature. 134.

Question re Provincial Contributions to the Centrul Revenues. 138

Question re recommendations of the Inchcape Committes re pensions
137.

Question re reductions in Artillery. 137,

Question (Supplementary) re Taxation Committee. 657-58.

Question r¢ withdrawal of British Cavalry Regiments from India. 184,

Resolution re amalgamation of the Indian Territorial Force with the
Auxiliary Force. 223-27, 251.

Resolution re reduction of the Provincial Contributions. 230-88.

VETERINARY SERVICES—
‘Budget Demand for “ Civil -—-." 1853

VETO POWER OF—
Question re the -—— of the Secretary of St-a.ts for India. 906-07.

YICEREGAL LODGE—
Question re furniture for the new ——, Delhi. 1992-08,
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VICEROY., HIS EXCELLENCY TINE -

Inauguration by —— of the fourth Session of the (‘ouncil of State and
the Legislative Assembly. 5-14,

Message from - - - re attendance of Mewbers. 4.

Questien 7 expenditure on the ]lmlyp;unrd Band, Staff, etc., of —.
1201-62.

Question r¢ presentation of a Joint Address to -~ by Members of the
Indian Legislature. 134.

Question re Special Train of - —. 1292

YICEROY’'S COMMISSIONB—
Question 7 Officers of the Indian Army holding the —. 188.

VICTORIA TERMINUS, BOMBAY---
Question r¢ waiting rooms at - -—. 202-03.

VI‘.LAGE PANCHAYETS—
Question »¢ action taken under ssction 107 of the Criminal Procedure
Codes against --- sturted by Coungress organizations. 2163,
LY
VISHINDAS, Mr. HARCHANDRAI—
Appointment of - -~ - to serve on the Committee on Public Petitions. B17,

Court-fees (Atwendment) Bill-—--

Motion to rg:sr to Select Committee. 2140

Demand for Supplementary Grant for ‘‘Indo-European Telegraph
Department *. 837,

Exercise of Mr. President’s dlmletmu under Standing Order 8 (4) in
the matter of the transfer of Resolutions from the secondary to the
regular List of Busineds. B514.

(eneral Discussion on the Budget. 1247-562.

Indian Penal Code (Amerndment) Bill (Protéction of Minor girls)—
Motion to rvefer to Select Committee, 173,

Oath of Office. 2.

Question re allowances of Appraisers, Examiners, ete., at Karachi. 121.

Question 7« allowances of Income-tax Officers at Karachi, 120.

Question (Supplementary) r¢ applications for information from Local
Governments by private Members of the Central Legislature. 133.

Question re appointment of Indians on 1. . 8. cadre as Secretary and
Deputy Secretaries. 807.

Question ¢ appraisers of the Karachi Customns House. 120-21.

Question re compensatory allowances for the staff of the North-Western
BRailwuy at Kerachi, 439,

Question re employment of men of Revenue Departiuent to do income-
tax work in Bombay, Sind. 120.

Question r¢ Income-tax Officers. 120.

Question ¢ Indian Traffic Inspectora and Traffic Superintendents. 908

Question re leave of the traffic staff of the North Western Railway.
865-66.

Question r¢ new Pension Rules. 1809,

Question (SBupplementary) r¢ Nobel Peace Prize. 674.

Question re payment to Bombay government for work done in connec-
tion with income-tax. 119-20;

" Question re power of veto of the Secretary of State for India. 906-07.

N
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VISHINDAS, Mx. HARCHANDRAL-- contd.

Question re purchase of stores in England. 907. .

Question (Supplementary) re reservation of third class accommodation
on the Kalka-Simla Railway during the move of the Government of
India. 1084,

Question re retrenchment on the North Western Railway. 439.

Question re shortage of appraisers at Karachi. 121

Question re supply to Members of the Assembly of All-India Census
Reports. 1810.

Question re termination of servives of the traffic staff of the North
Western Railway. 866, )

Question re traffic staff of the North Western Railway. 885. .

Question re transfers of the traffic staff of the North Western Railway.
B85.

Question re ventilation of the grievances of Government servants. 868.

Question r¢ working hours of the clerical station staff. 906. .

Resolutjon re imposition of a countervailing duty on South Afritan
coal. 317,

Resolution re return to India of Mr. B. G. Horniman. 804.

VISHNUPUR— .
Question re opening of the Bantragachi —— branch of the Bengal
Nagpur Railway. 0486,

VIZAGAPATAM HARBOUR—
Question re ——. 411

VOTERB—
Question r¢ number of —— for the Provincial Councils and the Legis-
lative Assembly. 414

VOTES—
Question re recording of —— in Landholders’ Constituencies. 181.

VOTING—
Question re Brigade Order re — for a non-Bwarajist candidate. 483.

w

WAGON(B)—
Question re allotment of —— to collieries. 881-82.
Question re coal —— for industrial concerns. 917.
Question re difficulties of small collieries in the matter of supply of —.

1138-39.
Question re orders for —— for Btate Railways from Indian firms
1904-08. '
Question re supply of —— to collieries. 912-13.
. Question re —— allotments to the smaller collieries.” 1441-42.
Question re —— allotment for coal on the Bengal Nagpur Railway. 943

Question re —— for coal traffic. 38, 913, 918, 2122,

WAJIHUDDIN, Hay— -
Appointment of — to serve on th® Committee on Public Petitions. 817.
Election of —— to the Btanding Committee for the Department of
Education, Health and Landa. 508.
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WAJIHUDDIN, Hasi—contd.

Indian Merchant Shipping (Amendment) Bill—
Motion to circulate. 1969-71. .

Oath of Office. 3. . .

Question re Anglo-Indiuns, Hindus and Muhammadans in the Sub-
ordinate Accounts Service. ' 1965-66. '

Question re Cantonments Act, 1924 (IT of 1924). 1720-30.

Question r¢ casual leave and holidays for the staff of the Delhi press.
1080-81.

Question r¢ compensation for mosques in the New (apital. 1731.

Question » contrict for supply of Muhammadan food on Bengal

Nagpur Railway. 283. .
Question re contracts for supply of luggage porters on the East Indian
Railway. 283.

Question re conversion of the platform of the Garib Shah Mosque, Delhi,
into a railway platform: 1730.

Question re'decrense of ¢ivil population of Neemuch. 161.™

Question re dissatisfaction among Income-tnx Officers in the United
Provinces. 1729, .

Question ¢ employment of a larger percentage of Muhaimuadans in the
Accounts Department, Posts and Telegraphs. 149-50.

Question re exclusion of press workers from the henefits of the Civil
Bervice Regulations and Fundaumental Rules. 1981-82,

Question re inadequate sitting accommmodation on the Delhi Railway
station platforms. 282.

Question »¢ inadequate supply of drinking water to passengers on the
North Western Railway. 149.

Question r¢ income-tax assessments. 1729.

Question r¢ laying on the table of a statement showing the quantities,
rates and revenues on salt. 149,

Question re mosque on Asoka Road, Ruisina. 1731-32,

Question re mosques and other religious buildings protected under the
Ancient Monuments Preservation Act, 1904 (VII of 1904). 1730.

Question ¢ Muhammmadans in the Postal Accounts Departwent. 1732-38,

Question »e non-employments of Indian Station SBuperintendents, etec.,
at the important stations of the East Indian Railway. 282-83.

Question 7 number of contractors in the Stores and Engineering Depart-
ments of the East Indian and Great Indian Peninsula Railways. 284,

Question ¢ number of European, Hindu and Muhammadan refresh-
ment rooms on the East Indian Railway. 283-84.

Question »¢ opening of the port, of Caleutta for pilgrimn traffic. 148.

Question re overtime in the Delhi press. 1981

Question rc passenger Supcrintendents on the Bombay, Baroda and

" Central India Railway. 1732. -

Question re powers of appointwent and dismissal of Incowe-tax Com-
missioners. 1728.

Question re Provident Fund for press employees. 1881.

Question re quarters for press employees. 1982. .

Question re reorganization of the Income-tax Department. 1720.

Question re repair of third class waiting hall shed at Meerut City Juno-

tion Railway Station. 283 ) .
Question re resignation of income-tax officers in the United Provinoes.

1728.
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WAJIHUDDIN, HAJI—concld. \ .
Question re supply of drinking water for Indian passengers on Hailways.
284

Questign s+ third olass passengers’ difficulties in purchasing ticketa.
1728,

Question re tomb of Zebun-Niss Begum. 1731,

Question 7« use of Ferozeshahi mosque, Delhi, as a hospital. 149.

Question re working hours in the Delhi Press, 1979-80.

Question re works committees in the Government of India Presses. 1979,

Resolution r~ adoption of measures for the convenience of Indian railway
pnssengers. 494-96.

WAITING ROOM(B)—

Question re inter class —— for females at Jinardi. 1124-25.

Question r¢ —— at the Delhi railway station for inter and third class
lady passengers. 2083.

Question r= — at Tirupati Enst Station. 882,

Question re ———- at Victoria Terminus, Bomhay. 202-08.
WAR MATERJALS—

Questions re outstanding accounts Letween the Home and Indian Govern-
ments in respect of ——, etc. 481-82.

WAR OFFICE—
Question re capitation charges payable to the -—. 13738,

Question re disbursements made on behalf of the —— during the war.
664. ‘
WATER DRINKING—
Question 7 inadequate supply of —— for passengers on the North

Western Railway. 149,
Question re supply of —— for Indian passengers on Railways. 284.

WAZIRISTAN—
Question re activitics of Musa Kban in —. 440,
Question re change in the —— policy and strength of the Aden garrison,
2083-84.
Questiop re expenditure on the campaign in —— for the last three vears,
480-81.

Question re expenditure on the —— campaign. 1137-38.
Question re —— occupation and reduction of the Aden garrison. 2088,

WEMYSS, Mr, A.—
Question re pay and qualifications of ——, Public Works Department,
Delhi. 1718-19.

WHITE SLAVE TRAFFIO—

Question r- employment of women police in conneetion with the suppres-
sion of the — 900,

WILKINS, Mz. W.—
Question re ——, Chief Superintendent, Central Office, Public Works
Deparbment-,‘ Dethi. 1725-286.
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WILLSON, Mz. W. 8. J.—
Budget Demand for ‘‘ Currency ”’. 1877.
Budget Demand for “ Indo-Europm Telegraph Department . 1631-
38, 1637.
Bndget Dewand for ' Joint Stock Companies . 1871-78.
Budget Demand for * Meteorology ’: 1824.
‘Budget Demand for ‘ Mines . 1834, 1838,
Budget Demand for ‘‘ Railways’’. 1557,
Budget Demand for *‘ Railways—Working Expenses ”’. 1481-82.
Discussion r¢ May Session in Simla. 1738, 1740.
Election of —— to the Standing Committee for the Commerce Depart-
ment. 347.
Election of ——- to serve on the Standing Finance Committee. 2183.
QOath of Office. 4.
Question raised whether long answers to questions should be laid en
the table. 1724.
Question »r export trade in Indian coal. 18986.
Question (Supplementary) r¢ Imperial Bank of India. 432-83.
Question (Supplementary) re Income-tax paid by foreign companies.
429.
Question == nomination papers of ca.ndtdates for election to the Legisla-
tive Assembly. 1280-81.
Question re orders for wagons for Bta.t-e Railways from Indian firhis.
1004-06. :
Question re wagon supply for coal. 21%8.
" Resolution re abolition of the Cotton Excise Duty. 2082-33.
Resolution re imposition of a countervailing duty on South African coal
302-05.
Resolution re return to India of Mr. B. G. Horniman. 807-08.
Resolufion re tenders for Government Btores. 627-80, 643.

WIRELESS—
Question rc grant of telephone and —— concessions to various utility
companies. 1580,
Question re India’s commitment in respect of —— on capital and revenue
account, respectively, 141.
Question r¢ —— concessions, 141.

Question re branch of the Telegraph Department. 1998-00.

WOOLWIOH—
Question r¢ admission of Indians to the Royal Military Academy at —.
1205,

WOMEN FRANCHISE—
See under * Franchise for Women .
WOMEN POLICE—

Question re employment of —— to control the traffic in women and
children. 900, -

WORKING HOURS—
Question re —— in the Army Factory Accounts Office. 2187.
Question re — of the clerical station staff. 906,

WORKMEN’S BREACH OF CONTRACT  ACT-
See under * Act”. s \
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WORKMEN'S COM‘_PENSATION ACT— 4
See under ‘* Aot ”.

WORKSHOP(B)—

Question rc¢ appointment of an Indian to be in charge of the wood —
of the Forest Research Institute. 1681.

Question re training of apprentices in railway ———. 1384.

Question re training of Indian graduates at the Jamalpur ———. 1358,

WRIGHT, Me. W. T. M.—
Oath of Office. 1, 2081.

XMAB CONCESSIONS—
See under ‘* Concessions .

Y

"YAKUB, Mavrvi MUHAMMAD-—

Budget Demand for '‘ Archaeology '’. 1830.

Budget Demand for ** Eduoation’ (Grants for Benares and Alig:
Universities). 1843-44, 1846.

Elcction of —— to serve on the Htanding Finance Committee. 284,

Election of —— to the Htanding Oommittee for the Deptt. of Educatis
Health and Lands. 595. .

Expression of regret at the death of Mr. G. M. Bhurgri. 1431.

General Discussion on the Budget. 1918-20 i

Motion for Adjournment to discuss the refusal of passports to th
proposed Indian delegations to Turkey, Persia and certain Arab State:
2221-23. '

Qath of Office. 3.

{Juestion re abolition of the Board of Revenue, United Provinces. $8i
81.

Question re accommodation of Members of the Indian Legislature ¢
Simla. 32118.

Question rr accommodation of orthodox Members of the Indian Legish
ture in the Western Hostel, Raisina (Delhi). 2118-17.

Question r» Advisory Committee, Oudh and Rohilkhand Railway. €75

Question »» annual subscription for Assembly debates. 859,

Question re death of Chella Muttu, a coolie in Malaya. 280.

Question re demolition of a Mosque near Paharganj. 278-80,

Question r¢ grant of conveyance allowance to Members of the Indie
Legislature in Simla. 2167,

Question re import dutv on splints and dummy match boxes. 1122

Question r¢ improvement in the publicafion of the Indmn TLaw Repr:
860-661.

Question re Indw.n Cadets at Sandhurst. 689,

Question re Indianisation of the Police Servioe in the United Province
2087,

Question re interception of postal letters. 861.

Question re m‘ouque near Qutab H'mnr 2110,

. 1
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Questlon re number of, and expenditure on, Commissions and Oommlttees
appointed by Government and the Assembly. 156.
Question 7¢ old mosque at Raisina. 661-662.

Question re pay of the civil clerical establishments, N.-W. F. Province.

18956.
Question re pay of clerks of the Irrigation Department, N.-W. F. Pro-
vince, 1895.

Question 7e postal letter boxes in the villages of Path Malla Johar. 659.

Question re posting of Indian commissioned officers from Sandhurst to -
Indian units. '660. -

Question re promotion of provincial Police Service officers to the Imperial
Police Service in the U. P. 2087-88.

Question re publication of the Report of the Guiana Commission. 156-57.

Question (Supplementary) re Ramganga Ry. disaster. 2172.

Question (Supplementary) re refusal of passports to the proposed Indian
delegations to Turkey, Persia and certain Arab States. 2175-76.

Question 7e restrictions on the issue and renewal of passports. 2102

Question »e revision of pay of oivil clerks, N.-W. F. Province. 1888.

Question re season post office at Milam. 659. .

Question re separation of judicial and exeeutive functions in the U. P.
2088,

Question 7¢ Superintendent of Printing and Stationerv, 0. & R. Ry.
676.

Question re travelling ticket checkers on the O. & R. Ry. 67e.

" Resolution re amalgamation of the Tndian Territorial Force with the
Auxiliary Force. 248.

m»Resolution re grant of full self-governing Dominion Status to India. 738-
T 4],
Resolution re Greetings of the Assembly to the Labour Party. 648-50.
‘Resolution r¢ Muhammadan representation. 777-78.
Resolution re release of Manlana Hasrat Mohani. 1014-15.

YUSUF 1MAM, Mg.—
Oath of Office. 129.

. L4
z '
‘ZEB-UN-NISA Beauwm.
Question re tomb of —.° 1781.
ZOOLOGICAL SURVEY— '
Budget Demand for “ — "', 1830,

Demand for Supplementary Grant for *—"*. 85l.
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